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The Lok Sabha met at Eleven of the
Clock

[M r . D e p u t y  S p e a k e r  in  the Chair] 

ORAL ANSWERS TO QUESTIONS

Expenditure on Decoration of
Ministers' Bungalows

■*245. DR. SUBRAMANIAM SWA- 
MY: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the amounts spent by his Min
istry and/or its ancillary departments
in decorating various Ministers’ bun
galows in 1977 (over and above what 
was spent by the Works and Housing 
Department and reported in the last 
Parliamentary Session); and

(b) the amounts, against each
Ministerial address, separately?

«n?wr sfhr farm *
* W w r ):(v )« r f  1 977 it

sfK STTOT f̂ TPTrT
fawrff 5r t  *rrr£ *rt rrftr « ft ^
w t  I

(sr) ^ i

DR. SUBRAMANIAM SWAMY:
Has the Minister got any proposal 
from any of the other Ministries to
utilise the ITDC or other organs of

his Ministry for decoration of offices
and bungalows of Ministers?

SHRI PURUSHOTTAM KAUSHIK:
We have not received any proposal. 
Primarily it is the duty of the Works
and Housing Ministry.

DR. SUBRAMANIAM SWAMY: I
have no second supplementary.

Popularity of Gandhi Caps in U.S.A.

•246. SHRI S. S. SOMANI: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether it is a fact that Gandhi
Caps are getting popularity in U.S.A.:

(b) if so, whether any order in this 
regard has been received by the
Indian Government; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG):
(a) No r e p o r t  about Gandhi Caps
getting popularity in the U.S.A. has
come to Government’s notice.

(b) No, Sir.

(c) Does not arise.

ft ̂  g f
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MR. DEPUTY-SPEAKER: I do not 
think that question arises because
^qrrrcft ift wrc*ft | I
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Uniformity In Sales Tax on various 
Items in different States

*259. SHRI KACHARULAL HEM- 
RAJ JAIN: Will the Minister of
FINANCE be pleased to state:

(a) whether he is aware that the 
policy of imposing sales tax in Madhya 
Pradesh and itg neighbouring States 
like U.P., Maharashtra, West Bengal, 
Bihar, Orissa on various items is not 
uniform and different rates of taxes 
are charged in different States; and

(b) whether Government propose 
to suggest to the Government 0f these 
States to try to bring uniformity in 
the matter of sales tax on various 
items in consultation with each other?

3 Oral Answers

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) Levy of tax on sales or pur
chases of goods taking place within 
a State is a State subject o f taxation. 
It is, therefore, proposed to discuss 
the question of rationalisation and
uniformity as between States of their 
respective sales tax rates, with the 
State Governments.
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SHRI H. M. PATEL: It iH a
State subject under the Constitution 
and therefore we cannot change any
thing until we persuade all the State 
Governments to agree to its abolition, 
and its replacement by some other 
form of tax. We have to live with
it. But, in the meantime, as I have
said earlier, our efforts to persuade 
State Governments to forego the tax 
and accept some other arrangement 
are continuing.
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*?rm ?
SHRI H. M. PATEL: This matter

has to be dealt with on an All India 
basis, and we shall have to try to
persuade all the State Governments
■before we can take any effective steps.

DR. VASANT KUMAR PANDIT:
Will the hon. Finance Minister kindly
inform us whether the Central Go
vernment is considering a proposal to 
have a turn-over tax at one »tage and 
a tax based on the VAT system, thst 
is, Value-Added Tax and whether
these two schemes have been dis
cussed wi‘h the various States, to
abolish both the octroi and sales tax?

SHRI H. M. PATEL: The question
of Value-Added Tax and Turn-over
tax was considered. The Committee 
presided over by Shri Jha has sub
mitted some recommendations in that 
respect. We. are examining those pro
posals. But these have no relation
ship with sales tax. Sales tax stands 
on its own. The Jha Committee has 
also said that it will be difficult to
get the State Governments to agree
to the abolition of the sales tax and 
therefore the next best thing which
ought to be attempted, and which we
shall also attempt, is to see if in 
selected commodities State Govern
ments could be persuaded to have
certain form of uniformity. This also
is another line which we shall he
pursuing.

lita swwr Wnft: *
»Hldl *flif ^ fir3PFtT?T: 3TRT *u«ii
% f a  jp r  ;sFT WJrif ;

| fa SrfsFT
wr m  ^
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fr  f ^

p r  I — JRT 5PfTR STFT %
jjrt | ?nsrr zr? *ft arrnsTT** fa w  *  f ^
STFT ^ VTFEWrar *fV $ ?

SHRI H. M. PATEL: There is no
question of having an alternative
until such time as we can get the 
State Governments to agree to its 
abolition. Now, the General situa
tion is, even those States and State 
Government which might be willing
to consider their abolition are really
reluctant to do so.

im  ivr™ fvm^ i |—
*rcrr ^ ^  | ?

SHRI H. M. PATEL: I have met
all the Chief Ministers of State Go
vernments and discussed this question
with them but the general response
has been most discouraging.

SHRI R. VENKATARAMAN: Sir,
the hon. Finance Minister is aware
that sales tax is the only elastic 
source of revenue to the States and 
that, by levying a discriminating 
tax either by way of a single point
tax or a multi-point tax, they are
able to increase their revenue so as 
to suit the needs. If the hon. minis
ter says that there should be unitor-* 
mity in tax, would he insist tm a 
single point tax in all the States in 
which case he may take away the 
States’ right to manipulate their
income?

Or if you say that there will be
only a multi-point tax, this will
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create some difficulty. So, I would
like to know from him when he says 
that he would like to have a uniform
tax, what is the uniformity in taxa
tion that he has in mind?

SHRI H. M. PATEL: There is a
little misunderstanding in this 
matter. First of all, my efforts must 
be for the abolition of the sales tax 
as such. I am fully aware of the 
fact that this is the only elastic form
of tax which the State Governments
have. And that is why in my dis
cussions what I have said is not that 
if they are to be compensated, they
will be compensated only to the ex
tent of their revenue as on the date 
of agreement for abolition. But, the 
incremental rate in the salestax will 
also be taken into consideration in 
trying to arrive at such a figure.

But, since there is a general re
luctance to accept this thing, we may 
pursue one of the suggestion? of the 
Jha Committee.

Tbtir suggestion was that there
are some commodities in respect of
which we shall try to see if there
could be uniformity in rates in 
difft.ent States. Variation in the 
rates create ceitain difficulties I
was not suggesting any other form
of uniformity like whether there
should be a single point tax or a
muiti-point tax. These are alterna
tives for sales tax. These can be
considered only after we come to 
the conclusions that there is just no
possibility of persuading the State 
Governments to the abolition of the 
sales-tax.

SHRI YESHWANTRAO CHA- 
VAN; May I ask a question? The 
Minister has said that he has not so
far succeeded in persuading all the 
State Governments. Possibly it
would mean that he has now come to
a stage that he does not want to pursue 
this question. I think this would be a 
right thing for him to do. In the 
case of salestax, this is not purely

a taxation measure. There are cer
tainly political aspects involved In 
that. At the present moment, there
are problems between the Stales and
the Centre the main aspect of which
is financial and economic.

With this background, is it ever
wise to consider giving up the only
flexible source of tax that the States 
have? Would it not create a more
complicated position? Minister him
self says, he has not succeeded so
far to persuade all the State Gov
ernments. I do not think there will
ever be a Stage when all the State
Governments will agree to this posi
tion So, it is much better and wiser
for the Government to come forward
and say that they have given up this 
point

SHRI H. M. PATEL: This is an
advice which I will certainly give
due weight to. Sinco this has come
fiom an experienced person.

m t  jfRsftor h :*rsrr fr fr
?n=r prt jpTFiT sfsft *nreTSnr w

TT3ST 3TT *TRTr<T % f?Trr
JTjft WTffi i trpHfar 
snfr fr fr  w v  fo r  t̂ttt
w t fr  pfw sms *rf<r fr t anrerr
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w f  % w
tr^Tf=nr ITT ^cTT I 1 977 t
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lIT ~'fi <iT ~VB" ~, ~T ~ ~T~~
eR:~f~m ~ <1~ ~ ~Tf'fi ~P1B"1f"{lr~T~;ft
~B" :erT'i 'fiT q-"{~ 'fi"{"{~ ~ ?

SHRI VAYALAR RAVI: This is
.a very good suggestion.

SHRI H. M. PATEL: I do not know
what the suggestion is. If the sug-
gestion is that I should proceed
'State-wise, that if some States agree
'I should ask those States to abolish
<it then that Suggestion is not practi-
-cable. Difficulties will arise because
1 have to proceed on finding an al-
Tternative form of Central tax. The
-excise duties which I levy in order
to compensate the loss to the States
'Of the sales tax revenues will call
fOr constitutronaj arrangement. This
'is not possible unless all the State
'Governments agree. There are these
difficulties. Therefore, if you say
'that I may pursue with the Janata
Party now to consider all these di-
fficulties and think again, I have no
objection. But I think it is not ne-
cessary as all of you are here and,
I am sure, you will be communicat-
ing these difficulties to the Party. I
'ha-ve said that I am still rrot giving
-up the hope that I may be able to
-oursuade them. It may be one of
the impossible hopes according to
.the Leader of the Opposition but we
certainly wish to make an effort.
Perseverance arid patience is still
'QUr answer.

THE PRIME MINISTER (SHRI
MORARJI DESAI): May I make it
dear? My hon'ble friend does not
'have a conception 'of the change. It
has been said that Sales Tax should
be replaced by excise. I stand by
it. I tried to do it fifteen years ago.
I could succeed in three items and
those three items were converted but
afterwards they said, they want to
withdraw 1iheir consent. That was
not allowed. It is a question of re-
placing Sales Tax by Excise. When
only some states agree and others

10

do rrot agree how am I going to do
it? It cannot be done in parts.

SHRI YESHWANTRAO CHAVAN:
We don't want it to be done.

SHRI MORARJI DESAI: That is
true. I am trying to explain .

SHRI KANWAR LAL GUPTA:
What about our own Governments!

SHRI MORARJI DESAI: Why are
you so much provoked by your own
ideas? Why don't yOU look at it little
dispassionately? How can I introduce
it only in Janata party governments
or in few other governments? Sup-
pose an agree but one does not, what
am I to do? I abolish the sales-tax
there and levy excise? How will that
apply to ,other States? They will
have additional excise and sales-tax
as well. What will be the burden?
You do not see the difficulty. It is
very wen to say "do this and do that."
We want to do that. I would like to
do that but there are conflicting inter ,
ests. They have also to be' taken into
account.

SHRI YESRW ANTRAO CRAVAN:
It is impolitic now to try to abolish
sales-tax because it will create poli-
tical complications. Sales-tax is the
only flexible source of income to. the
States. So, this item of the manifesto
of the Janata party is unrealistic.
Therefore, please giVe up this idea of
replacing sales-tax with certain ex-
cise duties .

•
l>;;fT~lm;;'~fffCfR:T 3;fb1:f~ 'ifT,

It ~l<:r m'fiH ~ "!Trf',T ~ ~ f'fi
"far ~ qrcr ~ 3;ftH ,!rrrcr ~-qg
i'f ;;r;:rcrr ~ <1q 3;f~ fu<rr fc!; "far
~ mr~ ~m er<[ fCfiliT-'fi"{~
rn ~T ~ ifT ~B" qem ~T mttf1S'fi i'f
~'1T '<ITf~ ~T f'fi ~C;:B" ~ B" 'FT qmrr
oRlTT f'fi ~T I ~T ftf,"{1.fllT CfiRUT fc!; ~

m'if ~ mm ~ "!Trfff ~~ ~
~T ~T f'fi f~T -'fi"{~ fc!;<iT 'ifm ?
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$ f r̂ar «rr f% sn? ?nft 
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SHRI KANWAR LAL GUPTA: 
So, Sir, it is clear that Mr. Chavan 
does not want abolition of sales-tax.

MR. DEPUTY SPEAKER: You have 
to draw your own inference.

SHRI VINODBHAI B. SHETH; Sir, 
is the government thinking of chang
ing the definition of the word sale 
so as to cover the consignment sales 
as inter-State sales as there is lot of
evasion of inter-State sales-tax and 
as the goods are despatched under the 
garb of consignment sale? Actually, 
they are inter-State transactions. 
There is loss of revenue to the tune 
of Rs. 4 crores in Guiarat alone on 
this account.

SHRI H. M. PATEL: We will five
seiious consideration to this.

SHRI HARIKESH BAHADUR: 
There is a lot of corruption in the
Sales Tax Department and, if I say, 
almost all the officers of this Depart
ment are involved in serious coirup- 
tion, I think I will be correct in say
ing so; though it is a bad thing but it 
is correct. I would like to know from
the hon. Finance Minister whether he 
is going t0 suggest some ways and 
means to the State Governments so 
that the corruption may be mini
mised.

SHRI H. M. PATEL: Yes, we will
certainly look into that.

SHRI RAGAVALU MOHANA- 
RANGAM: The States were persuad
ed for abolition of sales-tax and 
octroi I would like to know from the 
hon. Finance Minister—when the
sales-tax is considered as a ‘Kama- 
dhenu’ for all the States—what is the 
necessity of taking away this tax from

the States. Is it the first step to re
move more power from the States and
hand it over to the Centre?

SHRI H. M. PATEL: Sir, again the 
question is why should such an at
tempt is made to persuade the State 
Governments. Now, I recognise that 
this is a ‘kamadhenu’ for the State 
Governments and that is why if any 
alternative is going to be proposed, 
we will see to it that the alternative 
will also serve as a ‘kamadhenu’ . 
Therefore, the hon. Member must 
rest assured that nothing will be done
in haste and no State Government’s 
position will suffer.

Tra*nft : TFszr 3fr
bpr  *ht ^  Tff % m  n&FT *fr

I  $*T«PT njfT W  ^  •T̂t
& fr n m

*gr zm w  w t ?  w rtrrr
vrf &=nrr *tt wvft |

wr T̂ =r

SHRI H. M. PATEL; I have already
said that we are suggesting an alter
native. What we will do is for us 
to think, not the State Governments 
and therefore, the point that the State- 
Governments to be assured of is the
income that they get from the sales- 
tax and that they should not suffer 
from. Central Sales tax is the same- 
as the States sales-tax because it also 
goes to the State Governments and 
that will also be taken into account. 
As and when they agree to abolition, 
the question of compensation will be
considered.

SHRI KRISHAN KANT: May I
submit what the Leader of the Oppo
sition has said is incorrect? Even the
Jana la Party Manifesto has said that
in consultation with the States, sales- 
tax will be abolshed. That was pro
vided in the election manifesto. Se—
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Secondly, the whole idea is that if the
sales-tax as now imposed is conti
nued, the income to the States would
be less. If it is one point system, the
States will get more than what they
are getting now, because at present 
corruption is there and there is more
expenditure on staff and other things. 
So, the States will get more if it is 
one point tax system rather than the 
method that is being now adopted. 
The whole exercise of the Govern
ment will be to see that the sales tax
abolition is done in such a way that 
the States get more revenue than what 
they want. Moreover corruption and 
vanous other malpractices and more
spending on the staff will also be re
moved.

SHRI H. M. PATEL: I think what 
M.- Krishan Kant has said is quite
correct I think the hon. Members 
have leeeived the explanation from
Mr Knshan Kant as to what was the 
thinking that went on when the draft
ing of the manifesto was being done. 
And us he says rightly, in the mani
festo whatever is done, would be done
in consultation with the State Gov
ernments.

PROF P G. MAVALANKAR: I
quite see the point of the hon. Fin
ance Minister and also of the hon. 
Prime Minister that this problem is 
very difficult and it cannot be solved
unless all the State Governments
agree to it. But since he says—and 
also adds that he is an eternal opti
mist—that he will go on persuading 
the State Governments, I want to ask 
him—when he says that he will first 
want the State Governments to agree
to abolition of sales tax and then
discuss the alternatives—what is the 
point of his saying that the State 
Governments must first agree to abo
lition and then discussion will start? 
Has the Government taken any con
crete step by having consultations 
with them, providing alternatives, 
and what is his strategy for persuad
ing the State Governments? He goes
on telling us that there will be aboli
tion first and then he will do some
thing.

SHRI H. M. PATEL: My hon. 
friend wants that I should tell him all 
the arguments that we advanced to
the state governments. Certainly, I
have done all that he says. It is not
a question of suggesting to somebody:
abolish this, and then telling him in
which way it is going to be done. 
What I said in answer to different
questions, he should have put them
all together and he would realise that 
1 have really in sum total given all 
the answers to all the points that he 
has mentioned. When we try to dis
cuss such a thing, when we try to 
persuade anybody to accept some
proposition, we also naturally put to 
him all that is necessary in order that 
he is persuaded which means that if
he wants to know how he will be com
pensated. we also try to tell him. It 
is the quantum which worries him 
most

SHRI K. LAKKAPPA: This ques
tion has taken 20 minutes and it has 
been agitating the states. I put a 
straight question to the government
The object and political motivation
of this party is to make the states not 
only weak financially but also eco
nomically and make them municipa
lities, get hold of their power and use
ths central authority over them. This 
is nothing but political motivation. Is 
it not a fact that your motive is ulte
rior, to make the states subordinate
to the Centre and make them muni
cipalities with the object of holding
power in the Centre for a long time? 
Is it not a fact. (Interruptions)

SHRI H. M. PATEL: I did not rea
lise that the Opposition Members will
bc so quick to take up the hint given
by the Opposition Leader, how
quickly political motivation would
be given to a very simple genuine 
economic proposition.

fcTCHT 5*TTT WSSFW
iiftarar, 3 *rr?4*r f ,  f iR  IrseArt

vrsrfw  if ?nsr j w  *rr jrtSt
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tnp I $ W*t
q g m  % *rf ^Tf?rr g fV wr

mar qr f^ n r *r^r Tt 
ttfK * f I  VK tr^rf tWfe f w  ^  ? 
*ptt *rt w *rerr r̂srr vrcrr f t  ?ft
f a r I T ^ f t q z f t  ^
1 1 *ht weft w$te*r % $®ir ftp vn

rr̂ r *rre 
^  % fw% #qTT % ?

SHRI H. M. PATEL: I think the
hon. Member is not well informed
in this matter. Anyhow, even if this 
suggestion has to be advanced, that 
does not take us very far.

SHRI P. RAJAGOPAL NAIDU: In 
persuading the state governments
what is the alternative put forth by
the hon. Minister before them?

SHRI H. M. PATEL; The alterna
tive is excise; i have already said so.

SHRI V. ARUNACHALAM; For
merly the state governments have 
agreed to give up the right to levy
tax on textiles, sugar and tobacco and 
the income from these things is fro
zen to the states. Has the govern
ment any proposal to increase the 
share* to the state governments?

SHRI H. M. PATEL: The whole
of it goes to the state governments.

Inquiry against Allahabad Bank and 
Central Bank of India

*262. SHRI KANWAR LAL GUP
TA: Will the Minister of FIN
ANCE be pleased to lay a statement 
showing:—

(a) what is the report of the inquiry
made by the Government against the 
Allahabad Bank and the Central Bank 
of India;

(b) who made the inquiry and what 
action has been taken on it; and

(c) is It a fact that no action has
been taken against the defaulters?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
A  Statement is laid on the Table
of the House. ^

Statement

(a) to (c). Government have made
no enquiry against the Allahabad
Bank. If the Hon’ble Member is 
referring to the transactions in the 
Allahabad Bank which were the sub
ject matter of the Short Notice Ques
tion No. 14 answered by me in this 
House on 8th July, 1977, the answer 
is that the bank deputed an officer
from its Head Office to enquire into 
these transactions. A Committee of
the Board of Directors has also look
ed into the matter. The Bank is 
taking disciplinary action against the 
concerned officers.

Government have similarly made 
no enquiry against the Central Bank
of India as such. However, a One-
Man Committee consisting of Shri 
D. N. Ghosh, a senior officer in the 
office of the Comptroller & Auditor 
General of India, was appointed by
Government to look into the credit
facilities granted by the B-ink to the
Kohinoor Mills Ltd.. The re
port of the Committee ha?. U*en 
received by Government and is under 
examination.

SHRI KANWAR LAL GUPTA- I11 
the statement the hon. Minister has 
stated that a Committee of tho Board 
of Directors had looked into the mat
ter and the bank is taking disciplin
ary action against the concerned offi
cers. This is relating to the Allaha
bad Bank.

Regarding the Centra! Bank he 
has stated that somebody has been 
appointed by government to look into 
credit facilities granted by the Bank 
to Kohinoor Mills Ltd. and that the 
report of the committee had been re
ceived and is under examination. My 
question is, what was the report in 
the case of Allahabad Bank and what 
was the report in the case of Central 
Bank and what action has been taken
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by you in both the cases'’ Why some
body  else other than an Officer was
not appointed to make an inquiry’

SHRI H M PATEL: I think so
far as the Allahabad Bank is con
cerned, the Parliament Street Branch
o f  the Allahabad Bank had accepted
deposits aggregating sum of Rs 6 45 
crores for a period of one year dur
ing December 76 to March 77 at 17 i 
per cent interest against the Bank’s 
Association s guideline ol 13-1/2 per 
cent and on payment of a broker
age of Rs 1 22 lakhs In addition, the 
branch agreed to pay interest on 
current account of the Kangra Co
operative Bank against Reserve Bank’s 
directions During July 76 to May
77 the same branch lent funds
aggregating Rs 3 44 crores to the 
Punjab & Sind Bank Limited both
in participation certificates and m 
fixed deposit-; bearing a lower rate 
of inteicst than the borrowing rate 
from the Kangia Cooperative Bank 
It was found that onlv one bioker
was patronised in all these invest
ments This subject had been gone 
into and approrriate action was 
taken So fai as the Cential Bank 
is concerned

SHRIMATI PARVATHI KRISH- 
NAN What is the action taken on 
it* Th it is wlnt h  ̂ asked

SHRI II M PVTEL So fai as 
the Cential Bank is concerned an 
Officer has been asked to go into the 
matter and then submit a full re
port to see what was the state of the 
textile unit the management of
which has substantially been taken 
over bv the B ink, and m regard to
ils> lending

SHRI KANWAR LAL GUPTA My
second pait of the question was what 
action has been taken’  He has not 
replied to that

SHRI H M PATEL So far as 
the Allahabad Bank is concerned, the 
Officers concerned were placed under
suspension and mquiry is continuing

That is all So far as the second
case is concerned, it is still under con.
sideration.

*T5T ir m «TT f r
mwt tv t Srqr̂ -
^ 3?TT % ftraiTSTtfil UVH  vftr tTtf- 
^1SPFPtZ1 % fr?T% %RrT  ̂ I

Jl” araraT w r  t  fir rft̂ r 
’ tftt % *r crr̂ r
^  *T WTK % TT
nm  Tfte 8 & i jtfpt-
^17*3* #T fsFT % V rt  TT

% t fh ; ar?rr ?rc^ inrahra fld ,
fjHTtTsr̂ STtrvH TOTT f ,

n vjiyT »rn ftT irnR T ti
htw 5r ^1% t
v t  z m  i q ?  *  fT  f q ^ r

rfnr ’TPTT ^  # T T  *T T ^

i  s f T t s t t  u - i r l w r ?  ?srr f  i 
wnrnfR ^ %f*rsr ?tpt?t & i
T*T ns  TT TF*r 3Tf $  f r
jf^fsnT arV tt ?|?r

qr^r frprt f f  f  i ft 
*TfT wrm  % fr  wft wzt&t

T t  3PTT TT 7T¥% T  fa rr W  TS*T 

S5T XT & I WT Wf *T TTf
t *t£t srcrcir *n irp w *
f r  *r 5t r ^ T ft ^tt s t H t  f  ?

SHRI H M PATEL These mat
ters are certainly the matters which
are being looked into by us A com
mittee was appointed by the Reserve
Bank to go into this question of
lapid branch expansion, what are
the consequences how to see that
whatever difficulties are noticed are 
put right

SHRI KANWAR LAL GUPTA
About embezzlement

SHRI H M PATEL: Embezzle
ment as such need not be looked into
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because embezzlement results from
dilution of the standard of the Offi
cers, etc Now the dilution has re
sulted from the fact that there has 
been a rapid expansion of branches. 
It has to be viewed as a whole. Em
bezzlement is a symptom, one of the 
things which comes to the surface to
indicate that something is wrong.
Thereafter, we have to go into the 
matter, the causes mav be different. 
There may be a number of cause". 
These, we shall go into and they
are heing gone into We arc endea
vouring to see that the quality of the 
staff is improved by training institu
tions, the various other steps to bo 
taken to see that the right motivation
is there and adequate supervision, 
etc. All these things are being gone
into now.

SHRI VAYALAR RAVI' Here the 
question is very specific about the 
Central Bank of India. But the Mi
nister has mentioned only about ad
vances to Kohinoor Mills The 
allegation was levelled, even on the 
floor of the House, by some of the 
hon Members against the Chairman
himself, because about Rs 1G crores
have been advanced—I am subject to
correction___

A N  HON. M EM BER- Rs. 28 cro ies .

SHRI VAYALAR RAVI: Rs 28
crores have been advanced to these 
Kapadias especially through another 
important man who was influenced 
by the extra-constitutional authority
of those days; and allegations were
specifically against the Chairman. 
When you are making an enquiry
against the bank, keeping the Chair
man, I am afraid Mr Deputy Spea
ker, Sir, is it not proper. Moreover,
Government has changed Chairman 
of many nationalized banks; and only
this Chairman remains. May I know
from the hon Minister why he al
lowed this Chairman to remain while
such a serious allegation was level
led against him and an enquiry was
conducted? Will he make the enqui
ry more fair by removing the Chair
man from that post?

SHRI H M. PATEL; Allegations- 
continue to be made; and if we pro
ceed to remove people or change 
people on the basis of allegations, 
there would be no end to it; but we
have given serious importance to the 
allegations made; and, therefore, ap
pointed an one-man enquiry commit
tee.

SHRI VAYALAR RAVI: I know
the Chairman can influence you
through Mr. Palkhivala. We know it. 
That is why I am asking, Mr. Palki- 
vala is influencing you.

SHRI H. M. PATEL: I have said
that the report has been received,
and that I shall place a statement 
here; and place it on the Table of
the House.

W rii fr fti ftrcFr
srh £ qgrgnite re, qfftffrPT re
m r e  Pt-'dH r e t f s

?fr*r w t  m  tit tirf wvt-r tit
% ? % <rrcr tott W

3ft V* % J?;T3nr % TfTTR %
for srV *ztt % fcsr,
snft Ivfctf p̂tctt *1 < i * % sn% % 
wts focFt tnrry? % t
TRT qpT *til3 ?TT TOT t  I
i z  3T5T I ?ft ^
V M 'I  f«F *fT

nfeprret ^ fsrfas
rrwrtr tit & wt
rn vtr W  tit *Zt$ 3*T «Ft *t
3TPnfti 'Oh % ^ , for!*ft
VRTW  t W T ,  f + d ^  SrPCpT, f + d ^

qw qfrqr w^ff, w  tit v t f
£  ITT fsTrR T ^ 7̂ 3TPT s f l r

r̂rsrar ^  ^  t  f% ft,
^  ’Pt t^ r r a ft  TTfift ^*>1

f V q r ? i
«f«T arfrr̂ r =5R?rr & fa* % wr*
# *>t 58psf WX ?  f*RT fa #  WITT *Ft
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^  fr  fw rr fc, fra*
w  % 3?rc «ton: «rm
ff̂ T'TT if §■, fiRRT T̂TTP %
| «ftT TOR fr & ’  t
T̂R'-TI T̂TfpTT {? fr  r i f  fafa"d' %*PTTT$3TI
3TW % f«TlT t  fr  3TT VT % Tnt?n^[
%T*f o t  rr frOTt
trf\ m r an ^  o t  n  qfarrcfe ^
t  OT *TT fqT f?PTT ?

SHRI H M PATEL The hon 
Membci has mixed up a number of
points He has raised a number of
qutstions The fiist point was about 
the one on which he says he has sent 
photostat copies etc This is re
garding expenditure incurred at the 
time of holding a Bank’s Board meet
ing to which labour repi esentatives 
were called and they were given cer 
tain facilities (Interruptions)

SHRI KANWAR LAL GUPTA
What facilities’  Payment for liquor
was made I sent it to the Prime Mi
nister, and the Prime Mimstei sent 
it to the Finance Minister That was 
a photostat copy I thmk the Prime
Minister will beai me out that I 
sent a photostat copy where payment 
for liquoi was made At least stop 
that

SHRI H M PATFL Don t get 
excited because i <jm saMng that such 
photostat copies were sent to me re
lating to certain items of expendi
ture The fact that I did not men
tion that it contains ‘sharab’—is that 
an important point’  Let me finish the 
reply (Interruptions)

rf? <37^ | w  %jtrr?z w t
%7 «nr% rarc | %

«f|o
rrr rsw

ŜTtr f , *3 ^  gf?rtr | fa*

*ft ^nwrrr ,*nffQ[ i

I have said that it it> shown as an 
item of expenditure It does not mean
that anybody has approved it oi said 
that this should be allowed, or that 
should not be done We have drawn
attention of the Chairman of that
Bank and said this should not happen
in futuie We have also said that any
wasteful expenditure m meetings etc
should also be eschewed This is the 
directive which we h a v e  g iv e n  R e g a r d ,
ing the other points about lending 
r a te  etc I just do not know what 
the hon Member has in mind

SHRIMATI PARVATHI KRISH- 
NAN In reply to the question
about the Allahabad Bank, the Minis
ter has said that action has been
taken Now the malpiactice that 
he ha* lead out is of a very serious 
nature Therefore, I would like to
know whether the Minister is setting 
up a Committee to go into such mal
practices and make recommendations
for safeguard against such very seri
ous malpractices where you give
brokerage to a monopoly non-existent
broker where a non-existent bank
has taken money at a lower rate of
interest and lend it at a higher late
Is it going to end with action against 
one or two members of the staff’

SHRI H M PATEL I thmk the 
whole liouble has arisen because the
full replv was not given I said that
the officers were suspended The fur- 
thei point is that one of the officers 
went to the Supreme Court and ob
tained a stay order in so far as his 
suspension is concerned This mat
ter has been referred to the CBI, 
which is going into this matter

AN HON MEMBER CPI’

SHRI H M PATEL They are so 
anxious that the CPI should convert
itself into CBI, that is why they
heard it that way I said “ CBI”  The 
investigation is still going on and



whatever information the CBI re
quires, the Bank is required to fur
nish. In addition to this, the Re
serve Bank has also issued a directive
to all scheduled commercial banks, 
clarifying that payment of broker
age or commission by banks for se-
' curing deposits from other banking
companies, including cooperative so
cieties and companies is prohibited.
This is something which t^ey should 
never have done at all. Therefore, it 
is being gone into quite seriously.

SHRI YADVENDRA DUTT- The 
hon. Finance Minister has lust now
said it is a serious matter and serious 
action is being taken. Has he suspend
ed the Chairman of the Allahabad

Bank and the Central Bank, who are 
ultimately responsible for all these 
irregularities.

SHRI H. M. PATEL- We have not 
done anything of that kind because, 
if we proceed on that basis then no
body could remain in their office or
position at all The Chairman of the 
Allahabad Batik has his headquarters
at Calcutta. This particular incident 
happened in a small branch There
are hundreds of branches for that 
Bank and vou cannot possiblv blame
the Chairman for evervthinj; that hap
pens m the various brancho* of that 
Bank, unless it is found th-it when
a matter came to his notion, he took
no action. We have gone into this 
matter seriously. So also in thp o<her 
case. If one has to act in a certain 
manner and he has not acted in that 
way, certainly we shall take action.

«ft TlVnfa : spTT 3ft Jf?T
& %  r̂nfr̂ n- sfat ir

Tfc £ sftr ^  tsfff if WWM*
% *rr qpfN r strtt

& fVi+1 sr?ri % *frsf sfpff *rr
SjjpT 3TT STfTT 'rawr S’, S*T*frt

WT ^T% f̂ TRTTT Otf 3PTF*
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SHRI H. M. PATEL: If the rural 
branches of banks are equipped with
expensive type of furniture, we shall 
instruct the banks not to do so in 
future. But utility furniture will
be necessary though they will still 
be something which the villages might 
not be accustomed to, because the 
banks have to be run as banks are 
run. Therefore, we can avoid cons
picuous type of expenditure, but not 
necessary expenditure. •»

sn rm  m w  : ttt-
cttst Hffrssr, fsrrr jtstT ^  ^ 1%
irrtnrr *ft© g"to snfo j t r  % f^nr

f^RT *nrr f, 1 # •̂ tS'TT
%  *fto «fto %ufo spT r̂r̂ r̂ TT

f%*rr m r  sftr m  tfto e 
3TRT f^T?ft j r  r t f ;  +!?T^|fr i t  T f f

%  7

*1 ir7, jTT̂ RT f —  ] 0 0 -
200 m  400 ^ cTFTT
T O  STPT, *3*T % SIT£. qtoflTo
ift7" <* STP" o *ft o ?fT e ? %

5FT*T'T I f  TT TTT ^7 * SF*
^•ferr
?rfanrr q~ *7 3  t t  »n*r-
m * r  w *  k  ffr ^  t r -  *fr ^rrrrr P.,

^  tw r^ tm  T5TT 3mr»TT STf TfTT ^ t
TT*f*rr) *rfr t̂t *rxrPr? st

^ n r w , ir - s n w rrtrfr-

fafrrrt sN £ 1 ^  n ?  t z  ?tt*tt t̂t 
w? ^nrir Tf^ir r̂ jfprr k. fr*r k  t
W t  ^ t  TT%  ?> I t W T T

% — vfT*TT !lTfoifro^ffo ATT tfto 

m xo  cfto ?fro ?r w  w*,
f tirrm x  w i  ir ^

»rm  wt t  ?

SHRI H. M. PATEL; In this matter 
there has been no loss of money at 
all. It is merely that certain trans
actions took place which were not in
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accordance with the rules of the bank.
A larger interest rate was paid which
is from the bank's point of view an
imprudent and unwise way of beha-
viour because if you borrow at a
higher rate of interest and lend it
out at a lower rate of interest, that
is not what you might call a wise
business transaction. So, these are the
matters and they have been gone into
to establish as to why this was done
and so on.

Investment Policy of Life Insurance
Corporation of India

*264. SHRI R. KOLANTHAIVELU:
Will the Minister of FINANCE be
pleased to state:

(a) the policy of L.I.C. regarding
investment;

(b) a break.up of the investment
made during the last twelve months;
and

(c) the extent of contribution made
by L.I.C. in the field of housing cons-
truction for the weaker sections?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
A Statement is laid on theT'able of
the House.

Statement

Section 27A of the Insurance Act,
1938, as applied to the Life Insu-
rance Corporation contains the sta-
tutory framework for- the L.I.C's In-
vestment policy. The Government
have approved the following pattern
for the investments of the net addi-
tion to the Controlled Fund of the
L.I.G. during the Fifth Plan period:-

(a) Socially Oriented Sector
Percent-
age of the
Controlled

Fund

(i) In Central Government
marketable securities
not les~ than 25%

(ii) In Central and State
Government securities
including Government
Guranteed marketable
securities inlding \i)
above being not less than

"',. ~ ,-t"

(iii) In Socially Oriented"
, 'sector including Public

sector, Cooperative
sector. House Building
by Policy-holders, OYH
scheme etc. including (ii)
above being not less than

\ b) Other Inuestmeut-

(i) In Private sector

Ill) Loans to noticy holders

(iii) Construction and Acquisi-
tion of immcvable pro-
perty by LIe . .

(iv\ Funds in pipeline not
available for investment 5%

The gross investments of LIC in',
various categories during the period
1976-77 and for the period from,
1-4-1977 to' 31-1-1978 were of the'
order of Rs, 593.79 crores and Rs..
530.06 crcres respectively. Statements,
showing the break-up of investments,
made by the LIG during the above
period are placed at Annexe. 'A' and.
'B'.

Contribution made by the LIG upto
31st March, 19,77 in housing develop
ment is given below:

Description Amount
advance
(in crores

of rupees)•
2

(i) Loans to State Govts. for
financing their various
Sucial Housing Schemes.

tii) Leans to Apex Co-op Hous-
ing Finance Societies (in-
cluding loan to Govt. of
Karnataka for housing Co-
ops. of Scheduled Cssies]
Tribes) 274'82
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(Iii) Loans to State Housing
Boards . 10',15

{iv) Loans to HUDCO 33'00

(v) Loans disbursed under LIC's.
various Mortgage Housing
Schemes. 129' 61

; (vi) LIe's own building eo m-
truction for Staff Quarters
ana Township development 17''\:5

TGTAL

. LIC's contribution to the develop-
.tment .of housing by way of. financial
assistance to the State Government
institutions listed at (ii) to (iv) does
:mot provide for any specific allocation
.,of funds for construction of houses
.101' people belonging to weaker sec-
''iions of the society. It is for the State
'Governments and the Institutions to
~:,apportion the loans given to them by
'the LIC into one or more schemes for
people belonging to Middle Income,
'Low Income and economically weak-
er sections of the society. Informa-
"tion relating to the proportion of the
LIC's loan for building houses for
weaker sections of the society by
these institutions is not available with
.the L. 1. C.

.-\NNEXURE 'A'
Statement showing category-wise Gross invest-

ment made in India during I~)76-i7

(Rupees in Crores)

Category
Gross

Jnvestmen ts

2

'A. (r) Sociallv Oriented Sector

([) Central Government
Securities 172' 40

(H) State Govt. and other
Govt. Guaranteed
Marketable Securities
(I) State Govt. Securi-
ttes 41' 41

--------- ------
"Including Mvsore Power Corpn. Ltd.

OTa~ Answers

(2) Municipal Securi-
ties 0' 49

(3) Electricity
Bonds

Board
*45'05

(4) Land Dev. Bank
Debts 14' 92

(5) Financial Corpn.
Bonds includingIFC,
AR & DC, CWC,
IDBI & ICICI 24' 85

(2) Other Investment in
Socially Oriented Sector

(I) Loans to State Elec.
Boards • *83' 83

(2) Loans to State
Govt. for Housing
Schemes 22'06

(3) Loans to Mupl.
Committees for W.S.
& D. Schmes 30' 62

(4) Loans, to' ZiIIa Pari-
shads for R.W.S.
Schemes 5' 01

(5) Loans to Co-op.
Hsg. Fin. Societies
including HUDCO. 44' 50

(6) Loans to Co-op.
Sugar Factories :,' ,~4

(7) Loans to Indus-
trial Estates I' 78

(8) Loans to Co-op.
Spg. Mills o· 10

(9) Loans to Policy
holders under OYH
& OYA Schemes, etc. 8· 85

B. Other Investments

(I) Corporate. Sector

(I) Term Loan to Com-
panies 18· 78

(2) Shares & Deben-
tures of Companies 19' 01

(3) Participating Loan 19' 93

(Il) Loan on Policies. 27' 79 Not
investment
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2

(Ill) Loans on Mortgage
of property for resi-
dential/commercial
!housing

(rv) House property &
Land in India . 2' 79 Net

investment

(V) Fixed Deposits with
Banks etc. 1'16

593'79

ANNEXURE 'B'

Statement showing categorywise Gross
ilnvestment contracted during the period 1-4-1977

to 31-1-1978.

(Rupees in crores)

Category
Gross

Investment
Contracted

A. (1) Socially Oriented Sector

(I) Central Government Se-
curities 223' 32

(I1) State Govt. and Other
Government Guaranteed
Marketable Securities:

(I) State Government Secu-
rities

(2) /Municipal Securities .

'(3) Electricity Board Bonds.

(4) Land Dev. Bank Debs .

'(5) Financial Corp. Bonds
including IFC, AR & DC,
CWC, !-DBI & ICIGI .

45'05

17'39

14'79

'(2) Other Investment in Socially
Oriented Sector :

(I) Loans to State Electri-
city Boards 33'83

(2) Loans to State Govt.
for Housing Schemes

30

2

, (3) Loans to Mupl. Com-
mittees for W.S. & D.
Schemes

(4) Loans to Zilla Parish ads
for R.W.S. Schemes

(5) Loans to Co-op. Hsg.
Fin. Societies including
HUDCO

(6) Loans to Co-op. Sugar
Factories . . .

(7) Loans to
Estates

Industrial

(8) Loans to Co-op Spg.
Mills

(9) Loans to Policy Holders
under OYH & OYA
Schemes

B. Other Investments

(I) Cooperate Sector

(1) Term Loan to Com-
panies

(2) Shares and Debentures
of Companies

(3) Participating Loan

(Il) Loans on Policies

(Ill) Loan on Mortgage of
Property for residential/
commercial houses

(IV) House Property and
Land in India

(V) Fixed Deposits with
Bank A/c. .

')

~12' 40

J

5' 18

**

17'75

56'85

**

**

**

TOTA\L 530'06
•

"'Including Debentures of Mysore Power
Corporation and Darnodar Valley
Corportion.

*"'Figures not available.

SHRI R. KOLANTHAIVELU: Ours
is a poor agricultural country. In
our country so many agricultural
pump sets and electric motors are being
taken away by way of theft. Some-
times due to floods, the motors get
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immersed in water and the coils got
burnt out. Is there any policy in the
LIC by way of insurance for the poor
and marginal agriculture sets?

S:A:RI H. M. PA'DEL: If he means
investment, then certainly there is a
policy laid down by the Government
in regard to how LIC ought to invest
its funds. Government have a~proved
the following pattern for the invest-
ments of the net addition to the
Controlled Fund of the LIC.

Percentagel
of the

Controlled
Fund

(a) Socially Oriented Sector:

(i) In Central Government
marketable securities
not less than

(H) In Central and State Go-
vernment securities in-
cluding Government gu-
aranteed marketable se-
curities including (i)
above being not less than 50%

4 ,"''''
(iii) In Socially Oriented Sec-

tor including Public Sec-
tor, Co-operative Sector,
House Building by policy-
holders, OYE Scheme
etc. including (ii) above
being not less than, 75>%

(b) Other Investments:

(i) In Private Sector' 1'; q ~ 10%

(ii) Loans to policy-holders 1 8%

(iii) Construction and Acquisi-
tion of immovable pro-
perty by LIC,._~,~i<l 2%

(iv) Funds in pipeline not"
available for investment ~,1 5%

This is the way in which the whole
of the investible funds are distributed
in the LIC's investments,

SHRI
has not
to know
inclined

R. KOLANTHAIVELU: He
caught my point. I wanted
whether our Government is:
to give policies for electric

motors and pump sets for agricultu-
rists. qy way of insurance.

SHRI H. M. PATEL: The LIC can-
not possibly undertake loans for such
purposes.

SHRI R. KOLANTHAIVELU: L
want to know whether electric mot-
ors and pump sets can be insured by
the agriculturists with the LIC.

SHRI H. M. PAT'EL: How can they?
It is the General Insurance Corpora-
tion which can do it. It is the General.
Insurance Corporation that. will do S0.

SHRI A. C. GEORGE: Some three or
four year back, LIe was giving,
liberal loan against schemes subrrutt-
ed by the local bodies including that
of Kerala also to implement rural as'
well as urban water supply and other
developmental activities which would:
go to benefit of the people and for
which State Government were unable
to give loans. WIiether there has been
a change in the policy regarding 111-

vestments because they are now P'-1t-
ting technical objections, in the matter'
of giving loans to local bodies for the
implementation of these water supply
schemes. If these types of technical!
objections are put by the LIC on the
schemes which are for the benefit of
the people and for the developmental
activities will he change the policy
regarding investment by these ]0.'3L

bod ies?

SHRI H. M. PATEL: There has been
no change in the polfey in' regard to,
loans for the purpose that the hon.
Member has mentioned. If there has
been any; difficulty or unreasonable
attitude on the part of LfC' and if he>
could give sufficient information, I
will certainly inquire into that. But
the policy remains. ,It gives loans :0
State Electricity Corporations, to State'
Governments for housing. It also-
gives loans to State Governments and
municipal committees for' water supply'
schemes. I think, in 1976-77, 30l



33 Written Answers PHALGUNA 19, 1899 (SAKA) Written Answers 34

crores were given as loan for that pur
pose, distributed, of course, in all the
States of the country.

DR. SUBRAMANIAM SWAMY: The 
Minister has given adequate data 01) 
the investment of the LIC but he has 
not said anything about the policy of
investment. Could he, for (example, 
tell this House what has been the rate 
of return on these investments and 
what has been the criteria for maxi
misation of the rate of return in the 
connected in any way. (Interruption)

SHRI H. M. PATEL: We cannot pos
tulate what would be the rate of
return because so far as the Centre 
and the States’ securities and loans
are concerned, it will be at the rates 
which are fluctuating and they vary
from time to time. So far as loans 
for social oriented schemes are con
cerned they are again approved in con
sultation with the Governments

DR SUBRAMANIAM SWAMY:
What about private sector’

SHRI H. M PATEL- In the private 
sector, it is, a matter of how they m- 
vest funds in the private sector com
panies. There, they certainly try to 
get maximum return on their invest
ments. So far as loans to policy-hol
ders are concerned, again it is on con
cessional rates.

SHRI SAUGATA ROY: Is the Minis
ter aware that at present there is a 
strike b y  7600 LIC Development Offi
cers and th e y  are also squatting in 
front of his House and as a result ot 
that investment of LIC will go dpwn 
and the revenue will go down by Rs. 
20 crores? What attitude Government
is taking with regard to the Develop
ment Officers’ strike? Whether they 
are going to reinstate the earlier agree
ment which was scrapped in 1976.
3968 LS—2.

SHRI H. M. PATEL: The hon. Mem
ber has mixed up the question regard
ing the policy of investment with
Development Officers and their going
on strike. It is, undoubtedly, permis
sible, perhaps, by the hon. Member’s 
logic but I do not see that the two are 
connected in any way. (Interruption)

tto fiwmc *iw rw : ft arnwr 
srrprr gf far fairer sir? ft
sforcsfoTT irffo w  fast
*pf % fa*prr fairr %

irft ?ptt % w rt  fa*rcrr
faarr $ ?r«nrTtsffIraft^r qft

SHRi H. M. PATEL: 1 am sorry I
am not in a position to give him detai
led figures of this nature. I do not 
think also that we keep figures as to 
how much has gone to the poor. But, 
certainly, the schemes on the basis of
which loans are given by the LIC, a 
substantial percentage does go to the 
poorer sections

W r it t en  A n s w e r s  t o  Q u e s t io n s  

Circulation of one rupee coins
*247. SHRI UGRASEN: Will the

Minister of FINANCE be pleased to 
state

(a) the number of one-rupee coins
already in circulation in the country:

(b) the average quantity of one- 
rupee coins being produced every
month;

(c) whether it is a fact that one
rupee notes pass hands quickly and
become dirty ai>d multilated and those 
are not accepted by any bank because
the Reserve Bank does not accefrt 
such notes sent by the banks; and

(d) whether Government propose to
effect ultimate elimination of one- 
rupee notes by coins and if so, when
this will be done and the details there
of?
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) About
400 million pieces of one rupee coins 
are in circulation.

(b) About 11.33 million pieces.
(c) It is true that one rupee notes 

change hands quickly and become 
soiled and mutilated faster than the 
higher denomination notes.

Whenever complaints regarding non- 
acceptance of soiled and mutilated 
notes are received, these are looked 
into by the Reserve Bank of India and 
necessary remedial action is taken.

(d) There is no proposal under con
sideration for elimination of one rupee 
notes by coins, but the number of one 
rupee notes is being reduced gradually 
and the number of one rupee coins is 
being increased.

ffin m  xpn  f f ir n  %
* *  wWf %

* 248. TTCPfrtf* : WT
qifew *rmr fa n * *  ^
VTT 1̂ Vt" f>MI ft? :

( v )  w r  tfTfrn: *  frar $  % 
iprK sforr sfinrr 
aftT TT ■gsmCT %J|T I ;

( « )  ft , ?ft 
*ptt | w k  w r  qfo>nw- 
3*t fa n fl v m f w r r  $  
^  *pt w T w r  | ?

<rftr*r «ftr f m  finmrr («fV
fW iw ) : (*f ) r

). tnir ’̂f¥*TT ?WT ^ftnpr QFX-
3 1*“  i*“  1 9  7 s  

v t  «rrnf»T r̂ *r*nrcr f t  an% t *  s t o  
fln*TF*r s r iw  % f*RT
t o t  $ 1  *Prtf¥ *rnr f*nnr qfaPprq ,

1953 iftHTTT 4 ( 1-*?) (IT) tit Wff 
% Stiff l?TT5TT^Tf %

W ftrtr ^ T f f t  *Ft4  JTRcTT «Tt 

*?T% tfr c f e  #$cTT
s n r t f t  w f r r a  %

fans t^Bfr?riwnTE*rer
*TTO % FR % f jR R ^ T

«rr xttK w ffa 1-2-1978 Sr ^Fff 
w m t  % faq  q y  f t  yfaifiw*

f’ PT’RT ®FT «rf%lT F'T ^  

M u  ^  f^TTT TOT «TT, SRT: IHTT 

flTSfH 'fVo ?fto r̂n=r *tt f - .^ w  
«PT *ftHT «rdT5T

f r o w  V T  fTOT TOT I

Trade with Pakistan

*249. SHRI R. V. SWAMINA- 
THAN:

SHRI SARAT KAR:

Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) to what extent the trade bet
ween India and Pakistan has improv
ed;

(b) what are the items to be expor
ted and imported by India under the 
new agreement;

(c) whether any delegation is being 
sent to Pakistan, in this regard; and

(d) what had been the volume of 
trade between the two countries for 
the last year and this year?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) and
(b). Trade between India and Pakis
tan was resumed in 1975. The volume 
of our trade has been steadily increas
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ing, as would be evident from the 
^figures placed below:

(Value in Rs lakhs)

Year Evports Imports BaUncr
in Trade

*975*76 • 78 J2J2 — ^134

•1976-77. 887 2 +885

1977-78 557 *1-2
^April-Tuly 197“?̂

(*Fi"ure< provisional)

(Source • DGCI&S, Calcutta)

(b) Trade Agreement was signed 
•with Pakistan on 23-1-75 with a vali
dity of three years. The Government 
o f  Pakistan has been requested to
•continue this Agreement for another
period of six months or till a new
Agreement is signed .whichever may 

"be earlier

The main items of export from India
‘to Pakistan have been tea, bid! wrap* 
per leaves, iron and steel, rubber tyres 
and tubes, Textile yam, machinery and 
transport equipment, Aluminium and 
•metal products, etc.

The main items of import from
Pakistan have been raw cotton, rock 
salt, medicinal herbs etc

(c) Trade Review Talks between 
India and Pakistan are expected to be
held shortly

Proposal 'to take ever Wholesale Trad* 
in Ten Essential Commodities

•250. SHRI SAUGATA ROY: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA

TION be jfteased to state -
(a) whether ‘CPM led lront Govem- 

nnent’ has proposed to Union Govern
ment in accordance with their Party
Tesolution urging it to take over the
-wholesale trade in ten essential com
modities to check the price spiral; and

(b) if so, the reaction of Govern- 
ment thereto and the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION 
(SHRI KRISHNA KUMAR GOYAL):
(a) and (b). No such proposal is at 
present under consideration of the
Central Government.

Tea Industry

*251. SHRI CHITTA BASU: Will
the Mimster of COMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact that the tea 
industry in the country is facing un
certain future due to fall in prices
both at home and abroad; and

(b) if so, what steps Government
propose to take to meet the situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) No, Sir.

(b) Does not arise.

f )  INH W HWT

*252 fa s  : w r ftm
^ f^n *3 $  f r  :

(f>) WT € *TcT
^ fr *ft •TrnrraT
w m  a w f l v m m  fr irnr »r 
frfr t o  sft f r r  fr s f w  f t
»rfr f ; «ftr

(w ) Jlfir fT, ?ft #®TT
*TPT *PTT f  ?

fim thm wif Trarinft («ft wftw
W W W) : (*).*F V T C V t
fWY fr «RTT 5T|flf W f  fr
frofr v fiw rffr ftp r
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JTTmnr % srra m u  
y t fsrcrr f ar

1 TTsft r̂r | 1

Import of Polyester Filament Yarn

*253. SHRI A . MURUGESAN:
DR. LAXMINARAYAN 

PANDEYA-

Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state-

(a) the policy regarding import ot 
Polyester filament Yarn and the 
reasons for change in policy effected 
from time to time during the last 
twelve months;

<b) the number and names of big 
business houses who have been allow
ed to import, and the quantity and 
value permitted to be imported; and

( .') the extent to which small sca4e 
Industries have been affected by t-he 
new policy?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) A state
ment is laid on the Table of the House 
iPlaced m Library See No. LT-1766/ 
78]

(b) Under the general policy for 
Registered Exporters, holders of im
port replenisment licences who were 
eligible to import this material direct
ly. are not required to obtain the prior 
permission or any endorsement on their 
licences from the Licensing authority 
Hence details are not available. During 
the period from 22nd August, 1977, 
to 2nd September 1977, Export Houses 
and eligible manufacturers could also 
import the material on their own.

(c) The new policy has not adver
sely affected the small scale industries.

Aircraft In IAC and AI Fleets

*254. SHRI C. N. VISWANATHAIfc 
SHRI A . BALA PAJANOR:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to lay »  
statement showing:

(a) the number, value and types of 
aircraft purchased and added to the 
fleet of I.A.C. and Air India during 
the last twelve months and similar de
tails for those to be purchased durinsc 
coming year;

(b) whether the proposal of former 
Government to purchase VIP Boeings 
was rescinded at first by present Gov
ernment and revived later, and

( o  if so, the reasons therefor with 
full facts of the case’

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURSHOTTAM KAUSHIK): (a) to
(c). Indian Airlines purchased 3 ad
ditional Boeing 737 aircraft at a price 
of US 8 01 million per aircraft 
(approximately Rs 7.2 crores exclud
ing Customs Duty) during 1977 for 
addition to their fleet Air-India placed 
orders during 1977 for 2 Boeing-747 
aircraft and the first of these two cost
ing US $35,605 million including the 
cost of airframe, installed engine* 
and master change*?, was delivered in 
February, 1978. The second Boeing 
747 aircraft is expected to be devilered 
in July, 1978 and the estimated eos>» 
of aricral't including airtrame and in
stalled engins is US $39 715 million. The 
provision for buyer furnished equip
ment fitted/to be fitted on these two 
aircraft is estimated at US $1,700 mil
lion and US $1,870 million respec
tively. During 1978, Indian Airlines 
propose to purchase two additional 
A300B2 Airbus Aircraft. Proposal lor 
this is still under the consideration of 
Government. Air-India are consider
ing placement of an order for one 
Boeing-747 aircraft in lieu of the one 
lost in the accident on 1st January, 
1978, the cost of which has not yet 
been finalised.

The proposal of former Government 
to purchase Boeing aircraft for VIPs
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by Ministry of Defence was rescinded 
by the present Government It has not 
been revised

Effect on the Transaction of Govern
ment Business due to Banking Strike

*255 SHRI K MALLANNA Will the 
Minister of FINANCE be pleased to 
state

(a) whether there has been any 
effect in the transaction of Govern
ment business due to Banking Stnke 
in the month of January, 1978, and

(b) if so the details regarding the 
demands of the Bank Employees and 
fhe reaction of Government thereon’

THE MINISTER OF FINANCE 
tSHRI H M PATEL) (a) and (b) 
The Indian Banks Association has re 
ported that while there has been no 
strike m banks in January 1978 on an 
industrywide basis the back emp
loyees were on agitation during the 
first week of January 1978 and were 
observing work to rule and go slow’ 
Like all other business Government 
business also would have been affected 
lo some extent during the first week 
of January due to agitation of the 
bank employees

The Chief Labour Commissioner 
( Central) has initiated consiliation 
proceedings under the Industrial Dis
putes Act on the demands put forth 
by the bank employees for a wage re

Cate- Dt scription
g »r>
N o

t Cotton yarns not for retail sales lonncsM.
3 Cotton Fabrics o f which othtr

than grey or bleached Tonnes

n f Tonnes

4 Knitted shirts smglets, T-shirts 1000 pcs
& sweater shirts

vision The consiliation proceedings 
have not yet concluded

Textile Agreement with E.G.C. 
countries

*256 SHRI K RAMAMURTHY: 
Will the Minister of COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state

(a) whether a new five year textile 
agreement has been enterd into with 
the EEC countries and

(b) if so the details of the same’

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG) (a) A n?w 
four year textile agreement has been 
entered into with the EEC countries 
for the i.fc’* od 1978 to 1981 This 
Agreement can be extended by another 
>car ending December 31 1982 by
mutual agreement between India and 
thc EEC

(b) A statement is 1-ud on the Table 
of the House

Statement*

The new Indo-EEC Textile Agree
ment covers textile products of cotton, 
wool and man made fibres originating 
m India Categories of textile pro
ducts which are under individual re
straint levels and the respective re
straint levels are as under —

Restraint le\ els

1978 it) <) iq8o iq8t

<! 6 7

9000 9045 qoqo 9136

4000(1 401 r 0 40200 40300

42000 A ri5<> 4900 <5256

6772 7043 7325 7618
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I 2 3 4 5 6 7

7 Women's woven & knitted blouses 1000 pcs. 2800 28280 28363 28848
8 Men’s woven shiits 1000 pcs. 3450a 24819 25152 25469
9 Cotton towelling, toilet & kitchcn 

linen o f cotton towelling Tonnes 3600 378o 3969 4167

«5B Woven women’s overcoats, ta-n- 
coats and other coals cloaks and 
jackets 1 (100 pcs. 668 695 723 75»

>9 Cotton handkerchiefs . 
1 1000 pcs. 64035 65956 fi7935 69973-

20 Bedlines . . . . . Tonnes 5736 5965 6204 645a
26 Woven & knitted dresses 1 00 pcs. 6500 6663 6830 7000-

27 Woven & knitted shirts 1000 pcs. 4500 4f»>3 472» 4848

29 Women’s woven su ts 1000 pcs. 390 410 43‘ > 452
30B Women’s other woven underwear 1000 pcs. '599 1679 1763 1851

39 Table linen toilet and kitchen linen 
other than from tn ry fabrics Tonnes 1169 1239 »3i3 >392

In the case of other categories whose 
exports are not subjected to indivi
dual restraint levels a provision for 
consultations has been made whenever 
the import from India into the EEC 
exceeds certain stipulated levels.

Encashment of Demonetised motes by 
Villagers/Farmers

*257. SHRI G. S. REDDI: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether a number of villagers, 
particularly farmers, have tendered 
demonetised notes for encashment 
soon after demonetisation;

(b) if so, whether they have been 
asked to produce proof of obtaining 
these notes;

(c) whether, it has not been possible 
for them to do so; and

(d) whether this has caused consi
derable loss to them?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) to (d). The 
Ordinance promulgated on the 16th 
January, 1978, provides that every per

son desiring to tender for exchange a 
high denomination bank note should1 
submit a declaration in the prescribed 
form furnishing information interalia1 
regarding “ when and from what source 
did the bank notes come into posses
sion” of the declarant. *n cases where 
satisfactory information on this 
material aspect was initially not given 
by the declarant, or it was not sup
plied within reasonable time, the 
Bank concerned was obliged to refuse 
payment and refer the mater to the 
Central Government who will deal 
with such cases after obtaining such 
further amplification of the declara
tion as it may think fit. Government 

'have no information that the Ordin
ance has caused considerable loss to- 
villagers, partcularly farmers.

Distribution of consumer articles at 
Fair Prices

*258. SHRI K. T. KOSALRAM; Will 
the Minister of COMMERCE AND 
CIVIL SUPPLIES AND COOPERA-' 
TION be pleased to state:

(a) details of the public distribution 
system being worked out by Govern-
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meat tor the distribution of consumer 
articles at fair prices;

(b) what are the articles proposed
to be introduced under the system; and

(c) measures contemplated by Gov
ernment to see that the different arti
cles are made available in sufficient 
quantities to the distribution agen
cies’

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR
GOYAL): (a) to (c). A  statement is 
laid on the Table of the House.

Statement

1. The scheme aims at increasing 
the production of essential mass con
sumption goods and to make available 
the increased production equitably and 
efficiently especially to the weaker
sections and working population. The
basic obieetive of the new approach
is to create a permanent system in
place of short-term palliatives and ad- 
hoc approaches of the past. The pro
posed system seeks to create an effec
tive instrument for removing im
balances of the past and for extending 
the distribution system to the rural 
areas as well. It is also intended to 
expand the commodity coverage of the 
distribution system to include critical 
wage-goods and also take effective
action for extensive expansion of the 
network of fair price shops to cover
far-flung areas throughout the country.

2. The tasks envisaged and the
action plans suggested emphasise tne 
need for stepping up production on a 
priority basis of commodities in short
supply, for which both short and long
term measures have to be taken. In 
the formulation of the scheme, finan
cial constraints have been taken into ac
count and the approach is to make the
optimum use of the existing infra
structural facilities and plan outlays. 
The more important features of the

new policy for strengthening of the
public distribution system cover the
following:—

— Effective distribution o f essential 
commodities already covered and 
addition of new commodities to
the distribution system. The 
scheme envisages initial coverage
of cereals, sugar kerosene, cloth, 
vegetable oils and vanaspati, and 
selected manufactured items of
mass consumption;

— In respect of selected manufactur
ed items of mass consumption, 
such as toilet and washing soaps, 
salt, matches, tea, exercise-books,
common drugs and medicines, the
concerned administrative Minis* 
tries of the Government in con
sultation with the State Govern
ments have to take up the res* 
ponsibility of monitoring produc
tion, availability and retail prices. 
The Ministries concerned should
be responsible for making assess
ment of overall requirements and. 
in particular, the needs of the
vulnerable segments of population
and for taking measures to meet 
them;

— bufferstocking of cereals, pulses, 
edible oils or oilseeds, cotton, etc. 
and imports of required essential 
articles;

— bringing about rationality in the 
areas of storage, transport and 
distribution costs,

—  removal of imbalances in the 
allocation of commodities between
urban and rural areas and their
prices;

—* optimum use will be made of the
existing infrastructural facilities
in the private and public sectors. 
The emphasis would be on devis
ing effective systems of distribu
tion, and expansion of the coopera
tive network both in the urban
and rural areas for distribution.
If necessary, the Gram Panchayats
may also be encouraged to take
up this responsibility;
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— increase in the number of retail 
outlets to cover far-flung areas in

such a way that there is at least 
one outlet for a population of
2,000;

— improving the viability of fair 
pnce shops through a judicious

sales-mix and minimum sales turn- 
over;

— establishment of Vigilance Com
mittees with the involvement of 
consumers endowed with statu

tory powers for exercising super
vision and vigilance over the pub
lic distribution system and safe
guarding consumers’ interest. High 
Powered Committees to be set up

at the Centre and State levels 
for coordination and supervision 
of the totality of the distribution 
as a whole, and to oversee the 
activities and recommend suitable 
measures to Government from 
time to time.

I'acllities for Exchange of Foreign Cur
rency

•260. SHRI SHAMBHUNATH
CHATURVEDI: Will the Minister of 
FINANCE be pleased to state:

Ca) wnether there is only one bank 
in New Delhi in Asoka Hotel affording 
facility of exchange of foreign cur
rency all the 24 hours and on holi
days;

(b) whether this places the foreign 
tourists at a disadvantage and leads 
to charging of high rates of discount; 
and

(c) whether Government will look 
into this and consider the advisability 
of affording similar facilities at the 
Reserve Bank or at some other cen
tres also for the convenience of foreign 
vistors?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Besides 
the Central Bank of India at Ashoka 
Hotel, the State Bank of India, Ex
change Bureau at Palam Airport also 
functions for 24 hours including on

Sundays/holidays to provide the faci
lity of exchange of foreign currency. 
A number of hotels in Delhi also pro
vide this facility 24 hours and on 
holidays to the foreign tourists stay* 
ing with them.

(b) No such complaint has been re
ceived by the Government.

(c) The existing facilities are con
sidered adequate of the present.

Proposal to ban trade between Whole 
salers

*261. SHRI MOHINDRA SINGH 
SAYIAN WALA: Will the Minister of 
COMMERCE AND CIVIL SUPPLIES 
AND COOPERATION be pleased to 
state;

(a) whether Government propose to 
ban trade between one wholesaler and 
another on the ground that it adds to 
the {prices of essential commodities; 
and

(b) if so, the steps that have been 
taken in this regard?

THE MINISTER OF STATE IN THE 
M IN ISTR Y OF COMM ERCE AN D  
COMMERCE AND CIVIL SUPPLIES 
AN D COOPERATION (SIIRI K R I
SHNA K U M A R  GOYAI-i): (a) and (b). 
The implications of Ihe proposal are 
being exam ined.

Supply of Wagons to Uganda

*263. SHRI D. D. DESAI: Will the
Minister of COMMERCE AND CIVIL 
SUPPLIES AND COOPERATION b* 
pleased to state:

(a) whether the Projects and Equip
ment Corporation has made heavy de
fault in supply of wagons to Uganda;

(b) if so, the reasons thereof;
(c) the loss to this country as a 

result of cost escalation;
(d) whether the responsibility for 

this has been fixed; and
(e) if so, details thereof?
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG) (a) No. Sir

(b) to (e) The Projects and Equip 
ment Corporation entered into a con
tract with Ministry of Transport and 
Communications, Government of 
Uganda for supply of 250 wagons and 
20 Passenger Coaches in September
1976 Because of delay m opening of 
latter of credit as well as furnishing 
of guarantee by the buyers m accor
dance with the terms in the contract 
thc implementation of the contract 
-was held up for some time However 
as a result of detailed discussions held 
between the parties the outstanding 
problems have mostly been solved and 
implementation of the contract is e\ 
pec ted to proceed un intei rupted 
There has been no loss to the country 
«is a result of cost escalation

Proposals to Make Mahabalipuram 
Attractive for Tourists

2287 SHRI R K MIIALGI Will the 
Minister of TOURISM AND CIVIL 
AVIATION be ple*sed to state

(a) whether ther*> is any proposal 
with the Government of India to make 
Mahabnhpuram (near Madras) a 
more attractive centre for tourists

(b) if so whether Government will 
publi h the same foi public j  sugges
tions

(c) what are the mam features of 
the above sud proposals and their 
estimated cost, ind

(d) when the said proposals are 
likely to be implemented’

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PUR- 
USHOTTAM KAUSHIK) (a) and (b) 
The Government of Tamil Nadu has 
already prepared a Master Plan of 
Mahabalipuram for ensuring a regula
ted growth of facilities and making it 
.a more attractive place The Master

Plan incorporates major recommenda
tions contained m the UNDP Report 
on Beach Resorts purvey which was 
comissioned by the Central Depart
ment of Tourism The master plan 
of Mahabalipuram has already bean 
published by the State Government 
for eliciting public opinion

(c) The master plan is mainly a 
land-use plan of the Mahabalipuram 
area for ensuring that facilities come 
up m a regulated manner thereby pre
serving its natural environment The 
master plan earmarks areas for pro
viding tourist facilities roads system 
parking area for vehicles arihaeolo 
gical control area land-scaping deve
lopment of township etc

(d) This will depend upon the quan
tum of funds made available to difE 
erent agencies executing various com
ponents of the project with which 
thev are concerned
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Rise in Price of pulses, Vegetables and
Spices

2289. SHRI SASANKASEKHAR
SANYAL: Will the Minister of COM
MERCE AND CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) what are the reasons for the 
gradual upward trend in prices of
pulses, vegetables, spices and other 
daily necessities of life;

(b) what steps Government have
taken or are taking to combat such 
trend and lower prices of such com
modities; and

(c) how much and in what way
such combating is within the control
of the Government and how much
and in what way the same is beyond
the control of ^he Government?
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR
GOYAL): (a) The price situation has 
generally remained fairly easy in 
recent weeks in respect of several 
essential commodities. Over the year
the all commodities wholesale price in
dex is lower by 1.9 per cent. Bet
ween the weeks ending September 17,
1977 and February 18, 1978, the index 
has declined by 4.7 per cent. During
the same period the indices for pulses, 
vegetables and spices & condiments 
have declined by 5.7 per cent, 23.8 
per cent and 17. 1 per cent respective
ly. In pulses there has, however, been 
some increase in the index during the 
two weeks ending February 18, 1978.

(b) and (c). The declining trend in
the prices of essential commodities
has been achieved as a result ot
various measures that have been taken
since April 17, 1977 and also because1 
of good crop prospects. These measu
res would be continued and appropriate
further steps will be taken as and
when the situation demands. Govern,
ment in consultation with the State 
Governments is keeping a continuous
watch on the prices and availability
of essential commodities. Among the
measures taken, the important ones 
are:—■

(i) a restrictive monetary and
credit policy;

(ii) removal of restrictions on 
inter-State movement of wheat and 
rice;

(iii) increase in the off-take of
cereals from the Central Pool;

(iv) larger releases of levy and: 
non-levy sugar;

(v) reduction m excise duty on 
levy and free sale sugar;

(vi) imposition of an export duty
of Rs. 5 a kg. from April 9, 1977 
and simultaneous withdrawal of
the rebate on exports of tea;

(vii) declaration of tea as an
essential commodity under the Es
sential Commodities Act;

(viii) sale of a large quantity of
loose tea through National Agricul
tural Cooperative Marketing Federa
tion (NAFED) and National Consu
mer Cooperative Federation (NCCF) 
at a retail price of Rs. 16.50 a kg

at a large number of centres;

(ix) increased suply of kerosene;

(x) continuation of ban an ex
ports of pulses, HPS groundnuts.

edible oils;
(xi) continuation of ban on exporta

of fresh vegetables including pota
toes, cuminseed and turmeric and
regulated exports ol onions;

Written Answers 5*MARCH 10, 1978
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(xii) arranging tor import ol
about one million tonnes of cement;

(xiii) import of large quantities 
of edible oils and raw cotton;

(xiv) sale of imported refined 
rapeseed oil at a retail price of Rs. 
7.50 a kg. through the public distri
bution system throughout the coun
try;

(xv) Supply of imported oils to
the vanaspati industry ranging bet
ween 75 per cent and 90 per cent of
their requirements of oils;

(xvi) imposition of stock limits
on traders in respect of pulses, oil
seeds and edible oils;

(xvii) increase in the support 
price of wheat, paddy, gram, ground
nut, sunflowerseed and raw cotton; 
and

(xviii) import of 10,000 tonnes of
masoor by NAFED.
In a mixed economy, Government

cannot have total control on the prices
of all essential commodities. The 
Central and State Government are, 
however, making efforts to contain
their prices through the availbale ins- 
struments

Premium Rates of L.I C.

2290. SHRI S D. SOMASUNDA- 
RAM- Will the Minister of FINANCE 
be pleased to state:

(a) whether Government are satis
fied that the present basis ot fixing

premium rates by LIC is in conso
nance witlr the increased expectation
of Life in India;

(b) if not, whether they propose to- 
review the rates, and when;

(c) the reasons for not reassessing'
the bonus rates on policies; and

(d) particulars of any move to in
crease the !bonus on policies?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and (b).
Premium rates under various “with
out profit”  plans of assurance were
reduced from time to time during the 
years 1970 to 1976. In the case of
“with profit” policies it is customary
not to make frequent changes in he 
premium rates but to give effect to
the experience in bonus declarations. 
Reduction in "with profit”  premium
rates could be considered when the 
expenses of management of the LIC, 
which have shown a rising trend, are
brought down and stabilise at a rea
sonable level.

(c) and (d). Bonus to LIC’s policy
holders is declared on the basis of
the surplus disclosed by the bienniel 
actuarial valuations. The position
emerging af the last two actuarial 
valuations was as under:—

Date of Valuation Surplus Bonus per thousand nun assured per annum
(in crores of Rs.) -------------------------------------------------------

WhoTe Life Endowment
Assurances

Rs. Rs.

31-3*75 . . . *84 71 aa 17-60

31-3-77 . . • 858-00 »5 ao-oo
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Orders for Supply of Iron and
Pig Iron

2291. SHRI C. K. CHANDRAPPAN:
'Will the Minister of COMMERCE AND
'CIVIL SUPPLIES AND COOPERA-
·TION be pleased to state:.

(a) how many fOreign countries
·placed orders to have iron-ore, and pig
'iron from India; and

(b) how far this will help us in
-our bulk trade and details theteof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
'CIVIb SUPPLIES AND COOPERA-
TION (SHRI ARIFBEG): (a) The
·number of foreign countries which
placed orders for import of iron ore
;and pig iron from India is 16 and 10
.respectively,

(b) About one-third of India's bulk
-trade handled by the ports is accounted
"for by iron ore and pig iron. The off
-take of iron ore and pig iron by these
.countries will help in getting renewed
.enquiries from these sources and in
'promoting the export of these two
'Items further.
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Public and private Sector Marine
Insurance Companies

2293. SHRI VIJAY KUMAR
MAI.HOTRA: Will the Minister of
FINANCE be pleased to state:

(a) how many public and private
sector insurance companies are en,r:3.i;-
ed in the marine insurance in India
as on 1st January, 1978 and what was
::heir number, at the end of the F',rst
and the Third Five Year Plans res-
r:ecti vely;

(b) how many of the private sector
marine insurance companies w ere
foreign owned or controlled as un ist
J'anuary, 1978 and what was their'
number at the end of the Eirst and
Third Five Year Plans respectively;
cnd

(c) what was the total value ')f
marine insurance business transacted
by Indian and foreign companies last
year and what was the total business
transacted by them during the ]ast
years of the First and the Third Five
l: ear Plans respectively?
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THE MINISTER OF FINANC£
(SHRI H. M. PATEL): (a) The follow-
ing is the number of cornpanies/un-

dertakings registered for carrying on,
marine insurance businees in India on.
various dates:-

Date Public Sector Private Sector Total

31-3-1956 Nil 129 129

31-3-1966 3* 97 100

1-1-1978 8t Nil 8

*Life Insurance Corporation of India and its then subsidiaries viz. Oriental Fire and, Cf~nalL
Insurance Company Ltd. and Indian Guarantee and General Insurance Company Ltd ..L ~ll

tIncluding State Government Insurance departments.

lower than what it was in the pre--
vious year;(b) Date [umber

31.'3-1956

31-3-1966

1-1-1978 Nil

(c) The total gross marine insu-
rance Premium income written direct
by Indian and foreign companies dur-
ing the Calender years 1955, 1965 and
1976 was as under:-

(In Crores of Rupees)

Year Indian Non-
Insurers Indian

Tusurcrs

1955

4'37

8g'07 Nil

@ N.B.: Information for 1977 is not
yet available.

ExPort of Capital GOods

2294. SBRI NARENDRA SINGE:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state':

(a) whether it is a fad that the
Export of capital goods in Hl76-77 was

(b) if so, details thereoi; and

(c) steps. proposed to be taken to-
step up its export?

THE MINISTER OF STATE IN THE.
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). Although total exports of capital
goods increased to Rs. 176 crores in
1976-77 as against Rs, 154 crores in
1975-76, there was a fall in the case
of certain categories like textile-
machinery, sugar machinery and
wagons and coaches.

Cc) Exploration of selected markets
through VIsits Of delegations, forma-
tion of consortia and other mea ures
have been taken on hand by the in-
dustries concerned.

Capital Investment of HIMCO Labo-
ratories, Sonepat (Haryana)

•
2295. SHRI OM PRAKASH TYAGI~

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 3325 on 9th
December, 1977 regarding payment of"
income-tax by M/s. HIMCO Labora-
tories, Sonepat, Haryana and state:

(a) what has been the Capital ;n-
vestment of the concern HIMCO Labo--
ratories, Sonepat (Haryana) since-
1973 year-wise up- tod'ate;-
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(b) the names of the Pharmutusts 

working in the concern since, 1973;

(c) the salaries given to each o f thr
'Pharmacist;

(d) the total number of emp,o., co*j 
working in the concern since x9J3; 
and

(e) the names of the owners of this 
concern at present?

Year ending

THE MINISTER OF STATE IN THE
MINISTRY OP FINANCE (SHRI ZUL- 
FIQUARULLAH): (a) M /s HIMCO 
Laboratories, Sonepat (Haryana) was 
a partnership concern with three part
ners upto 8-12-1972 when one of the 
partners died. Thereupon, the remain
ing two partners carried on the busi
ness of the Arm. The firm was dis
solved on 10-8-1973 when Shri Ravi
Parkash Agarwal, one of the partners, 
took over the business as pole proprie
tor. The position of capital investment 
is given as under:

i i . -31-3-1973 a paUners Chaman Lai Ra\i Parkash Agarwal

Rs. 2>i,5l!

a. 31-3-1974

3- 3>-3*i97j

4. 31-3-1976

5- 31-3* >977

Proprietor Ravi
Parkash Agarwal

Do.

Do.

Do.

Rs 3 I ,!J 2

Rs. 03,86a 

Rs. 164,477 

Rs. 180,921

Rs. 157,268

(b) No Phamacist has been employed Chief Chemist and an Analytical
•so far. The firm employed only a Chemist whose names are as under:

Chief Chemist Anal>tical Chemist

From 1973 to June, 1974 • • Shri Inderjit Sehgal Shri Dhan Parkash

From July, IQ74 to August, 1074 • •• Do.

From S-ptrmber, 1974 to February, 1075 . Shri A. K. Jain Do.

March, 1475 t > d a t e ......................................... Shri Dhan Parkash

<c) The salaries given to each of the Chemists are given below:-—
Rs.

1. Shri Inderjit Sehgal................................................................................ 700 P.M.

.2. Shri A- K. Jain . .................................................. tooo P.M.
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51 plots surrounding the immovable
3. Shri Dhan Parka fh •—

(») >/73 to 3/74 • R* *71 PM.
(b) 4/74 to 3/-»5 R» 300 P M

( c) 4/75 to 8/75 • 5riO p  M

(d) 9/75 to 1/76 - IS 750 I'M .
(e) 4/76 to date U s 850 T M

(d> The total number ol employees 
■working m HIM CO Laboratories a>e 
as under

*97-s-7i 
>973 7t 

«97 i-75 

>97j*7fi 

1976-77 

>977 78

16

10
9

9

>5

9

(e) Shri Ravi Parkash Agarwal is 
ithe present proprietor of M /s HIMCO 
Laboratories, Sonepat

property known as ‘Coach House’ ot 
Jamnagar were sold by auction in 
December, 1977 and January, 1978, 
realising a total amount of Rs 813 
lakhs

<nw i f
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Auctioning of Plots by Income-Tax
Department for Recovery of Tax 

Arrears

2296 SHRIMATI PARVATHI KRI 
SHNAN Will the Minister of FINANCE 
be pleased to state

(a) whether it is a fact that the 
Income-tax Department has auctioned 
plots belonging to the Late Jamsaneb 
•of Nawanagar for recovery of tax 
arrears, and

(b) if so, the details thereof >

THE MINISTER OF STATE IN THE 
^MINISTRY OP FINANCE (SHRI 
ZULFIQfUARULLAH)) (a) and (b).

Yes, Sir For the realisation of arrears 
•of tax amounting to Rs 14 85 lakhs 
irom the Late Jamsaheb of Nawanagar,

(*T) HVilfH
frd*ifa?iT srrf *Tt | 7

f«m tp?o « £ * ) :
(v )  aft 5TI

{w )  3R3T K % VPfWR
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^ wr i^Rarf sra «h«t  ̂ HTtffar 
Sfaf % 9ft*ft Vt ’TJWII WT *?% I
TOtf*P ZVfTT Wi 5*. fa<u«r-
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*fl*iNi ^^tT3T^TTfTTT11 fVfiFRr 
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T>fstributionshIp for Internal ftid e  
of Tea to Ex-Servicemen
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2298 SHRI MADHAVRAO SCINDIAr 
Will the Minister of COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state

(a) v hethei Tea Trading Coipora- 
tion, a Public Sector Undertaking, has 
decided to gue distnbutionship for 
internal trade of tea to the Ex-ser
vicemen, and

(b) if so,* the number ot such ex- 
servicemen who have been given dis- 
tnbutionship so far’

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BFG) (a) Yes 
Sir

(b) 14 servicemen have been select
ed for distnbuticnship of 1 TCI’s teas 
m the internal market Out of these 
five have already started operations 
and the remaining nine will start in 
April, 1978

H W lfW  ftWK % $?*T

2299 WW T5TT «nf«IW
irm 5rmfTT <rf?r rrft
11% ?rTT% Tt WH T\*i fT
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5WT O ttr t t  snrrar ts ’u ?

MARCH 10, 1978
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*tn w ifw **-
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Field Employees of L.I.C., Nagpur

2301). SHRI ROBIN SEN: Will Ihe 
Minister of FINANCE be pleased to 
state;

(a) whether lie is aware oi the fcict. 
that the field Employees of Life Insu
rance Corporation of India, Nagpur 
Division, submitted a memoi andum 
regarding certain problems and de
mands of tho Field Employees o'
Nagpur Division, and

(b) if so, reaction of Government 
thereto?

THE MINISTER OF FINANCE 
(SIIRI II. M. PATEL): (a) and (b).
Yes, Sir. The Divisional Association
of National Federation of Insurance 
Field Workers of India, Nagpur f jb
mitted two memoranda dated 18-7-1077 
and 14-11 1977 to the Zonal Manager. 
Western Zone. Bombay. The ahov'e 
said memoranda mainly contained 
grievances relating to individual pro
blems and they are being looked into 
by the Zonal Manager, Western Zone
of the L.I.C.

Disparity of Income between different 
Income Groups

2301. SHRI A. K. ROY: Will the 
Minister of FINANCE 1 e pleased to 
state

(a) what is the last figure of dis
parity of income between the diflo’ ent 
income groups in the country and *he 
ratio between tlie lowest and thi* 
highest;

(b) whether it is a fact that during
one year of Janata Rule this disparity
has further increased; and

(c) if so, what step Government
propose to take for equidistribulion of
r ational income?

THE MINISTER OF FINANCE 
("SHRI II. M- PATEL): (a) and <b). 
For want of comprehensive and relia
ble data on size-wise distribution of
incomes ui individuals and families
there is no official estimate of disparity
in income of different income groups
m the country. The observation of
the Mahalanobis Committee on Dis
tribution of Income and Levels of
Living in their first report published
m 1964 that “ the most important con
clusion which emerges from this study 
is that we do not have the required 
data for drawing valid conclusions
concerning the changes in income dis
tribution which might have taken olace
over the two plan periods” holds good
even now.

(c) It is the strategy of the present 
Government to reduce the disparities 
in income by increasing employment
opportunities particularly in rural 
areas where income disparities are
more pronounced. This is sought to 
be achieved by enlarging development
outlays under the Plan in favour of
agriculture, infrastructure in the rural 
areas, rural and small scale industries, 
irrigation and rural electrification. 
Low income groups constituting small 
and marginal farmers, agricultural 
labourers, village craftsmen ind arti
sans who form a major proportion of
rural population, will benefit from this
change in plan priorities. Also the 
increase in the surcharge in income tax
and in the rates of wealth tax last 
year and the increase in compulsory
deposit mlrs w ill reduce the incomes
o£ those at the upper end ot the income 
scale. This increase in the share of
public investment m total investment 
will also contribute to a reduction ot
disparity because profits will accrue 
to the state instead of to individuals.

8963 LS—3
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Number of High Denomination Notes
before Demonetisation

2302. SHRI R. L. P. VERMA: Will 
the Minister of FINANCE he pleased 
to state:

(a) the total number of Rs. 1000/-, 
5000/- and 10000/- denomination notes 
in circulation separately before de
monetisation and category-wise in the 
possession of various Banks (give na
mes) as—

(l) thc day falling a week before
the demonetisation orders became 
applicable;

(ii) the day finally deposited with
the Reserve Bank of India by va
rious Banks (give names); and

(b) the total number of notes of
each denomination as in part (a) re
ceived and accepted for payment by
Government separately?

t h e  m in is te r  o f  s t a t e  in  Tin-: 
MINISTRY OF FINANCE (SHRI
ZULFIQUARUU.AH,- (a) At the 
close c>f business on Kith da.v ol
January, l{t78, the number of bank
notes in circulation was about 12.80 
lakhs ot R«. lOOf)'-, denonunatior
valued at Rs 128 crore*. about 36,300 
notes of Rs 5000 denomination valu
ed at Rs 18 1.) irores and :,4<> notes 
of Rs. 10.00n - denom>’i'iti > ] vali,f 1 ■ 1 
Rs. 34M lakh'? This totals up 1o about 
Rs. rroro* The figures are
however, provisjon.il It i«- not practi
cable to give date wise, bank-wise find 
denomination-wist details as Jt will 
entail too much time and labour ,n 
compiling such information.

(b) Since the work of the scrutiny 
of the declarations for exchange of
high denomination notes is still in 
progress, the information will be laid
on the Table of the House as soon as 
available.

Vacancies of Airport Officer* and Un
employed Commercial Pilots

2308 SHRI SHARAD YADAV: Will 
the Minister ot TOURISM AND
CIVIL AVIATION he pleased to 
state-

(a) whether it is a fact that the
IAAI had selected a large number of
candidates to fill up the vacancies of
Airport Officer and had created a pa
nel of selected candidates during the 
year 1975 and 1970;

(b) the detaiK thereof;
(c) whether it is also a fact that 

thi wiid panel included a large num
ber of unemployed Commercial Pilot 
and also some ex-servicemen;

(d» the details thereof including the 
number ot persons given appoint
ment s so far;

u ) whether any step has been
taken to oiler the post of Airport Ofli
eer to such unemployed Commercial 
Pilot as well to exservicemen from
the selected panel; and

( t) if not, the reason therefor and 
thi steps pioposed to be taken to rt- 
hjlnlitiite such peisons on priority
basivv

'11IE MINISTER OF TOURISM 
W D  CIVIL AVIATION (SHRI 
IM" RUSHOTTAM KAUSlllK) (a> 
Ye>. Sn The International Airpoit< 
Au<huntv ol India prepared tvv") 
pai’fis, one on the ba-a«. ol open selec
tion on 1-1_! 107.) and the other for
Dciaitniiii1.il piomotion on
1 o> filliriL, up the posts oi An port OJli
cers

H>) to id) The detailed Panel lists 
I II , re laid on the Table of the 
House. | Piae -tl in Library. See No.
1 ,T >1707 '78 |

The two Panels together contained 
2d Commercial F3ilot’s Licence holders
and 10 Ex-Servicemen.

(e) Out of thc above, 9 Commercial
Pilot’s Licence holders and all the



£9 Written Answer* PHALGUNA 10, 1899 (SAKA) Written Answers 70

14 Ex-Servicemen have been appoint
ed/promoted as Airport Officer.

(f) The Civil Aviation Department 
is also taking steps to absorb unem
plqped Commercial Pilots by makmi? 
then eligible lor direct lecruitment to 
the rost of Asstt. Aerodrome Office 1 
by amending the Recruitment Rules

Requirements of Saffron

2304 SHRIMATI PARVATI DEVI'
WJE the Minister oi COMMERCE 
AND CIVIL SUPPLIES AND CO- 
OFBRATION be pleased to state:

(a) whether it is a fact that due to
ban on imports of saffron, the Attar 
Industry of Hina, the Surti Zarda 
and Pan Masala Industry arc suffer
ing;

Ob'! whether in Unani medicines saf
fron m an indispensable ingredient,
and

( t ) what steps Government propose
to take to meet the requirements for
saffovn?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG)

(a) Go\ eminent has no such in 
iormition

(b ) Y e s  Sir

>„) Does not arise

Representations in Connection with
Future Trading in Industrial Oilseeds

2.i<>3 SIIRI VINODBHAI B
SHETII. Will the Minister of COM
MERCE AND CIVIL SUPPLIES 
AND COOPERATION be pleasesd to
state-

(a) whether Government have re
ceived any lepresentations in connec
tion with the future trading in indus
trial oil seeds like castor oilseeds and 
linseed oils;

(b) how many persons have been 
rendered unemployed due to closure 
of this trade; and

(c) the reasons for closure of the
trade0

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND COOPE
RATION (SHRI KRISHNA KUMAR
GOYAIJ (a) Yes. Sir.

(b) It u difficult to estimate the 
numbei oi persons rendered unem
ployed b\ the closure of this trade.

(c) The ban on future trading in
castorseed and linseed was imposed
with a view to keeping a check on
prices of edible oilseeds oils.
Reservation of Vacancies of S.C/S.T.
for promotion to Class I and II in

Income Tax Department

2306. SHRI SHIV NARAIN SAR- 
SONIA- Will the Mmistei of FIN
ANCE be pleased to state-

(a) whether in the cases of promo
tion to Class II posts and to the lowest
rung of Class I posts in the Income 
Tax Department reservations of vacan
cies m favour of the Scheduled Castes 
and Scheduled Tribes is provided;

(b) whether a written test is held 
for promotion to the above posts;

(c) whether the Scheduled Castes 
and Scheduled Tribes are given a con
cession of 5 maiks m the written test;

(d) whether the Scheduled Castes 
and Scheduled Tribes candidates are
provided with answer books of a di
fferent colour and their books are
embossed with a seal before evalua
tion to indicate that a particular ans
wer book pertains to a candidate be
longing to the reserved community;
and

(e) it so. bince tin > piactiee is likely
to the answer books of reserved com
munity candidates being evalued 
more harshly; whether he will please 
ensure that the practices mentioned in
(d) above are stopped forthwith?
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE
(SHRI ZULIFIQUARULLAH): (a)
Yes, Sir.

(b) Posts o f Income-tax Officers 
(Class II) are filled by promotion of
Income-tax Inspectors by the method 
of selection on merit. Onl,y those 
Inspectors who have passed the pre
scribed departmental examination
are eligible ‘lor consideration for
promotion. The examination is only
a qualifying examination and not a 
competitive one.

No written test or qualifying ex
amination is prescribed as a condi
tion of eligibility for promotion of
Income-tax Officers (Class II) to the 
grade of Income-tax Officers (Class 

I) .

(c) The candidates belonging to 
the Scheduled Castes/Scheduled Tri
bes are not given any conrcssion in 
evaluation of the answer books by
the examiners appointed for the 
purpose. However, at the time of
moderation of the marks, the cases 
of candidates belonging to Scheduled 
Castea/Scheduled Tribes arfl treated 
more liberally and with greater sym
pathy by the authority responsible 
for conducting the examination and 
compiling the results.

(d) The answer books given to
candidates belonging to these cate
gories are not distinguishable, either 
by their colour or by any seal or 
embossment or in any other manner, 
from the answer books given to the 
other candidates.

(e) Does not arise.
Measures to Revive the Capital Market

2307. SIIRI S. Ii DAMANI: Will
the Minister of FINANCE be pleased 
to refer to the i^ply given tn Onstar- 
red Question No on Isl July, 1977 
regarding redctivsing of capital mar
ket and state:

(a) whether he lias examined the 
impact of the measures mentioned by
him to revive the capital market and, 
if so, what are the findings;

(b) whether it is a fact that sluggish
ness has persisted throughout the 
year and is still continuing; and

(c) what further measures are con
sidered to offer incentives to attract 
the public for investing new capital
issues?

THE MINISTER OF FINANCE
(SIIRI II. M. PATEL); (a) No. Sir,
The period is too short for any 
n eaningful evaluation of thpse mea
sures.

(b) Trends in industrial invest
ment have been described in the
Economic Survey 1977-78 recently
presented to Parliament.

(c) With a view to encouraging 
public investment in new capital 
issues certain measures have recent
ly been announced through the Bud
get 1978-79. These are: deduction in 
the computation of taxable income
of 50 per cent of the amount invested 
m the equity shares of new industrial 
companies; exemption from capital 
gains tax when sale proceeds of
assets are reinvested in equity shares 
of new Indian industrial companies; 
and withdrawal of the tax on inter
est earned by banks. The last has 
been followed by a re-alignment of
the interest rate structure, as ann
ounced by the Reserve Bank of India
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Consumer Protection in Rural Areas

2339. SHRI YASHWANT BOROLE: 
Will the Ministi'r of COMMER
CE AND CIVIL SUPPLIES AND
COOPERATION he plcabed to state:

(a) whether it is a fact that all 
the consumer protection organisations 
running fair-price shops and bazais
aie elitist and urban-orientcd;

<b) whether it is also a tact that 
only price lesistance remains the pur
pose and quality )- not much cared 
for: and

(c) if j.0 whether some ->teps are 
proposed to be taken to see that the 
rural areas arc also served by these 
organisations and quality ot »oods also 
remains in the focu-,7

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO- 
OPERATION (SHRI KRISHNA KU
MAR GOYAL): (a) The Central 
Government are not aware of fair 
price shops and bazars Being run by
consumer prot«'-{‘ oM organisations.

(b) No, Sir.

2 3 4

0 . 2 0 — 0 . 2 0

0 . 1 6 — 0 . 1 6

0 . 2 0 0 . 2 5 0 . 4 5

0 . 2 3 — 0 . 2 3

0 . 10 — 0 . 1 0

0 . 2 3 0 . 2 0 0 . 4 3

4 . 4 3 1 . 8 5 6 . 2 8

i v) Eflorts art* being made to broad- 
ouse the scope and spatial coverage
of voluntary consumer movement in 
the country.

Export of Agricultural Commodities

2310. Dll BAPU KALDATY: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA
TION be pleased to state-

(a) whether Government have sto
pped export of certain commodities
lAgnciiltural) which .ire m short supi>- 
U in Ihe country;

(b) if so, the details thereof and
since when these commodities have 
neon banned for export; and

tc) details of the export of these 
commodities category-wise during
Apiil to December, 1977 and 1st Ja
nuary to 31st January, 1978?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir.

(b) and (c). The information aB 
per enclosed statement is laid on the 
Table of the House. [Placed in Lib
rary. See No. LT—1768/78].
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Refusal of Iran to Accept Contracted
Sugar from S.T.C.

2311. SHRI AHMED M. PATEL:
Will the Minister of COMMERCE
AND CIVIL SUPPLmS- AND CO-
OPERATION be pleased to state:

(a) whether it is a fact that Iran
has refused to buy the contracted
quantity of sugar from State Trading
Corporation; and

(b) if so, what are the main rea-
sons?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) and (b). Iran Iias not refuse.j to
purchase any quantity of sugar con-
tracted by them. - Under the Memo-
randum of Understanding signed bet-
ween the GOvernment of India and
the Government of Iran, a quantity
of 1.20 lakhs MT sugar was to be
suplied to Iran on credit by Decem-
ber, 1977.. The Iranian buying . or-
ganisation, however, expressed a pre-
ference for sugar conforming to
Paris grade 6 in coltrr to be supplied
to them Jlllder the Agreement. As
Indian sugar idoes not match parts
grade 6. Iran suggested that instead
cement of equivalent value be sup-
plied to them. This has been agreed
to by the Government of India. In view
of the shortage of cement in the
country, the question of supply of
cement to Iran by purchasing from
third countries is under consideration
of the two governments.

Rate of Growth and Profit earned by
Multinational Companies Operating in

India

2312. SHRI SOM NATH CHAT-
TERJEE: Will the Minister of
FINANCE be pleased to state:

(a) the total number of multi-natio-
nal companies operating in our coun-
try;

(b) the rate of growth and profit
earned during the Congress regime;
and

(c) the, reasons for not taking over
those companiesj,

THE MINISTER OF FINANCE
(SHRI 1i. M. PATEL) : (a) There
were 171 Subsidiaries and 475 bran-
ches of foreign companies operating
in India as on 31st March, 1976 and
31st December, 1977 respectively.

(b) A statement is attached.

(c) The policy of the Government
is that foreign companies may ope-
rate in the country as long as they
conform to the laws, rules an'd re-
gulations of the country.

statement

A. Data regarding outstanding for-
eign busi'l'\'ess investments in India
(i.e., Long term foreign liabilities
Of the private sector).

As at end of Amount
(Rs. cores)

264.6

442'4.

679'8

1068'3

31-12-1955

31-12-1g61
•

31-3-1966

31-3-1967

31-3-1968

31-3-1969

15~2' I

"1619'3

1640'9

1679.631-3-1971

31-3-1972 1755' 7

18r6'331-3-1973

(Figures for later periods not available).
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B. Data regarding profit and dividend
remittances

Ye'lr Amount
(Rs, crores)

1956-57 26, 5

1957-58 26'2

1958-59 ~8'3

1959-60 28, 1

1960-61 32'3

1961-62 35"0

1962-63 40'9

1963-64 30'8

1964-65 39'5

1965-66 32'9

1966-67 43'2

1967-68 48'7

1968-69 43'2

1969-70 44' 1

1970-7 I 56'6

1971-72 48' 8

1972-73 54'6

1973-74 59'4

1974-7.5 26' -1-

1975-76 45" 2

(comparable figures not available prior
to 1956-57),

2 3 1 3. l!olT lfq'i\1 S(~ wmrT:
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5fNfCf f'fillT ~ ; m~~, aTI <f 'fiR-
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qf-.:~ i't 1\;\"T ~'lT~ 'fiT 5fNfCf fCfi"ltT~
:qR CJQ:-.:rfu f'fiG'iT ~; :qr-.:

(<f) 'flIT ~r-.:a m'fiT-': <T qf-.:q-,\
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'fiT~T 'fir;; ~T WT 'fiT~r-.:a m'fin:
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('fi) ~ (<f), ~r-.:a-~-.:T'liT mUf"'f
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5ffafrrfw:rl ~ 5ftTR ~T ~ ~c 'fiT :qR
1\;\"Tf;;<f~~ ~1 q-.: m+IF'lr "ifCfT 'fiT I
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'fiTIt m<f~ ~1 ~ <f<IT,:qR ;; ~
q';;ftf~~ ~~ ~ f~ 'fiTIt >RCITCf
cv

WT <l1ITI

Arrest of Balcband Choraria under
COFEPOSA

2314, DR. VASANT KUMAR
PANDIT: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that Bal-
chand Choraria was arrested under
COFEPOSA on serious grounds of
smuggling exchange financial crimes
and illegal activities;
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(b) whether it is a fact
Supreme Court has already
him, if so, on what grounds
case lost;

that the
released
was this

(c) whether it is a fact that the other
cases of smugglers, foreign exchange
transferers and financial offenders al-
ready pending in the Supreme Court
would be lost on the same ground; and

(d) if so, what is reaction of the
Government to this decision?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAT ISH AGRAWAL): (a)
Yes, Sir. Shri Balchand Choraria
was detained on 12th May, 1977 in
pursuance of the orders of detention
dated 3th July 1975 'issued by the
Central Government under the pro-
visions of Conservation of Foreign
Exchange and Prevention of Smug-
gling Activities Act, 1974 with a
view to preventing him from acting it'!

any manner prejudicial to the augmen-
tati-on or foreign exchange.

(b) Yes, Sir. The Supreme Court
allowed has appeal on 13th De-
cember, 1977 filed against the judg-
ment of the Delhi High Court dismis-
ing his writ petition. It was hp.ld by
the Supreme Court that the Delhi
High Court was in error in constru-
ing the letter dated 18th May, 1977
of Shri Ram Jethmalani, Member
Elf Parliament, as the letter sent by
him in his capacity as Member of
Parliament and not as a representa-
tion by the Counsel On behalf of
Shri Choraria. According to the
Supreme Court, this representation
was not .considered by thp. Govern-
ment and on this ground alone the
Supreme Court ordered his release
from detention.

(c) No, Sir. There is no similar
case pending before the Supreme
Court at present.

(d) The issues arising out of the
said judgment have been noted for
guidance.

2 3 15. "-TTqj~ ~ CIlIl: Cf<ITf<ffi
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Arrest Warrant against an Industrialist.
belonging to Singhania House

23'6. SHRI JYOTIRMOY BOSU:
Will the Minister of FIN ANCE be
pleased to state:

(a) whether during the pre-emer-
gency period, either in 1974 or Jn 1975,
an arrest warrant under MISA was
issued against an industrialist belong-
ing to the Singhania Industrial House;

(b) whether the said arrest warrant
was withdrawn after a few months;
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(c) if so, what were the charges
against this member of the Singhania
House; and

(d) the reasons why the arrest war-
rant was withdrawn by the erstwhile
Central Government?

THE MINISTER OF -STATE IN
THE MINISTRY OF FINANCE
(SHRI SAT ISH AGRAWAL): - (a)
to (d). An order of detention under
Maintenance of Internal Security
(Amendment) Ordinance, 1974 dated
'21st November, 1974 was issued by
Commissioner of Police, Calcutta, in
respect of Shri Bharat Hari Singha-
ula with a view to preventing him
from acting in any manner prejudi-
cial to conservation of foreign ex-
change. As Shri Singhania was not
traceable, the detention order could
not be executed against him, With
the lapse of the said Ordinance on
18th December, 1974, the order of de-
tention against Shri Singhania also
lapsed. Thus, the detention order
against Shri Bharat Hari Singhania
was not rev-oked ay the Central Gov-
ernrnent jState Government.

Reduction in Gap between Minimum
and Maximum Income

2317. SHRI PURNA SINHA: Will
the Minister Of Fl'NANCE be pleased
to state:
(a) what steps are being taken hy

the Government to reduce the gap bet-
ween minimum and maximum income
to 1:10 progressively within the next
nine years out of the anticipated ten
~'ears;

(b) what is according to the Govern-
ment the ratio at the present moment
between minimum and maximum in-
comes in India and what are the causes
that are attributable to such a wide gap;
and

(c) what steps are being taken by
the Government to introduce legisla-
tion to ensure a fair wage as the mini-
mum wage to every category of worker
and to grant proportional benefits from
the increase in productivity?,

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). The

Government of India have recently
appointed a Study Group on Wages,
Incomes and Prices which inter alia
would consider tfie relevant criteria
for deterrnfiiing the differential bet-
ween minimum wage and maximum
wage and whether the ratio between
minimum and maximum wages
should be unif-orm or could be differ-
ent in different sectors. The Study
Group's recommendations are expec-
ted to heJp Government in formulat-
ing a policy on Wages, Incomes and
Prices. The Government would like
to await the re'celpt of the report of
the Study Group before formulating
its views on the matter.

2318, 9.>11":qg"-i'il"
-q~Tlf~ ;:mT;'fctfr ~'1T

( Cfi) 'flfT 1i-:CfiT<:: Cfir fCf'IT<:: >;1CfiP=r

crli 91"[ t~1'T'1T 'fj7;'f 'liT ~;

( (Sf ) lff~ (;T, 'l't" ~tr% ~T *
i'fTl1 CflfT ~ >;(1-.::: 7{1i* ~tQ"lf a~T ~

CflfT~; >;rh

(<r) CflfT s=r Cfg 1=f ~Cff;:'i:m

~~T * ~~ ~C:p':[Terr 'liT mf~ ferlfT
~?

fer," +f=:1m~ ij ~ ;h;t1 (~')
mfl~ :;rl.lCfl~) (Cfi ) ;;]1, "~f I

(G" ) >;11<:: (if) >rH rrQ:f ~6"

Amounts sanctiolled for Rehabilitation
of Goldsmitlis

SHA-
FIN-

2319. SHm C. 'K. JAFFER
RIEF: Will the Minister of
ANCE be pleased to state:

(a) the details regarding the total
amount of advance for the rehabilita-
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tion 'of goldsmiths that had been sanc-
tioned since the introduction of Gold
'Control in 1963;

('v) what are the details regarding
loans still outstanding in this regard;
and

'(c) whether any proposal was :11.,0
received from goldsmiths to consider
for a general write-off of the outstand-
ing loans and if so, the details thereof?

Statettlent

86

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a) a et
(b). The information is given in the
statement enclosed.

(b) The various associations Of cer-
tified goldsmith including individuals
have 'represented to the Government
for writ-off of loans granted to go d-
smiths as many of tfiem ar-e not ill a
position 10 repay the'same.- The mat-
ter is under examination.

Am?unt of Adv:mces sanctioned to various Slate Gooernmens Union Territories since 1963 It/I to lIJaTCh
1977 and amount outstanding as on 13-3-1978

-----------------------,---
Name of the State Govt.j Union Territory Amount of Advance Amount outstanding

sanctioned
(All figures in lakhs of Rupees)-------- - - - --_ ..._----------

A, P. 181'94

2 Assam 57,68

3 Bihar 43' 50

4- Cujarat , 150' 12

5 Haryana 3'00

6 Jammu & Kashmir 46'60

7 Kerala 14'50

8 M. P. 135"60

9 Tamil ~adu 23~' 53

10 Mahrashtra 64'00

I I Karnataka 87'50

12 Orissa 62'00

13 Punjab 32' 19

14 Rajasthan 120'50

U. P. • 162'7015

16 W.B. 57'00

17 H. P. 4'50

IS Delhi Adrnn. 29'60

19 Manipur 3'00

2(} Tripura. 5'60

2Y Pondicherry 2'50

TOTAL 1495' 56

106,02

23'15

00'04

22'43

121'27

21'03

18'37

48' 17

79'82

I' 53

1'14
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232 0. •ft’ ira rw r  fiwrft : tprr 
f?m w r  5Rn% fr’TT T*rr f r  : 

( t )  w r  * t ? t r t t  ^sr % TTwh=ft 
»ft«rf€r*ft sffa m^t Tt srft Supt qr 
*?> c^TTt Tt TFTTTTt t  ; WV 

( ^ )  *rfir grr, ?rr w  ttt^t t  fa *  
'HTT T^*r ^5FT ÎT T f % ?

87 Written Answers

(^■) f5pff%-ft*d«V Z«T % fSfRT- 
fr*r # * fr c  %?r%-f%cT% if&r % ftnj 
r̂rssrsr nt; srtr

(*r) «urr wvftt ftw snRrnr « r  
t^  Tirt | fr  EFtst-m̂ t * m  % 

srfsrr' w f  t t  feit 3iw?r ftra% 
srnrrcir srfinRtrf * f  t fk  g w iw n ft
spT gfsTT *T?*r TT «TT5T ftR 1 ?T% ?

fim  **rcw  if ttot *WV («ft *wtai 
m ram ) : ( t )  ^t + i,j t t  fw r
fr r o ?  % qcrr w r r  t  f r  « w  Tt 
^ T ^ t fra ire t̂t srrft t  ^At  *rrer 
sft<rftr*n tt ^st *r trT f̂ t ^
■SfPTTcT ^  f  T TgT ^  |

(^r) cFT^t *T TORT $*\
% Twr j r t t t  % faTFT frrr
^ R T  rT̂  Tf ^'['o T^T T  f*T̂
■3WFT T^W ^5FT £ I »TH T m  *T, 
fnql * + d>"Ml*n % ?TfafTTT VT^l?
w t  *n% % vv?rr  n *m  t t  k m  spr 

t t  fr^pr f r r r  t  1 ^ * tt s r t t t ,
’TTTP* ?T f?ratr % fan; jfpr §p TTW»r 
5RT% T  f̂ TT % STRIPT Tt P̂TJTfcr
s% t t  f5T*T̂r *ft fr»rr f  1

SJtH T* % fr̂ TJ
f?^ ^  STHTTcT ?IT^rr

2 32 1. «ftTraWift: WT 5TTf«T!SH 
rf«TT ?n»rfVap gtcT 517 *r,TTTTTm 

n #  uy cFTT̂ r TI TTT *f^T f

(T )  3 ^ -T , 1 ‘t■“ 7 *T .< * '^3T t 
1 ‘J 7 8 TP TT 55RftI ir faTR ff'T »5 ■~f 

^ \  Tt T̂cfTT TWTTTcTTf^
■sjkV fr^  »rr xftr ?*r tt f ^ f r ' 
5T f e r  Trm ?r snw r f w  *m  ; If

arrfiRar ?wt smrfrv ^ftr wH
*nrmn Jf j m  iN t («ft

wTfTO i»r) : ( t )  ?rk  (^r). ^ r # y  
F̂TRT Tt ^KTI, Tff^T 

TT VHTRT ^rfinr 5TTT STT̂  5ZTPTR fFPT 
Tt w f t  ̂ TPfffcT fr^rr 3̂n?rr ^ 1
?TT. ?ft^ T̂PTTcT % 1̂ rr ^TnT-^FnT
'TTTT Tt %J(«ild »T̂ t I
^fkftf^T Ti ŝp ?rq̂ T TiTo ^rft f̂t Tt 
jf?r̂ 7TT % q ^ tT ^  T f%rr J9tf*T̂  ?m  
'JT  ̂ sqTTF f^HT fft>J ?t ?T*R\?J 
T7- ¥T?T 7  I

IWFt, 19 77 ^ J iq^ R fr , 1978 
<TT TT «r̂ f8T % ^trpr g i^ r  cRT STT̂  
s^FTR frpnr % *TCT *T F̂TFT
t t  =gnTd /  'rff^T /  ^ i  % m *m  t
f ^  2 2 TTT? T-O p ^  vTPigr t̂*TT 
•jtrt t  vrm^r ^rFt f r t  trt 
^ I ^ ft  w ftr  T F̂TRT
Tt î TT /qf^*n 5T=8TT Tt TTT̂TT,
fsrfTT f?fTT T jf^  to t  'JT̂ ; szrrw 
fjnm ?p-t f-*r »ni # , 1 6,788 
iro f  rPTT -3TT TTTf̂ T ^FcTf^T *T

r, ^  8,i»oo 5fo i

(*T) i c>7 8— 79 % fair vrrm
?ftfa ^qr1? ? t t^i ft <r*rr
’cF^ 5  5THTRt *̂TT <TfT%̂ T it »T̂ t

I  I
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Reduction in Central Sales Tax rates

2322 SHRI RAM KANWAR BER- 
WA Will the Minister of FINANCE 
be pleased to state

(a) whether it is a fact that during 
his meeting at the Indian Chamber uf 
Commerce in Calcutta the industrialists 
submitted for bringing uniformity n 
Sales Tax m diflerent States and re
duction in the Central Sales Tax ra*es 
and

(b) if so the reaction of Government 
thereto’

THE MINISTER OF FINANCE 
(SHRI II M PATEL) (a) The 
Indian Chumb» r of Commerce Cal 
cutta has suggested that some kind 
ot uniformity should be achieved n 
the matter of rates, and structure i f  
sales tax throughout the country and 
the rate of C entral Sales tax mav be 
reduced from 4 per cent to 1 per tent

(b) There is no proposal to reduce 
the rate of Central sales tax as it 
would result m loss of revenue to the 
States Levy 0f tax on sales or pur
chase of goods taking place within a 
State is a State subject of taxation un
der the Const tjton  It js therefore 
proposed to discuss the question )1 
rationalisation and uniformity as bet
ween States of their respective sales 
tax rates with the State Governments

Functioning of Financial Institutions

2323 SHRI SAMAR GUHA Will 
the Mimstei of FINANCE be pleased 
to state

(a) whether he assured Lok Sihha 
m the cour e of his reply to Finance 
Bill list yeir that investigations will 
be made about the functioning ol 4he 
financial institutions

(b) if so, whethei any investigation 
has been made so tar

(c) if so, the findings of such investi
gation,

(d) whether some specific charges 
were made against the management of 
the United Commercial Bank regantmg 
either mal-practice or improper invest
ment by the Bank and

(e) if so the result of the flna igs 
of investigation in regard to the speci
fic charges made against the man;) ’ la
ment'

THE MINISTER OF FINANCE 
(SHRI 11 M PATEL) (a) to (c) 
Efforts aip continuously being made 
to reonent the policy and working of 
the public sector financial institutions 
and public sector banks so as to 
confoim to the overall objectives that 
the Government have set betoie them. 
The functioning of public se c to r  banks 
and the Regional Rural Banks was 
specifically entiusted foi review by 
the Resei ve Bank of India to two 
Committees undei the Chairrranship 
of Shri Tames S Raj and Prof M L 
Dantwala respectively While the 
Dantwala Committee has submitted a 
report to the Reserve Bank of Iuiia, 
an mtenm icport has been submitted 
by James Raj Committee Suitable 
measuies to secuffi improvements m 
the operations of the public sector 
banks would be initiated m the light 
of tbe recommendations of these two 
Conrmittees 'In the meanwhile Re
sei ve Bank of India has alieadv ie- 
cided to cany out more frequent ins
pection of commercial banks

(d) and (e) The specific charges 
made against^tbe Management op the 
United Commeiual Bank duiing the 
discussion on the Finance Bill m July 
J977 were looked into m consultation 
w ith the Reserve Bank of India ar d it 
vns found that the chargcs hive net 
been substantnted

faTTTST *PT ffarr sttvtt

2 32 t t  M T  ’fJT
fVRT^r

w  f t  TTT f r

(sp) sfirr t  f r  s
f̂t ffW T  ^PFiTf1 ^
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fcim<r 'fiT ~ ~ 5!:fi ttl: t:J;'fi ~
U m'CT'fi ~ aCfi ~m<nTI, m~

(<S) <:ff~~, efT ~tR; Cfl:IT CfiRUf
~? .

qli eY'f 5!:fT~ 'iTf\'~ f~ ~?fT (~T
~'ffi+f 0fi1fi(f~) ('fi) 'ifT,

,." .~r I

(<S) >f1Ff ~T \3"5m I

Global Tourist Traffic attracted by
India

2325, SHRI HARl VISHNU KA-
MATH: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
- ed to state:

(a) whether it is a fact tfiat during
1 77, the percentage of global tourlst

traffic that India attracted was lewez
than in the preceding year;

(b) if so, the reasons therefor; and'

(c) if not, whether Government will
lay on the Table comparative figures,
for the decade 1968-1977?,

THE MINISTER OF TOURISM:
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) No,
Sir, The percentage of global tourist
traffic that India attracted during t977
was 0,26 per cent compared to 0,24-
per cent during=the preceding year.

(b) Does not arise.

(c) A stattffi'!ent giving the compa-
rative figure for the decade 1968-197T
is enclosed.

STATEMENT

India's share in World Tourist Arriucls-1968--197i

Year World Tourist Share of
Tourist arrivals India in
arrivals@ to India world
(In (Number) tourist

millions) arrivals
%

139'7 188,8~w o· 14

154'7 244,,24 o· 16

168'4 280,821 ( . 17

I8r' 5 300,995 o' 17

198'0 342,950 o· IT

215'0 409,895 o- 19

209'0 423,161 P" ,~" 0'20

213'5 465,275 0"2Z

220,6 533,951 0'24

245'0 640,422 0'26

1968

1973

1974

1975

1977

------ --------
@I\s pulrlishcd by the World Tourism Organisation.
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Foreign Investment

2326. SHRI G. M BANATWALLA: 
SHRI MUKIITIAR SINGH 

MALIK:
SHRI SHYAM SUNDER 

GUPTA:

Will the Minister of FINANCE be 
pleased to state-

(a) whcthei Government propose t'> 
Inquire into the causpt, as to why foi 
eign investment had not been picking 
up inspite of the fact that Central Gov
ernment have removed all constraints 
and no fresh hurdles to investments 
and

fU) if  so the d e ta ils  th ereo f

THE MINISTER OF FINANCE 
(SHRI H M PATEL) (a) and (b). 
Th«‘ policy of the Government is to 
peirmt foieign investment selectiveiv 
m high technology areas and m ex
port oriented ventures on terms vvhuh 
aie determined to be m the national 
interest While no specific enquiry is 
considered necesaisv, Government 
would constants keep the situation 
•under review and. take appropriate 
steps to iaahtute flow ot investment 
in the* desned aieas

Proposal to set up a Cn il Supply 
Corporation in Delhi

2327 CHAUDIIURY BRAHM PRA- 
KASIl Will the Munster of COM
MERCE AND CTVIL SUPPLIES ANT 
COOPERATION be pleased to s4ate:

(ai whether Government aic consi
dering a proposal to set up a t lvil 
Supply Corporation in Delhi fo ensure 
adequate supply of essential commodi
ties at reasonable prices to the consu
mers,

(b) whether this aim is not fulfilled 
by the Super Bazar, and

(c) il so, why not more powers are 
given to the Super Bazar so that i+ 
could serve the people more efficiently 
and to the satisfaction of consumers.'

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO- 
OPERATION (SHRI KRISHNA KU
MAR GOYALj: (a) to (c). The Delhi 
Administration have a proposal tor set
ting up a Food and Civil Supples Cor 
poiation lor procurement and distri
bution The proposal will be consi
dered bv the Government keeping in 
view the guidelines on the role of co
operative1 "is-a-i's State Food and 
Civil Supplies Corporation as also the 
existing infrastiuctural facilities.

Investment by Central Government in 
West Bengal

2328 SIIRI SHAYASTA PR AS AN
NA BUATTAi:HARYY\: Will the
Minister ol TIN VflCE t>e pleased to 
state

(a) whethei attention of Government 
have been di awn to the comments made 
by the Chairman of the All India Mann 
facturers Organisation m their quar
terly meeting held m Calcutta on 1th 
February, 1978 that during the last two 
decades ‘there has been a little or no 
investment in West Bengal by the Cen
tral Government” , and

(h) it so. the reaction of Govern- 
mpnt thereon9

THE MINISTER OF FINANCE 
(SHRI H. M PATEL 1. (a) Yes, Sir. 
Government have seen > Pjpss 
report m this regard

(b) The figuies ol investment in 
Public Section Undertakings of the 
Central Government as shown in the 
Annual Report on the Working ol 
Indiustrial and Commercial Under
takings of the Central Government 
(Vol. I) would show that the obser
vation is not correct.
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uTOihi q t o  fwwrnsr ^  w f t f  
w w ^

w t  <n̂

2329.  t w p w i  f t r r r f t  
<nfe* «ftr m»rc f v r m  d€f ^
Tt 3?TT T^T : 

( t )  VTTTrfhr tp T E lT  f a T T T  f ^ P T  
% snfrr w i  faftrsr «r»ft ( s t °  iroro

sftr *ftc €to srtihr)
% 5r«FETTT Tt T^TT-T^TT ■T̂ STT f't>dTft

I ;

(g -)  sn ^ r  *W t % jtstcjtt t T
*f3TT ®FT ^ T  # r p F T F T  T T T  %, ?fTT

( * t )  i r r r a f a  s r t r  t t

W TFT *T  T T  % f t r  w  J ^ f o m  T  t f ^ T R T  
*T  *T fa  f^ H T c T T  f  t ,  cTT t5RT% T T T  

T K * T £ s r > 3 r r  ? J T T ? % % f B f T r  S R T T ^ T  
"3T51TT *1%  &  m  'd 'i'i 'l  157% T T  S t c t l^
t  7

*TOPT wVt *n*TT fWR-T »f?ft (sfy 
g w t a w v t f * * )  : ( t )  % (»r).
' f l r c r  w ?t  f a r m  f w r  %  ^  p r r

14 W t  <=TTR | cTTT qTsft WTsft % 
S T 3 R T T T  % 1 f» T *  * T  “ H t e
f T 5 R "  T T  *TT J T f n r f ^ r T  % I s?T «TTT

% % w m rr  artn  ?ft% fe n
t o t  &  —

# i ' W R  *r^T T r  q w

7 (1 0 -1 3 0 0  **17 4

5 r o - 9 o o  w rr 3

TU 0—7 80 T̂?T 9

16

srnwr $  srrsfy srM  m r  ^-srtSrf 
^  t o t  TJfcr f?nrnT sn;r Tt»r$ «fr
?r*rr xnFsr szriRvr 1 967 *nr?r
T^hrr farrer ftrw  t t  ^rrafT-T t t  
Tt *i£ «ft i snr ir w  srfa^sRf v l  
stttct f%Hf;r?r jTHrr if jg ^ r
% st «rr i ttot fawr»r sttt p t

STffTCSRTTT ’̂lTn- tttt ^ N r fw f  T>
■*ft s p p t  t w&r fern r f^nrr Tt ̂ t p t -
fTPT 7̂T ferr IPTT m  I

w r*'*  ir w t  r̂f̂ fr % Tncfr sh f^ t  
21 o — 4  2 s w??r %  t ^ ^ P T ^ r  ir  4  i 
t s r j t t  t t  T?r?rf?T % srr*p- STOPT 
t t ;*  % fanr, t p t  t t t  % 7ir t t  f ? w ,
1 970 ir 21 0 -  125 W T % ^^FTTR

^  wn  3 2 s -  s 7 s w e  “pr fenr w r  i
qrvft -TFTl % T^SITT TT TTTvrPT % 
V&t{-r srsfFT T^fT % farr ^t%  mp 
w  ? r t  TTWt5T srf̂ Temr
t t  itm sR  fe rr  >htt i 
TrfsRTJi wf^wrr % ?rrarTT t t  ^ f f  % 
fim  w  i tt^  s t ^ t t  t  t ^ t
if WTT Tf̂ TST’T fen^R,
1973 ir cfTT TT fsrqT ff^T TT T^T

i r  T ^ m  t t  f ^  w  i
rp r^  t ^ r m  art ? tt ir i - i - i 4  7:<
*  fpftftrcr t t  ferr w  i t r -  
sr^tjTt % «r»r% ir r̂, ffr?r t t
fWrFSP’ 1975 ir  S0(>-900 
%  i r  T f T ? F T  T T  f e n  W  »
wrw, 1977 k  srw^rwr t  rtw  *r>r
TTT TT fo^WFT 3 9 0 -7 8 0  W T ^
5prr T r s o ' » - » ) o o  * t t  t t  ferr w r  
^ i

7T£ TT TfTTTT, W t  TT^T T  THRT 
TTff i r  W^*nfTTrTT TT ’T’TTt^T T^T 
% TPTr?TT T  ttT % ^T  ir, TrTTT-

rpr "wfcnrr n^rtwR:^ ff^nr
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% sF’d'fer, ftaw  shpe 3|p fvctfhrr 
ffrfoft vr *t v r  ta r ftrv -* * * * - 
f r f r n r  srfn w f«i fsrtnr ^ t r t t  % i v r r r  
srftwrw ^ i ^ r -

w f  n^emft % fnĵ TTT 700—1300 
% ihr it $te«fr xrtarefr %

$RFER?t *rr *rr?ft %  s r w v t  %

^  f?np5T wk f e u  r̂ren | 1

7 0 0 -1 3 0 0  % ^R W H  if
4 sratfgr̂ ft vf snFEPfr %?{?Vai

srftrern- (fa% «w ^ f w c

v r f e v  ff?HT sp^T T̂TcTT t  ^

t  WT *PT ^  5 0 0 -9 0 0  ^
^  IdHHIH % T^t’SHT fsfvUT F̂TT & • 
OTtft ^ f r i r  srf?ns5Rt ^  *fgr? y  
5 R ^ t  %  i t  f a r f a r  f ? w f a r  ^

'J#, ^  f^PkUft (assignments)
tTT3#^feFr’ 'v r  

f t  s n p ir  %  sfrnf ^  * n j * n r

ST̂ W >̂T*TT $ I

%®rr *fV t o ,  fsRTT «fi<ri«, ^vKiiTr 
*rfa«r faftr, 0 -«T5<fV, w  h «rt3TT, 
STfZTt ®FT tit srffT̂ fiT, ^ , S g t HTHTT 

fTzrnTcT srrfe «nrc*TT srrfa<T t  
*TRft Wfsft % Wfft ST«RPPt ?HTR 
f  1 ^ * r r t  * m r  v f t ^ g R m F n m r r  
f c ^ f a r  f t r  * r  vtfm r f ir e r -fir e r

I  1

wnrr $ ^ rm r  j r t  wxMrtiw
*  itfm i-f o f t k  v r z  *s<teff o fi % 
*a?r »i% % s m  tit  srr̂ r % f ^  
f^prw *(ftr *n£ #5ft 5*rftor>r yfrfir *rrefr 
?rfaft %  SRPSRPt %  f?n? 'dM^PW # < M H M  

% STRT ift 3TTT I 
3963 LS—4

ffrft y w ff flw i
w r u w

2330. «ft m m  ^ r a :
w r  f # w  «ftr n w ?  ftw w w  *t#t *r$
JRTP* tit  fTT ^  f r

( v )  ^1% fw w r
y r̂ y r̂ r  5r f^r f a r i t  5 ^  f  ffrc 
^ rk  Ir »msrr t e f r - t e f r

5 ^  t »

( ^ ) ’ TcT ^ f f  %  stVttvt wftr

ffF^t 5?cRft tit w f c  <TT 

T«rfr fsfrffsfir f?Rnft TTftr «psf tit «Tf,

(»r) w  *nrcr it ^ r -
*phr ?fr ,ra‘-Tflr?T? *nrrf srrcft f  

?ftr vfHli It «T5r-qf^ 7i t  ^fhr-

^ r  «rh:

(«r) w r  »r
5^ rvt *ftr ’Tar-’rf^rvnft ^  w t t  sr®T̂  

tit rriktf,
5TT aftrr w r  | ?

'tttx * m  ftirp w  »nfV 

(*ft jw ta m ft fiw ? ) ; (^ )  ^HTT
‘V  3*7<I7*T' 7T

Toft *rf f  1 r « « r w «  #  v s t  «rar 1

vftw? ?TWT >^T-5ft-l 769 /78] I

(sr) r ffwTt  “ i s r v r f t i t  |  

^ T ^ m r ^ q T T ^ - ’Tf 1 1 [^www
*  twrt nw f 1 ?fin? w m  ^ - # r -  
1769/78] 1

(«r) ^ r r  fw ?:o r ,V , « r ^ ^
T«ft *rt | i  

[ « w r w w  w t i t  w t  m m

^ -€ \ - l7 6 9 [7 S ]  I
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( * )  vm **r ( f w )  % ara?
I g t f  f t  %  O T !  3 * ? W T9 R

^nfrcr ^  f̂rsnrr ^  «ftt£
t  1 •TT*TT fWRPPT faw»T fT  

v t  2000 / -  f^ f t
<WT q fa ^ TTT  S T T ^  T ^ T  t  I

imra- tftor  fa n *  fanm  *r
5PTT qf?T¥Ttf STFcT %  5T*Ir*T

*FC T̂ T | I f ^ t  % t f l l fw  3^  
5WT q fg rv n r , M m :  f w r n

?W T T O %  S ^ T S f f ^ f t  q T  * T O T T  

it 3*TOTO *n£t| I

«nfesr f^ n rn r n  f f ^ t  *ift j r w i /  

qfq «F m t ^  s r f t e  t k  f ^ n  ^  ^rnrr 

«rar w  t^t | 1 finrnr ^ sinfr- 
f^ ft ,  f|f*t-*rifcrV ^n?V m m
Sr |, i r f w  f̂ nrptr
i t  JTĉ F *rfsPFrft * t  ^ jf tZ T  

ffptft t T t ' t ?  ? t t t  srvrfsT?r ^ p r i^ n r  

m p fim  «(?t ^wr-tnfr s fa  ift 
* r n $  ^rTtnft 1

Dummy Inwraee Agencies in Oriental 
Fire and General Insurance Company 

Limited

2331. DR. SUBRAMANIAM SWA
MY: WiU the Minister of FINANCE 
be pleased to state:

(a) whether some dummy Insurance 
Agencies are being run in Oriental Fire 
and General Insurance Company Limi
ted in the names of M/s P. M. Bhatia, 
R. M. Bhatia, G. M. Bhatia and D. V. 
Kapoor, by some persons in the mana
gement;

(b) whether it is also a fact that 
the commission paid to them is against 
the various type.3 of Insurance Policies 
taken by the Air India, Indian Air 
Lines and other Public Sector Under* 
takings as well as the Company's In
surance Counters at Airports main
tenance and expenses o f  which are 
spent from public exchequer;

<c) if so, what is the total amount 
of commission paid to these agents all 
over the country during the calendar 
years 1975 and 1976; and

(d) what action is proposed to be 
taken against those who are involved 
in this racket of putting Government 
undertakings businivj, m Insurance 
Agencies and thus drawing agency 
commission?

THE MINISTER OF FINANCE 
(SHRI H. M  PATEL)- (a) Sarvashn 
P M Bhatia, R  M Bhatia, G M 
Bhatia and D V Kapoor have been 
working as agents of the company 
for a long time and their agencies 
are not dummy agencies.

(b) and (c). Commission has been 
paid to these agents in respect of 
the business, inter alia, of Flight In
surance Coupons, Short Period Per
sonal Accident Insurance, Medical and 
Hospitalisation Insurance Schema of 
the airlines and loss of Licence Insu
rance. The total amount of commis
sion paid to each of the agents during 
1975 and 1976 for the aforesaid types 
of Insurances was as under:—

Name Commission

1975 1976

P. M . B hatia .0 41 <» 6 .̂>-,J7

R . v r Bhatid 1 ..594

O M R hatia ’  1,708 n  964

D . V K a p o o r a fl<)8 ■j 7«n

— ------- —

The business relating to medical 
and hospitalisation insurance sche
mes has since been discontinued iis 
the airlines have started self-insur
ance schemes.

(d) Does not arise.
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Stepi to curb Smugfling on Bangla
desh Border

2332 SHRIMATI BIBHA GHOSH 
GOSWAMI Will the Minister of FIN
ANCE be pleased to state what steps 
the Government propose to take to 
curb smuggling activities on the Indo. 
Bangladesh border?

THE MINISTER OF STATE JN 
THE MINISTRY OF FINANCE (SHRI 
SATIS1I AGRAWAL) Although re
ports leteived by the Government do 
not suggest any increase in smuggling 
on Indo-Bangladesh border, all net es- 
sary measures have been taken to 
keep the situation under effective 
check These measures include streng 
thening of preventive and intelli
gence set up re-development of staff 
more efftctivtly patrolling of vulner
able aieas and exercise of greater 
vigilance on the border

^rnrt tocto vwrfinsrt *rr itri

2333 :
«ptt itz sr?rr% r r r
f«P :

(T)^TT ^RTP" TT «TR 
% tr -̂ WiTTWrr T3T ' f f a r  n

q ^TWKt, 1978 OT WrfsTW
TSX % FFT5ITT XftK fe?TRT
w r  £ f r  w i tt  *rn=ft 

rsTfam wm WX fc, Vtr

(»ar) srfr ?rr ift rpsspsft szftrr 
«WT & ?

fiTO w ii (« ft tTWo :

( * )  *TT«T'ftar R̂fRT ’T fsRT »FTTVP-TT
1m  f w  fc ^  %  h t p t  ir

«rnrr % i

( * )  s*rnrn: ir ^  «rrm
?nrnrr tot $ fa  v®,

tra *r r  f a n ? *  i t r s t  %  w>i J f r m ^  
swfbt ?t f*R<MK

wk fcnrr $ 1 *rrc>r spttct »rar

t  f% % wi ww

rrftr anrr wt |

?wt r̂wTffV % t o r  % f r o  JTwrk 
srf^fiw m T  *ftx s»ft #  ftirnrcr 

% <mr w\ v i  % er*rr swpwrf 
srrrr wrfa* ^  

f t  ^ 5  11

Suggestion made by Chief Minister 
of Kerala

2334 SHRI K A RAJAN Will the 
Minister of FINANCE be pleased to 
state

(a) whether the Chief Minister of 
Kerala has made a suggestion to the 
Central Government to convert the 
non-productive loans sanctioned to 
the States, such as those for making 
up the l<>sses caused by Natural Cala
mities into grants,

(b) whether he has also suggested 
to create a national fund to meet the 
costs of natural calamities, and

(c) the details thereof and Union 
Government’s reaction thereto’

THE MINISTER OF FINANCE 
(SHRI H M PATEL) (a) and (b). 
No communication has been received 
by the Central Government on these 
points from the Chief Minister of 
Kerala The Government of Keiala 
have, however, slated that they have 
included these points in their Memo
randum submitted to the 7th Finance 
Commission

(c) The 7th Finance Commission is 
required to review the policy and ar
rangements m regard to financing of 
relief expenditure by the States aff
ected by natural calamities and sug
gest such modifications as it considers 
appropriate in the existing arrange
ments The recommendations of the 
Commission, when received, will be 
examined by the Government ot India
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Promotion o f  V M riw  to AaAuntMi 
and Jtteobar W i i

2335. SHRI MANORANJAN BHA- 
KTA: Will the Minister ct TOURISM 
AND CIVIL AVIATION be pleased to 
state:

(a) whether any schem« has been 
worked out to promote domestic tou
rism in the country if go, the details 
thereof; and

tb) whether any steps have been 
taken to develop the Andamans and 
Nicobar islands which have a great 
tourist attraction potential and if so, 
details?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHOT- 
TAM KAUSHIK): (a) The promotion 
of domestic tourism has been under
taken on a continuous basis since the 
Second Five Year Plan. Tn the pre
vious and existing Plan periods a 
number of tourist bungalows, youth 
hostels, cafetaflas, tourist reception 
centres were constructed either by 
the Centra] Department of Tourism 
or jointly b'y the Central and State 
Departments of Tourism ’with the ex
penditure being shared on 50:50 basis. 
During the next Five Year Plan 
(1973—83) it is proposed to take up 
the improvements/expansion of exist
ing dharamshalas/sarais, and the de
velopment of tourist village complexes 
along major tourist routes for pro
moting domestic tourism, subject to 
the availability of funds.

(b) Because of the restriction on 
the entry of international tourists into 
Andaman 3k Nicobar Islands, and be
cause of its very fragile environment, 
no tourism 8svelo£ment in the Anda
man Island has been taken up so far 
in the Central Sector. The Island Ad
ministration, however, has provided 
some accommodation at Port Blair, 
and there is a proposal to construct a 
hotel in. the public sector. The Is
land Administration has also proposed 
to convert the entrance block to the 
Cellular Jail all Port Blair into a youth 
hostel; type of accommodation. Some 
dlariftcation on the proposal has been

sought from the Istahd Admtaistrft' 
tion for taking a decision in the mat
ter. The Island Administration has 
also plans to purchase launches/coa
ches and construct additional accom
modation for tourists during the next 
Five Year Plan (1978—83).

Special Recruitment of Pilots from 
Scheduled Castes and Tribes

2336. DR. BHAGWAN DASS 
RATHOR:

SHRI R. L. KUREEL;

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Indian Airlines had 
arranged for a special recruitment for 
Pilots from Scheduled Castes and 
Tribes;

(b) if so, the total number of ap
plications received;

(c) the numbei of applicants called 
for interview;

(d) whether all reserved vacancies 
have been filled; and

(e) if not, what is reason for the 
shortfall and what efforts are being 
made to make good the same?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PURH- 
SHOTTAM KAUSHIK): (a) Yes, Sir.

(b) Sixty applications were receiv
ed.

( c )  Eleven eligib le  candidates were 
called for interview.

(d) No, Sir.
(e) Three vacancies were reserved 

for Scheduled Castes and two for 
Scheduled Tribes. Against these only 
two Scheduled Caste candidates came 
up to the required standard and were 
selected. The remaining vacancies 1 
for Scheduled CaStes and 2 for Sche
duled Tribes—could not be filled.

A fresh advertisement inviting ap
plications for pilots (including reseiv- 
ed vacancies) was issued on 22nd 
October, 1977. The recruitment ’ 9 
under process.
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IFian for •vcrhasltaf the woeking of
mfcUe Sector H«AnWdn|i

2337. SHRI DURGA CHAND: Will 
the Minister ol FINANCE be pleased 
to  state:

(a) whether Government are con
templating to formulate a plan for 
overhauling the working of the va
rious Public Sector Undertakings;

(b) if so. what are the details there
of;

(c) whether any periodical survey 
is undertaken by Government of the 
functioning of these undertakings; 
and

(d) if so, what are the details 
thereof?

THE MINISTER OF FINANCE 
{SHRI H. M. PATEL): (a) to (d). 
■While no special plan has been tor- 
mulaled for overhauling the working 
o f the various public sector undertak
ings. Government constantly strike to 
improve their functioning. In thL 
context Government have introduced 
a suitable Management Information 
System lor performance review ani 
control Based on these reviews sirt- 
able remedial action is taken where 
necessan Government are particu
larly tiving to nr prove the fu n ction 
ing of public sector enterprises by 
increasing productivity, capacity utili
sation, effective cost control, improved 
industrial relations and better market
ing.

n̂src: if «pi % ir pt?t ijfa

2338. Tnrnr y im  : 
w  f w  #  w  «nrr  ̂ f^rr 
%  :

(w )  WHT TOTT % ‘StTT
tt jjHY % fatr

shft wrr fapuT t  ;

(W ) 1 9 7 7 -7 8  ^
% *RT*Nr fW  farPft <?F?

$*rr;

(*T) 1 9 7 8 -7 9  fc fc rtrsw r
*TW faRRT TWT WWT $  ?

fw w  «?wi«w 5  x m t m J ir 
m n rn )  : ( v )  %frt ( w ) .  v n r
srfcw «rr5Jr *  %

TOTW*faPT 1976-77*T 16,575 
SwSUTT %
1977—78 % 19,558 T W
% ^  ^ | THRT
ifanr iTfihr «rorar jpt irrarT % 
wf*: ^  ^  ^ v frfv
<n«r ^  'tstst ?nir

3fRT «TR>t ^ I

(*r) 'B'nr
1 9 7 8 -7 9  *  *n#*T?PT WM i %

*rnr arm air# % «rr* n  ®ft£ sjsrrf-
SPTfcT, 1 978 % TTfftft *  3frrV
t p r *  sfrfiT f a  f r  ^rr?r W  fa R T *  

f̂ FTflTT arr%m i

Rate of Private investment in 
Industry

2339. DR. MURLI MANOHAR JO- 
SHI: Will the Minister of FINANCE 
be pleased to state:

(a) whether it is a fact that the 
rate of private investment in the in
dustry is not commensurate with the 
concessions given by Government 
and the industry have made use of 
those concessions only to derive 
benefits from Government; and

(b) if so, what further steps are 
proposed to be taken to accelerate 
the pace of investment and also to 
enteure the proper use of the con
cessions already given?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Measures 
to stimulate investment in private in
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dustry are takert only after c&feful 
consideration, but it is not possible to 
assess their ffiTpact in such a short 
period. According to available infor
mation, industrial investment has in
creased during the current financial 
year.

(b) In the light oi the emerging 
situation some additional measures 
have been proposed in the Budget lor 
1978-79. These are: deduction in the 
computation of taxable income of 50 
per cent of the amount invested in 
the equity shares of new industrial 
companies; exemption from capital 
gains tax when sale proceeds of assets 
are reinvested in equity shares of new 
Indian industrial companies; and with
drawal o f the tax on interest earned 
by bank®. The last has been follow
ed by a re-alignment of the interest 
rate structure, as announced by the 
Reserve Bank of India. Since the cur
rent economic situation is favourable 
Government expects that the private 
sector will respond to the incentives 
that have been provided.

Findings of R.B1. Advance and 
Credit Facilities granted to Messrs 
Swadeshi Cotton Mills Ltd., Kanpur

2340. SHRI MOHAN LAL PIPIL: 
Will the Minister of FINANCE be 
pleased to refer to reply given to 
Unstarred Question No. 4936 on the 
23rd December, 1977 regarding 
amount given to big companies by 
Chairman, Punjab National Bank and 
state:

(a) the findings of the RBI on ad
vance and credit facilities granted by 
the former Chairman, Punjab Na
tional Bank Shri T. R. Tuli to Messrs 
Swadeshi Cotton Mills Co. Ltd., 
Kanpur;

(b) the particulars of such facili
ties granted;

(c) against which security were 
these faculties made available;

(d) the amount i t  ' present out
standing against Swadeshi Cotton 
Mills Co# Ltd.;

(e) the manner in which it is pro
posed to be recovered; and

(f) the Government’s final reac
tion to the findings of R.B.I.?

THE MINISTER OF FINANCE 
(SHRI H. M PATEL): (a) Accord
ing to the Reserve Bank of India, 
during the period from 1st August,
1975 to 31st July 1977, when Shri 
T. R. Tuli was tjie Chairman and 
Managing Direc- or of the Punjab 
National Bank, certain facilities were 
allowed bv that Bank to the Swa
deshi Cotton Mills Co. Ltd., Kanpur. 
These facilities were sanctioned by 
the Bank’s Board of Directors after 
duly considering the Company’s 
applications in this regard.

(b) to (d). In accordance with 
the practice and usages customary 
amnnf? bankers and also in confor
mity with the provisions of the statu
tes governing the public sector banks, 
intorma’ ion relating to individual 
constituents of banks cannot be 
divulged.

(e) Tlie Punjab National Bank has 
reported to the Reserve Bank that the 
UP. Sfate Government had appointed 
a receiver for the Kanpur Unit of the 
Company on 27th October, 1977 as 
the Company was unable to pay cer
tain dues to the Sta4e Government. 
There was violence in the factory on 
5th December, 1977. since when the 
factory is under lock-out. The Pun
jab National Bankl has further re
ported to the Reserve Bank that all 
efforts are being made to make the 
unit a cfoing concern with the assis
tance of the U.P. State Government 
and other financial institutions.

(f) The Company has been running 
into financial difficulties from the 
year 1974 and the Punjab National 
Bank has been trying to nurse the 
accounts of the Company.
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A i r  I n d i a  F 1 W U  t o  L o n d o n  Via 
A n r M u r

2341. DR. BALDEV PRAKASH: 
SHRI BHAGAT RAM;
SHRI G. S. TO HR A:

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to sta4e:

(a) whether Government have re
ceived any communication from Chief 
Minister, Punjab t0 divert Air India 
flights to London via Amritsar; and

(b) if so, the action taken by the 
Government?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir

(b) The matter is under examina
tion and the information will be laid 
on the table of the Lok Sabha

arm TTfn «tt «rro

2 342. annflgr srcn? : 

firpT ^
f% :

( * )  o t  vm ft ^  m  s m r  
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STT̂ l' TT % *T> I < ul
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(»3r) 5RTT **TT 5TTT 3TT% 217% 
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vm , *nanr wh: warfa ^t  w t f r

snrnft v t  *rrerr ir *r^OT*rfiPF 
<rpft t qrfr i v w s  ^  

w & v  |  m f r  * * r  q f r -
®rT SflTPT «FT *jV î+H f*F*TT 3IT

*T% I

(*?) sf\, |

Method for Disposal of Seized Goods 
lying in Customs Godowns

2343. SHRI P. K. KODIYAN:
SHRI GANGA BHAKT 

SINGH:
Will the Munster of FINANCE be 

pleased to state:
(a) whether seized goods worth 

Rs. 43 crores are lying in customs 
godowns;

(b) whether Government have 
devised any methods to dispose of 
these seized goods; and

(c) what is the item-wise break-up 
of the seized goods and the value 
thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL): (a)
and (c). The stock of seized and 
confiscated goods lying in the Cus
toms Godowns in December, 1977 is 
reported to be worth about Rs. 46 
crores and itemwise break-up with 
value is indicated in Statement I.

(b) Seized and confiscated goods as 
stated in Statement II are being dis
posed of according to the existing 
procedure. The method of disposal o f 
all other items is presently under the 
consideration of the Government. 
However, these items are being 
allowed to be disposed of to the 
military canteens.
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Witfmwii) I

Commodity Value

(In C-orck o f  Rupees;

I a) Textile* . . .  5-34

lb) W atches . . . 4* 13

(c) Gold . . . .  10-46

(d) Silver . . 3*25

(e) Diamond: . . . i *ai

(f) Precious and semi-precious
•tones . 1*80

(g) Liquor . . . .  o- 58

(h) Radiant & M etallic Y a m  1-70

(i) Elertronic* goods :—
(i) T. Vs. . . . 0-09

V.ii> Calculators . . 0-89

(iii) Tape-recorders . o- 11

<j) Other (?ooda (like tiader’ oods,
vessels, vehicles c tO  . 17*36

Statement II

(e) gold and silver;

(b) currency (Indian and foreign);

<c) trade goods;
(d) vessels and vehicles;
(e) precious and semi-precious 

stones other than diamonds;
( f)  fire arms and ammunition;
(g) antiquities;

<h) goods of Indian origin;
( 1) heterogenous items seized in 

small lots in the confiscated 
baggage (other than those co
vered by the provisions of 
Chapter iVA and section 123 
of the Customs Act, 1962 end 
the notifications issued there
under) .

Rate of W ere* *f * * * * *  «*chw *e 
I » M f t

2344. SHRI SHY AM SUNDER
GUPTA: Will the Minister of
FINANCE be pleased to state:

(a) what is the total amount of 
foreign exchange with the Indian 
and Foreign Banks in India as on 1st 
February, 1978;

(b ) what is the rate of interest on 
Foreign Exchange in India paid by 
Foreign Banks and Indian Banks;

(c) whether there is any difference 
in the rate of interest and if so, what 
are the reasons thereof; and

(d) what steps Government are 
contemplating so that Foreign Ex
change is kept in the Indian Banks in 
India?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) to (d).
Under the existing regulations, all 
banks, both Indian and Foreign, are 
required to maintain only minimum 
working balances to meet their daily 
needs and any excess over their nor
mal requirements is surrendered to 
the Reserve Bank of India. The 
foreign exchange reserves of the 
country are thus held by the Reserve 
Bank of India and these amounted to 
Rs 3959.3 crores on 1st February, 
1978. The interest earned on these 
reserves, held abroad by the Reserve 
Bank, is estimated at Rs. 141.04 crores 
for the half year ending 31st Decem
ber, 1977 yielding an average rate of 
6.10 per cent. In view of the above, 
the question of taking any steps to 
keep foreign exchange reserves in 
Indian Banks does not arise.

Number ol Goldsmiths and Licensed 
Dealers

2345. SHRI K. PRADHANI: Will
the Minister of FINANCE be pleased 
to state:

(a) what is the number of certified 
goldsmiths and licensed dealers in the 
country, State-wise;
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(b) what has been the turnover of 
the dealer* during 1W8; *n*

(c) What procedure ha* b e »  
adopted by the Government regard
ing the certified goldsmiths, who 
make and sell ornaments against or
ders from customers out « f the limit 
of the standard gold?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL): (a)
There are 2,39,456 certified goldsmiths 
and 9,984 licensed dealer* in the 
coun ry on 31st December, 1976. The 
Statewiae figures are given in the 
statement. Laid on the Table of the 
House. [Placed in Library. See No. 
LT-1770/78].

(b) The turnover of the licensed 
gold dealers during the year 1976 was 
about 74,992 Kgs.

(c) Such certified goldsmiths who 
choose to avail of the facility given 
to them to make and sell ornaments 
are required to have fixed premises 
and maintain the accounts prescribed 
for the purpose.

Strengthening of Runway at Civil 
Aerodrome Ahmedabad

2346. PROF. P. G MAVALAN
KAR: Will the Minister o* TOURISM 
AND CTVIL AVIATION be pleased 
to state:

(a) whether Government propose 
to strengthen soon the runway at the 
Civil Aerodrome, Ahmedabad to in
crease LCN (Load Classification No.) 
so as to enable the bigger type air
crafts (like the Jumbos, DC 10 etc.) 
including the wide-bodied ones, in 
future to land and operate at 
Ahmedabad;

(b) if so, when and how and at 
what estimated cost; and .

(c) if not, why not?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a)

to (c ). Subject to availability of 
funds, Government plans to streng
then the runway at Ahmedabad 
aerodrome to LCN-80 during the Five 
Year Plan period (1978-88) to make 
it suitable for regular operations, by 
Jet aircraft like Airbus and Boeing 
707. The strengthening programme 
will also cater for occasional opera
tions by wide-bodied Jet like DC-10 
and Boeing 747 Jumbo Jet. The pro
posed work is expected to cost ap
proximately Rs. 85 lakhs.

Confiscation of Properties of 
Smugglers

2347. SHRI K. LAKKAPPA; Will 
the Minister of FINANCE be pleased 
to state;

(a) the number of smugglers who 
were arrested or whose properties 
‘were cooifiacated during the years
1975. 1976 and 1977;

(b) the estimated value of the 
smuggled goods which were detected 
during the years 1975, 1976 and 1977; 
and

(c) steps being taken by Govern
ment to curb smuggling activities?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL): (a)
According to reports received by the 
Government, the number of persons 
arrested for their involvement in 
smuggling during 1975, 1976 and 1977 
was 2997, 3042 and 1841, respectively. 
Orders for forfeiture of properties 
under Smugglers and Foreign Ex
change Manipulators (Forfeiture of 
Property) Act, 1976, have been 
passed in respect of 227 persons dui- 
ing 1977. The said Act was enacted 
in 1976 and no orders for forfeiture 
of properties were passed in 1975 and
1976.

(b) The estimated value of the 
smuggled goods, seized during 1975,
1976 and 1977 was Rs. 45.29 crores, 
Rs. 38.02 crores and Rs. 29.94 crores, 
respectively.
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(c) Government have strengthened 
the preventive, intelligence and en
forcement machinery and have also 
taken appropriate economic measu
res to curb smuggling activities.

Polyester Filament Tarn Import 
Scandal

2348. SHRI M. KALYANASUNDA- 
RAM:

DR. RAMJI SINGH:
SHRI C. K. CHAND

RAPPAN:
Will the Minister of COMMERCE 

AND CIVIL SUPPLIES AND CO- 
OPERTION be pleased to state:

(a) whether Government’s atten
tion has been drawn to a report 
appeared in “Blitz” weekly dated the 
l lh  February, 1978 regarding Poly
ester Filament Yarn import scandal; 
and

(b) if so, the details and Govern
ment’s reaction thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND d V I L  SUPPLIES AND CO
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir.

(b) The Import-Export policy for
1977-78 initially provided for the 
grant of replenishment licences to 
Registered Exporters of fabrics, 
readymade garments, etc., m the 
manufacture of which synthetic fila
ment yarn was used, enbling them 
to import inter alta polyester fila
ment yam. This provision was made 
in place of the high unit value scheme 
that had been in existence earlier 
coupled with the abolition of the 
shopping list in the import policy for 
Registered Exporters.

2. With increase in the demand for 
this material in mid-1977, the market 
prices began to rise and at a meeting 
taken by the Minister of Commerce, 
Civil Supplies and Cooperation on 
18th August, 1977, the Chairman of

the Indian Cotton MiU* Federation 
drew attenlion to the prevailing high 
market prices. Accordingly, the 
policy tor Registered Exporters was 
liberalised on 22nd August, 1977, 
deleting the linkage between import 
of this material with the exports of 
products mentioned above. This 
enabled Export Houses, as well as the 
manufacturers of such products, to 
import material directly.

8. However, representations were 
made to Government that this libera
lisation could harm the interests of 
indigenous manufacturers of the same 
material because of excessive im
ports. Government was also keen to 
safeguard the interests of the new 
plant that was to come shortly into 
production m the cooperative sector 
namely, Petrofils at Baroda. Con
sequently, a change was made in the 
policy on 2nd September, 1977 to 
enable actual users of this material, 
whether in the large scale or in the 
small scale or whether in the mill 
sector or in the decentralised sector, 
to secure their requirements through 
the State Trading Corporation and at 
the same time restoring the export- 
linked-import of the material that 
existed prior to 22nd August, 1977. 
This was done to bring a better i 
balance between demand and supply. 
The States Trading Corporation was 
instructed to arrange urgent imports 
of the material and the price of the 
imported material sold by it was fixed 
at Rs. 120/- per kg for the 75 denier 
varie'y which is the most in demand, 
with corresponding prices for other 
deniers.

4. As a result of the policy measu
res thus adopted, the market price 
for the 76 denier material which had 
risen to Rs. 192/- per kg. by the week 
beginning 22nd August 1977, as 
against Rŝ . 124/- per kg. in March,
1977 started falling down and de
creased thereafter.

5. M/s. Fancy Corporation, who had 
been an Export House for some years 
and had been permitted twice, in
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February 1973 end in July 1975, to 
import Polyester Filament Yam, sub
ject to certain export obligations 
specially imposed on each occasion, 
against their initial/transferred licen
ces xequestcd Government that a 
similar considera‘ ion may be given in 
the < vu rent licensing period Two 
other parties, who made similar re
quests and were entitled to the same 
replenishment licence benefits as 
M/s Fancy Corporation were M/s 
Reliance Textile Industries and M/s 
VadiJal Embroidery Unit The for
mer became an Export House only m 
the licensing penod 1976-77 while 
the latter had that status for some 
years like M s Fancy Corpomtion 
The aggregate value of the material 
sought to be imported by these three 
parties against their tiansferred 
licenes was about Rs 1 73 crores By 
Public Notice No 62/77 dated 22nd 
August 1977 they became eligible to 
ge only Release Orders against their 
requests These had to be presented 
to the canalizing agency m accor
dance with the T mport Tiade Control 
Policy

6 However as stated earlier even 
care has been 1aken to see that no 
person could make undue profits and 
that actual users an get their legiti
mate requirements at itasonable prices 
through the S T C

Upgrading of Trivandrum Airport 
as International Airport

2349 SHRI GANGADHAR APPA 
BURANDE

SHRI SURENDRA BIKRAM

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state

(a) whether Government have re 
ceived memorandum recently re
questing to up-grade the Trivandrum 
Aar Port as International Air Port,

(b) i f  so, what action has been 
taken by Government and the details 
thereof, and

(c) if no action has been taken, the 
leasons thereof’

THE MINISTER OF TOURISM* 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK) (a)
Yes Sir

(b) and (c) Tnvandrum aeio- 
diome is already catering for inter
national flights Indian Airlines are 
operating two international flights 
from Tnvadrum to Male and Co
lombo Direct flights from Trivan- 
dium to Gulf countries have also 
betn started by Air India effect 
31st Januaiy 1978 Customs Health 
and Immigration facilities are avail
able at Tnvandrum aerodrome Go
vernment have plans to develop the 
aerodiome in the Five Year Plan 
(1978-8^) to make it suitable for re
s'ulai Boeing 707 and Airbus opera
tions

Proposal to Decanaiise more items of 
Foreign Trade

2350 SHRI PRADYUMNA BAL 
Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state

(a) whether Government are con
sidering any proposal to decanaiise 
more items of foreign trade, and

(b) if so, the broad details thereoi?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE. 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG)
(a) and (b) The import policy for
1978-79 including canalisation policy, 
is under formulation and it would 
not be in public interest to disclose 
an> details at this stage
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Snofflinf «f Tea to Pakistan

2352. SHRI BHAGAT RAM: Will
the Minister of FINANCE be pleased 
to state:

(a) whether the Government are 
aware that smuggling of tea to Pakis
tan from the bordering areas of 
Punjab and Rajasthan is on the in
crease; and

(b) if so, steps taken to check this?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL); (a) 
and (b). Reports received by the 
Government do not provide any such 
indication. The situation is, however, 
kept under close watch. The Cus
tom.. field formations are aleit and 
they have instructions to thwart any 
attempt at smuggling of tea to 
Pakistan.

Steps to Recover Arrears of Income- 
Tax from 30 Large industrial Houses

2354. CHOWDHRY BALBIR
STNGH: Will the Minister of
FINANCE be pleased to refer to the 
reply given to Unstarred question 
No. 337© on the 9th December, 1977 
regarding income-tax arrears of 30 
large industrial houses and state as 
to what further steps have been 
taken to recover these preponderous 
dues?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): The
requisite information is not readily 
available, it is being collected and 
will be laid on the Table o f  the House 
as soon as possible.
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Fereif» Kxetanfe Bw iM M H n hr 
Keralitea Settled in CMt Begton

2355 SHRI SURENDRA BIKRAM 
■Will the Minister of FINANCE be
pleased to state

Ca) the number of people from 
Kerala who were either settled or 
working m the gulf region, and

(b) the foreign exchange remittan
ces annually by them during last 
three years’

THE MINISTER OF FINANCE 
(SHRI H M PATEL) (a) Accoid 
ing to th«. mfoimation received from 
the Ministiy of External Affairs no 
State-wise record of the number of 
people settled or working m the gulf 
region is maintained

(b) Theu are no reliable data 
giving tht State-wise distribution of 
foreign exchange earnings remitted 
by Indians working abroad.

Request from Representatives of In
dustries In Eastern Region tor Import 
of Power Plants free of Import Duty

23*50 SHRI NATVERLAL B PAR- 
MAR Will tie  Minister xrf FIN
ANCE be pleased to state

(a) whether it is a fact that due to 
wide spread load shedding in the 
Eastern legion the industries and the 
Government are losing heavily in 
production and levenue respectively 
and if so the details thereof;

(b) whether the industries repre 
sentatives had urged the Government 
to allow import of power plants free 
of import duty,

(c) wV ether they had also urged 
for elimination of taxes on fuel and 
plants to encourage the installation 
o f power units by the industry

(d> tr at, the detail# thereof, and

(e) the decision taken by Govern
ment thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL) (a) 
The information available with the 
Government indicates that there 19 
no shortfall in revenue collected 
from the industries m the Eastern 
region during January—December,
1977 as compared to the same period 
last year

(b) and (c) No such representa
tion has been received by Govern
ment

(d) and (e) Does not arise

Ban on Export of Traditional Items

2357 SHRI AGHAN SINGH THA- 
KUR Will the Minister of COM
MERCE AND CIVIL SUPPLIES AND 
COOPERATION be pleased to state

(a) the traditional items export of 
which has either been restricted or 
banned since Government cam© to 
power m Centre

(b) the mcome in rupees affected as 
a result of the above measure and

(c) the new items of export started 
since Government came to power in 
Centre and the income in terms of 
rupees from such export till the end 
of this financial year*

THE MINISTER OF STATE IN 
T*IE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO 
OPERATION (SHRI ARIF BEG)
(a) and (b) The Principal tradi
tional items exports of which have 
either been restricted er stopped dur
ing the eument year included HPS 
Groundnut, edible oils onions pota
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toes, fresh vegetables, turmeric, sugar, 
rice and pulses.

Based on the latest Director Gene
ral Commercial Intelligence and Sta

tistic data, combined exports of these 
items during April—July, 1977 ac

counted to Rs. 25 crores as compared 
with Rs. 162 crores in the correspond
ing period of the previous year. Quan
titative ceilings were also adhered to 
more effectively in the case of im
portant items like tea and groundnut 

'extractions.

(c) It is not practicable to idcnt’ fy 
specifically new items as such emerg
ing in our trade. Under a product group 
qualitative changes in export items do 
not get reflected in trade classification.
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Request from West Bengal Government 
for handing over Confiscated Goods 
lying In Custom Once, Calcutta

2361. SHRI SAMAR MUKHERJEE: 
Will the Minuter of FINANCE be 
pleased to state:

(a) whether the Government have 
received requests from the Government 
of West Bengal to hand over the Rs. 43
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crores worth oi confiscated goods in
cluding some precious medical instru
ments lying for a long time at custom 
office In Calcutta after having clear
ance from courts;

(b) if so, whether the Central Gov
ernment is going to consider the re
quest;

(c) if not, the reasons therefor;

(d) whether there is any precedent 
of acceding to such request from State 
Governments in the past in this matter; 
and

(e) if so. the names of those States?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL): (a)
(d) and (e). Government have not 
received any such request from the 
Government of West Bengal to hand 
over t0 them confiscated goods worth 
Rs. 43 crores. However, in the past. 
Government of West Bengal had pur
chased from time to  time items like 
tape recorders and cameras from the 
stocks of confiscated goods with the 
Customs Department Requests were 
also received from the Governments 
of Meghalaya and Tripura for pur
chase of selected items like cameras 
and tape-recorders In these cases, 
however, sales did not take place. 
According to reports received by the 
Government no other State Govern
ments have made any similar request 
for purchase of confiscated goods from 
the Customs Department.

(b) and fc). Do not arise.

Oilseeds Corporation

33«2. SHRI b. L KAPOOR: Will
the Minister of COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION be pleased t0 state:

(a) whether it is a fact that Govern
ment have decided to set up an Oil
seeds Corporation to coordinate plan
ning, production, imports, procurement 
aqd distribution of oilseeds and edible 
oils, including vanaspati;

(b) if so, whether Government nave 
taken into consideration the corrupt
ing influence of private traders in this 
trade and industry;

(c) whether the activity of the pro
posed corporation would also include 
manufacture and processing of edible 
oils; and

(d) whether the question of creating 
adequate infra-structure through which 
tile Corporation would operate has 
been considered and a definite and 
positive scheme for field level opera
tions worked out; if so, broad details 
thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI KRISHNA 
KUMAR GOYAL): (a) to (d). There 
is a proposal under the consideration 
of the Government to set up a na
tional-level Corporation for Edible 
Oils and Oilseeds. The details are 
being worked out

Post of Assistant Directors in Export 
Inspection Council

2363 SHRI VAYALAR RAVI: Will 
the Minister of COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether it is a fact that fresh 
recruitment have been made to the 
posts of Assistant Directors in the 
Export Inspection Council;

(b) it so, what are the reasons for
such recruitment while qualified em
ployees are working in a lower grade;

Cc) vhether Government are aware 
that such, fresh recruitment bar +he 
only promotional opportunity of the 
employees of the E.I.C. in lower 
grade; and

(d) what are the steps taken to 
protect the interest of the employees 
in the Export Inspection Council?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir.
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(b) Recruitment Rules in the Ex
port Inspectton Agency provide for 
50 per cent poets of Assistant Direc
tors to be filled by promotion from 
the Departmental candidates subject 
to requisite qualifications for the post 
and selection made by the Depart
mental Promotion Committee. The 
remaining 50 per cent of the posts as 
per recruitment Rules are filled in by 
direct recruitment.

(c) and (d). As stated above, there 
is a fixed promotion quota of 50 per 
cent for recruitment to the post of 
Assistant Directors in the Export Ins
pection Council. Departmental can
didates who fulfil qualifications/ex
perience prescribed in this regard are 
also allowed to compete with the open 
market candidates and take their 
chances for recruitment against the 
open market quota For higher posts 
above Assistant Directors ie. Deputy 
Directors, Dy Chief Executives, and 
Joint Directors there is provision for 
100 per cent promotion in the recruit
ment 1 ules> All these provisions ade
quately protect the legitimate inter
ests of the employees of the Export 
Inspection Council and ensure reason
able pi emotion opportunities fbr 
them.

Construction of Barapanl Airport 
near Shillong

2364 SHRI AMAR ROY PRA- 
DHAN- Will the Minister of TOUR
ISM AND CIVIL AVIATION be 
pleased to state:

(a) whether the construction of 
Barapani Air Port near Shillong has 
been completed; and

(b) the amount spent for it so far0

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) Cons
truction of Barapani Airport, com
prising runway, apron, taxi-way, 
technical and residential buildings has 
been completed. The terminal build
ing is likely to be completed by 
April, 1978.

(b) The total amount spent so far 
for all the item of worto is about 
Rs. 126.02 lakhs.
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SC/ST Pilots and Air Hostesses 
Air India and I.A.

2866. SHRI R. L. KUREEL: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) the tot?l number of Pilots ur.i 
Air Hostesses in Air India and Indian 
Airlines and how many of them be-

'n long to the Scheduled Castes and 
Tribes; and

(b) what efforts were made by the 
Department to fill the quota of 
Scheduled Castes and Tribes in these?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK); (a) The re- 
quisite information is as follows;

Category

Pilots

Airhostesses .

A ir India Indian Airlines

ar>7 
6i i*

•Incluiini? 17 European and 14. Japanese.

(b) Air-India issue exclusive ad
vertisements only for selection ol 
SC/ST Hostesses in all the leading 
newspapers. The vacancies are also 
notified to the regional employment 
exchanges and 1t> all the SC/ST orga
nisations throughout the country. Ex
clusive advertisement was also issued 
for the post of pilots. No application 
was, however, received from SC/ST 
candidates having the minimum qua
lifications laid down.

In Indian Airlines recruitment ac
tion is in process for clearing the back
log o f 3 vacancies in the category of 
Pilots. In the category of Air Hos
tesses, there is a backlog of 0.7 per 
cent only for Scheduled Caste and 
efforts are being made to make up the 
shortfall

5TTT V P W t

2367. WHT TRT:
W T  f t R T  Z T f  3T?n% f * T T  SFrSf 

f a  :

(ap) % apsrf, renr, vsrtttt
rPVT SRT TF5*r % fa?T^ fap*T

V T W  T ri%  3 T R T  ^  cPTT fa r p ft -  

facpft tTftr s v r t  t ; sfrr

187 44

Total S.C S.T.

'5̂ 5 6 1

197 ri7 3a

w r

fiRT T O T  3  TIW (*ft
: ( t )  (*t) .

^5RT ^  | I
ftpT Jfi'5TH.RT <IW+<

°(+IA| I *W>d\ f>, !PT % 
T̂T?r if tT f̂ccT

w r  «nr sriprr i f o r
fa N t O T T R f ^1" cTTV 2 8 -2 -1 9 7 8

f{*rf?r % * rw .j' ^  10,000

wut srfaT *rm ^pptt «ft,
*̂T% *T V̂ FTT TTqrfgf̂ r 3TT Tift

t  1 ^  ’^TT zmHVR" Wter ?ft
t t  jrrapft 1

16 ^  18 1978 ?T«F i f  ifhrf
WTT

2 368- W rftW
4 at irf fqT fa  :

(«p) m  WTSTK % STH
t f a ^  fSTR, qrsr^arrrjwr
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rrc%  ftijtfrfgr 16, i7 ? w t  
i s  j f f r T t f t e f t S * f t  ir 

^  3r$t *rrofor *j?tt ^ p tt  wm
•t;

(sr) *rfe ^r, ?rt f  « t ?

tfm *nm w *  x m  *t*> («ft 
3*«nr) : (^ )  %

■qw TTf ^FTT ^  t  I

( ^ )  ^  *ptp?t ^rtt 1

Appointment of auditors bj Chairman,
United Commercial Bank

2369. SHRI MADAN LAL SHUK- 
LA; Will the Minister of FINANCE 
be pleased to state:

la) whether the Government aie 
aware that m 1973 the Chairman, 
United Commercial Bank has appoint
ed, some auditors of the M/s. Pi ice 
Water House and Company statutr ry 
-iiuditois, m senior grade while th^y 
were cariying out audit in the Bank, 
oj4 salaries much higher than they 
wete drvnviit, in the auditing firm; 
■and

(b) if so, the reasons and names
thereof?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL); (a) and (b). 
United Commercial Bank has, reported 
that Shri S. N. Ghosh who was work
ing with M/s. Price Waterhouse Peat 
& Co., the statutory auditors of the 
Bank for thp years 1970-1974, was ap
pointed as a Senior Chartered ''ac
countant m the Bank in September, 
1973 on the basis of his application 
leceived m response to an advertise
ment by the Bank and the rank ob
tained by him in the interview for 
the post. Taking into account the ex
perience and salary drawn by them 
with their previous employers, the 
first three selected candidates which 
included Shri S. N. Ghosh were offer
ed by the Bank a higher starting 

salary.

Exemption of political parties from 
payment of taxes

2370. SHRI G. S. TOHRA: Will the 
Minister of FINANCE be pleased to 
state:

(a) whetn«.r Government of India 
oecided to exempt political parties 
from wealth tax on income derived 
from investments and donations; and

fb) if so, what arc* the relevant 
details in thiy regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUAR ULLAH): (a)
and (b). Government propose to 
sponsor legislation with a view to 
providing—

(i) exemption from income-tax 
in respect of income derived 
by political parties from their 
investments (both in jmovable 
and immovable properties) 
and also income by way of 
donations received by them 
from non-members;

(n) exemption from wealth-tax in 
respect of the value of assets 
held by them

The proposed exemption from income- 
tax will not be allowed unless the 
political party maintains proper books 
of account and gets its annual ac
counts audited by a chartered ac
countant or other qualified accountant. 
The exemption from income-tax and 
wealth-tax will be allowed only in 
the case of political parties which are 
registered with the Election Commis
sion of India under the Election 
Symbols (Reservation and Allotment) 
Order, 1968.

Facilities for tourists visiting- Badri*
nath, Kedaraath ?nd Uttarkashi

2372 SHRI JAGANNATH SHAR- 
MA: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state;

(a) whethei it i a fact that th-' 
number of Tourists visiting BruM 
nath, Kedamath and Uttarkashi has 
increased considerably during past 
some years;
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(b) whether Government have for
mulated any scheme to extend facil 
tie& for tourists on the loads going to 
tfrese places, and

(c) if .so, what are the details there.
c i ’

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK) (a) Yes, 
Sir

(b) and (c) Not for the present 
The development of tourist facilities 
in future m the Garhwal area will 
depend upon the quantum of funds 
made available for the Tourism Plan 
(1978—83) m the Central and State 
sf (.tors

2373  «ft ttfar w  : WT
few Tfsft ir? apt n̂rr fa

(^>) zft3Rrr O t «rfsr^
5Fri% rr«nr Tiff in g ^  $O t 

^snrrxrf % ww  
spv% % a|T> % SF'T-SFFT

3 1977
t s r  % w  qsrnr srr<r

(^r) arn^r srfinjf?r *r*rm mmr 

sn? *rt3RT *rrT**T
zrfo; szt̂ rpiw srt  cnrr sptt

%  « f f a  sqT^r %  q ? F  *p t  w r t  

^ f t f t v t O t i  stt^t I ,  ? fk

( ’T) W*T SCRT *ft3RT
^ •pfrf^d aRTT % srfa ^ r ^ jr  a t
srfcTf^rT t 7

ftw if thrt («ft
vfNWTT : (^ )  W  %
»rt ?if«Rr irgr^ryT f  ̂  t
^  t  —  fiftftct fr%?rt %

ift^T WFT «RrT TSTt Ot 3FTT iNffT,
wjTsr inrnnft urerx *it ^

*f<3t srcftr *  w i wit
^•wi; «rPRwt srnT^iT-^jw <wf¥ ’ft  
srtta % tftaT Ot **rar;

yi>w> ^arr stsft % f^C  
Treftq snrer fry Ot ^«rm i t t ? t t  <nfir r

<*Nnfa art'i Ot *r ?r*r $«r *r, 

TT^hr ^ c r  'iffT. w m * S 9
^  sV n u fi «ft irsqinr
qp% 5wr gnPnt a *  S rt  ^
% SHR Mf<3d»T fair «n% f[ cff W  
q fra^ft Ot fiTOlfif l ^  % f?Ttr 

^  ^  Ot WTTTfTT W\
w r%  \

{ ? ! )  ^  fT I 3fti f^TT-fzpm % 
MWI'W W  WTcT % f̂ TT T̂fJRT P̂TT W
m r ^  srTd̂ Pd w «rr h t w  yfd^fd ^hf 

snft % girrsr q r  gftr ^  ferr 

'Srnr i ^tft ®rf^pfr +̂*Ti
cWT ^ r̂iHT Of ^trt u n fi  t c  fsrtj r̂r% 

sirnr % %t<n; *pt mix ^ r sr r^ J r  

w> f^TspT finrr »raT t  

^  3TT5T l̂ fT r̂f»T% STTT ^  (

(*r) ?iw  r̂̂ rr zfr^prmt 
Hjfy«rr^ srrcfr ? w t  % sifh: *r$T 
<wr«rw * n m  *rm  %
RT "3^[fcr flWftnr fairer 5TRT % I

qwnrfev »*rftnm  % ws*w y m
fVTT 3THT

2374 KIW HHn filTO^ i
WTf«m 9r?n% Ot f^rr •

( w )  W T  9 T V IX  0 1  qcTT |  f a  23?

1972 28 irr#, 1973 Ot
sraft? *w T<rw  f * r  m w t

Ot ’tnrfe aRrrf 5TRft | ,  f̂ TFfa ^ITPT 

tnrr^^  ^rftr^Fr «N> % % 5 ®
TUT^nft Ot t o r t  vr
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v w  »«r n f  t ,

( v )  w t  | fir t o  ott*-
< r y  iF T f iP T e T  ^  trsp spsr

ir f t  *t «FTt¥ r̂rar v t
'F fN T srOs wr f?PT^j sqir fanu «tt 
'tw  f r  ^  1 976 % ^  fosrTUT
W  %, %?\T

(*?) araT TWrT fifPFRtft % *r
’Eik qr?rre$  ̂ ^ * r fw r  ir a n #  % 
*r*: ^  tt f^Rrr srr* «pt f-
5Tlf«r ^  ryc^rfrT # tt ir <5rcgT̂ T< 
T 'm  ?r% ’

ftm W*t (*ft TT«ro qsw) :
( * r )  ^ p r r s z s  ^ n r f w r  # t  * * H * r r r
5T ^T , 197J «fhr nrk 1S7J
*1%*T J M f  * % ^TTT ir ^ T t  TV
^ 5 T  4 4  I ’M [ ■’ TfsT %  % ^ s r  2 5 f T T ¥
% ?nTR»T TT t̂fe  f t  3TT fa  tffarfY ST^TT 
frf r̂T WmiHT snjfcm  % 5RTHTT *ft | 
w«p*w  ?rf??T t«F % faftrer ??tt % srftr- 
wrfWt s p t  ^ tjt j^nrrr ^n% ir t̂wrt

f t R F R T t  T T  T F T T  f w  W  «TT ? m  
faiPTT 5PT3T Trnf^sff f?T3T»rTT WT ^ t f  
M f r  f w  m r  i

( ^ )  3 i  fe ror ’ -, 1976 ^
% WJSTP" 3 T  SRT smftlrf ^ F T -^  % 
w p n x  ’ssfNr sftr f'Rw-^v ( ^ w ^ t  
%t\x *rtrc ^rrfWr s%<r) sft*f sFrpfa
31T % VtXH" 1 46 ‘rCii TT
«nr f̂ rarnrr w r  & i ^  vfBnmFRr 
^ T T -^ y r j f i  (^qj fgqifaa, <ttot 

%^r ^  f m  3W » 0  srf^r)
HT̂ MTnfSTT, ^TjRui' Wfaft, ’Ti f̂Nv 
*ftr ftsroRTt ,srrfe ?̂t yrfhr %
1 1 *t w*i ?rf srnsrro w r k  ?rtT 

w m r  % f t  ^ t  
^  Slf^P 5TTft ?t ^nft ^Nft % srf?n=«T T̂PT

t frarf #«fr JTRJ
^ t  «srnr %  ^  ftrar

t̂cTT ftr t v  ^ W  ffRTTW % %*t ^ft apr 
%*rr ’tPTTBPfhr eRzrfov «rr i

(»r) sm -^t ^sfTr i

Loss to India's accumulated foreign 
Exchange due to depreciation in value 

of Dollars and Pounds

2375 SHRI YADVENDRA DUTT- 
Will the Minibter of FINANCE be 
pleased to state

(a) whethej India s accumulated 
four thousands crores of Foreign Ex
change is heltTin~Dollars and Pojnds,

(b) if so, what hteps have die 
Governmtnt oi India taken to pi event 
losses due to the fall and depreciation 
in the \ alue of pounds and dollar 11 
international money market,

(c) what is the total amount of loss 
&ufTued b> ^ndia m its accumulaici 
ioieun excnango held m dollait, a id 
pounds pei \ea’ and

(d) whether the value of loss is
tqui\ alent to 300 croies a veai oi 
moie’

THE MINISTER OF FINANCE 
(SHRI H M PATEL) (a) India’s 
foreign exchange reserves are held m 
various foreign currencies, including 
the US Dollar and the Pound S ta 
ling and these amounted as on 3rd 
March 1978 to Rs 4136 5 crores

(b) to (d) In investing foreign ex
change reserves, the Reserve Bank is 
guided by considerations of the safety 
of the funds, then liquidity and the 
yield However, in the present inter
national monetary system, characteris
ed bj, floating of the major currencies 
of the world, upward and downward 
movements m the value of these cur
rencies are unavoidable In response, 
the exchange r»te of the rupee m 
terms of these currencies is also liable 
to move m both directions, involving 
corresponding changes in the rupee
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value of the country’s foreign ex
change reserves. Since the short term 
movements in the value of various 
foreign currencies are not necessarily 
in one direction, it may not be appro
priate to speak of losses in the value 
of reserves

Air services for Saharsa, Purnea and 
Darbhanga in North Bihar

*2376. SHRI B. P. MANDAL: Wii1
the Minister of TOURISM AND CI
VIL AVIATION be pleased to state:

(a) whethei there is any proposal 
before him to connect any of the 
three places of North Bihar w<tb 
Indian Airlines services, viz., Saharsa 
Puinea and Darbhanga, and

(b) if not, reasons therefor?
THE MINISTER OF TOURISM AND 

CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) No, Sir.

(b) As all the aircraft in the fleet 
o r the Corporation are fully commit
ted to the existing schedule, it would 
r.ot be possible at present to provide 
a1 rlinks to these cities

Nationalisation of banks with deposits 
exceeding Rs. 100 crores

2377. SHRI VASANT SATHE: Will 
tKc Minister of FINANCE be pleased 
t< state:

(a) what iq the total number of 
banks with then deposits exceeding 
Tvs 100 crores;

(b) names ol such Banks with the.r 
deposits and how many of these aie 
stilt to be nationalised,

ic) whether Government prop *-e 
t< considei nationalisation of th 
knnks in public mt'iost and

(d) if not, rpa oris therefor"
THE MINISTER OF FINANCE 

fSHRT H M PATEL), (a) and (b) 
Thf names of the banks in the public 
scctnr and wivate sector with depo
sits of Rs 100 crores and above are 
given in the statement attached.

(c) No such proposal is under the 
consideiation of Government.

(d) The deposits of the non-na- 
tionalised banks constitute a v ery  
small percentage of the total deposits 
of the banking system. Further, since 
nationalisation o f the 14 major banks 
in 1969, the non-nationalised banks 
are, by and large, following the ob
jectives set by the Government for 
the nationalised banks.

S t a t e m e n t

Names of the banks with Depsoits Deposits 
ot Rs. 100 crores and above in crores 

of Rs. 
as on
30- 13- 1977-

(A) PUBLIC SECTOR BANKS
1. State Bank of India . 4866’ ot
2. Central Bank of Tnaia 1461*56*
3. Punjab National Bank 1307*33

4. Bank of India 1278-39*
5. Bank of Baroda 1138*84*
6. Canara Bank 989'97*
7. United Commercial Bank . 801•so
8. Syndicate Bank . . • 738-92*
9. United Bank of India . 733- 05*

10. Union Bank of India . 826- 18*
11. Indian Overseas Bank . 566*16

12 Indian Bank 563*74*
13. Dena Bank 467* 8o*
14. Bank of Maharashtra , 419*24

i',. Allahabad Bank 4oi- 73*
16. State Bank of Hyderabad . 197*90
17. State Bank of Bikaner & 

Jaipi.r 192- 70*
iG. State Bank of Travancore 183*97*
19. State Bank of Patiala 179*45
30. State Bank of Mysore 166*33*
3 1. State Bank of Saurashtra . ng-15*
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1 2 3

(B) PRIVATE SECTOR BANKS
1. Andhra Bank Limited 288*48

2. Punjab and Sind Bank
Limited 262*49

3. Vijaya Bank Limited 246-65

4. New Bank >f India Limited 240* 00*
5. Corporation Bank Limited . 125-68

6. Oriental Bank of Commerce 116* 21
Limited.

7. Grindlavs Bank Ltd. 4*55*
8. Chartered Bank 14384

9. Met cantile Bank Limited . 102*15

•P ro v is io n a l

Setting up of Central Tax Court

2378. SHRI K. MALLANNA: Will
the Minister of FINANCE be plaased 
to state:

(a) whether there is any proposal 
under consideration of Government 
for setting up of a Central Tax Court 
with regional branches to deal with 
income tax references and its allied 
matters which are now being handled 
by vanous High Courts in the coun
try;

Ob) whether any suggestion has 
also been made by Justice P. N Bhag- 
wati in this legard; and

(c) if so, the reaction of Govern
ment thereon9

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)
to (c). The Direct Tax Laws Com
mittee (Chokshi Committee) have, in 
their Interim Report, observed that 
the Government should consider the

establishment of a Central Tax Court 
to deal with all matters arising under 
the Income-tax Act and other Central 
Tax laws. The Committee have, how
ever, stated that they intend to deal 
with this matter in greater detail in 
their final Report.

It appears from a news item in the 
Economic Times of 1st February, 1978 
that, while inaugurating the first na
tional convention of All India Fede
ration o f Tax Practitioners at Nagpur, 
Mr. Justico P. N Bhagwati has also 
suggested the setting up of a Central 
Tax Court to deal with income tax 
references and allied matters.

The Government would consider 
this matter on receiving the final Re
port of the Chokshi Committee.

tfwr awWf wr

2379.  n o  wmf T r r r n  r i t a :
’wr #  f.«rr fa? :

( * )  w t  flT'f.'K fafirer

* ,

( y )  sfsr f i ;  cfr ^ ft ^ fn r f w

*,

(*r) t o  ^ fT T O  s r w  ^  
% w r ^ttw srV

(*r) sFqrr m  'TgFrart
^  * r r  % 3ft -??fr>r in w a r d
^TFT % fsr̂ cji 4 $ v

w w  t w  *r*V («ft 
arfcqw T T 3 ? s r r s)  : ( v )  aft; ^  .

(«r) ( ^ r ) :
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Ffyuukdai Assistance fromi Interna*
tkmai Agencies lor preparation of
Investment Survey* In Janunu and

ITa l̂iwilr

2380. SHRIMATI PARVATl DEVI: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is proposed to seek 
financial assistance from international 
agencies like the Commonwealth Sec
retariat and UNDP for preparation of 
investment surveys of extensive nature 
to open new vistas of development 
like forest in Jammu & Kashmir State; 
and

(b) if so, the details thereof9

THE MINISTER OF FINANCE 
(SHRI H M PATEL): (a) and (b). 
Information is being collected and 
will be laid on the Table of the
House.

Recruitment of Ex-Servicemen as Air. 
port Officers

2381. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of TOUR- 
ISM AND CIVIL AVIATION be pleas, 
ed to state-

(a) whether it is a fact that the 
International Airport Authority of 
India had set up a panel of selected 
candidates for recruitment of Airport 
Officers during the year 1975 and 1976;

(b) if so, the facts thereof including 
detailed list of such *clected candidates 
for the posts;

(c) whether out of such selected 
candidates quite a good number of 
candidates belonged to ex-servicemen 
group;

(d) the details of such ex-service
men of various wings of armed forces 
so selected and steps taken to rehabi
litate these candidates on priority 
basis; and

(e) if not, given the appointments, 
the reasons therefor and also steps 
being contemplated now to rehabi
litate them immediately?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHO- 
TTAM KAUSHIK): (a) Yes, Sir, The 
International Airports Authority ot 
India had prepared a panel on 1-12- 
1975 on the basis of open selection and 
another panel on 2-11-1976 for depart
mental promotion to fill up the posts 
of Airport Officer.

(b) and (c). The detailed list of 
the two panels drawn up by the Au
thority is laid on the Table of the 
House [Placed in Library. See No. 
LT-1771/78]. The two panels together 
contained the'names of 10 Ex-Service
men

(d) All the ]0 ex-servicemen in
cluded in the two panels have been 
appointed/promoted as Airport Offi
cers. 5 of these belong to thp Army,
3 to Air Force and 2 to Navy.

(e) Does not arise

f r o  fTPTH %% if

2 382. : 5RT
iftr farm mt «r?r &

f ’TT %  I

(^>) SRTT m  % %  fsTOTT %

% q^TT flrpTPT %% % fatr
tt? ^  3ft * £  srcftWT

srafa 9T5IT t v  ^
^  rifcft & srV ?t ?rt

yT*TPT spt dc+H sftr
wr*re*rr % gft Br 

*1 <*t>l < STRT f W  ft t f t r

gsrraff srtt

(«r) w r 20 fW hrnr % wairar
30 tflMM % Ot

*r Otf srrcr f*rr |  ?

q*sw farm  («ft
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m m  * *  *  iflWTIF *  IRT

iA w r 15 It 30
wrm |  i ?WTfa «if?r»r??r *nft

f l ft  <TT 5TRTPT *  *T*t% W T
«ftr *r w n w w s

t|  f  1

( « )  5T̂ t 1

tfW Sltir % wnft «TT WTFT 

2 J 8 3 *ft JV*T W *n?
tout titr •tt*tt f v n w  ^  ^
v t m r  ^  f r

(*p) sr^r % *r*fr frrij v f i  
<rc: s ft t f t  %*€t*t *ftr srwr finfr %?fft 
^  g w  fr?rft t  srh: ^  P ft
<TT iPTTcT f^TT W  %,

(sr) aprr 3T? If W T
fe q m  ^  fo n  tot | sftr q fr fr,
?ft Pi»d»l Ŷ5yr-WTfN=F ’flftT 5«t»m̂ l  ̂
% *rtft ?w  % m r  JT̂ y 
f iR T W fc ,  *ftr

(n ) 3*t$ IT ftT C S fc’T T f * * ^  
^t2Wt iftT IRT £«i»M'l Ilf *RT ^  %

ar^m: ftapft %m $ f  ’

q$CT fftT ifflT ftWHW *T*t («ft
gwfof* iftftnr) : ( * )  TO srfcr *  «  

S * r t n # W W W  *rc*ft 
Inns <rforr%<r v r  T$t $ 1 

f a i i^ r  =arrt s*rf i &  *r*rfcr vftx, 
« y qf t  « n fo r r  w t  *  sra-
q n  ’gfawrot w rsar | 1 ^r% fonj

fcsforwT*ifor # rr*r*w r*T *t% iR n $  

»rf w T  % nm rc <rr fti? «n? I*-—

^  : %eft*r w r r fa  1 - 6 - 1 9 7 6  

% ?frr *r«rfsr % f̂ n3[ 200/-
^  srfw v  v t s r  It %

tpRTFt % m m  q r farr w  £ aft 

finsnft, «n*ft ?wr w f t ir  ^pt mfe 3% 

%f % snmt, *rfe v rf f t  % snrnnr

t  1

(PfSTTIjft ^ iR 1! ?TT^T 1-8-1975

^  cfT̂r ?rf snrfsr % 225/-

SlfcWIW ^  5T It VJpP % «̂RTPT
% wiirfT t t  ferr w  | 3ft f^rsRt, 
'TT’ft ?r«TT PTFftzr TT «nfaT ^Kr ZFX 

sriTRt ^  *Ptf ^t ^  sFrrsrr 1 1

<<nRWT . $£fT«T T̂TT̂ T̂ 1-4-1977

% t^r ^  sift «nrftr ^  75/- ^
srf<r »mr ^ t  s r  It ^

fa ts  cPTT ?T?T*F Vt f*T%t «TT fir ?nv
% so srfaspr % h»mh % vrreiT qrr 
fen" *r*rr ^  aft firanfft, Tnft ?ptt FTRhr 

mx. «rrf? ^ r  ^  srwrt, ^ t f  ?t, 

% srtptt $  1

«rt^m *sf<?r5TT5#*r 1 - 7 - 1 9 7 7 ?r 

% f?rcc 788/- sr% *rrcr
5T It w y rw wff % n*raTJf w «mnr 

f f̂irr n̂rr ^ r̂t f^ r^ t Tpft rnrr
f»iTFft4 ffrf? ̂  ̂  STVTTTt, qf? ^ tf  

^t, % «FTW I  I

Tnqr/anwjT : %*ri wfT tc

v tf tift ̂ rpT-TM ̂ fftjr^ jfft |  1

(sr) tjftTTW % irrf^F %
i|f<Tf<«PT W t  «ft ^€tr- <Tlf̂ «f q r  

?n?FrT *FT sptf ^TRT |  I ^  

iftift  '&&ft 1978 % ^ft 

788/- ^ rsrfin m r ^  ^  It h it b ?t 
5f>t IRnnft «T̂t ^  ^  I
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( * )  *r«TT *tpt *  vn ft qft 5*rnfi *pwt *r«nn?r ft
afar ^rff ^  st'ct fq  ?ft% forr *wr fr:—

197 5—7 6 19 7 6-7 7 1 9 7 7 -7 8 sfrs

J&fT

Wl'lfVpR

1,440. 00 
1,800. 00

3,000 . 00

2,240 00 
2,250 00 

2 2 3 .7 1  
1 4 ,70 4 .4 0

2, 2 0 0 . 00 

3,150. 00 
9 0 7 .6 4  

10,788. 00

5,880 00 
7 ,200 . 0G 
1,131. 35 

28,492 40

f̂VS . 6 ,240 . 00 19,418. 11 17,045. 64 42,703 . 75

f i t a *  qg<wfn?fl *f frw  wx jrfriptf
w k  wifiwifiwf ^  *wn

2384. «ft 5«W *OTW :
«TOT * m S 5T w t r  •TR TT f w w  * T 3 t  ^
sraK FTT TT*f fa  :

( V )  ? f a l * T T  r r q - r ^ T ^ r  ir  
wm * p w  « p t  f f r ^ f t  * r k  wfc- 
s n f a t f r  vt ^ f t - ^ T T  t o t  f a ? r f r  t  
»lcT cftfT STCff %  ^ V t R  SHTH-ST^PT v f j R T  3  

fa ? r%  w r f a n f t  ^rr q v r e n r  f a m  w , * f t r  

(«r) 5 *  ^f«nfT *  
?frr w ferrf^ n  % f̂ iu, ^̂ nr-̂ rsr̂ r 
fa5T% *«tr f w  TO gtr £ s fk  ?q- 
s q f a n f T  %  % t T  f a f a w  <Tsi $T f a r H T  

S F iZl Jsnef. 'TST ft * f t r  <RT ITT^f

%  f a q  w r  s f p t ^ t  ^ r  ^rr t v

qife* iftr *m r f iw m  *nft («ft 
gw tw r vM fw ) : ( v )  (*sr)

f3RT t^r%cT Vt 3JT ^  f
i f h - m r r r Y v T  t t  t 's t  T t  ^ n r n ft  1

Registration of Clearing and Forward
ing Agents/Companies with Custom 

Authorities
2385 SHRI VIJAY KUMAR MAL- 

HOTRA- Will the Minister of FIN
ANCE be pleased to state:

(a) what is the system of regulating 
the activities of cargo clearing and 
forwarding agents operating at the

major ports and International airports 
in India,

(b) how many clearing and for
warding agents/companies were regis
tered with the Customs authorities at 
the International airports and major 
Indian Ports as on 1st January, 1978 
and what was their number at the end 
of the First and Third Five Year Plana 
respectively; and

(c) what was the number of foreign 
controlled/owned forwarding and 
clearing firms registered with customs 
authorities at these ports/airports as 
on 1st January. 1978 and what was 
then number at the end of the First 
and Third Five Year Plans respec
tively?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISII AGRAWAL)* (a) 
Activities of Custom House Agents 
are regulated in terms of the provi
sions of the Custom House Agents 
Licensing Regulations, 1985 framed 
under Section 148 of the Custom Act 
1962 Undci the said Section, business 
as Custom House Agent can be car
ried out only under and in accordance 
with a licence Under the said Regu
lations, the Collector of Customs is 
empowered to grant, on fulfilment of 
certain conditions. Custom House 
Agents Licences The Regulations lay 
down certain olftigaflons for tHe Cus
tom House Agents and also provide 
for suspension or revocation of the 
licence in certain situations.
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(b) The number of Custom House 
Agents licensed for the ports and 'air
ports at Bombay, Calcutta, and Mad
ras; for the ports at Visakhapatnam 
and Cochin; and for tlfe airports at 
Delhi, and Amritsar, as on 1st Jan
uary, 1978, and as at the end of First 
and Third Five Year Plans i» given 
below:—

At the end of At the end of A i on 
First Five year Third Five year 1-1-1978 

Plan Plan

451 728 803

(c) Information with regard to this 
part of the question will have to be 
collected from the Customs record as 
also from the other relevant records 
showing the percentage of foreign 
holdings, will be laid on the Table 
of the House.

Number of Registered Exporters

2386. SHRI VIJAY KUMAR MAL- 
HOTRA- Will the Minister of COM
MERCE AND CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) what was the total number of 
' ogistered exporters registered with 
various Export Promotion Councils 
ind Commodity Boards on first Jan

uary, 1978 and what was the total 
number of the exporters in the coun
try at the end of First Five Year Plan 
(1956) and the total number of regis
tered exporters at the end of Third 
Five Year Plan (1966):

(b) how many of the registered ex
porter on first January, 1978 and at 
the end of Third Five Year Plan 
(1966) were foreign firms and how 
many were public sector concerns; i-nd

(c) what are the reasons for the 
change in the number of exporters 
since the end of the First and the 
Third Five Year Plans respectively?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG): (a) 
to (c) The information is being col
lected and will be laid on the Table 
o f the House.
Institutions Engaged in Imparting 

Training in International Trade
2387. SHRI VIJAY KUMAR MAL- 

HOTRA: Will the Minister of COM
MERCE AND CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) how many Governmental/non
governmental institutions are impart* 
ing training in international trade as 
on 1st January, 1978 and what was 
their number at the end of the first 
and Third Five Year Plans respec
tively;

(b) what was the number of train
ing programmes organised and num
ber of personnel trained at the Indian 
Institute of Foreign Trade during 
1965-66 and what were these figures 
during the last year; and

(c) how many market research 
studies etc. were conducted by I.IJ.T. 
at what total expense during 1965-66 
and what were these figures for the 
past year?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG): (a) 
The Indian Institute of Foreign Trade 
established in May, 1976, which com
menced activities in February, 1964, 
is the only governmental institution 
imparting training in International 
Trade. Besides the nFT a number of 
universities, management institutes etc. 
are offering courses which cover the 
subject of international trade. No 
statistics of number of such institu
tions are being maintained.

(b) During 1965-66 the Indian Insti
tute of Foreign Trade organised five 
training programmes with a participa
tion of 153 representatives of govern, 
ment, trade and industry. In 1976-77 the 
Institute conducted 15 training pro
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grammes, in addition to 6 training 
programmes specifically designed for 
other governmental and public sector 
organisations like STC, MMTC, Coal 
India Limited, Bank Executives and 
Defence Services Personnel. A total 
of 530 personnel from government, 
trade and industry participated m 
these programmes.

(c) The Indian Institute of Foreign 
Trade conducted 6 in-country studies 
costing Rs. 9503.71 in 1965-66 where
as in 1976-77, 9 m-country studies were 
conducted at a cost of Rs. 41448.21. In 
addition in 1976-77, 13 overseas re
search studies were also conducted at 
a cost of Rs. 1,46,827.91 making a 
total expenHiture of Rs. 1,88,276.12 on 
research studies in 1976-77.
Standing Committee on Promotion of 

Exports by Sea

2388. SHRI VIJAY KUMAR MAL- 
HOTRA: Will the Minister of COM
MERCE AND CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) the functions of the Standing 
Committee on piomotion o'f exports toy 
Sea or SCOPE-SHIPPING;

(b) when and why was this Com
mittee set up and what is the compo
sition of this committee; and

(c) the objectives achieved so far 
by this committee?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG): (a) 
and (b)a On 28th October 1976 the 
Ministry of Commerce had, in consul
tation with the Ministry of Shipping 
and Transport, set up a Standing 
Committee on Promotion of Exports 
by Shipping comprising of represen
tatives of concerned Ministries and 
organisations to discuss various ship
ping and port problems relating to ex
port cargo moving by maritime trans
port. SCOPE-SHIPPIIfG is headed 
by Additional Secretary, Ministry of 
Commerce and has as members repre
sentatives drawn, from the Ministry

of Shipping and Transport, Central 
Board of Exeise and Customs, D.G. 
Shipping, State Trading Corporation* 
three Indian Shipping lines. Tea 
Board, Jute Commissioner, All India 
Shippess’ Council, Port Trusts at 
Bombay, Cochin, Madras and Calcutta, 
Federation of Indian Exporters 
Organisation, Federation of Customs 
House Agents Association, Trade De
velopment Authority etc.

This Standing Committee is requir
ed to examine and suggest appro
priate measures in regard to adequacy 
and regularity of shipping services, 
adequacy o' shipping space for liner 
exports, fixation of competitive and 
non discriminatory freight rates, ade
quacy of infrastructural facilities in 
Major and Minor ports, adequacy of 
inland water-wav transport, simplifi
cation of docunr.ents, Customs and 
other procedures, and introduction 
and expansion of technological inno
vations like contrainerisation, palle
tisation etc.

(c) This Standing Committee 
well as its Regional Panels at Bom
bay, Cochin, Madras and Calcutta 
have provided very useful fora for 
various interest connected with ocean 
transportation to discuss shipping and 
port problems relating to country's 
export cargo with a view to reaching 
practical solutions.

Export of Tobacco through S.T.C.

2389. SHRI G. S. REDDI* Will the 
Minister of COMMERCE AND CIVIL 
SUPPLIES AND COOPERATION he 
pleased to state:

(a) whether he has any proposals 
to canalise all exports of tobacco 
through the State Trading Corpora
tion;

(b) whether in this connection he 
has any proposal to stop purchase ot 
tobacco for export to East European 
countries through private agents under 
contracts directly entered into bet
ween the East European trading 
organisations and these against; and
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(e) if not, th« reasons for continu
ing tiie present practice?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO- 
OPERATION (SHRI ARIF BEG): (a) 
No, Sirg

(b) No, Sir.
(c) The canalisation of exports to 

East European countries alone through 
a public sector organisation like STC, 
will amount to discrimination and 
will be inconsistent with the terms 
of Trade Agreements concluded with 
them.

Resumption of Export of HPS Ground
nuts

2390 SHRI G S REDDI: Will the 
Ministei of COMMERCE, AND CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state.

(a) whethei Government intend to 
resume export of HPS gioundnuts; and

(b) if so, the possible impact of it 
on the puces of edi'ble oils in general?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG)- (a) 
It has been decided not to allow ex
port of HPS gioundnuts against the 
1977-78 crop

(b) Does not arise

Tax Arrears against Companies and 
Individuals

2391. SHRI KANWAR LAL GUP
TA: Will the Minister of FINANCE 
be pleased to state:

(a) the names of the companies and 
individuals against whom arrears of 
taxes of more than one crore have 
pending,

(b) the action taketn. <by Govern
ment against each of such asaessees; 
and

(c) what specific steps have been 
taken by the Government to collect 
the arrears from the aforesaid asses- 
sees in the last nine months?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) to Xc).
Complete information asked for i8 not 
readily available^ It is being collec
ted and will be laid on the Table of 
the House as soon as possible.

Proposal to allow a Tax Holiday on 
Export profits on Garments, Handloom 

etc.

2392. SHRIMATI PARVATHI KRI- 
SHNAN: Will the Minister of FIN
ANCE be pleased to state:

(a) whether Government have a 
proposal undei consideration to allow 
a tax holiday on export profits in the 
case of certain export items such as 
gaiments, handlooms etc.; and

(b) if so, the details and reasons 
therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) Govern
ment are not considering any such 
proposal

(b) Does not arise, 

w r e n r  * r i  q T n f f  wft

2393. H o : WT
forcr TTSft aft ^  far :

( * )  wm wi fftefrftw wuHr wr 
fsm ft sftr *rmr % wr wspm 
t'. ®pr>tt j n r  ^  ^
?T eft «FHT %, tffa:

(«r) f^T s fa fr fw  
sfK l^T l O c  ^  %

TOT VFVR: SR f ^ K  ifT-
^  ^  w  t  ?
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fiw  «nft («ft iftfo x&o q£w) :
(«P) T O T  3T? M W  T O ft 
i t i  srxtw i n  ^  i

(*sr) spr ^sctt i

Collection of Income Tax from Dhan- 
bad District (Bihar)

2394. SHRI A. K. ROY: Will the 
Minister of FINANCE be pleased to 
state:

(a) what is the number of income 
tax payees m the Dhanbad district of 
Bihar and the amount collected from 
them for the last three years;

(b) whether it is a fact that a small 
fraction of contractors traders, indus
trialists have been brought under the 
clutch of income tax and most of the 
income in the coal belt is, converted 
Into black money;

(c) whether it is a fact that number 
of car owners in Dhanbad is even 
more than the number of income tax 
payees though it is impossible to main
tain motoi; vehicle with income below 
the limit over which income tax ia 
payable;

(d) whether it is a fact that all the 
income tax officials are in collusion 
with black money magnates of Dhan
bad allowing this slackness; and

(e) if so, what steps the Govern
ment proposes to take for correct 
assessment of income tax from this 
district?

lections from this District during the
last three years are as under:

Financial year
(R*. in 
lakh»)

>974*75 . . .  31!
»975-7<> . . .  349

>976-77 . 411

(b) Survey is being conducted to 
discover unaccounted "sources of in
come of the existing assessees as also 
to detect new asses sees including con
tractors, traders etc. During 1976-77. 
the number of new cases detected 
during survey was 1,483. So far as 
contractors are concerned, tax is be
ing deducted from payments made to 
them m accordance with section 194C 
of the Income-tax Act, 1961. During 
1976-77 such deductions amounted to 
over Rs 180 lakhs.

(c) Not Sir.

(d) No, Sir.

(e) Does not arise.

Persons Crossed over to Nepal with 
Demonetised Notes

2395. SHRI R. L. P VERMA: Will 
the Minister of FINANCE be pleased 
to state;

(a) whether it has been brought to 
his notice that after declaration of 
demonetisation of Rs. 1000/-, 5000/- 
and 10000/ -  denomination notes, many 
people crossed over to Nepal with 
large number of such notes;

(b) if so, the reaction of Govern
ment thereto; andTHE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE (SHRI 
ZUFIQUARULLAH): (a) The num
ber of income-tax assessees in Dhan
bad District as on 31st January, 1978 
is 13.344. The tofal income-tax col

ic) the total number of such notes 
as in part (a) claimed by various 
agencies in Nepal from Government of 
India?
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THE MINISTER OF STATE IN 
THE MlNISlfcY OF FINANCE (SHRI 
ZUFIQUARULLAH) ‘ (a) Ste specific
cases have come to the notice of the 
■Government

(b) and (c) Do not arise 

Installation of Computers In GLC

2396 SHRI ROBIN SEN Will the 
Minister of FINANCE be pleased 10 
.state

(a) whether Government is pro
ceeding ahead with a scheme of instal
ling computers and automation of 
cleucal work in General Insurance 
Corporation of India and its subsi
diaries

(b) whether computerisation in 
nationalised insurance, if allowed will 
lead to shrinkage of Employment 
potential and eventual joblessness ?md 
also retrenchment of Employees and

(c) if so whether Government pio- 
pose to abondon the Scheme in view 
of the above fact'

THE MINISTER OF FINANCE 
(SHRI H M PATEL) (a) t0 (c) 
Government has ippointed an Expert 
Group to look into comnutcr require 
ments of the insurance industry The 
matter would be examined in all its 
aspects when the Report of the Group 
is received

Central Excise and Custom cases
against Punalur Paper Mills L td , 

Kerala
2397 SHRI SHARAD YADAV Will 

the Minister of FINANCE be pleased 
to state

(a) whether the Central Excise and 
Custom had initiated certain very 
serious cases against the Punalur 
Paper Mills Limited Punalur Kerala 
for violation of laws of the land in re
gard to imports of machinery etc

(b) if so the details thereof?
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE (SIIRI 
SATISH AGRAWAL) (a) Yes Sir

(b) In respect of four cases of im
port of paper null machinery by 
Punalur Paper Mills Limited in 1972 
through Cochin Custom House, a fine 
of Rs 7,00,000 on the goods and a pe
nalty of Rs. 175 lakhs on the firm 
were imposed by the Collector of 
Customs on account of miideclaration 
of value and contravention of the 
provisions of the Imports and Ex
ports (Control) Act, 1947 and the Cus
toms Act, 1962 The appeals filed by 
the importer against the orders of 
the Collector are pending decision be
fore the Cential Board of Excise and 
Customs

In addition one consignment of 
pi ess rollers and some other items 
imported in 1971 through the Madras 
Custom House was confiscated on ac
count of contravention of the provi
sions of the Imports and Exports 
(Conti ol) Act, 1947 and a fine of Ra 
9 000 w is imposed In appeal the 
appellait authority reduced the fine 
to Rs 3 500/ In another case of im
port of transformers and resistors 
through the Madras Customs House 
m 1976 the goods were confiscated for 
contravention of the provisions of the 
Imports and Exports (Control) Act 
1947 and a fine of Rs b 300/- was im
posed m lieu of the confiscation

Committee on Evaluation of role of 
Controls in National Economy

2398 SHRI UGRASEN Will the 
Minister of FINANCE be pleased to 
state

(i)  ^hpthei it is a iact tliat Gov
ernment had set up a Committee to 
evaluate the roll jf controls in the 
\anous spheres of national eio’icsny 
and need for modifications in future;

(b) if so the composition and the 
terms 0f rtferemc of the Committee; 
and

(c) when thP Ccmmtt" is likely 
to submit the Report’
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THE MINISTER OT FINANCE 
CSHRI H M PATEL) (a) and (L 
Yes, Sir The Committee will be com 
posed of the following —

i Shri Vedilal DagU Chairman
2. Shn Em Sezhiyan Member
3. Shn Bagaram Tulpule „
4. Sri L C. Jam »

5 Shn Sanjoy Sen »

Tht Committee will have a Member 
Stc etary who will be appointed 
shorth

2 The Committee will have the fo’- 
lowing terms of reference

( 1 ) Has the system of controls on 
prices production, distribution li 
rentes and imports been an effectn e 
instrument for national planning 
and guidance of the national eco
nomy’

(2) What has been the expeneme 
n the past of the operation and

management if all types of controls 
and have the predetermined objec 
trves actually been realised’

(3) In which areas of the econo
my have the controls been success 
fal and hence deserve continuawe 
vnth or without modification’

(4) In which areas have th« con- 
tiols been ineffective or have since 
become irrelevant and hence de 
serve to be removed?

(5) In what manner is the system 
of controls connected to the system 
of subsidisation m the national eco 
nomy’  Are such subsidies justifl 
able and will it be possible to mo 
derate or eliminate the system ot 
subsidisation t \ suitable modifica
tions in the system of controls’

(c) The Committee has been asked 
to make its recommendations withm 
a period of six months

Development of IMrnfea Bet as 
Tonriat BMort

2399 SHRI VINODBHAI B SHETH 
Will the Minister o f TOURISM AND 
CIVIL AVIATION be pleased to state 
whether there is a proposal to deve
lop Dwarka Bet as a tourist resort in 
view of its strategic situation, having 
a nice sea shore and being a renown
ed pilgrimage centre’

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PU- 
RUSHOTTAM KAUSHIK) There is 
no proposal at present to develop 
Dwarka Bet as a tourist resort m the 
Central Sector

CaraveHe or Boeing Service on Bom- 
bay/Jamnagrar/Bhuj Route

2400 SHRI VINODBHAI B SHETH 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state

(a) whether the Government are 
tin 1 -king of changing the present Avro 
Str\ice to Caravelle service on the 
Bombay/Jamnagdi/Bhuj route and

(b) if so when'

THE MINISTER OF TOURISM 
AND CIVIL AVIA1ION (bliHI PL 
RUSHOTTAM KAUSHIK) (■*) *,or  
Sir Not at present

(1 ) Docs not arise

White Paper on Atrocities Committed 
by Taxation Department

2401 SHRI VINODBHAI B SHETH 
1V1II tl c Minister cf FINANCE b*» 

pleased to state

(a) whether Government are thmk> 
ing of issuing White Paper on the 
atrocities committed by the officers of 
the Taxation (both direct and indirect) 
Department

(b) if so when and
(c) if not the reasons therefor’
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL): (a) No, Sir.

(b) Does not arise.
(c) As a matter of policy a White 

Paper is issued by the Government 
when it considers it necessary to ex
press its views, clarify Its stand or 
declare its policy on a matter of na- 
tional/pubTic importance and to g've 
publicity to such views, stands or po
licies.

The Shah Commission of Inquiry is 
already looking into certain specific 
instances where some officers of, or 
under :he Department of Revenue are 
allege. 1 to have exceeded their autho
rity 01 to have acted from considera
tions other than the dup discharge 
of their duties and responsibilities. 
Some complaints have also been re
ceived *md they are oeing looked into 
in accnrdan > v *h the prescribed 
procedure.

Introduction 0f Jamnagar-Ahmeda- 
bad-Delhi Air Service

2402. SHRI VINODBHAI B. SHETH- 
W1IJ the Minuter of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Government are think
ing of starting Jamnagai-Ahmedabad- 
Delhi air service in view of the heavy 
traffic of thr> three Defence Service 
stations in J?<mnagar and thousands

of pilgrims visiting Dwarka Bet and 
also the development of big industries 
in Jamnagar District; and

(b) if so, when Government pro
pose to start the same?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PU- 
RUSHOTTAM KAUSHIK): (a) No, 
Sir. Same day connections are avail
able at Bombay for passengers travel
ling between Jamnagar and Ahmeda- 
bad and Jamnagar and Delhi, both- 
ways.

(b) Does not arise

uw nrr f.piiif fn fronff

2 403. «T*V : «RT
*rrf«TW3f ?wt *TPrPc«f> gfff p H

*Tq f̂ TT :

(^ )  ?fr f?T t e f t
*rraT *T SP3RPV n̂T3T flTHTrT rT̂TT
Pwfcr fa f f  *TTr; vftr

{■S) T*’ fa R t  f^vfl
JTffT irf ?

s«n sn*rf?v 
•iwww if t t w  («ft m frv  
1 «T) : ( t )  f^T®T
jprr q^r T̂ rr strtt | :

frr.Tsr v  ffTTtcf (tfsnfarr irP’Trq-wnqrF

a’ o 6 4 1  * 1 )
jjsq- 'TPsT *■<>

*rrarr %zrr ft. o vto if

aR ST̂ TIcT
W I  »Jftr *n*T ^

1 2 3 4 5

1975-76
1 9 7 6 -7 7

100,785
125,053
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Utilisation of Grants by Government 
of Bihar

2404 SHKI S D SOMASUNDA- 
RAM Will the Minister of FIN
ANCE be pleased to state

(a) whether Government are aware 
of the situation regaiding tardy uti
lisation of gravits and the rush to pre
vent its lapse by the Government of 
Bihar, as reported in the ‘Times of 
India s (Delhi) of 7th February 1**78

(b) if so, the steps tuken to ensure 
that scarce iesources aie not frit
tered awav m a last mmute iushs 
and

(c) whether giving of bulk amounts 
to a Corporation can constitute 
‘spending’ according to the tenets 

of financial piopriety governing Cen
tral grants foi a soecific purpose’

THE MINISTER OF FINANCE 
(SHRI H M PATEL) (a) The Gov 
ernment of India have seen the p re ss  

report published IrT the Times of 
India of 7th February 1978 The 
Bihar State Minister of Irrigation has 
contradicted the press report in his 
press conference on the 8th February 
1978

(b) and (c) The State Govern
ment have assured flfaf a periodical 
review is made of the progress of 
expenditure on the \arious develop
ment schemes and fresh funds arc 
sanctioned only after considering the 
actual expenditure of the amounts 
previously allotted, and unspent bal 
ances are surrendered They have 
also laid down rules and issued strict 
instruction* that grants should not be 
drawn simply to prevent their lapse 
and that fresh grants should be sanc
tioned only after receipt of proper 
utilization certificate of previous 
grants

43 schemes of the Irrigation De
partment have been transferred to the 
Bihar State Construction Corporation a 
public sector undertaking of the 
State Government, for execution

within the budget provisions made 
for these schemes. Funds are being 
released io Che Corporation in instal
ments and fresh instalments are re
leased only after ascertaining actual 
expenditure and physical progress of 
work m respect of the previous ins
talments

Attempt of Bihar Government to 
prevent Lapse of Grants

2405 SHRI C N VISVANA THAN 
Will the Minister ot FINANCE be 
pleased to state

(a) the comments cf Government 
on the attempts 0f the Bihar Gov
ernment to prevent lapse of grants as 
reported in the ‘Times of India (Delhi) 
of 7th February 1978

(b) thc checks imposed by Govern
ment on proper uti isat on of scarce 
resources and the extent of deviation 
of the Bihar st ite Government tiorm 
the noims of utilisation of grant and

(c) the lessors drawn by Govern
ment from this episode and thc action 
proposed9

THE MINISTER OB FINANCE 
(SHRI Ht M PATEL) (a) The 
Government of Bihar have reported 
that the press report in the Times cf 
Indian of 7th Februa y 1978 has been 
contradicted m detail by the Irriga
tion Minister Bihar, m a press Con
ference on the 8th Febiuaiy 1978 
The Stite Government have reported 
that a pcrio heal review is made of 
the progress of expenditure on the 
various development schemes and 
fresh funds are sanctioned only after 
considering the actuaT expenditure of 
the amounts previously allotted The 
State Government have also stated 
that they have laid down rules and 
issued strict instructions that grants 
should not be drawn simply to pre
vent their lapse and that fresh grants 
should be anctioned onb after re
ceipt of proper utilisation certificate 
of previous grants According to the 
State Governments, in view of the



165 Written Answer* PHALGUNA 19, 1899 (SAKA) Written Answer* 166

above mentioned rules and instruc
tions, the question of resources being 
frittered away does not arise. The 
State Government have also reported 
that 43 schemes of the Irrigation De
partment have Been transferred to the 
Bihar State Construction Corporation, 
a public sector undertaking of the 
State Government for execution with
in the budget provisions made for 
these schemes According to the 
State Government funds are being re
leased to the Corporation in instal
ments afO fresh instalments are re
leased only after ascertaining actual 
expenditure and physical progress of 
work in respect of the previous ins
talments.

(b) and (c). According to the pro
cedure in vogue Central assistance to 
all States for their Annual Plans is 
released as block loans and grants and 
it is not related to any individual 
head of development of scheme. In 
order to ensure that priorities for the 
Plan are maintained, outlays for 
certain heads and for a few specified 
schemes are earmarked. Central as
sistance to States is given in full pro
vided the actual expenditure on an 
earmarked sector or scheme or on all 
programmes does "not fall short of the 
approved Plan outlay or outlays as 
may be revised by the Planning 
Commission. In case of shortfalls, a 
proportionate cut is made in the Cen
tral assistance. Central assistance is 
paid to the State Governments pro
visionally on the basis of the expen
diture reported by tKem and is re
quired to be finalised on thn basis of 
audited figures of expenditure fur
nished by the State Accountant General.

Rise in Prices of Pulses

2406. SHRI S. R. DAMANI- Will <be 
Minister of COMMERCE AND CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether Government have stu
died the reasons for the unprecedent
ed rise in prices of all kinds of pulses;

(b) if so, the factg thereof; mod

(c) the special step taken to in
crease their production under a time* 
bound programme?

THE MINISTER ^  STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO- 
OPERATION (SHRI KRISHNA KU
MAR GOYAL): (a) and (b) Whilst 
there has been, in gerenal, a continu
ing rising trend in the prices of pulses 
during the past one year their prices 
started showing a general downtrend 
since the week ending December 10,
1977. Between the weeks ending 
December 10, 1977 and February 4,
1978, the wholesale price index for 
pulses has moved down by 1(̂ 5 per 
cent.

In the subsequent two weeks there 
has, however, been a rise of 4.5 per 
cent in the index. As compared to 
December, 10, 1977, the indices in the 
week ending February 18, 1978 were 
lower by 4.8 per cent, 9 ^  per cent 
and 17.3 per cent in respect of gram, 
arhar and masoor, respectively. The 
sharp increase _m the prices of pulses 
in the earlier part of the year may 
be attributed mainly to a fall ot 
about two million tonnes in the pro. 
duction of pulses in 1976-77 as com
pared to the production in 1975-76.

(c) Efforts are being made to in
crease the production of pulses by 
increasing the area under them and 
also by improving productivity, In 
order to suggest measures for in
creasing production of cotton, oilseeds 
and pulses. Government of India set 
up a Special Group in April, 1977. 
The Group suggested both short term 
and long term measures to increase 
the production of pulses. The short 
terir. measures suggested are: the
adoption of improved practices includ
ing the use of rhizobium culture, 
phosphate fertilisers and plant pro
tection measures; increase area under 
pulses by cultivation of short duration 
varieties under the multiple cropping 
programmes and training of exten
sion staff. The long term measures
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are related to production of quality 
seeds of improved varieties, reducing 
post harvest losses in storage and 
suitable price policy including ar
rangements for marketing. Govern
ment of India and State Governments 
have initiated action t© implement 
these recommendations. Government 
of India enhanced the support price 
of gram from Rs. 95 a quintal to Rs. 
125 a quintal, ffcis was announced^ 
before the sowing season to induce 
farmers to bring more area under it 
and to adopt improved technology.

Belief in Excise duty to Khandsar!
Industry

2407. SHRI CHITTA BASU: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether the Government have 
any proposal under consideration for 
giving adequate relief in Excise duties 
for the Khandsan Industry work-

(b) if so, whether final decision ha* 
since been taken; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL): (a) to (c).
Government have already considered 
the issue and granted relief by way 
of reducing excise duty on Khandsari 
sugar under normal procedure from 15 
per cent to 7.5 per cent with effect 
from 4th February 1978. The weekly 
compounded levy rates on Khandsari 
sugar have also been reduced with 
effect from the week beginning 8th 
February 19715 The rates payable by 
Khandsari manufacturers working 
with or without the aid of sulphita- 
tion as they prevailed prior to and 
from 8th February 1978 are as below:

Weekly Rates of Compounded 
Levy for Units working with the 
aid of Sulphitation Plant (Sulpher

ing below the economic level; Sugar)

Size of Crntrfuqul

! fright Diameter Prior to 8-2-1078 Fiom 8-2-1978

Exceeding Not
Exceeding

Exceeding Not
Exceeding Basic Artdl lUsic Addl

cms cms. cms. cms. Rs Rs Rs Rs

I. . . 22 o 45 7 3770 (>̂ o 1HB',

2. 22 1) 30 5 45-7 6t o 5060 810 2')T’ 420

3 3« 5 45 7 61 0 76 2 737<* 1230 3bB-,

4 Not otherwise specified. <)77<> 1630 K15

Weekly Rates of Compounded Lev. y fur Units working without the aid of Sul phi tat ion Plant.

1. 22 0 45 7 20.40 III" 5"<> 84

2. 22-9 3'>‘5 4ri 7 61 0 2670 45° 11 r

3- 30 5 45-7 61 0 76-2 3q»o 6G0 106

4- Not otherwise specified. 5210 870 1303 217
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Quantity of 8 a iu  Accumulated at 
Ports

2408. SHRI AHMED M. PATEL; Will 
the Minister of COMMERCE AND 
CIVIL SUPPLIES AMD COOPERA
TION be pleased to slate:

(a) whether it is a fact that a huge 
quantity of sugar has accumulated in 
the godowns at different ports;

(b) if so, the total quantity 
accumulated;

(c) the reasons therefor, and
(d) the steps taken by the Govern

ment to release it in the market and 
through which agency?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG)- <*) 
and (b) Yes Sir About 47,000 tonnes 
of Sugar was available in the port 
godowns of STC during the period 
April-December 1977. which has i.ow 
come down to about 'J8 200 tonnes.

(c) This quantity was procured by 
STC during I97T>-77 to meet the com
mitments with Iran and EEC. How
ever. .subsequently, Iran indicated 
unwillingness to take sugar from 
India. Th?? London based nominee of 
EEC has decidM to lift the quantity 
under the quota 111 Fel.-March, 1978. 
Since, the Government had decided to 
export sugar to other destinations 
at a loss, the sugar already procured 
continued lo be In STC’s godowns.

(d) In December, 1977. the Govern
ment decided that the Sugar stocks 
with the STC should be disposed off 
through sales in the internal ’nark<*l 
and not exported at a loss. In pursuance 
of that decision about 8800 tonnes of 
Sugar was sold by STC in the domestic 
market through Cooperatives and also 
private trade in . January-February,
1978. A further quantity of 24.000 ton
nes of sugar is now being shipped to 
U.K. under EEC quota.

Investment made by Public Sector 
Units In Bihar

2409. DR. RAMJI SINGH: Will the 
Minister of FINANCE be pleased to 
state;

(a) the total investment made so 
far by the Central Government in 
the public sector units in Bihar since 
1951: and

(b) the annual amount of grants 
being given by the Central Govern
ment to Bihar?

THE MINISTER OF FINANCE 
<SHRI H. M. PAT0L): (a) The total 
investment made by the Central gov
ernment m public sector units in Bihar 
pince 1951. as on 31-3-1977, amounts to 
Rs. 2509 crores

(h) The statutory grant provided by 
the Central Government to Bihar for 
1077-78 is Rs 21.53 crores and for 1978- 
79 1* is Rs. 20.93 crores

In addition, the Central Government 
has provided assistance for State Plan 
Schemes for the State’s Annual Plan 
1077-78 which amounts to Rs. 123.1*1 
crores. 30 per cent of the above Central 
grant would be in the shape of Mock 
grant and the balance 70 per cent in 
the .shape of block loans

Recommendations of Shivaraman 
Committee

2410. SHRI R. K. MHALGI- Will the 
Minister of FINANCE be pleased to 
state:

(a) whether it is a fact that Shiva
raman Committee was appointed to 
investigate as how much loans the 
poor needed for their immediate con- 
sumption-needs when they were 
freed from bonded slavery and 
whether the said committee have sub
mitted the report and if so, when;

(b) what are the committees' re
commendations;

(c) what action have Government 
in regard to them; if not, the reason 
thereof; and
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(d) when the decision shall be 
reached and implemented in respect 
o f  the committees recommendations7

THE MINISTER OP FINANCE 
(SHRI H M PATEL) (a) to (d) 
The Government appointed on 10th 
March, 1976 an Expert Committee on 
Consumption Credit with Shri B Siva- 
raman Member Planning Commission, 
as ltfr Chairman to go into the credit 
needs for consumption purpose of the 
small/marginal farmers landless labou
rers and rural artisans The Committee 
submitted its Report m April 1976

2 Inter altu the Committee made 
the following recommendations —

(l) That the lowest stratum of the 
village community having ‘nil’ Hold
ings or with holdings measuring 0 01 
to 0 50 acre would need pure con 
sumption credit as distinct from pro
duction credit The next higher 

class of rural population v iz , those 
possessing above 0 50 acre but ) ot 
more than 5 acres would also be re
quiring credit lor consumption pur
poses but would be able to meet the«ie 
needs from out aof their general pro 
duction crdit For the group of people 
having ‘nil land holdings and hold
ings upto 0 ->() acre the Committee 
recommended the following ceilings 
for consumption credit purposes —

Type of loan Ceding o f
loan fixed 

at

Rs
(a) Medical expenses relating 

to borrowu* and membus
of their families 250

(b) Education expenses for
school 100

(c) Marriage expenses 250

(d) Expenses on funeral cete-
morncs as well as hitih 75
< rremonies

(e) Expeniri on religious cere 
monies which arc deeply 
rooted and considered in

escapable by certain sec
tions of societ\ 75

(II) For the financial year 1976-77 
the Committee computed the total re
quirements of consumption credit for 
the category of land holders having 
land from ‘ml’ to 0 50 acre at Rs 170 
crores

(III) The Committee was of tho 
view that the reorganised primary 
agricultural credit societies would be 
the best suited agency to route con* 
sumption credit to the various sectors 
of the rural community

( i v ) Out of Rs 170 crores, the re
organised cooperative societies were 
to take care of consumption credit 
requuements to the extent of Rs 70 
crores only

(v) The consumption credit needs 
of the remaining grev areas m the 
country which would account for th® 
balance of Rs 100 crores were to 
be met by the State Governments out 
ot their budgetary resources

(vi) For the Tnb il areas the Stite 
Governments should open fair price 
shops through their forest and othe- 
concerned departments
3 The Committees lecommendations 

were discussed at a conference held • 
Bangalor m June 1976 and modification 
suggested The Government generally 
accepted these recommendations and 
the following action was taken —

(a) The Reserve Bank of India 
issued guidelines to cooperative «nd 
commercial banks for implementing 
these decisions

(b) The Stale Governments were 
urged to open fairprice shops* in areas 
with a large, tribal population and 
where large multi purpose societi's
could not be formed immediately

(c) Out of the sum of Rs 170 
crores needed for consumption credit

requirements for the financial year 
1976-77 Rs 115 crores were to be » 
provided through the reorganised co 
operative societies and the remaining 
Rs 55 crores meant for the “grey”  
areas, from out of the budgetary re
sources of the State Government As
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most of the State Governments bad 
by then already passed their budgets, 
Central Teams were sent to discuss 
and assess the various State Govern
ment’s requirements. Thereafter, the 
Central Government sanctioned a 
loan to the extent of Rs 17 05 crores 
to some of the State Governments, 
repayable in two annual instalments.

Proposal to provide in Plan Outlay on 
Development 01 Cooperatives

2411 SIIRI S. S. SOMANI: Will the 
Minister of COMMERCE AND CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether there is any proposal 
under consideration of Government to 
provide m the plan outlay on deve
lopment of cooperatives to enable ex
pansion of the public distribution 
system throughout the country,

(b) if so. the details regarding the 
scheme of Government in this re
gard; and

(c) whether any such type of pro
posal has also bppn sent to the State 
Chief Ministn s to obtain their views 
in this regard’

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
GOYAL): (a) to (c). The scheme for 
increased production and distribution 
of essential commoc’ ' ,!es recently c r- 
culated to the State governments em
phasises the need for expansion of the 
cooperative network for distribution 
of essential commodities. Apart from 
the funds provided in the State Plans 
for cooperative development, an out 
lay of Rs 8 crores is proposed under 
the Centrally Sponsored Scheme in the 
Annual P la n -1978-79 to assist State 
Governments for development of co
operatives engaged in distribution 
activities.

v ffa fa w  fwrw m m  w  ( i ftw ? )
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t o r  *n*rr
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Exemption and Reduction of Duty on 
Soya milk. Cotton Fabrics, etc.

2413. SHRI UGRASEN Will the 
Minister of FINANCE be pleased to 
state:

(a) whethei Government had an
nounced exemption and reduction of 
duty on Soya milk, cotton fabrics, 
cloth, TV receiver sets, corrugated 
board and copper products; and

(b) if so, the details thereof’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL) (a) and fb). 
Government have exempted Soya milk 
from the whole of excise duty. With 
effect from 24-11 1977, reduction m the 
rate of excise duty to the extent of
4 per cent ad-valorem has been allow
ed m respect of fine and super-Lnc* 
processed powerloom fabrics wher 
cleared without printing This reduc
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tion in the rate of duty has also been
made available, with effect from
30-1-1978,to cotton fabrics when such
fabrics are cleared without printing
or dyeing or both.

Duty on copper plates, sheets, cir-
cles, strips, and foils in any form of
size has been reduced from Rs. 6300/-
to Rs. 3700/- per M. T. with effect from
28-1-1978.

241 <1. l!.lT~1J~"f: 'f<IT (nf1rr~

('f~T "fl1Tf~Cfi~fff ~1~~~lfi1fmr 1=R'fr
.~ <rnT~ oft WIT 'fi~<T f'fi :

( 'fi ) 'f<IT ~n::(f ~ 'f(f CiT <'ftrT it
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~ 'fir ~r 'fiT '1);:fT"f<: f,:P:rT(f f'fi<:rT" .
<nIT; ~:h

('-Sf) Rl1m 'fi<:~ <'fRr >T~{Sf '1)l1T
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1976-77 2.22

. 1977-78 0.56
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pacts signed with U.K.

2415. SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that five
pacts with U.K. have been signed on
5th January, 1978;

(b) if so, whether the Indian Gov-
ernment is likely to receive grants of
about Rs. 288 crores under these
pacts; and

(c) what are the projects under
which these loans are to be utilised?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). TIlE'
UK Government has agreed to exterd
aid to the Government of India for the
year 1977-78 to the extent of 144 mil-
lion (Rs. 228 crores approximately).
Five agreements covering this aid were
signed with that Government on the
4th January, 1978. The entire aid,
which is in the form of grant, is pro-
posed to be utilised in the following
manner:

1. £ 70 miilion (Rs. 110.8 crores)
UK/India Maintenance Grant 1978
for import from Britain of wide
variety of maintenance goods in-
cluding raw materials, spares, com-
ponents and commodities;

2. £ 20 million (Rs. 31.7 crores)
UK/India Capital Investment Grant
1978 for import of equipment both
by the public and private sectors
including partly tIirough the finan,
cial institutions like IFCI and ICleI;

3. £ 30 million (Rs. 47.5 crores)
UK/lndia Mixed Project Grant 1978
for import of equipment and ma-
chinery for the mutually agreed large
valued propects;

4. £ 20 million (Rs. 31.7 crores)
UK/India Sectoral Grant 1978 for
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meeting the import requirements of
the Coal and Power Sectors; and

5. £ 4 million (Rs. 6.3 crores)
UK/India Debt Refinancing Grant
1978 for servicing the loans repay-
ments.

The aid, it will be seen, is to be used
in variety of ways and not only for a
Iimited number of specific projects.

Commercial Bank Loan to Primary
Agricultural Societies

2416. SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank
Governor has decided that the pri.,
mary agricultural societies would be
brought in closer contact with com-
mercial banks to channelise loans
set up to Rs. 2500 under the Differen-
tial Interest Scheme;

(b) if so, whether Government are
also considering to· raise the cash
credit limit from Rs. 3 crores to Rs. 6
crores; and

(c) the other benefits being con-
sidered to be given to the primary
farm societies?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). It
is presumed that the reference is to
the credit policy changes made by the
.Reserve Bank of India on 12th Decem-
ber, 1977. Under this Circular the
Governor of the Reserve Bank of
lndia, inter-alh advised banks:-

0) to charge a rate of interest not
exceeding 10.5 per cent on term
loans with maturity of not less than
3 years granted to farmers for pur.
poses of minor irrigation and land
development;

(ii ) to charge a rate of interest
not exceeding 11 per cent on term
loans with a maturity not less than
:3 years granted to farmers for diver-
sified purposes, which include dairy
farming, poultry, fisheries, hor ticul-
'ture, etc.;

(iii) that direct individual loans
to small farmers granted after 1st
January, 1978, not exceeding
Rs. 2500/-, whether short, medium
and long-term, would be eligible for
refinance from the Reserve Bank of

India at the Bank rate i.e. 9 per cent.
Banks will be expected not to
charge more than 11 per cent on
such loans irrespective of whether
refinance is obtained from the Re-
serve Banks of India or not; and

(iv ) that the extent of refinance
would be limited to 50 per cent of
the total advance, under (i ii) above,
disbursed by the bank concerned
f rom 1st January, 1978 onwards.

The loans granted through primary
co-operative societies are not covered
under this measure. Under the Dif-
ferential Rate of Interest Scheme, now
extended to the whole country, eligible
borrowers get Bank finance at the
concessional rate of interest 4 per cent
per annum.

~T cm-~f'iJffi '!~ q~ ~a ~);:rr
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Discontentment due to appointment of
Joint Chairman of A I. and I A

2418 SHRI R V SWAMINATH AN 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleised to «st itc

id) whethu there is discontent
ment among the high ranking officials 
of the Civil Aviation r e g a iding the 
appointment of a Common Chau man 
of the Indian An linos and Air Tndia

(b) if so whether many chief, of 
thf^e twf* departments have resign
ed,

(c) whether many more have sub
mitted their resignations,

(d) if so, how many persons have 
resigned and submitted their resigna
tion, and

(e) if so, what is the mam reasons 
given bv them?

THE MINISTER OF TOURISM ^ D  
C’ lVII AVIATION (SIIRI PURUSHOT- 
TAM KAUSHIK) (a) There is no 
discontentment regarding the appoint 
ment ot a common Ch urman But a 
senior officer of Air-India has sent a 
telegram to me protesting against what 
he rills the manner in which Mr 
IR D  Tita has been removed from 
Air Indiq Howevei there is no ques
tion of removal of Shri Tata The 
Boards of Directors of Indnn Airlines 
and Aa Indn have been reconstituted 
on expuy of their terms and ACM 
P C Lai has been appointed as com 
mon full time Chairman oi both with 
a view to securing gre iter and more 
effective co ordination

(b) No S ir

(O No Sir

(d) Dois not arise

(e) Doth not arise

Transfer of staff of Indian Audit and 
Accounts Department

24 l<> SH RI C I1IT T A  B A S U  Will the 
M inister o f FIN A N C E  h1 p le i wi to 
state

(a) whether it is a fact that a large 
number of the staff of Indian Audit 
and Accounts Dep irtment were trans
ferred to various accounting forma
tions under depai tmentalised arcoun 
tint, system introduced during the 
emergency

(b) if so whether their service con
ditions have been adversely affected 
thereby,
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(c) whether promotional channels 
have also been blocked; and

(d) if go, steps taken to correct the 
situation?

THF MINISTER OF FINANCE 
(SHRI H M. PATEL) (a) Yes, Sir. 
Nearly 4,900 employees of various 
categories have been transferred from 
vanous offices o£ the Indian Audit & 
Accounts Department lo the depait- 
mentalised accounts offices m the 
Civil Ministries/Departments as a 
consequence of the* phase implement 
tation of the scheme ol departmenta
lisation of accounts

(b and (c). The transfer of person
nel *ds effected under the provisions 
of the Departmentalisation of Union 
Accounts (Transfer of Personnel) Act, 
197G which jnt^r aha enjoined that 
evety transferred officer or employee 
shall be entitled to be appointed to a 
post carrying a scale of pay not less 
fa\ Durable than that of the post which 
he heal immediately before the date 
of such tnansler and in the same 
capacity (whether substantive or offi
ciating in which he held the post last 
met.tioncd The service rules of Group 
‘B’ stall have already been notified 
and the service rules for Groups ‘C’ 
and D‘ stafT are under fmalisation. It 
is being ensured that the service con
dition;, of the transferred staff are 
not less favourable than those prior 
to departmentalisation of accounts. In 
most cases., promotions of the trans- 
fen eci start in various categories so 
far made compare favourably and are 
generally better than the promotional 
prospects in their parent offices.

Since all the posts at supervisory 
levels could not be filled by trans
ferees from Audit Department, sub
stantial promotions to the grades of 
accounts officers and junior accounts 
officers have been given to the stall 
in the departmentalised accounts offl- 
cas. For example, a large number of

persons who had passed the subordi
nate accounts service examination in 
the Audit Department and were await
ing promotion for several years for 
want of vacancies were promoted as 
junior accounts officers which would 
not have been possible but for separa
tion of accounts from audit. Besides, 
in the service rules for Group ‘C’ 
StafT, if is being provided that a limited 
percentage of posts in the junior ac
counts officers cadre will be filled by 
promotion of persons who have not 
passed the qualifying examination. The 
promotional channels are, therefore, 
not blocked.

(d) Does not arise.

Scheme submitted by Uttar Pradesh 
Government for Financial Assistance

2420. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Uttar Pradesh 
Government have submitted a scheme 
for assistance out of the financial 
assistance given by the World Bank 
for rural areas; and

(b) if so, the outlines thereof and 
the total amount given to Uttar 
Pradesh?

THE MINISTER OF FINANCE 
(SHRI H M.PATEL): (a) and (b).Ona 
request from the Government of India, 
the State Government of Uttar Pradesh 
have sent a number of project pro
posals for being included in the shelf 
of projects to be built up for being 
posed to the World Bank. These pro* 
posals alongwith proposals received 
from others states are being processed 
for taking a view on posing them for 
external assistance. The list of pro
posals so far received from the Gov
ernment of Uttar Pradesh in resoect 
of development of rural areas is given 
in the statement.
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Prop >s< d 0 ltl ly

1 isoil &. W itcr Const nation Rs. 59 oo c rori s

2 IritrgiiteJ \ita D  vclopnicnt Programme Rs. 10 41 <i< its

i H ittif iiltuio IJ< \ lupmrnt, H ills Rs 40 00 tiorts

i Hortiruliun Divtlopmtnt PI uns Rs J I 8l (Kl t S

5. T  >ns \ illey Logging 11 riling 'ndRoad 
Buklint' Rs 17 f ) tiou  s

h Plantiti in of Spins Rs jo 00 (■ k s

7 S icial I orrsti v Rs  ̂ ) 0(1 11(111 S

a I inir^ f C u m  k >rI isu in\amtin t Canal Rs 4* 0(1 Cl 1 its

0 D iun ig f Impiov mtnl v  hours Rs -(• 17 <1 i s

10 Riv< 1 Impto\ in nt S j i  mrs Rs 41 ( 0 fri its

11 I-isht <1 Pi 111 11 11 &. D Stiibutinn Rs 1 10 (i rts

12 Sharda Sah t\ lk C unman 1 Vita D tid op  
nn nt Rs 7 J 0(1 ( 1011 s

• < R im  C»ant;i ( < mnrnn 1 \r< » Df vi loprmnt Rs 0( (11 H '

\qrii iltm >1 Int nsifintu n Ks (4 00 ( i d  ■>

>3. D < onm nt il n iltural M itkds Rs 14 (< cioi

Proposal to Simplify the procedure 
for Clearance of Claims

2421 SHRI CH1TTA BASU Will the 
Minister of COMMERCE AND CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state

(a) whether Government are aware 
of the fact that the majority of the 
Indian owners of properties in East 
Pakistan having lost their relevant md 
connecttd documents cannot produce 
colateral evidence to justify their 
claims,

(b) if so what steps Government 
propose to take to simplify the proce
dure,

(c) whether it is a fact that dispo
sal of claims requires quite a long 
time,

(d) ii so what steps Government 
propose to take to expedite the clea
rance of the claims, and

(e) whether the last date for regis
tering claims has since expired if ‘■>0, 
whether there will be further exten
sion ot time’

1HE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG) (a) Verifi
cation of claims without the relev mt 
documentary cwdence could lead to 
abuse and it is not possible to decide 
such cases without sufficient evidence 
being adduced by the claimants 
From the scruitiny of claims made Ly 
the Custodian of Enemy Property t 
appears that most of the claimants
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have been able to furnish documen
tary evidence in support of their 
claims.

(b) to (d) Verification of claims is 
a time-consuming process However, to 
ensure expeditious and fair disposal 
oi tne ciu ms the procedure for vei lo
cation hub fuitner been streamlined 
which inter-alia includes exemption 
of persor al appearance of claimants 
unless arvy point or points needs clan 
flcation Additional stair has also been 
provided to assist m the handling ot 
the claims

(e) The last date tor registering 
clums has aleady been extended 
thrice t e , December 31, 1976, April 30,
l ‘)77 and finally upto July 31 1977 In 
\kw  ol the adequate time and publ 
city havin., alieady been given foi 
filling the cli m it is not consideiert 
necessary to extend the date any fur
ther

Facilities extended to Goldsmiths by 
Government

2422 SHRI SLKHENDRA SINGH 
Will the Nfin ster of FINANCE be 
pleased to stUe

(a) whethei Government have allo
wed to manufacture and sell orna
ments in limited quantities against 
{specific ordcib trom customers by an 
amendment to the gold control rules,

(b) if so whether Government has 
removed the curbs on goldsmiths that 
a pci son with the skill of a goldsmith, 
should be eligible to get a goldsmith’s 
Certificate, and

(c) if so the details regarding the 
facilities exteided to the Goldsmiths 
by the Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL) (a) to (c) Cer 
tain relaxations have been granted to 
certified goldsmiths by issue of certain 
notification/orders on 14-2-78 under the 
Gold (Control) Act The salient featu

res of these relaxations are that a 
certified goldsmith can—

(l) manufacture and sell orna
ments out of the standard gold bars 
which he is already allowed to pos
sess against specific order from the 
customers

(u) make small purchases upto 
35 grammes oi ornaments at a 
time fiom a person and utilise the 
same for the purpose of making, 
manufacturing ornaments against 
specific orders from other customers

The goldmithb availing of the above 
concessions ait required to have a 
fixed place of business and maintain 
the pi escribed accounts

(m) The present restrictions re 
&ardina issue ol goldsmith & cert fi- 
cates only to the members of family 
of goldsmths nave been reraoved 
Now any person who possesses ne
cessary skill of a goldsmith and who 
has worked with a certified gold
smith as an apprentice for a period 
not less than d months and who has 
not been disqualfied on account of 
conviction or imposition of penalty 
for gold control or smuggling offence 
is eligible to get a goldsmith’s cer
tificate

Exemption of Copper and Copper 
Alloy from Excise Duty

2423 SHRI k  RAMAMURTITY 
Will the Minister of FINANCE be 
pleased to state

(a) whether there is a threat of 
closure of Non-Ferrous Metals Roll
ing Mills in Tamil Nadu if Ccpper 
and Copper alloy are not exempted 
from excise duty

(b) whether the Jha Committee has 
also referred to the imperative neces
sity of given exemption to these items 
from excise dut> and

(c) if so, the steps proposed to be 
taken m this matter’
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THE! MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL): (a) No, Sir.

(b) and (c). The Jha Committee 
has generally referred to the level of 
duties on various excisable goods in
cluding ferrous and non-ferrous 
metals. Their conclusions and recom
mendations in a condensed form are 
contained in Part I of the Final 
Report which has already been plac- 
«fd on the Table of the House. 
The Committee’s report as a whole is 
presently under study.

Recommendations of Sub-Committee 
■of Representatives and Reserve Bank 
of India on Contractors Construction 

Contracts

2424. SHRI K. RAMAMURTI1Y: 
Will the Minister of FINANCE be 
be pleased to state:

(a) the recommendations made by 
the sub-committee comprising of 
senior representatives of the Union 
Government, Reserve Bank of India, 
Industrial Development Bank of India 
and the Export Credit Guarantee 
Corporation for contractors construc
tion contracts;

(b) whether they have been accept
ed by Government; and

(c) if so, the action taken by Gov
ernment?

THE MINISTER OF FINANCE (SHRI 
H. M. PATEL): (a) The Sub-Group
•set up by the Standing Committee on 
Export Finance of the Reserve Bank 
of India has prepared guidelines and 
an Application Form for the u>e of 
the contractors undertaking overseas 
construction contracts. The guidelines 
indicate the manner in which the Ap
plication Form has to be submitted 
to the Working Group set up in the 
IDBi for processing such applications. 
The guidelines also indicate the various 
formalities required to be observed 
by the exporter and the facilities 
available to him. This was necessary

as construction contracts by their very 
nature involve complexities and are 
different from the normal contracts 
involving export of goods on deferred 
payment terms.

(b) and (c). The Reserve Bank of 
India which had set up the Sub- 
Group has accepted its recommenda
tions.

Policy of Government regarding 
opening of Branches of Foreign Banks 

in India

2425. SHRI K f£. KOSALRAM: 
Will the Minister of FINANCE! be 
pleased to state:

(a) the policy of Government in 
the matter of opening of branches by 
foreign banks m India;

(b) the ioreign banks which were 
allowed to open branches in India 
during the last year; and

(c) the foreign banks which were 
not given permission for opening 
bianches and the reasons therefor?

THE MINISTER OF FINANCE (SHRI
H. M. PATEL)- (a) Foreign banks 
are permitted to open branches in 
India, on a limited scale, generally in 
port towns and metropolitan centres, 
on the merits of each cr.se In decid
ing such applications due account is 
taken of the principle of reciprocity 
and the advantages that could accrue 
to this country in the matter of ex
port-import trade

(b) During the year 1977, Bank of 
America, which already had a repre
sentative ofliee in New Delhi, was 
allowed to convert it into a full-fled
ged branch.

(c) The Reserve Bank of India 
have reported that they have not re
jected any application recently rece
ived by them from foreign banks for 
opening branches in India.
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Jtady male ntnHmg l»tofrat*d 
n n u n W  A M s e n  system

2428. SHRI K. T. KOSALRAM’ 
Will the Minister of FINANCE be 
pleased to state:

(a) whether any study had been 
made of the integrated Financial Ad
visers system now in vogue;

(b) the results of such a study; and
(c) the remedial action proposed?

THE MINISTER OF FINANCE (SHRI
H. M. PATEL); (a) to (c). The work
ing of the Integrated Financial Ad
visers Scheme is reviewed continuo
usly by the Finance Ministry by hold
ing periodical meetings with the 
Finamia] Advisers. The scheme i& 
working satisfactorily, and J>o no 
change jn tn? Scheme >.* contemplated 
now. No other forma] study of the 
working of the Scheme has been 
made.

. Rupee-Rouble Exchange Rate

2427 SHRI SHAMBU NATH 
CHATURVEDI:

SHRI BRIJ BHUSHAN 
TIWARI;

SHRI K. LAKKAPPA:
Will the Minister of FINANCE be 

pleased to state:
(a) how often has the USSR uni

laterally changed the Rupee-Rouble 
Exchange rate to the disadvantage of 
India and the loss incurred by our 
country because of the repeated deva
luation of the rupee;

(b) how was such action justified 
and what action has Government 
taken to prevent its recurrence; and

(c) what progress has been made in 
the current talks with the USSR on 
the subject?

THE MINISTER OF FIN ANC E (SHRI
H. M. PATEL): (a) to (c). Since 
December 1971 the State Bank of the

USSR has from time to time notified 
changes in the exchange rate between 
the rouble and the rupee. The USSR 
authorities have, however, clarified 
that this rate would apply exclusi
vely to non-commercial transactions 
within the USSR which constitute an 
insignificant proportion of the total 
transactions between the two count
ries.

The general question of the exch
ange rate between the rouble and the 
rupee is under discussion with the 
USSR authorities with a view to evol
ving a mutually acceptable settle
ment. These negotiations are of a con
fidential nature and it would not be 
in the public interest to disclose at 
this ftage the details of oi the pro
gress made so far in these negotia
tion?.

Use of the Boeing Aircrafts on Indian 
Airlines Services

2428. SHRI MOHINDER SINGH 
SAYIAN WALA: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether Government propose 
to buy some Boeing aircrafts to be 
pressed in service on routes with 
Indian Airlines;

(b) the number of aircrafts to be 
purchased and the cost involved; and

(c) whether some new routes are 
to be opened with this addition?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
FURUSHOTTAM KAUSHIK),: (a) 
to (c). There is no proposal at present 
to purchase additional Boeing air
craft However, a proposal to pur
chase two Airbus aircrafts is under 
the consideration of the Government. 
These aircrafts are primarily intended 
to provide additional capacity on the 
existing routes.
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Premium received by LJ.C. durinf 
last three yean

2429. SHRI KANWAR LAL GUP
TA: Will the Minister of FINANCE 
be pleased to state:

(a) the total amount of premium 
received by the Life Insurance Cor
poration in th- last thit'e years,

(b) thc toUi profit in each >Obr 
mentioned above;

kc) whataer Government piop^o 
to reduce the rate of premium; and

(d) if nut, tl e ieaion& therefor?

THE MINISTER OF FINANl E (&11RI 
H M. PATEL):

(.1) Y«ar

'974-75
1975-7̂
»97*>-77

(In <101 c f  Rs.)

(I’ ltiuufii In oin<'

5*1 24 

588 25

(>r.* 30

mium rates under various "without 
profit’' plans of assurance were re
duced flnm time to time during the 
years 1970 to 1976. In the case of 
“with profit” policies, it is customary 
not to make frequent changes in the 
premium rates but to give effect to 
experience in bonus declarations.

Arrears of income tax and wealth tax
against film actors and actresses

2430. SHRI KANWAR LAL 
GUPTA: Will the Minister of
FINANCE be pleased to state:

(a) total arrears of income tax and 
wealth tax against the film actors 
avid actresses;

(b) how much unaccounted money 
wat disclosed by these film actors 
under the voluntaiy disclosure sche
me;

(c) what specific .steps have been 
taken to check the black money in 
this profession, and

(d) whether Government propose 
to make amendment m the Income Tax 
Act’

(b) The profit (surplus) of the LIC 
is determined at its biennial actual ial 
valuations and 95 per cent of the 
same is allocated to the participating 
policyholders. The position emerg
ing at the last two actuarial valua
tions was as under'—

Date o f Suiplns Bonus pci thousand 
Valuation (incrorc-s sum asurrd p< r annum

of Rs.) ------- ----------------
Whole Kndow -

l.ili* mtnt
Assm- 
anips

Rs Rs
31-3-75 184 71 22 17 Go

31-3--7 238 00 25 20 00

(c) and (d) There is no proposal 
at present under consideration of the 
LIC to reduce premium rates. Pre-

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZtlLFIQUARULIAH) • (a) The re
quired information is not 
readily available Its collection in 
respect of all film actors and actres
ses who nnav be in arrears of income 
tax or wealth-tax will involve consi
derable time and labour. Information 
about arrears of income-tax or wealth- 
tax from all film actors and actre
sses where such arrears exceeded R*
10 000 in eirh case as on 28-2-78 i<* 
being collected and will be laid on 
the Table of the House as soon as 
possible

(b) The Voluntary Disclosure of 
Income and Wealth Ordinance. 1975 
(now, Voluntary Disclosure of In
come and Wealth Act 1976) provided 
for voluntary disclosure of income, 
in cases other than cases of search 
and seizure, under section 3(1), dis
closure of income cases of search and
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seizure under section 14(1) and dis
closure of wealth under section 15 (1). 
So far as declarations under section 
3(1) are concerned section 12 stipu
l e s ,  inter alia that all particular 
contained therein shall be treated as 
confidential and no public servant 
shall disclose them except to any 
officer employed in the execution of 
any of the Acts mentioned in sub
section (1) of section 8 of the Wealth- 
tax Act or to any officer appointed by 
the Comptroller and Auditor General 
of India or the Central Board of 
Direct Taxes to audit income-tax re
ceipts or refunds. It will therefore, 
be a breach of the secrecy provisions 
of se.tion 12 of the said Act to fur
nish information contained in dis
closures made under section 3(1) of 
the said Act. Information about dis
closures made by stich persons under 
sections 14(1) and 15(1) of the Volun
tary Disclosure of Income and Wealth 
Ordinance, 1975 is being collected. 
The information will be laid on the 
Table of the House as soon as possible

(c) The following, inter alia, are 
the specific steps taken to check the 
black money in this profession:—

(i) creation of special film cir
cles at Bombay and Calcutta and 
centralisation of cases relating to 
this profession in one circle at 
Madras:

(ii) valuation of properties acquir
ed by film artists and other con
nected persons in consultation with 
the officers of the Valuation Depart
ment;

(iii) requiring maintenance of ac
counts by film artists, directors, 
music directors etc. under section 
44AA(1) of the Income-tax Act.

(iv) enactment of section 285B of 
the Income-tax Act with effect from 
1-4-70 and utilisation of the infor
mation contained in the statements 
furnished thereunder; and

(v) utilisation of statutory powers 
available under sections 132 and 
133A wherever necessary.

(d) The Government are not at pre
sent considering any proposal for 
amendment of the Incom-tax Act 
1961 in this regard.

Representations received by Chokst 
Committee on direct taxation

2431. SHRI KANWAR LAL 
GUPTA: Will the Minister of
FINANCE be pleased t0  state:

(a) has Government received any 
interim report from Choksi Commit
tee for direct taxation;

(b) if so, the details thereof and 
the action taken by the Government 
thereon; and

(c) how many representations ware 
received by the Committee?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)
Yes, Sir.

(b) The Interim Report consists of 
14 Chapters containing 177 observa
tions and recommendations. It is pro
posed to lay copies of the Report on 
the Table of the House as early as 
possible.

The Interim Report is under consi
deration. It is proposed to sponsor 
necessary legislation as early as 
possible to give effect to the recom
mendations of the Committee which 
are acceptable to the Government. In 
the meanwhile, a few changes recom
mended by the Committee, such as 
deduction of tax at source from racc 
winnings and voluntary payment of 
advance ta& have been introduced 
through the Finance Bill, 1978.

(c) The Interim Report does not 
give any indication of the exact 
number of ^presentations received 
by the Committee. It has, however,

3963. LS—7
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been stated that ‘In  response to its 
invitation lor suggestions and views, 
the Committee has received an ex
tremely encouraging response.”

Addition to Foreign Exchange Re
serves by remittances from Indian 

Nationals abroad

2432. SHM R. KOLANTHA1VELU 
SHRI A. BALA PAJANOR:

Will the Minister of FINANCE be 
pleased to state;

(a) the position of foreign exchange 
reserves as compared with the posi
tion a year back;

lb) the extent of addition to ie- 
strves by remittances from our 
nationals abroad; and

Cc) the pragmatic steps taken by 
Croveroment to utilise the reserves for 
rapid and purposeful economic deve
lopment of the country?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) India's
foreign exchange reserves as on Brd 
March, i* ? 8  amounted * 0  Its. 41*9/5 
crores as compared to Rs. 2808.2 
crores on 2nd March, 1977.

Ob) It is not possible to isolate the 
extent addition to reserve* by re
mittances from Indian nationals 
abroad, since changes in foreign ex
change reserves represent the net 
outcome ef the external transactions 
o f the cowrtry, which include import 
payments and export receipts ftnd in
flows and outflows on account of in
visibles and capital transactions.

(c> The Government has iieen 
adopting various stops to utilise a 
part of India’s foreign exchange 
reserved to .promote the .growth of the 
economy within a framework of price

stability. Broadly the measures 
adopted are the following:—

(i) making available the full 
requirements of the economy for 
imported raw materials, compo' 
nents, spares and equipment con 
sistent with utilisation of indigen 
ous productive capacity;

(ii) arranging imports of critical 
items of mass consumption in short- 
supply in the interest of domestic 
price stability; and

(iii) stimulating the growth pro
cess o f the economy by accelerat
ing investment in identified projects 
and programmes in priority areas 
requiring large foreign exchange.

It is proposed to establish a new 
facility .under which term lending 
financial institutions and public sec
tor banks will provide rupee finance 
on appropriate terms to cover the 
import costs of approved projects. It 
is also expected that the larger Plan 
and investment outlays proposed in 
the 1978-79 Budget will lead to a 
deployment of a part of our foreign 
exchange reserves to offset the ex
pansionary impact.

vrodtf fft i w  iwr Oiufti 

2488. aft fiwr ireft
«fWf% fWTT TTirj- %  :

(*r) Nr ir ctt *m*r fvasft 

v r #  fv& ft w r r  % m r  %T?rr 
forfa  ftnrr 3TRTT t ;

( « )  f^T % f i #
w  snft*T ^?tt | 

wfim frwr m rr m m * w xtfi wmV

I ;

i(*F') 'WfT wt wvff if w  !« * - 
«jnv-
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( * )  ^?rr!,Pt ^  <n5hr f̂ r*r *r?*f 
, t t  »rf s frc  T fT fii f?rafar fr ? r  *r?*r 

q r  form  t o t , « ftr

( S )  fPfitJT *>T *r

^ n rsr  f §  m r smm^r 
f^rrr | ?

f o r  * m iw  *f tiwr *rw>
V FIR l) : (*F) W ST *rta*r
1 9  7 7— 7 8 *T q-^fT^V sfTOTfrJ 6 6  . 6 8  

% farr fa* t o  f  1

% 5 n T 5 t ^ n m r ^ ? n f  *r$ s r q fr r tft  *rarr 

9 0 ° *rra?rr «tt t o  100  vt* s?r «rr 

*Tfr 1 9 7 7  (3T»raFt-f??n^T 1 9 7 7 )  

*r ‘ >0° *TPFTT ^  8 7 8  ’ D'o Z* fP R h rC T  

■frofcr f f w  t o t  & 1

( g )  £sr * m ^ n * r  w -  

f a t f T f a f a p r  T t f t a T t  % f a t  f a s r
3TFTT #■ -

(1) * T T jfr f  l i f t  It**  f* F T  qrwrrt 
«TB>T rTOT r ^ f^ fr in r  wrc^iTT *t 

SPfifa 1 *f* I f>T f*T*Tfar ?p7rf

% farr

( i i )  «r*£t f f t r  s f t i g t o

SfTT f5r*(W ^7^ 
% fNtr frH«\ ^ r r f  AHPaer 

^ r m r f  i i t t  ^rrft 

TTf^rrr q r  v H v -fN T rW  ^ ft» r 

vt Ot sn tft | ,

( u i )  TPRrft ?raTf t t  Tsitfw <n$hr 
s w f r o  it t t  s w f t r  % f a t j  ^

-!lT»q- fRTPTT Ot sY ÎTrft

fawr w w l  % srfV  ̂ m$hr 
% a t ^ Y ® r f t < j i < j 'l * f r i r r t

<(*r) g vrr  f t f  <«i & 1

( * )  W  1 9 7 6 - 7 7  %

«>TTrT %rfm Ot tffoRT ^hTcT 9 0 ° 

^|f?TT TT 1 6 4  srfir h^'mn It,
f<w% v c , inrnn# v r ,

snf, irfwrpRT *ii*m *rrfe vnfvsi 
I f a t f h  3T^*nf?5r 1 9 7 7 - 7 8  

% efhcrr ir̂ hRr r̂r f̂ T*rf*T srfir 
h p ^ t  ^ rz : ^  t m f ^ r

1T?R I  I

( y )  ^ r  % *r
^  ? r k  TT^T ^ cft «PT% ^ W t 

TT SrTRTT^T %% % *TV +TT ^  frJ Wi lJJ-

9TT +<S*1 %,

( i )  Tt^T % ^cT^h'R

T^RT, ^ET% ^TTT i t  ■*! ̂  iPCt^T +1

^nsr q r  M t  ^  ^  f ^ o r

ITTVR1 VnTTT q r  cTT 0\ ;3TTcft ^ I 

ITfihT 0\ 5Tf?T 'd-MrlT

T̂Tsr ^  3fT% ^IW ^K !FT 
? r  "P- ’fKwift Ot ^rrat 1 1

( i i )  stc^t ^ratw snrnr it, i r ^ v  

^ t ? h t  ^ n r  «n% + f W f  i< Ol 
j i t t  ^ w t t  3n% | ,

( i i i )  vts^m rvtvlrf
% % +l?d«hlTt ftrfifRT

% f?rtT SRTTift a t  sqfVFVT 
v t  irralr ^ 1 «rr?r t r w  %

% % fir^  TWT*rfiT*F

^ N v t  *rVr v t ^ n v n r  < fh ?fW t 

Ot snfrcr Jr w w f ^  0\ 
i f t  0\ mtit ^  i

( i v )  t o r  % »t?fr q r  «rf?r

?ft fh r v T f^ T  ur^^niR ifnr^ rR  

s n rw r  ^  1 1 «r#*r Ot *<r* s f k

^  g g i r  tn%  Ot % 

qrw r Ot «f?fV % ftrfirvr 

<tt sr*n*r ^  1m  t t t %

?nr  ̂ fw  % 5T? nrRTT»  »wff 
Ot w m r » f t  v t  

sn frrt ^  s ttrt qfr^rnr, Ttf?T 

»u w w srft *r in »W R  %
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fa re*

i9 7 6 * rtr  19 7 7  % s T t f t t t f a s f a r f « F « r r w 3^%jtp tv tr  

^  *<ld!

r̂r JTPT 197« 1977

.fr0£0£

!

90° TOTTC

w fc itm 14,000 10 ,0 0 0

29,250 12 ,0 0 0

s?»nfwr . 6,000 6 ,00 0

sfwr^vr 200 —

58 10

tfim . 92,950 6 8,0 0 0

j*[MuS 13,000 14,000

56,000 59,250

WTTR1 50,000 75,001

« r r o w < 35 3S

?TR 5 000 3,000

cft4Tr? 12,500 —

•jft̂ rrar . 5,000 (>,000

**r*r 41,000 14,000

MT*m . 235 ----

fw s p jf o y  . . . 17,000 26,000

mt^fpr . • 2,000 1,0 0 0

fa??r . 298*000 162,000

. . 250,220 229,000

mf^Tn • 100,000 60 ,000

hHw *i 3R*ft . . 74,000 96,001

«r»fl̂ «rTfartrr . • 20,000 37,000
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TCTWIW % VlSt* qtwiffff 
w jfatn

2434. : m  fffT TT3ft
^?n% qft f'rr i?f«T %  : 

(*f) arcrr
% mrfiifT  *r fara ^  -t
■*rl5t*r ^r?TRvf v t snflrcT t r "7 % 

arfrr ^  ^  *nrV  s r j jf a tn  w\ * r m T  

w n  T ^ c rr  %, vttT

( u )  5*T ^  *T I P T F  TFT TOT
a «Hr<iWF an fsnrr7 ft ?

fa *  inm w  $  t w  »rrt (sftawtar 
m n i^ )  : ( t )  sti^ (*r). snfrT 
w f ip F T f n n  %  ^rr%Bfr %  f^n rr'R  srfr*r ^ r -  

^ n r s p r f ^ r  srr*re?T ^ i z r  w; t r  ^ r  

^rnfr fs 1 T ^ r f ^  r n r ^ p r  i r  s n f o -  

^ ' M ' + :T %  f r n ;  TcrrfanrT f « r? r  *rr“ ^ r f e w  

w ^ s f t  %  w n ^ r 'm  *t * tftt ^

& 1 T ,* F r *rW*r w  f r m

^T5 TOT T  f FTrr r - j f ^ n r  *T
sTrrvrFdSMT % ft  «TT. ^zTfarr

? t ^ - ? r  £  fipT*r 

%  arm?f;rTi s r r ^ n f t w w p w r

Tcflf ^q-T T *PT4T <TT3T sfrrsfr
<reV st 1

Japanese Government u?gestions to 
prevent luj eking of JAL plant'd

2435. SHRI OM PRAKASH TYAGI: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether tlie Japanese Goveiti- 
ment has made some suggestions 10 
prevenr hijacking of JAL planes;

(b) what are the details of tue 
said suggestions; and

(c) to what extent the same have 
toeen accepted?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a) to
(c). After the hijacking of JAL air
craft on the 28th September, 1977, 
the Japanese Embassy suggested that 
a Japanese security expert trained in 
the way of detecting the mode of be
haviour, physiognomy and method of 
concealment of weapons, etc. be post
ed at our vital airports for making 
the security measures foolproof. This 
proposal was not accepted as this 
would have impinged on Govern
ment’s sovereignty. In addition to 
this, the Japanese Government sent 
the following teams for discussions 
with Ind an authorities the .security 
arrangements at Bombay and Delhi 
Airports: —

(1) A *eam consisting of repre
sentative-, of Ministry of Transport 
and Foreign Affairs’ as well as 
Japan Airlines, visited Bombay 
from November 9 to 12, 1977.

(ii) A team consisting of Japunese 
Police officials and the First Secre
tary from Japanese Embassy in 
Thailand \iMted Delhi and Bom
bay between November 29 and 
Decembei 5, 1977.
(lii) A Civil aviation tepTi of 
mx members including the Coun
cillor of the Cabinet Secre*ariat 
Ptime Minister’s Office as the ’ fader 
Msited Delhi Qn December 19 and 
20. 1977.

During discussions, the Japanese 
teims did not give any impression 
of dissatisfaction with security mea
sures being followed at our airports. 
The exchange of information and per
sonal contacts were, however, mutual- 
'v beneficial.

f t ? *  8TTTT f t  *Tf tffniarT arsnff f it

2 4 3 6 . war ijf« r  :

TOTfiwr 3pn% f^rr sprif % :

(*f) tot fafair sr«*tv xirr fT 
* rf x m z r  ^  *n rfr  firi'sr Sr gr^nr w * '*
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(*?) fr, tfr fra* ^ ft

s f t  w t  | ,

(*r) wt fir^r sttt ŝ nsft %
f̂ TtT %qx 3TI% *T5*T «RT £*ft % 
ITVTSTvT WfBR* $

( 3 ) irftr&T rtf v*r m v *  t  ’

fiW »hft («ft t?*o TT^o »£ * ) •

(* )  3\, ?T I

(^T) 'ST̂ I'il I *PT, f^PTVT IT^T
?r»r«r»r s 28 < t > s  £  f r e ^ r  *r
wrftft STFTR t  I

(»t) rfcr (*r) fire* i r t  *r%m 
TT W  'dnHI jff *T<T3T f̂ HTT 3|T TfTT ^ 
f̂ TrFTT Rfranft IR N  if 3T?TF3ft *I C«IH1 
% ?PT f W  ĴTrTT t  I ^ P T  S R T l ^ f  
gr?mr fnrW  ^  ^RfsnT ^nrn- Tt «rrnrrfT 
fwrfa sr, %f% ^irnr f?r*rfar
vrrgrHT ? r a  M r  ^  ?r ?rrfw  
vftr grrrrr ft*r?r T̂Frsrt tp t
smr Tta=r snrrf m  TjfV > 1 firs* ^r 
^TfTT % STO f#  WFT̂ tar % T f^ T J F ^ r 

wz 'TT aftT nfffnr apt srterer vhrrr
*  f «  T*ft f t  t - «F*fV 5̂

t r *  far* tfr i m
*TtzTPT?rr Msr w ) % *t
<T? ^fpT *ii(4> I *lJt K  TT (W <
| 1% *rerfa fire* *r isrflr* ^  *r*r
r̂?T3ft ^T ’W  *T?*T %■ 3F"TT t

f m  q r  1% arsi^r sn^rrr $r orfte
m  ?T3Rt %, farr *ft f?T3r?rift ^rtsntfT
^r?rr srrfw  *  $sr l^ rrv r  wnr- 
sr? ^ tt w tf'r  ftr^r ^  arr%*Tfcr 
'iffi'sfl ^ t ftri*T v t  h^perit fkfer
Sr *rrr f*RT < i^ n  sit 
^  ^  |  1

W w W  TwW T fT f n n n  V  Iw (
W TO

2 4 3 7 . «ft in r  h j w i  R w n ^ : j r t t

f*TW *T̂ t ?Tf 5Rn% ^r f̂ TT ^ T  f¥ t

( t ) w
n̂fhffT t  f̂ rcr fftft hM ?t ^tt t o  fp rr  

*PTT t"

(«sr) irfsr ?r an cirRF^sft s^ V r 
vrr | wVr

(»r) srt ^nrrc f?w ^ n  wrr
^TTM T^T q̂ r i w r  TT r f [  f  ?

fww »l?ft («ft t^ro qiTo q ?n ) :
(*?) «fp- (^r) ?f t r  JT «fV JTrfŷ rTW 
¥iRft ^ r ?rwT¥r?rr it flf*ff?r f«Trfw 

% 3TT TT^T TT ^  ^TTg-T 
f^ n w  frri^fr wnrrfT ^ s f t  smpft' 
^t ^pzrnr?r ^  q^Tt-erw T^ft- cwr
5̂ T WFT ^  3TT  ̂ f r  :3Ttnf^T fapTZTT
^ sptrtY ^t anvrrw jf %?r sttp - ?rnr 
felT  T̂TrTT Tgr % 5rV ^nfocT ST9*ft 

STTf̂ r | f  f m 1 r?T 7Tf¥?T %-

1 rrrr Jffsrspf

2 v m r n r  5^ 1^

J *ift TTSTo ?fVo ^5r

HP f̂n % far^R f̂fzT f^HT ffr*T-
r ^ r ^  1 :—

( 1) *T? HT^ VX’Tr f% WT *TfTt T T
P n «  r^d^i ^rr^w *ftr
<rr*TRT sr̂ nvfY irnftsnT trr 

% wnNshr % f^ x ^ ’r
«PTt*TT ’ftrePT fttttff |  ^
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( 2 ) *r«fr **rft % fa forft % 
wmwr %ftx jn p a r  i f  t o t
f# t  w r  ̂ -fjTaff^r w f *  *w?r*
t s r r f ^ ^ l ?

( 3) wM*nR*rr % f^r-fo^r sNY 
ir ^ frsrerc- w m  $tr |
TOT *r?3r ITT fsrcT

%  arret t s p t t  t  ?

( 4 ) f t o - f r n t f i ifrr«rsrere- 
r̂rfsra- fir f  s r w

immvrTT ^  J it | «Brtr ^  
f>2T f T O T  3TPTT VTT%tT ?

( 5) TTCjfar STO-ar^^T if fl4^0| 
^  ST̂ TTeft TF3T *T̂ T?TT SPHT^ft % fe^T 
w r T 3 t r R ^ |  ? w ^ w s n F R ^ t i n f i n T  

^ F R T T  %RT r i l i q ' l f ^  |  S ^ T  T O T  
jrwnft ̂ r s r o  w  w tcpt *ft% Trsnr^nrcrr 
STOTFfr Or spJT 7̂*TT VJ ^FTRT qRJTT 
***** % ?

s h p t t  ??firfw *f*t wmt % ?rr«r 
?rm srcmn «rr ^  ft% 217% farftm 
f-TWIT % ^T 9WFT %ft sp^fr 1

(*r) «n?if f  srftrftr w: *rnr % *P5< 
«prV fm i  £*fr ?fiT «rr? wrwrr. 
tftW'Y ftivf»iRiJii TT fa^TT afT̂Tpr 
srv* % W  *m % ^ n :  if ^  w m  
visrr w r§ [4  ^hrr 1

3 * t  s t o  5f v f s v  ta ft  % fa *  * 3 3  

t ilw i

2438. «ft tw im  flwrrft: tot 
w w  w k  n m  ftwwsr ^
a t  1FT T ^ f  %  :

( * )  m  w m x  ?w *  jfttr if 
M r  % f c m  % ftp? ^  ^

• wfe f>r m i* F &  w ter 
to t $ ; «#* '

(»r) tot srffcpft srft:
*pr?T % ^  fsrq *ft3mrt
far̂ lTTEftJr | ? '

<nfe*r jtptt f* * m  i f t  (*ft
: (*f) wtr (^ ). 

^vfhnn: ?wr wroft % f?r̂  
<¥T gfW rtff ftfirfkfr 

^  t!" fffer ^  c T̂'T
(sr-sraT*r zmnrrtr) #q ir #)■ »rf f  t 

wi^ft ê iTsff % m m x  Tt f*rPT?r 
snrrr % wnrra- ^n: «TPfff
wfa WIT ̂ fW9T5fT P̂T ft’̂ ra ftrafT 
«rrq*TT I FRTWr % 3IT̂ f?R> 5pV
?rt«rr ^  % f?rq qfr#vr 
if ^aK % ^rnr %<r grn^f« f?ft tht 
?T«rr ^  Wfd< ^l^fl % +Tfl,f^ '» f  
p̂t wn:1̂  ffr̂ T r̂rtrrfi vfffor 

f«TMf TT rtfkm i W>ar5  ^  1 1

(»r) % fatr vrf fWRT
P̂t̂ r faFSTTrerhr f  w f%  vt$ r̂rar

if 1 1 ?*rY sr̂ rrr if, 3pi ?tp
f*F ffrsrr xnp %*s % ^r if
f̂̂ cr f^rr if t̂ RTRT rft f^rr r̂arr, 

%’̂ hr «ff?r if ^tf M̂ d4 f̂aranrtj srpt 
W>T̂ nr SRtTTV 5Tft I  I ^ r  5PP T̂nTfT 
^r mrw |, zktt st̂ tft t o r  Ir «njfrsr 
ftpn- *rar % fa qtftKOt 5ET*frf%r r̂ 
wir-qw % FTnr ^t ganr ferr
5WT f®  f̂TOUff 0\ ®T5PPTr
<m, 1

Study T«am to examine w U a f  of 
Youth Hostels

2439. SHRIMATI PARVATI DEVI: 
Will the Minister of TOURISM AND 
CIVIL AVIATION k»e plowed to 
state;

(*) whether Government have con
stituted a study team to examine the
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working o f  the Youth Hostels end to 
suggest measures to improve their 
functioning,

(b) if so, the composition of the 
committee, and

(c) the terms of reference of the 
committee’

THE “MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOtTAM KAUSHIK) (a) 
Yes, Sir

(b) The composition of the Team 
is as follows

i Shri Kuhan Patnaik Chairman

1 Shn Sharad Yadav, M P Member

3 Deputy Director General 
(Supplementary Accommo
dation) Department of 
Touriam Member

4 State Director of Tourism/
Youth Servir s Member

5 Director Manager Govt o f
India Tournt Office con
cemed Member

G Deputy Divisional Manager,
India Tourism Devclc p
ment Corporation Member

7 Director (Supplementary 
Arrommod ition) Dep'irt 
mcnt i f  T» unsrr Member

Set retarv

(c) The terms of reference of the 
Team aie as follows

(i) To inspec Youth Hostels/ 
Tourist Bungalows Trevelles

Lodges which are functioning at 
present

(ii) To identify the defects/ 
shortcomings m working of these 
establishments and the reasons for 
low occupancy rates

(in) To suggest remedial mea
sures where required and the steps 
to be taken to increase the occu
pancy late and to make the estab
lishments economically viable, and

<iv) To mak« any other recom
mendations with a view to enabling 
these various units of supplemen
tary accommodation to achieve their 
objectives fully

Trade Agreement between mdia and 
Mongolia

2440 SHRIMATI PARVATI DEVI 
Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state

(a) whether it is a fact that a trade 
agreement had recently been signed 
between India and Mongolia and

(b) if so the details thereof’

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CTVTL SUPPLIES AND CO
OPERATION (SHRI ARIP BEG)
(a) Yes Sir

(b) Among the important provi
sions of the new Trade Agreement 
which came into foicc on 14th Feb
ruary 1978 are the following —

(l) The two Governments shall 
at cord each other most-f tv ) tieu 
nation treatment in all matters 
relating to trade between the tv«o 
countries

(u) All payments between the 
two countries shall be effected m 
freely convertible currency

(in) The Agreement will be \ j i I 
for a period of five years with pro
vision of automatic extension bv 
one year at a time unless eithei 
Government has given a notice m 
writing three months before the 
expiry of the said period of its in
tention to terminate the Agree
ment

(iv) There will be mutual con
sultations between the two Gov
ernments as and when necessary 
for facilitating the implementation 
of the Agreement
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2 4 4 1. w ir m  «r*w : w r  
iftr  *twt f i w n i  *Rft *rti% 

^  twr *r$r fa  :

(v ) fa?ft, w m , wwtf irk 
*nrrcr $ 5 ^  fo?r% s ta r  ft *rtr 
^ f r f a a % T O T f t f o r i r f  «ftrfc<Pt 
^ -T O it f t s b r ir ;  wtr

( * )  w t  % »h--7pnft
% w[wtr *r fr% sntft O T fr 

tptt% % srfwr ?r ^r r o d  ir s?r?r srr% 
<rcr2Vt qpY m n r-w r <rr n̂̂ r % f̂ rrr 
*prf ®tr^«rr spt ft 7

r «ftr ?tptt ftmwJT *r5ft (aft 
f ^ m r  vififrv) :(* f)  fr^ rm - 
»r ^ * fr fe r  f ^ f t  ir 26, *  3 4 ,
^ V t t t i r  12  ?t<tturmir 27?T7?rfti 
s n r  ir fe^ft ir s, ^ rg f ir 1 ?r*rr ^ T ^ rr 
ir  1 £\z*< wrwrtt sfor ir ft ?r*rr st^ft

S8 fTTHT? ^ jf |

(j? ) *rf* *rar3r fiapM m^rfafasft 
^  *r?T^ tnr^T 5- tt^ ir ^ rf f w m  
srr^r zrm t «r  #  T^rspr *rftm f^ fr 
% ê rpT ir ^rrf sntft ft 1 ?rfir ^  tp it 
^tftt ft f r  rnr*? ir s r *  t t t t t  v r  tf’ fr 
qfafaftm  % f-rn ^ i f < r i  gr^vft 
STSFCR7 ^  TTrmT^T %?IT ft *TT 

^TvT ?J* T̂% JFTOT *rf??T *RTP- TT 
*R*rr^r ^rr?? %• f'-nrr jjtctt ft 1

fw »r *r ̂  f̂ RmriT ĝ rrr ?pt src?Tr3r
ft Tf frnrfacr ffRTsrir ^rrrft r^jft 1

f i f a f t  i i T f  < r *  * r %  %  ? r t i *  q r

f w V

2442. «fr m m r  tr m  : w r 
"fisw  wftr * tm  f*w*w w t

gftnm fi *  wt  ̂*r leftrarrarc, 
1 9 7 7  % m rtfv?r srwr w m  448 % 

STtTT %  *FVET ^  *Tf[ f?n% V t f ’TT ^T*T 

f a  :

( v )  w r  fq^vfi «Fhrvr rrrr 
^ 7% % ?rO% ̂  ir ’rffi w lw r 

z*  yW  t o r  v t  firq- w  ft;
« r tr

( ar )  ^rfir ^r, ?ft ^ r v t  ijs^r «nw 

*Rrr ^ v k  * fc  ^ft, m  fasrwr % m  
^ r* t ft 7

< riw  *ftr 5TFTT fvrrvT  *nft («?> 
j w t w  vtfw v) : ( t )  jft ,

(¥ )  T T ^ r f^ f^ - FCTwrfsnr
sito f̂trnrr ftrrraTg 5r "far^fT < t ^ f  
?rr«m ”  ifr isrr* ir sn^r f^ n €  % 
v*V 'n rz?  f^rPT ir ^r r̂r -»fr ft 1 

«rmr ft w rsp r  % «fr?r f r  nfrrr 
s t th  ferr t o i  1

rfw*r ^  ftwpr fftwrft*
fRTWt il f̂i v )  KM

2 443. «ft W in»l JUIfU : w r  90?iT 
>S?tT STPTT fa n ’W  T̂?ft 5Tf jfcfTH Vt f̂ TT

(V ) ?feTn n if fap f̂V
f^Ki'T Mr^ifv+I" ^r*r ^rr T^r ft ifrz 

^TT *jfr VT?T «raT ft , f ftr

{m) w r  ^  | %  stf famTsr
’rn̂ r r ^ TTT wkT w $t % srnr ^rr- 
f’TfW f t  oTTcfr | ^ rf%  ŵ sr ^ rt  ir 
■t̂ TT f*p*rr ^rrar ^ iftx vfe ?r, 
5ft ^ p p  wm vnc°r ^ ?
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V&M *TfTT flUfFW iWV 
3<N> W : ( * )  w k  (w ). l

1978 *Ft tffcTT ^
397 fr*TR qf ^ rf ^ iq ^  ^  

TfV «fr i farn* qfrwrfwiifr vt 48 5 -  
770 * f^TTWfw^RTT| I

fo r  *ftf I f f  fftfr t  3ft
*r*T'r ¥?m gt 

fftTT f  f r  fJHTFT *T 30
-ft  %rm it  sresrT ^nr tft *rrct 

*rr
farr "JiTrTT 11 tn?5  vfvarrf^r fawrr 
qf??TifOFr *T «b|vq»KR' % f%rT
SPFff *PT*lf?T S 40 3*? Vt
*HTT IfaT *T Tf% f?m  ^T <H*di f, I

ttrt s n w  f * r r  |  %

THTfft f^TR q fK ir t 'ir i ' r t ^psV -  > 
T t  *T^*rf?r ^  ^ f t  |  | 'R r ^  r<Mln *rfr - 
r̂fraFTTn % V#e8TT % ^

'dSH r m ̂  'itihi T3rn" % '•tt srw.
srrc*r fr fr  % m r  wrtit tp t ztn  

*prrt?r wvft | sftr * m  fa?rr?r
T*TR «TT̂T % (OT3TH: ^SSPPff)
qr 5f7»rr t^ctt ft i *r t «tt 
grar qf*-qH?r tt n  u rgim* 
ft?n t  wt flnrw anft
WFT-’ji^RT T*” ^SR % f ^  ŜTPTT T̂fTT 
11 fairrc qfTwrfRrrm *rr yrarY * f e  

f^"3lfTcr jparppcq- % iTPRFSt ^T *ft 
sfFT^PR «rtm | i fa*rpr «rfc-
^rrfr'PWt ^ r r f ^ F  fa r %  (irfY<w
*£&r) %■ ^Rfsrcf *ft ?nr
arr?ft ?r snnfair t  i

^q>t fw r? «Pff ^  % m v r  %
nw^r fimrmfter f

2 4 4 4 . v frvm m  ww*r: w fw w  
#sft JJf 3T5TT?r ̂  f̂ TT f% :

^ift*r % »t r  w r
| f^Fr^ f r o  *nc

vw r^ , 1977 % fRW T ^  fw w w tk
iAt

(g p) T«r>r ?rqjf
% 5Tr*r *rFft ^sft % w  fuir »r*r t  ?

f%f! *hrmv it TT̂ tf («fV ^r>fr 
WWW) : («f) ?A“  ( ^ ) . F S W ^  
«n w t tr (ftnrJr ^5Er«rfspr»rniw 
mfpR- # )  farf̂ rw ^  ^ j f r  it ^  
wr̂ pqrr % *F=r*hr, srr^F r̂nr̂ r ^  
» n w + ;n  % ŵ T̂ rp- ?̂tt tc

»T̂ rsft ^nr^rift ^rrr*^ r̂rfft 11 
^ htrt qft *fTO?n,̂ t *pV r̂nrt | i
«r^r ftre% f ^
^rr-̂ rq^-̂ T % qrzk 1977 r̂
srfWfd qrf %, ^ r r  % «rf?r
?T*PT ^»IT  wfh’ ?T ?HFcTT t  f̂ f- T̂R̂ T 5TRT

^ ft  trfwnr t o  ^1% «th
% ffft fT I ?T«TlfT qf? Trppfhr,
?h!ft %»ft ftmq- i?niT »m?- % farsa: 
f^fV f w ^  irrii r̂ *rrn"fr % grr̂  
^ r t  stfft * rm  *rr$h fT m q^ar 

sr^ r tft jfr w f r  t  1

Reduction in Customs Duty on Import 
of Critical Automotive Components

2445. SHRI SOMNATH CHATTER- 
JEE Will the Minister of FINANCE 
be pleased to state

(a) whether Government have 
decided to reduce from 120 per cent 
to 40 per cent ad valorem the customs 
duty on certain critical automotive 
components being imported on an ad- 
hoc basis,

(b) if so, the amount of loss ex
pected from the custom duty; and

(c) m what way this loss will toe 
made up’

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL): (a) Yes,
Sir. By notifications N». 38-Ctist*msi
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and 24-Customs' dfcted the 90 January 
1978 the Gtovernrnetit ha*e deduced 
the customs duty levfSble on com
ponents required for the manufacture 
of motor vehicles and tractors and the 
,good* required for the manufacture 
of such components from 120 and 
above to the level of 40 per cent 
ad valorem.

(b) and (ch  Any loss aftsihg out 
of these exemp'ions would be notion
al, since no significant imports would 
have taken place but for the exemp
tion.

Spurt in purchase of Gold following 
Demonetisation

2446. SHfcl SOMNATH CHATTER- 
JEE: WiM the Minister of FINANCE 
be pleasod to state:

(a' whether attention of the Gov
ernment has been drawn to the 
sudden spurt in gold purchase toy the 
private parties which has led to a 
scarcity of gold m the market threa
tening the fate of thousands of gold
smiths m the coun‘ ry following the 
demonetisation of notes of Rs. 1000 
and above denomination; and

(b) if so. whether the Government 
is contemplating measures to regu
late gold trade in the country?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATTSH AGRAWAL): (a) There
is a total ban on <he private acquisi
tion, possession and disposal of pri
mary gold under the Gold (Control) 
Act. There has been no report to the 
effect that demonetisation of high 
denomination notes has resulted in 
any significant spurt in the gold orna
ments purchased by private parties.

After the announcement by Finance 
Minister in his budget speech of the 
Government’s proposal for allowing 
import of gold for encouraging export 
of gold Jewellery and of gold 
from the stocks heltf by Government, 
there been afppretfable decline Ilf 
the domestic priee of geld.

(b) The gold trade in the country 
is already regulated by a system o f 
licensing of dealers and certification 
of goldsmiths and maintenance of 
prescribed accounts in accordance 
with the provisions of the Gold (Con
trol) Act, 1968 and Rules made 
thereunder.

Tea Gardens in Tripura

2447. SHRI SOMNATH CHATTER- 
JEE: Will the Minister of COM
MERCE AND CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) whether Government are aware 
about the fact that out of 55 tea gar
dens in Tripura which existed before 
independence, about 42 are now func
tioning “standing on crippled leg” 
an<j more than half of them are sick;

(b) whether Government are aware 
that Tripura tea has a foreign 
market; and

(c) if so, what steps Government 
propose to take for reviving this 
only organised major industry of 
economically backward State?

THE MINISTER OF STATE IN 
THE MINrSTRY OF COMMERCE 
AND CIVIL SUPPLIES AND COOP
ERATION* (SHRI ARIF BEG): (a)
As per Tea Directory, 1976, there are 
55 registered tea gardens in Tripura. 
A few small gardens having tea area 
of not more than 60/65 hectares and 
which were not viable may not be 
functioning at present due to special 
problems like inherent locational
disadvantages, entrepreneural in 
difference, lack of technical know
how and lack of finance.

(b) Yes Sir.

(c) The Tea Board is constantly
endeavouring to help the industry i» 
various ways. Besides grant of
transport attid fertiliser subsidy to 
gardens (upto 999 acres) and lean 
fbr repair/replacement o f te»
machineries in the pwt, Betfrtn*
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assistance ui»der its three major con
tinuing developmental schemes viz 
Tea Plantation Finance Scheme, Tea 
Machinery and Irrigation Equipment 
Hire Purchase Scheme and Replanta
tion Subsidy Scheme is available also 

Tripura Tea Industry Response 
vo these Schemes unfortunately con
tinued to be poor Further libera
lisation of schemes extending the 
benefit of research and providing othei 
support, if necessary, are being looked 
into in concultation with the State 
Government The matters relating 
to allotment of additional land and 
providing electricity to tea gardens 
are already engaging the attention if 
the State Government

Landing of Air India Jumbo Plane at 
Dum Dum (Calcutta)

2448 SITRI SOMNATH CHATTER- 
JEE Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state fhe reason of not landing Air 
India Jumbo plane at Bum Dum (Cal
cutta) airport af er spending lakhs 
of rupees for the expansion of 1 unway 
there’

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK) The 
main reason for Air-India not operat
ing 747 services is the insuficient 
volume of international traffic origi
nal ng/tumin atm if nt CalcuttT Tia- 
ffit to East anfl West m both direc
tions is adequately served with 707 
connecting flights Air-Indla’s past 
experience when they had a weekly 
707 service originating/terminating 
at Calcutta revealed that the trafflr 
was far below the minimum required 
to cover the cost With the substan
tial higher opera+ing cost of the 
Boeing-747 losses would be much 
greater As Indian Airlines, have 
commenced Airbus operation, there 
is substantial increase in capacity to/ 
from Calcutta and operation of addi
tional 747 by Air-India will result in 
highly wasteful and expensive over
capacity situation

Proposals from foreign countries for 
supplying fish to West Bengal

2449 SHRr SAMAR GfTXHA Will 
the Mimstei- of COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state

(a) whether some foreign countries 
have made certain proposals to the 
Gove nment of West Bengal for sup
plying fish to West Bengal or for de
velopment of inshore and outshore 
fishing m the State in and along the 
coastal districts, and

(b) if so the fact, then about ma 
lhc reaction of Governmert the"'to '

THE- MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND COOP
ERATION TSHHI ARIF BEG) (a) 
No foieign country has made any 
such proposal toTjOvernment <Jf West 
Bengal

(b) The question does not arise

Discussion with repi esentatives of 
multinational firms

2150 SHRI HARI VISRNTU 
KAMATH 

SHRI C K CH \IsDRAPF
Will the Minister oT FINANCE be 

pleased to state*
( i) whethei certain rep resi nteu ■ 

of multinatioi a] film nnd tom p*
1 ad talks witl the Minister recently,

(b) if so, the tiend and contents of 
(hose talks

(c) whether the multinationals Aih 
continue to operate m the country, 
and

(d) if so, on what terms and condi
tions’

THE MINISTER OF FINANCE 
(SHRI H PATEL) fa) and (b) 
During the Roundtable arranged 
recently by Business International,
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informal discussions were held re
garding government policy governing 
trade, development and investment. 
Suitable clarifications were givtn'with 
reference to the new Industrial Policy 
of the Government and the role 
assigned to foreign investment.

(c) and (<3). Foreign companies 
which are already in operation will 
have to comply with 4e~?EHA dir
ectives and tfilute ffGTP fTBn-rSSident 
interest to the specified levels. They 
will also have to operate within fhe 
framework of dTTier laws, rules and 
regulations.

ito xr*o wrafl vt f»nrt m  fsmfcr

2451. ERfa*? in f  :
fqr «rif«iw ?wrr sm frv  xfa

W. 5RT?t Wt f ^ r  3F^r

fa  :

( ̂  ) WT <TRFT ITT sfHTT̂ T
twftPnrBR «p-*l % *TTRnr 
tf*r© iTTTCff!’ fan wr fafrfr *?r f^nr^r 
ftnrr ^ptt «rr srV trfe ?r, ?fr *nr ttst

1 9 7 2 -7 3

1 9 7 3 -7 4  

1y 74—75 

19 7 5 -7 6  

197 6 -7 7

TOf *  % WHSW
fr fa?pfr m m  fr fafr f r  
faqrr w ;

(« r )  w  t o t  %  fa?r?r |

*TtT  ?  ^ T - ^ T  WT*T *FT?t f ,

(*T) *TrT 'TT̂ T SNT? f^ST/T S T ^ T  

W T rft  sfT 3T arftfcT 3TTT

f t r r t  y r  fanjT ; w fa:

( * )  r r v  ^  m  ®TfiFT *TT 

yrvn.t n̂rŝ r % fatj srfsnf fr v fg v
iT^oqrorr»To OrO %
»ffaT fasrffTcT *T77t %  f^TT J F T T T  

W  f?RTC I  ?

<nf®n®r fwr *rpifr*> <jfir 
«3»Tforr m m s  if Tnw («ft 
s ift 's  t*r) : ( ^ )  frr i f « r ? R -^  
«nrf ir irTO?fr

^T^TsrtcT f r F T f r T  SITIT  T f T :—

(fJSTR^o Z* fr)

*t c p tt m r  JJTOSft

ftrfVsTT IW’nTT JT%?r iffrr

18. 59 2 . 88 2 1 . 47

73. 54 9 14 82. 6 8

47. 29 8 . 43 55. 7 2

107 . 09 5 .,71 1 1 2 .8 0

12 2 . 81 13.. 73 136 . 54
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fw ) v m fta  fcr m r  
fa q fa r r m  *r 120 *mnT°T w  519 

t  srfa" *rtr $  j jw  f t  ̂
■^isr sfrr? 7T5?fr if iftr  srrsr <tft 
rrrr t t % t :

(»T) WTWVT 4«P m * f̂ nrtcT STF 
*rwrs T«Rft ,

('bt) f5T°fa f?RT *nrr £ f% 
1 9 7 7 -7 8  f t w r  *w nirc<TT ?rr«r

^  ?T«TT isft §£  »T*nr5ft % f^TPT #  
i m f a  ^ f t  ^rrxtTK ^ T t r  fa W T  
31T cR^rw f̂t̂ rr "nn% t t  sp*t ^nff 
\d6<‘ll |

m w rte wh: •ts.trt ?f w ?  w t  %m  
f fw r  w k  w ?  * *  wre jt t t  wm 

«pn> % *fte> *> « r n m  %

2 4 5  ̂ *ft OT#fr  ̂ m f  <rew .

f*rrf*?r wwf *r? i?r%  ?^tt T^if f r

(®F) WT 1% W* % f*F *FJPT?T % 
TT3IVT7  sY t Ipq- vrgrt ’FtjaTT'STPfi 
tflV r *ZZ tPF WFE S fk l^  «RT fjpT 
jt t t  srrft fa *  *ft w , r̂nr «ftr t o

,BIl€ TRT <5*ft«PTT *t£V T7̂  STY* 
W  "TT TRTVTcT it f?<IM i 147 7
*  f f  ifb-nsj £sr % ** w*rrm t^T tV 
iffrsf »t f w r  fenro f w  *nrr m  ,

(<ar) ?t, m  ^ ? r  * t t  j m
*f1?  w h p R  JT *n% % to t  wrrvf

I ,

{ * )  » t t t r  v r  * r t  $t vrr ^«tt 
w z vn i^ rft  «ft ftrwp t ?

fim  *nrm«r ?f tiw t inft («t> 
- ^ ^ N w iw w * ) : ( v )  frw vr ***r
tpr ^  3̂<rij[TWf «rr =3rar z&z #*r *rn> 

•<rt'ci«5 *>V 5 ^b«t*i< ^  srranr j f t  srrf1

» jw  «r?ff ftstr ntr i

T T H V t e fV E F S R  1 9 7 7 l r | f  ^ fro ^ f
-̂ -— . ... *N î £w bbmA  www>fllRTVtBWT W*rthT tVT vT ’FT*®) w 
faw*r TC ,8P1rf *lf 4f I

(sr) ^  rtrwrnr n  ^ r  *fte ^f§T
ÎT% %  + K wT f«TT *TT I

(*r) W  »ITBt VT c p t f

f52T f w  *RT «rr ?T*TT y rs r fN V  ?TT«T 

•rt^  j j w w  t̂t ^ m r

% f t  «T*fV «ff I

<|imw % iitn*? w ®  wn % ftfq wtf»T 
fVTFT

2 4 5 3 .  w f  9sm . W T

m *  « h :  a r m  f w m w  ^  ^  ?rit%  

fMi f r

(*p) W^^FTrf%*?r7TC 3|v5® efff 
% ^ P F n r r  f r r i  v j t t  ® t « t t  T nnFre, 

* rr< n ^ , s r t t h it t  t w t ? ,  ^ r  «rrf?

^TTf W f T RT ^TrTT t

frV*- w r

(?r) ^fhr^: *r*s 6??r ^  f ^ -  
f*FT fT^Tf TT WTS1 r ^ H  

^irMt ’flV n , wtr

(»r) *m ?T ??r ^  %
v n r v r  s r p t t  t  w tt irfe  ^r,

w r f  irftr ?rt 
^?I7 VT4w  T«T 'TT y^rnn r̂rjpTT ?

<w?jn i f t r  »tt«i t  N w  «Hft (»rV 

j w > w  (?r) % (»r) ^Tsrprt
’TT Wt5»T 7 3 7  TT

’Ft ’ TFT, WtTT 7W«WWT ?WT

fW H I  ^TTSSRTT T 7 f^ T T  *FT?IT |  I 

^fiPTT tripr WI^FT *PT f^ fP T

#*r % «j^rrT
»̂r?raT qfr^FR-w?r 1 1 ?wrf«r mx 

q t ^ i w  war f  vftr s t t t o t  %  ft*  «rr^
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1 9 7 8  wt sft?r vrsfhr trw reft $  ^  
arttfr 7 3 7  ^  ^ n v m r
IX  f^RTT T^t 11

uwflf vt frrerfor

2 4 5 4 . «rt s q fa f  m f  q?w : wrr 
? w  w fiw t jfw  *ftr flfwnftprr

w t  «rn% iptt ^ i r  f% :

<*> *  1974—75, 197 5—76
« fk  197 6— 7 7 ^f-*rrc -<Ti?*r
% trV fvcpft wrzrT k  srnff wr frmfa1

f w  jpn- ;

(<ar) m  1977—78 % f*T*£ vIHI
T  >̂T W  t  %^TT
f?rarffr sre ?hf ferr »r t  t  i

(*r) ^  1 9 7 8 - 7 9  % f*nr **rr 
tTCT f?ratff?r faan w r  | ; sftr 

( * )  wnrf-^r farafa f*FT %*r Stsfr 
vr fiFHT r̂rcTT t  ?

n fv m  w ?  **FTfrv <j6 i iAt 
vrfrm  **rmn Sf t w  «hft («ft infcqs 
iir )  (^ )  fksrh% rh rf^ rfk^ ^ —

*TWT Sfo 3 0

*
( ^ r  5TTW
* 0  * )

*rrarr

1 9 7 4 -7 5 1618 6 8 . 35
197 5 -7S 3905 1 6 1 . 4 0

1076—77 3443 19 7. 59

(* )  1977-78 % tfTH 3^400
•To w rf •ft fiwfa *>r mw
TVT *m m  I 1977—78 % frqffer

« r f t f  wifr m  fa *  *r* f  1

crctfocr « r ta -^ r  i9 7 7 % * K r*fircfa  
fwt<M  t  :—

Hl<li JT5*T

( ^ 2? )  (5 fW « * )

1948 1 7 6 .6 9

(»r) 1 9 7 8 - 7 9  % fwr frmf t t
f̂ HTRT S1W fafffftd *T$r fWT *PTT t  I

( ? )  htwr fa*rfcr *g®rcr: i«r
^TT spr %TT T̂TrTT | ^tcT

ftr^r, wznr, f^nrrjr, w * 
arot, f^nr srcs, snrff^rr,

, q>nrf , *w ilftw 1, 
f^rCTR^¥> ?nf*w?r 1 

Payment of Income-tax by film star*

2455. SHRI SHYAMAPRASANNA 
BHATTACHARYYA: Will the Minis
ter of FINANCE be pleased to state:

(a) the number of Film Stars who 
are income-tax defaulters their names 
and amount 0f dues from each de
faulter;

(b) who are the Film-stars who 
did not pay their income-tax for 
more than three years; and

(c) the action taken against them*

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQU ARULL AH): (a)
to (c). The requisite information is 
not readily available. Its collection 
in respect of all film-stars who may 
be in arrears of income-tax will in
volve considerable time and labour. 
The information is, therefore, being 
collected in respect of film actors and 
actresses against whom income-tax 
demands exceeding Rs. 10,000/- were 
outstanding as on 28th February, 
1978. The information will be laid 
on the Table of the House as soon *s 
passible.
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Wantage riven by Government to 
tndMtriallsts and bmrinp—men against 

economic offences

2456 SHRI SHYAMAPRASANNA 
BHATTACHARYYA Will the Min
ister of FINANCE be pleased to state

U ) the total number of warnings 
given after adjudication by Govern 
ment to industrialists and business
men against economic offences like 
evasion of taxes smuggling, hoarding 
and black-marketing since the incep
tion of Janata Sarkar at Centre,

(b) the response to these w amine , 
and

(c) the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL) (a) 
to (c) There is no adjudication as 
such provided for under the Direct 
Tax Acts In the other laws relating 
to etoi omic offences wheie adjudica
tion is piovided foi warning is not 
one of the penalties contemplated 
although in some cases adjudicating 
authority may issue warnings where 
the offence is minoi 01 of technical 
nature in all other cases action under 
thi la\ for confiscation of offending 
goods imposition of personal penal
ties and where warranted launching 
of prosecution is taken

Extension of Banking in Villages

2457 SHRI JYOTIRMOY BOSU 
Will the Minister of FINANCE be 
pleased to state,

(a) whether fhe Reserve Bank of 
India he’ s disfavoured extension of 
banking m villages,

(b) whether this will not put 
hindrance on the moping up of sur
plus resources in rural areas specially 
for rural development programmes, 
and

(c) the Government's reaction 
thereto’

THE MINISTER OF FINANCE 
(SHRI H M PATEL) (a) No. Sir.

(b) and (c) Do not arise

Discontinuation of Functioning of 
Air Mishap Body

2458 SHRI JYOTIRMOY BOSU 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state

(a) whether the Government has 
decided on discontinuation of the 
functioning of the air mishap body, 
and

(b) if so, details thereof7

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK) (a) 
and (b) There is no such organisa
tion as air mishap body functioning 
under the Ministry of Tourism and 
Civil Aviation Howe\er, the Civil 
Aviation Review Committee con
stituted by Government under the 
Chairmanship of Shri J R D Tata 
had recommended that the functions 
of investigation of sonous accidents 
at present entiusted to the Director 
General of Cnil Aviation should no 
longer be the rcsponsibilitv of the 
Director General of Civil Aviation, 
but should be transferred to an 
Accidents Investigation Commission 
in the Ministry of Tourism and Civil 
Aviation Considering that such a 
Commission when appointed may 
have very little work to do, and as 
in major fatal accidents, a Court of 
Enquiry normally presided over by a 
High Court Judge is appointed it 
does not seem necessary to set up a 
separate accident investigation com
mission m the Ministry of Tourism 
and Civil Aviation
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Cultivation of Opium Resumption of US Aid

2469. SHRI JYOTIRMOY BOSU: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are con
scious of the fact that there is an 
alarming growth in drug trafficking 
including in India;

(b) whether illicit cultivation of 
opium is on the increase; and

(c) if so, what are the fullest 
details available?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL): (a)
According to the reports received by 
Government, although there is con
siderable trafficking m drugs, in the 
world, the problem of illicit traffic 
in India is well contained.

(b) and (c). Government are not 
aware of any illicit cultivation of 
poppy for production of cpium in the 
country Cultivation of opium poppv 
is strictly controlled by effective sys
tem of licensing and supervision by 
Government and all the necessary 
otqps arc taken to prevent it? leakage 
into illicit channels.

2460. SHRI JYOTIRMOY BOSU: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether U &• aid under PL 
480, which was discontinued a couple 
of years ago. has been resumed follow
ing President Caiter's recent visit 
to India;

(b) whether negotiations under PL 
480 aid for import of $27 million 
worth of edible oils* has just been 
completed

(c) if so the fulled details thereof; 
and

(d) reason^ for revival of U. S. aid 
under Pl  480?

THE MINISTER OF FINANCE 
(SHRI H M. PATEL); (a) and (b). 
Import^ of agricultural commodities 
under PL 480. Title I, had been dis
continued m 1972 but these were 
lesumcd in 1975, and we concluded 
three commodity agreements in 1975, 
1976 and 1977 per details given 
below. —

Dali* of V;ictmerit ConimticIiU Qu.umn Value 
Hu Met r(in 
'I ons million)

20- 1-MI7', . . .  .

l>77

Another agieement has been signed 
recently on 27th January, 1978 for 
the import of 60,000 metric tons of 
Soyabean Oil worth $27.8 million.

(c) Five per cent of the cost will 
be paid as down-payment, and the 
balance 95 per cent will constitute a 
long-term loan, which will be repay
able in dollars in 31 annual instal
ments after a grace period of 10

3963 1 'S— 8

Wheal
Ricc
SoyabiMn Oil

800.000

400.000 1 
100 10(1 J

30.000

130 00 

‘oty 

>’6 00

years. The iate of interest on the 
loan will be 2 per cent per annum 
during the first ten years and 3 per 
cent per annum thereafter .

(d) As mentioned in parts (a) and
(b) of the answer, PL 480 imports 
have not been revived after Presi
dent Carter’s visit, they are continu
ing since 1975.
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?n% t
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( 1 9 7 8 - S i )  ^  Pw  TT^VJ ^ rri 
f?rftnTT TT f?TW7- T^TT I

to % »n«r finrf?T-wixrT?T wtntt

z i u i  «ft *w?n5r»n? : w r

srrf̂ TĴ  fr<n 5tptFt*p f̂?r wV*' vrpFTfriiT
TT̂ rY V? HT!T T r  TTT T ^ T  f a

( t )  *\ 1 9 7 7  r̂ ?^TrarfT?r
♦TF̂ r-̂ r 5xrP7TT r̂<rsf\% % ?rpt?t < trt
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fr^V wi w rtrr q-ft ^Rf

^PT % f^ [  ^  fr̂ TT 3|T T$r % 
w  t p t t  % , *\?
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1

Assets of Premier Cooperative 
Transport Society, New Delhi

2465 SIIRI MAHI LAL Will the 
Minister of COMMERCE AND  ̂1VII 
SUPPLIES AND COOPERATION be 
pleased to state

(a) th( assets of lhe Premier Co 
operativ« Transport Society New

Delhi comprising among others Mem* 
bership amount, loans taken from the 
Banks and interest thereon separately, 
amount of fixed deposits accepted and 
interest thereon and earnings of two 
buse«. owned bv it as on 30th June, 
1*174-75 1975-76 and 1976-77,

(b) the liabilities of the Society 
undei vinous heads and specially 
payments made on account of (1) Re
pairs (11) petrol and lubricants, (111) 
salanes ( i v j  road tax and any othet 
charge including insuianct piemiums 
(\) enlei tamment (vi) Repayment 
of loan hxtd deposits and intetcst 
theitol and (vn) Miscellaneous items 
fot the Jears ending 1974 75 1975 76 
1976-1977

(c) tht bououmjt, limit fixed fr? 
Rcgi tiar Cooper itivc Societies Delhf 
and whether it has been exceeded 
and

(d uhethei Society s nccoim ts ’wve 
bttn ludittd foi th t von 1974-78 
3975 7(t md 1Q76-77’

THE MINISTER OP SIA1L IN 1HE 
MINIS1RY OF COMMERCE \ImD 
CIVIL SUPPLIES AND COOPFRA. 
HON (SHRI KRISHNA KUMAR 
GO\AL) (a) and (b) A stitement 
contuninf, the lnfoim'ition sought i-> 
laid on the T ibk  of the Housi 
IPiriCd/ n I il laty Sn No LT- 
1772 781

(c) The fi\ed limit ol r 1 r> I ikh> 
his been t \ceedc(i

d) The Socjcty s i<i.ounts lor ’ )7*
75 and 1075-7C have been uidited Ar 
mditor has I een assigned to nudit ifc> 
^ctounts for the year 1976 77
Memorandum from all India Film 

Producers Council Regarding Rational 
isation of Excise Duty

2460 DR VASANT KUMAR PAN
DIT Will the Minister of FINANCE 
be pleased to state

(a) whether All India Film Produ
cers Council presented a memorandum 
in December 1977 to the Government 
luting their demands
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(b) if so, what are their maim point 
and requirements and what decision 
has the Government taken on each of 
those points; and

(c) what proposals have been given 
by the All India Film Producers Coun
cil to rationalise Excise Duty?

THE MINISTER OF STATE IN "J’HE 
MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL): (a) Yes. Sir.

(b) and (c). The Council has sug
gested complete abolition of excise 
levy on prints of motion pictures f nd 
to find other methods by which leve- 
nue can be derived from the film in
dustry without imposing any heavy 
burden. The above suggestion was 
not found 10 be acceptable to ihe 
government. Some dutv reliefs have, 
however, been given to the iilm indus
try in the 1978 Budget, the details of 
which are contained in the Memoran
dum Explaining the Provisions in the 
Finance Bill, 1978, which was present
ed to the Lok Sabha at the time of the 
introduction of the Finance B’ll ‘>n 
_>Rth February, 1D78.

Survey Conducted by Income Tax 
Department of Residential posh 

Localities during Emergency

2467. DR. VASANT KUMAR PAN
DIT- Will the Minister of FINANCE 
‘ip pleased to state:

(a) whether Income tax Department 
rarried out survey of residential 
posh localities of big cities during 
ihe period of Emergency;

(h) was not the survey carried out 
without any authorisation under the 
provisions of Income Tax Act, 1961; 
jv any other Act;

(c) if so, who authorised such raids 
and surveys and what actiota has been 
laken against those responsible; and

(d) what precautions have been 
taken to ensure that the officials of 
Income Tax department do not enter 
the /residential premises of the citi
zens without proper legal authority?

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) Yes. The 
Government had ordered survey of 
posh localities in the bigger cities by 
Special Survey Squads during July to 
September 1975 and from June to 
December 1976.

(b) Section 133A of the Income Tax 
Act vests the Income-tax authorities 
with powers of survey of business 
premises for certain purposes. There 
are n°  similar provisions in the Act 
enabling Income-tax authorities to 
enter residential premises for a sur
vey except with the co-operation of 
the concerned occupants.

(c) Survey of the residential premi
ses, subject to the co-operation of the 
occupants, was authorised by the 
Government. The question of taking 
action against those responsible for the 
survey does not, therefore, arise.

(d) Surveys o f re sid e n tia l prom ises  

b y Special Survey Squads are no lon

g e r  b e in g  con du cted, th is was do n e  

o n ly  d u r in g  July to  September 1975 
and J u n e  to D e ce m b e r 1976 as a u th o 

rised  b y th e  th en  G o vern m en t. N o  

q u e stio n  of p re c a u tio n  th e r e fo r e  

■irises.

Complaints against Chit Fund 
Companies

2468. DR. VASANT KUMAR PAN
DIT: Will the Minister of FINANCE 
In* pleased to state:

(a) whether the Central Govern
ment and several State Governments 
have received serious complaints of 
dishonesty, mal-administration, cheat
ing the public and fraud by various 
chit fund companies throughout the 
country;

(b) whether the Federation of Chit
Fund Companies have presented a
memorandum to the Minister of
Finance covering their suggestions on 
the proposed legislation control the 
management, administration and dis
bursement of moneys by chit funds; 
and
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(c) if so, what action is proposed 
to be taken in the matter by Govern- 
ment?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) Yes, Sir.

(c) Government have noted the sug
gestions.

Debts, Liabilities and Bank borrowing 
of Kohinoor Mills and National Rayon 

Corporation

2469. DR. VASANT KUMAR PAN* 
DIT: WiU the Minister of FINANCE 
be pleased to state:

(a) what are the total debts, liabili
ties and bank borrowings of (i) Kohi
noor Mills, (li) National Rayon Corpo
ration as against their total assets,

(1>) how much of the above loans/ 
borrowings or advances are from Na
tionalised Banks, which Banks and to 
what extent;

(i) Kohinoor M illi Co. Ltd.

I. Total assets

If Gurri-nt liabilities &  Provision*

III. Borrowing:

(i) Secured loans :

1. Fiom Banks 

a. From others 

(it) Unsecured loans:

1. From Banks

2. From others

(c) is it a fact that offers of pur* 
chase of Shares of National Rayon are 
under consideration of the Government 
from some parties which can to a 
large extent reduce the load of loans 
and advances from Nationalised 
Bank;

(d) is it a lact that Government is 
conducting full inquiry into the affairs 
of the Kapadia Family who have taken 
undue financial advantage during Ihe 
Emergency, and

(e) whethei Government is planning 
an> steps to prevent closure of Natio
nal Rayon and Kohinoor Mills and 
take action on the persons liable for 
these misdeeds and financial manipu
lation”

THE MINISTER OF FINANCL 
(SHRI H. M. PATELV (a) anj tb>. 
As per the latest Balance Sheets of 
Kohinoor Mills Co. Ltd. and National 
Rayon Corporation Ltd., their total 
assets, liabilities and borrowings as on 
31-3-1977 and 31-12-1076, respectively, 
were as under:

(Rs in lakhs)

24,q<i (m< lutlinif at c umu
lated losses or 
uMi 14 laklis).

(v jr> 2rj (of which current lia
bilities :
<M4 <)9 lakhi)

. 15-67 Hi

4G 01

37 26

T otal Borrowings 17,01-73



(it) National Rayon Corfin. Ltd.,

(Rs. in lakhs)

I. Total a s s e t s ............................................................ 134,42-80
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II. Current liabilities and provision

III. Borrowings :

(0 Secured loans:

1. From Banks
2. From others

(ii) Unsecured loans :

1. From Banks
2. From others

12,73- 81 (of which current lia- 
abilities 829*83 
lakhs).

5’ 37 3<> 

2,61 10

T o t a l  B o r r o w in g s 12,09 54

The banker of the Kohinoor Mills> 
Co. Ltd. is Central Bank of India. The 
bankers of National Rayon Corpora
tion Ltd. are Bank of Baroda. Den a 

'Bank, Canara Bank and Punjab Natio
nal. Bank. These banks have extend* 
ed certain working capital facilities to 
Kohinoor Mills Co. Ltd. and National 
Rayon Corporation Ltd. which are in
cluded in the bank borrowings as in
dicated above.

(c) A n  a p p lic a tio n  u n d e r section  

108A  an d S-372(4) o f th e  C o m p a n ie s  

Act h a s  b een  r e c e iv e d  b y  the D e p a r t
m e n t o f Company Affairs fo r  a c q u is i

tion o f 150,000 e q u ity  sh a r e s  of N a tio 

n a l R a y o n  b y  Modipon Ltd. T h e  

c h a n g e  o f o w n e r sh ip  of sh a re s niay 
not d ir e c tly  a ffe ct th e advances* o f  

P u b lic  Sector Banks.

(d) and (e). The members of the 
Kapadin family are not in manage
ment of National Rayon and Kohinoor 
Mills. Directors have been appointed 
by Government under section 408 of 
the Companies Act in the former and 
management has been fully profession
alised in the latter since July 197(5 by 
Ontral Bank. The Department of 
Company Affairs have ordered Inves
tigation under various provisions of 
the Companies Act in respect of Kohi
noor Mills Ltd. and National Rayon

Co. At the same time a number of 
steps to rehabilitate both these com
panies financially and technically have 
been taken including sanction of Jong 
term assistance to National Rayon and 
consideration ol an adequate amount 
of soft loan to Kohinor Mills Ltd. 
Both these undertakings continue to 
function

Norms of the Soft Loan Scheme of 
I. D . B . I.

2470 SHRIMATI PARVATHI 
KRISIINAN: Will the Minister of
FINANCE be pleased to state:

(a) whethei it is a fact that the In
dustrial Development Bank of India 
has decided to dilute the norms of 
tlie soft loan scheme and allow big 
business houses to have access to con. 
cessional finance foi then sick units; 
and

<b) if so, the details and objectives 
thereof?

THE MINISTER OF FINANCE 
(SHRI H M. PATEL): (a) and (b).
The Soft i,oan Scheme operated by 
the All India Public Financial Institu
tions is intended to provide concessio
nal finance and other incentives to 
production units in cotton textile, jute, 
sugar, cement and certain engineering
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industries to enable them to overcome 
backlog in modernisation replacement 
and renovation of their plant iml 
machinery so s to achieve highei 
levels of production and thereby im- 
piove their competitiveness In 
keeping with these objectives llnm- 
cial institutions have decided m con 
sultation with the Government of 
India to accord pnoritj, to processing 
of applications recenej fiom we«jk 
units as also 1o libeiahse the pn  1 
metres for sanctioning of loans name 
ly debt equitv ratio promoters con 
tnbution margin ett on i case to 
case basis While applying thtse 
norms financial institutions tnkt an 
overall view such as ability of entre
preneur to raise funds re ources it 
command of concern/group to whirh 
it belongs etc Thus in identical cn- 
cumstances more' stringent norms aie 
being applied to ueik units belonging 
to lirge houses

Loss Suffered by Public Sector Un 
dertakmgs

2471 SHRI SARAT KAR WiU the 
Minister of FINANCF be pleased 1o 
state

fa) whether Go\ ernment have 
made anv studv about the total loss 
incurred b-y different public sector 
undertakings during the last year 
and

(b )  i f  so th e  d e ta ils  th e r e o f ’

THF MINISTER OJ FINANCF 
(SHRI H M PATFD a> and (1 
During 1076 7” 4i 'mtt-pr ses made i 
net loss of Rs 347 Lro es The major 
loss-miking companies were —

IS line c f  the C t panv Amount f
lorn 
(Rs in 
tores)

i C oil India I td ind ils s h
sithanes r

i  Fertflirrr &  Chcmirals
Travanrore 1 td »4

< Indian Iron and S«<1 Co
ltd

} I ertih^ei ( npon tifn  of Ii d»a 14

In Coal India Ltd production was 
stagnant due to low demand and 
power cuts had also affected the ope
rations of the coal-fields Government 
pnee fixation coupled with rising 
costs bad also adversely affected fin
ancial results

In the Fertilizer companies also, 
rising costs and price control seem to 
hive been the major causes of poor 
performance In Indian Iron % Steel 
Co again pioduction. was low and the 
high interest charges on loan taken by 
the Company for renovation of its 
old plant 'ind machmeiy had adversely 
affected its position

Representatives of Industrial Estab
lishments who Visited Abroad

2472 SHRI SARAT KAR Will the 
Minister of FINANCE be pleised to 
stile

(a) the number of repiesentatives 
belonging lo the thirty top industrial 
establishments m India who visited 
foreign countiies m the years 1975
76 and 1977 78

(b) the amount of foicign exchange 
‘'nnetioned to tath one of them and

fc) the purpose of each of the 
\ isits undex taken’

THF MINISTER OF ilNANCE 
SHRI II M PATEL) (a) lo (c) In 

formation is being collected and will 
be laid on the T able of the House

Assessment of Suitability of Pakistani 
Coal

14" SHRI SARAT KAR Will the 
Minister of COMMERCE AND CIVIL. 
SUPPIIES AND COOPERATION be
pleased lo state

fa) whethei suitability of Pakistani 
coal has been assessed, and

(b) if so the details thereof’
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* THE MINISTER OP STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) No, Sir.

(b) Does not arise.

Loss to India due to old Contracts 
with U.S.A.

2474. SHRI SARAT KAR: Will Ihe 
Minister of COMMERCE AND CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether it is a fact that India’s 
exports to U.S.A. against aid contracts 
will suffer a loss of at least 25 crores, 
in the last five r-n-iths of the current 
financial year owing to the slippage 
in the value of the U.S. Dollarj

(b) if so, whether it is also a fact 
that Government had slashed the rates 
in October but had not bothered to 
announce revised rates; and

(c) if so, the details regarding the 
loss on each item that had been s u f 
fered by Government during the last 
one year?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) and *e). 
In the case of export contracts express, 
ed in terms of US dollars, there would 
be a reduction in the rupee realisation 
in the hands of the concerned expor
ters on account of the recent charges 
in the Rupee-US Dollar exchange rate 
However, the US Dollar earnings will 
be the same as expressed in the e x 
port contract. Because of varied lags 
between fulfilment of export contracts 
and actual export realisation, if would 
not be possible to quantify the lolal 
impact on this account.

(b) India discontinued the earlier 
practice of linking the exchange rate 
°f  the rupee to the pound sterling 
with effect from 25th September, 1975 
and instead adopted a system of fix
ing the exchange value of the rupee 
in relation to a basket of currencies

of our principal trading partners. The 
Government keeps a watch over dally 
exchange rate movements of the rupee 
and whenever any corrective action is 
necessary t0 bring back the exchange 
rate of the rupee in alignment wi>h 
the exchange rates of the basket cu- 
rencies, necessary adjustment is maae 
in the rupee sterling rate. Since the 
inception of the new system ten such 
adjustments have been made the lateBt 
being on Jst November, 1977, when the 
rupee sterling rate was changed ftom 
Pound — Rs. 15.20 to Pound 1—Rs. 
15.75. The exchange rate situation is 
continuously watched by the Govern
ment and the question of any revision 
would arise only when changes are 
warranted within the framework of 
the basket system of exchange rate 
valuation.

While the basket system of exohang;; 
rate of valuations has resulted in 
maintaining the exchange rate of tha 
rupee in line with the movement in 
currencies of our main trading part
ners without being unduly influenced 
by any singly currency, it is inevita
ble that in the present world monetary 
regime characterised by floating of 
major currencies, the exchange rate of 
(he rupee is likely to be affected by 
fluctuations abroad. Thus so long a* 
the major dir rencies of the world 
continue to float, the external transac
tions of all countries, including that 
of India, would continue to be affect- 
pd by upward and downward changes 
in exchange rates. In view of this it 
will he diffic ult to calculate the losse.’ 
if any. due to export transactions in 
relation to nnv particular currency.

Kxport of High Valued Varieties of 
Mica at Low Prices

2475. SHRI K A RAJAN: Will
the Minister of COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether it is a fact that the 
strategic and high valued varieties of 
mica are being exported at very low 
prices by some of the private mica
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trades because of the cut-throat corn-
fJetition prevailed among them;

(b) if so, the details thereof;

Cc) whether the Government have
a proposal under consideration to
bring the whole mica trade under the
Mica Trading Corporation;

(d) if so the steps being taken in
this directi~n; and

(e) if not, what measures are pro-
posed to be taken to see that our pre-
cious mica is not exported at unecono-
mic prices?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
According to Government's inforrna-
tion, strategic and high value varie-
ties of mica are not being exported
below the floor prices fixed by Gov-
ernment from time to time.

(b) Does not arise.

(c) to (e). If not the entire trade
the export 'of processed mica is al-
ready canalised through Mica Tr ading
Corporation. Similarly, care is taken
So that the mica is not exported be-

"'"~ low economic price.

Import of Gold

2476. SHRI AHMED M. PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether there is any proposal
1.0 import gold by the Government
to control the smuggling uf gold in
1.he country;,

(b) what is the difference between
internal and International gold price;
and

(c) when the final decision is like-
ly to be taken on the proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH A GRAWAL): (a) to Cc). In

244

addition to preventive measures to
combat gold smuggling, the Govern-
ment have decided to commence the
sale of gold from the stocks held by
it. Government have also decided to
allow import of gold for making gold
jewellery for export. During February
1978 the average price of gold in the
country was Rs. 683.15 per 10 grams-
and the international price in London
$178.20 per troy ounce.

Landing' and Parking Charges of In_
ternational Flights at Indian Airports

2477. SHRI AHMED M. PATElL:
Will the Minister 'of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal
to increase the landing and parking
charges at International flight at Bom-
bay, C-alcutta, Delhi and Madras;

(b) if so, how much; and

Cc) the approximate income to be
incurred yearly?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURtJ-
SHOTTAM KAUSHIK): (a) and(kJ)
The International Airports AuthoritJ~
of India have sent a proposal for in-
creasing the landing charges at Bom-
bay, Delhi, Calcutta and Madras air-
ports by 35 per cent for international
flights, with effect from Ist April, 19'Hl.
There is no proposal for increasing
the parking charges.

CC) At the present level 'of traffic,
an income of Rs. 4,66 crores per an-
nurr, is expected.

Proposal to ban foreign collaboration
in Indian Hotel industry

2478. SHRI MANORANJAN BHAK-
TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pl~ased to
state:

(a) how many new hotels projects
are under consideration of Govern-
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ment and what are the details in: res-
pect thereof; and

(b) whether Government propose to
ban any foreign collaboration in the
Indian hotel industry; if so, the de-
tails thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Seventy-
two new hotel projects in the private
and public-sectors have been granted
approval by the Department of Tou-
rism. These are at various stages of
implementation.

(b) Proposals for foreign collabo-
ration in the hotel industry are con-
sidered in light of the role assigned
to foreign investment in the new 'In'-
dustr ial Policy of the Government.
Specifically foreign collaboration in-
volving management arrangement
with a hotel by a foreign party is not
being permitted,
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Criteria follow.ed by Air India in
Foreign Postings

2479. DR. BHAGWAN DASS RA-
THOR: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) the criteria followed by Air
India in the matter of foreign postings;
and

(b) the number of staff in the cate-
gories of Assistant Station Superin-
tendents Chief Traffic Assistants and
Traffic Assistants, posted abroad dur-
ing the last three years and the num-
ber of Scheduled Castes and Schedul-
ed Tribes amongst them?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) The
criteria followed by AirIndia for
postings to foreign stations are' re-
cord of work of officers, suitability
and adequate experience in functional
area of the post involved.

(b) The requisite information is aE
follows:

- 1975 1976 1977Category
General Sche- Sche- General Sche- I Sche- General Sche- Sche-

duled duled duI eel duled dulecl clulecl
Castes; Tribes Castes Tribes Castes Tribe!>

Assistant Station
Superintendent

Chief Traffic
Asstts.lTraffic
Supervisor

2 2

Traffic Assistants

2

~;:; ~ ;:n;r~fCf11R"f ~ if; wenTCl'
F:Mm, ~~trT Cl'q'f f;:;~T it ~r~f~Cl'

"fiTG'l

2 4 8O. ~T fra~ ;:;rolf'01' ~f;:;lfT :
C, l:l r ~G;:; ~T~;:;m~ f.;t;n;;.:r m:rr 1:fQ
~~ CFr ~T~·fit;":

('fi) ~~ ~mw:r ~ ~~ B'm
fcr~r~T, 'fip:rl~1:fr frrCFT1:fT~;,'~l'~h~

fcp:JH >rTft:TC/i'~Rl111T mfu l'i' fcrf~~
~cm:rT l'i' fit;"cR >I'f~ :~rn:fe1~'fileT ~U
CF~ fu<:rr 'I'IT ~ ;

( <Sf) 'RIT ~ 5I'fcf1;oTrrr l'i' :'n~TB'
~r '<:Kc~Vtm ~ ; m~

(~) ~ ~~c~ l'i' fil:;;:r- f'firr cr.11
i l:J<t"i "fiT mfl:Rr ~ f'fi1:fr ~1:fr ~ ?
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Application of COPEPOSA

2481. DR. V. A. SEYID MUHAM
MAD: Will the Minister of FIN
ANCE be pleased to state:

(a) whether the report which ap
peared in the Patriot dated 7th Febru
ary, 1978 that the Minister of State 
for Finance stated in Calcutta “the 
West Bengal Government was not 
willing to apply COFEPOSA but it 
was not opposed to the Union Govern, 
ment applying it when necessary’’ is 
correct; and

(b) what are the reasons given by 
the West Bengal Government for its 
stand’

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) The Mi
nister of State for Finance had in his 
Press Conference at Calcuta on 6th 
February 1978 stated that as the Gov
ernment of West Bengal was not wil
ling to apply the provisions of the 
Conservation of Foreign Exchange and 
Prevention of Smuggling Activities 
Act, 1974, the steps for applying the 
said Act in the State of West Bengal 
were under consideration.

(b) The Government of West Ben
gal are of the view that all offenders 
should be brought to trial under the 
normal law only, and preventive de
tention should not be resorted to.

Elimination of Smuggling by allowing 
Free Import of all goods

2482. DR. V A. SEYID MUHAM
MAD: Will the Minister of FIN
ANCE be pleased to state:

(a) whether the report (in Patriot 
dated 7th February, 1978) that the 
Minister of State for Finance stated

in Calcutta that ‘‘smuggling in the 
country was on the decline because of 
the Government liberalisation of im
ports and reduction of import duties” 
is correct; and

(b) if so, whether it is the policy 
of the Government to eliminate smug
gling completely by allowing free 
impp't of all goods under the f>un?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGRAWAL): (a) and
(b). The Minister of State for Finance 
had stated at Calcutta that despite re
lease of over 2.000 smugglers on re
vocation of tlie emergency, smuggling 
continued to be effectively contained 
The value of seizures had shown a 
decreasing trend during 1977 compa
red to previous vears This had been 
possible ab a icsult of strengthening 
of preventive and intelligence machi
nery and certain economic measures 
taken by Government These econo
mic measures include liberalisation of 
imports and 1 eduction abolition of 
customs/Centrtil Exrise duties on cer
tain items sensitive to smuggling 
Such measure^ would also be taken 
111 futuie as and when consideied m*~ 
cessaryg

News-item captioned Policy confusion 
sets Viscose fibre Imports

2483 DR V A SEYID MUHAM
MAD Will tN Minister 0f COM
MERCE AND CIVIL SUPPLIES AND 
COOPERATION hc pleased to state 
whether theic is anv truth in the re
port which appealed in the Financial 
Express dated 10th February, 1978 that 
“Policy confusion sets viscose fibre 
imports” due to "lack of coordination 
between the Union Ministers of Corr- 
merce and Industry” and because of 
a number of Hidden and erratic im
port policy changes9

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG): No, 
Sir.
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Investment in Private Areas

2484. SHRI DURGA CHAND: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that Gov
ernment have recently urged upon 
the private sector for investment in 
backward areas of the country;

(b) if so, what are the details there
of:

(c) whether private investment is 
forthcoming in bark ward areas; and

(d) il .so, wluil aie the details 
thereof State-wise?

THE MINISTER OF FINANCE 
(SHBI H. M. PATEL): (a) to (c). It 
has been the policy of Government to 
encourage pr;vate sf-ctor industrial in- 
ves-tir.ent in the backward areas so as 
to promote more balanced regional 
giowth. In pursuance of this policy, 
the All India public financial institu
tion? have been operating since 1970 
schemes of financial assistance for in
dustrial projects being set up in back
ward areas; these include lower in
terest rate, longer initial grace pe
riod and reduced commitment charge 
on undrawn balance

(b) While precise information re
garding private sector investment in 
industrial projects in backward areas, 
in not available the financial assis
tance sanctioned to industrial projects 
being put up in the private sector in 
backward areas is ordinarily treated 
as indicative of the magnitude of in
vestment being made in these areas. 
State-wise information of assistance 
sanctioned to private sector units by 
the Industrial Development Bank of 
India in backward districts as at the 
end of December, 1977 is contained 
in the Statement enclosed.

--— — Astatement

Industrial Development Bank of 
India (IDBI)

Financial assistance sanctioned by the 
IDBI to private sector/industrial con. 
cerns located in notified backward 

districts/areas as on 31-12-1977

State Assistance
sanctioned 
as on
TI-I2-T977-

i . Andhra Pradesh • 3 7 « r)-oo

2. Assam 7 ->4 *on

3. Bihar 2117-00

4. Gujarat 1966-00

5. Haryana t6o j*oo

T. H inachal Pradesh 7*,8-o<i

7. Jammu & Kashmit qo:r 00

8. Karnataka . . 5791•00

q. Kerala . 00

ro. Madh\a Pradesh a n v o o

ir .  Mah.itash 11 a. . 4 49J- 0 0

12. Mauiput 37-no

13. Meghalaya ip -n o

14. Nagaland 11-00

rrv  Oiissa m g - o o

Punjab . . . . 1700-00

17. Raja.than . . 3; j 11 • 00

1 i*. Tam il Nailu . f>-22(v OO

19. Tripm a . . "3-00

20. Uttar Pradrsl 3387-00

2T. West Bengal . 4 i» jy o o

22. Union Teriitmy 7653-00

T o t a l • 58679- 00



Measures taken by Public Undertak
ings to effect economy

2485. SHRI DURGA CHAND: Will 
th^ Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that a num
ber of the Central Public Undertak
ings arc incurring wasteful expendi
ture on unproductive items;

(b) whether the Bureau of Public 
Enterprises have issued or propose to 
issue instructions to various public 
undertakings to effect economy in 
their functioning;

(c) if so, what are the details 
thereof;

(d) the measures taken by the pub
lic undertakings to cffect economy 
during the year 1977 and with what 
results; and

(e) what is the total saving m 1977 
shown by the various undertakings as 
a result of effecting economy?

THE MINISTER OF FINANCE 
(SHRI H M. PATEL): (a) It would 
not be correct to say that a number 
•f Cential Government enterprises 
are incut ring wasteful expenditure on 
unproductive items The enterprises 
.are aWare of the need to exercise ma
ximum economy and to produce the 
best results from the resources emp
loyed by them.

(b) Yes, Sir.

(c) to (e). Instructions issued by 
Government are aimed mainly at re
ducing surplus staff, expenditure on 
•fftce contingencies, travelling allow
ances, non-industrial over-tin*.e, for
eign tours etc. Restrictions have also 
been imposed on construction of office 
and residential accommodation, The 
public enterprises are required to ob
serve these instructions. Though it 
would be difficult to give a precise 
estimate of the total savings effected 
as a result of the implementation cf 
these m ‘azures, there is ample evi
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dence to indicate that substantial sav
ings have been effected. The public 
enterprises have, apart from effecting 
savings also directed their efforts to
wards improving their performance 
and making a substantial contribution 
to their own finances and to the gene
ral revenues.

Grant of Loans for House Building to 
Employees In the United Commercial 

Bank, Patna

2486. SHRI MADAN LAL SHUK- 
LA: Will the Minister of FINANCE
be pleased to state:

(a) whether the Government is 
aware that in the United Commercial 
Bank, Patna some membeis, of the 
Unions of Bank employees have been 
granted loans for house building ever, 
without their h.ivmg purchased land 
ior houses.

(b> if so, is the Government going 
to investigate into the irregularity; anti

(c) if so, by what time will the en
quiry he completed’

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) United
Commercial Bank has reported that 
the housing loans sanctioned to their 
employees at Patna branches of the 
bank, are in accordance with the Staff 
Housing Loan Scheme of the bank and 
that no one. who was sanctioned a 
loan for building j  house, has failed 
to purchase land toi the purpose.

(b) and (c) Do not ansc.
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PAPERS LAID ON THE TABLE

A ccounts ok Coffee Board for 
1973-74

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI KRISHNA KU
MAR GOYAL): On behalf of Shri 
Arif Baig, I beg to lay on the Table



a copy of the Certified Account)) 
(Hindi and English versions) of the 

•Coffee Board for the year 1973-74 
and the Audit Report thereon. 
[Placed in Library. See No. LT- 
1745/78J.

A n n u a l R eport o f  N a tio n a l C o
operative D evelopm ent C orporation  

fo r  1976-77

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI KRISHNA KU- 
10AR GOYAL): T beg to lay on the 
Table a copy of the Annual Report 
(Hindi and English versions) of Na
tional Cooperative Development Cor
poration, New Delhi, for the year 
1976-77, under sub-section (3) of 
section 14 of the National Coopera
tive Development Corporation Act, 
1982. [Placed in Library See No. 
LT-1746/78],
N o t if ic a t io n s  u n d er C e n t r a l  E x c ise s  
a n d  S a l t  A c t ,  1944 a n d  A n n u a l  R f-  
p o r t  o f  U n ite d  In d ia F ir e  and G e n e 
r a l  in s u r a n c e  Co. L td ., M a d ras  f o r  

1976 and a  S t a t e m e n t  r e la t in g
THERETO

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): I beg 

fay on the Table: —

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under section 38 of the 
Central Excises and Salt Act 
1944: —

(i) The Central Excise (Third 
Amendment) Rules, 1978, pub
lished in Notification No. G.S.R.
444 in Gazette of India uated the 
25th February, 1978.

(ii) The Central Excise (Fourth 
Amendment) Rules, 1978, pub
lished in Notification No. G.S.R.
445 in Gazette of Tndia dated the 
25th February, 1978. [Placed in 
Library, See No. LT-1747/781.
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♦English versions of the documents 
December, 1977.

1899 (8AKA) Statement by PM. 454
about Sikkim Merger (C.A.)

(2) A copy each of the following 
papers (Hindi* versions) under 
sub-section (1) of section 619A of 
the Companies Act, 1956: —

(i) Annual Report of the Uni*, 
ted India Fire and General In
surance Company Limited, Mad
ras, for the year ended 31st De
cember, 1976 along with the Au
dited Accounts and the comments 
of the Comptroller and Auditor 
General thereon.

(ii) A statement explaining 
that Government are in agree
ment with the above Report and 
therefore no separate Review on 
the working of the Company is 
being laid [Placed in Library, 
See No LT-1748/78].

12.01 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

R eported SrATEMENT by  the P rim e  
M inister about M erger of  S ik k i m

SHRI SAUGATA ROY (Barrack- 
pore): Sir, I call the attention of thd 
Prime Minister to the following mat
ter of urgent public importance and I 
request that he may make a state
ment thereon:—

“The ropoited statement by the 
Prime Minister that Sikkim merger, 
was wrong”

THE PRIME MINISTER (SHRI 
MORARJI DESAI); Sir, the Hon' 
Members nve exercised over the re
port of the pri“ <? interview which I 
save dnd which has been published 
in the n ew sp ap r7<? on the question 
Sikkim. I have' not used the term 
‘annexation’ ; T ^pnke of merger. In 
response to a sponfic question by the 
correspondent I observed that the

laid on the Table on the 23rd



[Shri Morarji Desai] 
manner of merger was not desirable.
I had also clearly stated that it can
not be undone. I have expressed my 
views on the manner in which the 
merger was effected. 1 did so at the 
time of merger and I have done so 
ever since, I have always believed 
that even desirable objectives should 
not be act oi.iplishid in a manner 
vhich would arouse needless criticism 
and suspicion.

Sikkim being a constituent unit of 
India is a settled fact There can be 
ijo question of unsettling it. I have 
made it clear to the Chogyal that he 
Fhould adjust himself to the changed 
circumstances which \vas what 1 
"■pecifically rcitciati*d in the coui.sf 
of the pi ess interview

SHRI SAUGATA BOY- Sir, I have 
gone through the Prime Minister’s 
statement very caietully and I am 
thankful to him that the Prime Min
ister has not used the word “annexa
tion"' though that wa*- the word 
which was used in the headline of 
'f 'im e s  o f  In d ia  yesterday But when 
T rise to frame my question, I do so 
with a lot of pain because, to my 
mine*, this should not have been a 
matter of Calling Attention motion 
but should have been a matter of 
censure motion against the Prime 
M aster

This if, the fust tinv ir, the hisloiy 
of independent India that a Primt 
Minister has expie.ssed an opinion 
against the integration vf an integral 
part of the country, evert if it is a 
personal opinion He has also ex
pressed an opinion about the merger 
of Goa Tomorrow, he may express 
rn opinion against the integration of 
rrinoely States. Not only that. This
i.s also against the Thirty-sixth Am
endment of the Constitution which 
was passed by this House, by the 
Parliament, of which the Prime Min
ister was a member. I have great 
respect for the Prime Minister. Bui
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I must state that it is not a truthful 
statement. He has stated:

“I have expressed my views on 
the manner in which the merger was 
effected. I did so at the time of 
merger and I have done so ever 
since.”

I have in my hand a copy of the de
bate of 4th September___

SHRI MORARJI DESAI: Where
have I said. I did it in the House? I 
did not speak in the House. Mr. 
Shyamnandan Mishra spoke. He was 
the deputy leader of my party at 
that time. He lias said definitely 
about it.

SHRI SAUGATA ROY: On Sep
tember 4, 1974, the House debated 
the Thirty-sixth Amendment of the 
Constitution. Not only did the Prime 
Mini&ter not speak against it but he 
also did not vote against it. Not only 
that The members of his party of 
which Mr. Shyamnandan Mishra was 
also a member and was its deputy 
leader did not vote against it.

Now, if the Prime Minister says 
that he was not for it at that time and 
he did bpeak out, I can only say that 
1 differ with that opinion. But my 
apprehensions are m another respect 
If I may mention, the majority of 
population of Sikkim, about 72 per 
cent are Nepalese speaking people 
and it was these Nepalese speaking 
people who mainly led the agitation 
acjainst the Chogyal and for the in
tegration and merger of Sikkim 'with 
India Sir, jt seems to me, somehow 
or the other, that the Prime Minister 
has set his heart against these Nepa
lese speaking people also. I just re
fer ied to a brief statement that the 
Piime Minister made to the members 
of All India Nepalese Bhasha Samiti 
when they met the Prime Minister 
1 eccntly. According to the members 
of the delegation, they were treated 
very shabily. The Prime Minister 
said to them, “I derecognise Nepa
lese language from this Sahitya Afca- 
demy” when it has already been re
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cognised by the Sahitya Akademy. He 
also said, “I tan the entry of the 
Nepalese people to the Indian Army, 
the Navy and the Air Force, if they 
insist Mi inclusion of Nepalese langu
age in the Eighth Schedule.”

If I may mention, I come from a 
State where Nepalese speaking peo
ple form a large part of the popula
tion *Wd the present statement by the 
Primes Minister will create a further 
misapprehension in the minds of Ne- 
palem speaking people who inhabit 
the 'aorthern part of West Bengal, 
part* of Assam, Sikkim and also large 
parts of Uttar Pradesh. So, at this 
stage, I think, that this misapprehen
sion is still more because the state
ment came out on the day the Chi
nese delegation came to New Delhi. 
People may find a connection between 
the two that the day the Chinese de
legation came to New Delhi, on the 
same day, the prime Minister o f the 
country made a statement against the 
integration of an integral part of the 
country, of a State of the counrty, of 
people who are there in the country 
for so long I think that the Prime 
Minister is a true Gandhian and I 
would like to ask him—since he has 
already said that he has not said cer
tain things—whether in this Parlia
ment he will tender, he will express1, 
regret for the remarks made and also 
to the Nepalese speaking people so 
that their misapprehension may be 
allayeif

SHRI MORARJI DESAI: I am very 
sorrv Sir, that the hon Member 
should have used the language which 
he used and made allegations against 
me which are quite unfounded. He 

’ ’ i not succeed fa putting Nepalese 
people against me, howsoever much 
hr may try to do so, because I have 
no dislike of anybody Why should 
they say thing*? which are unfounded’  
I have never said these things. (In
terruptions) I never made that state
ment. If you confront those people 
before me, you will realise that I did 
not make that statement What is 
the meaning of imputtlng this kind

of a thing to me? If th«r Imre 
nothing eiae to say and tf they say 
this, I have every sympathy with m  
hon. friends. I do not want to object 
to that. But this is not fbe way is  
whuh a debate of this Had should 
be earned on. He says: I am a true 
Gandhian. I am trying to follow 
Mahatma Gandhi truly. I cannot yet 
claim that I have completely become 
a true Gandhian in every sense in 
which Gandhiji was; I cannot claim 
that, but I am trying to approximate 
to his discipline. Now, one of the 
main requirements is that one should 
not be afraid of the whole world in 
telling the truth as one sees it. Whe
ther others agree with it or not is 
not a matter of consequence. The con
sideration is that one must not speak 
for others; I speak for myself. It ia 
not at all-----

(Interruptions)

SHRI VAYALAR RAVI (Chirayin- 
k il): You speak for the nation.

(Interruptions)

SHRI MORARJI DESAI: If this is 
what they want, I will not say any
thing. I sit down.

(Interruptions)

SHRI YESHWANTRAO CHAVAN 
(Satara): When the Prime Minister
makes a statement to a foreigner it 
ls in his capacity as the Prime Minis
ter and it is misunderstood. (Inter
ruptions) it is national interests which 
are more important and I think the 
Prime Minister owes an explanation 
and apology to the House and the 
nation

SHRI MORARJI DESAI: I do not 
want to ask for anv apology for these 
unfounded attacks on me. What is 
the meaning of this? There is no 
question of my apology (Interrup
tions) . It is not as if I have said this 
today. I am the Prime Minister no 
doubt. But that does not mean that 
what I had said then, I was not en
titled to say it then, and if what I 
said then is what I believe was right-
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[Shri Morarji Desai] 
ly  said at that time, and if somebody 
asks me about it, how can 1 deny 
what I had said’  Whatever the hon. 
Member may say, I am not going to 
yield to that at all. (Interruptions).

H o T l #  : '3tU-
«*rw *rrs*nr ?t sren
aft *FT sqKSTPfrfacT TOT ^T^TT £ far 

fafa rrg % firre it qft w ?t forr 
I ,  w r q ^ f t
W fr  eft I  for RrfNnr
MFT 'TT jft ^  ^  I , T̂SJ

^PTFT %  %f*P*T ^ n > T  *«4 H«h

q fr s to  $r ^ srt  ^ rff% *

5ft faST WT sptft ^3% WWV V[ 
t|  I, SJTFT ^  tJJT *ro*

qft TO-sror 1ft f t o  *ft sfnr srrrf%?r 
^Tf?rr fr sftr 5Rror faORnr

3FT fiRT JPfTTT ^  «rrr?T ^  MvPFT 
*pt sprnr f^rr *ptt *rc ’t p ^ j  
ir ^fjprr % vrenrrft #  =hm  
w  ^I'Tcft t  ^  *ft #  srn% ?nrer
T5RT ÎT̂ rTT f  I St ^T T  T̂̂ rTT
f  %  f?jff^nr spT srr *nr?r *r f*rr

f?rr, m  % i
SETFT Rsft *ft *ft trpm ft,
spnr ft f a r s t e p t s r * r c  
*r?j3 flnr eft spar tt *ft f$rw r 
'T^nr i r̂snTT̂  ̂ fq̂ TT ^  srV *ift- 
sr: T stft ?wt *r w r  t ? t  ^  t  *rmrt 
^prr *t 1tŵ TT w t  gr i

stn Nr»r %  fT̂ PT̂ jr ?t
FT^fT fil& ZtN r 3FFTT T?T *rqT «(T I 
SFpr % ' S fr T W  •TTRT TTP^T
' m  i n  *t f o r  fa> st wV  ?*TFr f w  #
^TfTT=*! | «fr l*To %fWCT W ^TX-
<rar "*ifrsm ” ^ ®Ffr «rr

‘It is an act of annexation’
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*TT *r * g t STfsr % SPRT ^ifinPT
% *f>fr «rr—

“Bhutto sees an excuse for arras 
aid ■ Swallowing u p .. "

w t  rpcf It %tht Tt vt ^ n ft g’rft srfir- 
§| «ft tftx f̂t q-^nrar %

JTsft ^  3ft ^ a r  forr «rr ^  t
f l T W T  ^PT^T ^ T ft  V T ’ TT ^ T ^ T T  I

^  ^TTfcTT f
f?r%sr ? ftR r d i r ^ ' i f ^  ^  f V c r r r  wfV
^ * T V t  sr«ITf%cr ^ F T  <Tn1<ft<Tf4( 
r̂fnpr w r  v x *  ^  | ?

«TT3T ^  ^TT5T % ^
?rn#t I t  ^ T c r ^ h r  ^  ^  f v
s m p r  f a f i r e g f  5f t  f ? r r  |
^  wk w  ^ 3 F t  srfhfspurr f, 1 

fVr vft7 ^ tf  ^
«TT, f s r ^ i r  f %

(wrarfiTR) it ^  #  Ttftrq- <ftq,f»r 
^rr ?rgt ^ t f t t  f

^ rfe fT  i t ?  ^  m » f t  « ftJ T fft  ? f ^ r n  
irrsft %  s p frto  v r  T O - ? r » r r  n
Tl'TT T̂B'cTT q I Ip̂ TT'T ^ t 4
f^ r  ^ r  «rr f%

“This js a wishy wa^hv Bill, a
dangerous innovation not only 
Constitutionally but even more 
dangcious politically ’

^ T  «TT (W Tf^R) «ft %T
»r?«nft *f ^irr «rr 1 (sqarcrR)
f^ T T s ft  ftr? ft m ^ ft  '‘p R 1 ^ ft  H  fg W ^ TT 
^ tsfr | ^ T T 'T  ^ r  rT ^ F P T  ^  Ŵf 
mi « tt  f p  frm »  * t w w t

WTO 5far5T ̂  ^^TSSRIKWf^WWl" 
WrT «TT f t r  9HT*R JT?t rTTPfiT % cTT 

qz ^ r T  \O TT̂ O ssfto i r  'c P IH r  ^ T f ? n  I 
¥ t H  %  H T «ft  ^  ^  aftfWT %  ^ J T  

’f f ^ T T ’T 1): # TT P T  #  3TfcT S 5 T 9 H  f i r  
'4  ? f t T  ^TTT^T i t  n p r ^PfHT W  ^TcTTiP^T 

S F T W ^ r i  I f ^ t  ^  #<TT5T « f k  » T R fT  
%  ? r « F 5 r  q T R  p  m $ ( m a w )
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SHRI VAYALAR RAVI: I am on 
a point of order.

This Parliament constitutes the 
people of the country who stand for 
the territorial integrity of the nation. 
In this Parliament there is an Hon. 
Member representing Sikkim. Now 
the Hon. Member seeks to justify the 
statement or the allegation made 
against this country and the Govern
ment in those days by certain foreign 
Governments, by Mr. Bhutto and some 
of the newspapers that the merger of 
Sikkim was wrong. He is trying to 
justify the stand. This Parliament is 
not to speak against the territorial 
integrity of the country: he should 
not be allowed to speak like this.

»To T roftfggr: wetrer 
^  T̂̂ tTr j? %  ?PTR farctgY fasT 
S t

W  fafafnr % ^RrT f a w r  
W  t  !TS 1TTJJJT fT̂ TT !?n%rr f%

1947 if 3TC fafafiM FTmr
srrnhfV wm11 v <*?t 

f^spTT % f̂ rrT ^  jŝ r,
^ ff  crt spH-Tr prtrrf ^ qr sjtft 
^  fkm 1 1 9 5 4  if jwt %

qrr
^ n r r  far i f  f i m r
:?̂ T%rr 1 rnrq- f?rf^ 7iT T̂fft f i n  HI 

’R r «tt 1 $rf^r ^  forfa fanre *rf, «rt 
l^TT % STFT ^  ^V^FRT $ f, *7  ZRT
wmr f w  *ftt (vnwsmr)

* m * fiRR *r£q Jf 7̂: 
5T5R w t  ^  iT'enrr^Nr f v  sr^r 
sP̂ rTT f  : (wrffJTST)

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): This is a very deli
cate matter. The Prime Minister has 
clarified his position that it was his 
personal opinion and my friend here 
is making political capital out of it. 
Here and now there should not be a

Merger (CA) 
discussion. They should not try to 
make political capital out of these 
things.

it ® T w iftftfi: *rr ^  amr 
t  f o  fir iw r  % v rm  % a w  fo n t*
m  STTOTR #fygR - f ^ YcfTHll' #

wk «rr ?

SHRI N. SREEKANTAN NAIR 
(Quilon): Is he making a speech or 
asking a question?

!T° TW ft :
I am asking a question.

*PTT fafa+M % % T̂RT̂r
t r ^ f t  *  ?rfTqfjTcmW | f «ff ? WT 
f^FFFr % qr qstaft ^ft, 
sNvtt^t, qrf^TFr 
xnfs, t  s r fa fw  §i  *ft? ( m a t*t)

SHRI K. LAKKAPPA (Tumkur):
I am on a point of order.

A Member has got every liberty 
and right to say what he feels, but 
can he say in these proceedings, while 
making a speech, anything against the 
interests of the nation? He is ques
tioning the very merger of Sikkim 
with India. In his speech, he is talk
ing against the interest of the coun
try. You have to regulate this mem
ber in a proper manner.

P *To Traaft ftrj? jsqnara-
w r  36? tffraFr 

’T f̂tER if fafcfTT j*rr rnftfirp^ r̂r 
% WX f^ R T R  TT5Ffrt% % f ^  

f w  »P?T «TT, q f  T̂fTTT 
*rr qT ^  | sprr
1 9 4 7  *r *£z sptt?r f̂ft ?«rTqvrr

% W T  3TfT T̂TT?T % 1TPT
jrf«fl'*n'5r^?TlT 1 9 5 4 ^

afr fw sm  % fqiT q«r ferr nqr
«TT m im  fm  *HTT «fT ?ft w f r
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SHRI MORARJI DESAI: I do not
want to generate any further excite
ment in the Opposition.

SHRI YESHWANTRAO CHAVAN:
We are very much excited.

SHRI MORARJI DESAI: I can 
understand your excitement but that 
does not mean that I should be ex
cited, I do not want to add to that 
excitement and, therefore, I do not 
propose to reply to the questions put 
by the hon. Member.

SHRI YESHWANTRAO CHAVAN:
I think, you owe an apology to the 
nation.

SHRI KANWAR LAL GUPTA: 
Do not make a political capital out 
of this.

SHRI MORARJI DESAI: There is 
no question of any apology whatso
ever; I cannot do it

SHRI YESHWANTRAO CHAVAN: 
You owe an apology to the nation.
If you do not do it, we will stage a 
walk-out.

Shri Yeshwantrao Chavan and some 
other hon. Members left the House.

SHRI C. M. STEPHEN (Idukki): 
Mr. Deputy-Speaker, Sir, I have 
written to you seeking permission to 
make a statement.

MR. DEPUTY-SPEAKER: Yes.

SHRI C. M STEPHEN: In the 
view of our party, what has happened 
is a very very serious matter. We are 
really pained to see that the Prime 
Minister does not concede the serious
ness of the matter. According to me, 
three points are involved in this. First, 
the statement of the Prime Minister 
that he made the statement in his 
personal capacity. Occupying an 
office has got it<? own constraints. 
When somebody occupies the position 
as the Prime Minister or the Presi
dent of India, he has got certain cons
traints and when a remark is made

10, 1976 about SlMcfctt 46*
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about a matter vitally concerning the 
Constitution and the picture of the 
state of affairs in this country, parti
cularly when talking to a foreign 
journalist, one cannot take it as a 
statement personally made. I do ac
cept his statement on its face value, 
but the claim that he can make a 
statement in his personal capacity 
concerning a matter which is so vi
tally concerning the country is a pro
position which I am incapable of ac
cepting. Therefore, I have got my 
objection t0 that.

Secondly, there is an oath that 
everybody takes. The oath is: I will 
uphold the integrity and sovereignty of 
the country. By so many processes, the 
country has come to existence and 
Sikkim is a part of the country. As it 
is a part of the country, every Member 
of Parliament as also the Prime Minis
ter is obliged to uphold the integrity of 
the country and to say that the process 
by which that integration took place 
was objectionable is not upholding the 
integrity of the country. To that ex
tent, the Prime Minister has violated 
the oath that he took when he assum
ed office This is fundamental. If 
you say that the process was bad, if 
You say the means was bad, but say 
that the result is all right it is not 
upholding the integrity of the coun- 
li \ Therefot e, I do expect the Prime 
Minister to withdraw that statement 
so that the conscience of the people 
of Sikkim ma ybe set at, and so 
that the integrity of the country 
may be completely safeguarded. I do 
appeal to the Prime Minister to make 
a statement withdrawing that state
ment. I would like to hear what he hag 
got to say about that

SHRI MORARJI DESAI: I am not
going to sny anything

STTRT C. M STEPHEN: The -'’ rime 
Minister says that he is not preoared 
to withdraw that statement So Sir. in 
protest against the stand of the Prime 
Minister and to unhold the integrity of 
the country I and my Party stage * 
walk out.
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Shri C. M. Stephen and wme ether 
hon. Member* left the House.

SHRI M. N. GOVINDAN NAIR 
<Trivandrum):'I do not want to make a 
speech. But we also protest against 
the statement made by the Prime 
Minister and we walk out.

Shri M. N. Govindan Nair and some 
other hon. Members left the House.

SHRI GEORGE MATHEW (Muva- 
ttupuzha): On behalf of Kerala Con
gress, we also protest and walk out.

Shri George Mathew and some other 
hon. Members left the House.

sftatfV q TCTffft ( f t w f t )  : W  

£ 1 w iftr  spt
% f̂ rtT tpF ’TTCTT 9RTVT W  f^TT ^ : 

'TT^ *f̂ T if 
% WpT ^T*r f®RT |

*Pt STR- % 
^pr- f w  1 (sqnwrnr)

MR. DEPUTY-SPEAKER: Mr. Ahsan 
Jafri—not here.

Shri Ravindra Varma.

12.27 h rs .

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): With
your permission, I rise to announce 
that Government Business in this 
House during the week commencing 
13th March, 1978, will consist of:

(1) Consideration of any item of 
Government Business carried over 
from today’s Order Paper.

(2) Submission to the vote of
the House of Demands for Grants
on Account (General) for 1978-79.

(3) Discussion and voting on:
(a) Demands for Grants (Rail

ways) for 1978-79.
(b) Supplementary Demands 

for Grants (Railways) for 1977-78.
(c) Demands for Excess Grants 

(Railways) for 1975-76.
(d) Demands for Excess Grants 

(General) for 1975-76.
(e) Supplementary Demands 

for Grants (General) for 1977-78.

SHRI HARIKESH BAHADUR 
(Gorakhpur): I have already given
notice of a privilege motion against a 
Police Officer. About that I would 
like to say something.

MR. DEPUTY-SPEAKER: You have 
already been informed regarding the 
position. Please do not raise that 
matter now.

SHRI HARIKESH BAHADUR: Dr. 
Ambedkar, a respected leader of this 
nation—his photographs were torn out 
in Bareilly. About that also I have 
given a notice. It is a very serious 
matter.

MR. DEPUTY-SPEAKER: That is
under consideration-----(Interrup
tions) .

SHRI HARIKESH BAHADUR:
^  §rarr|i

In UP, the Police officers are behaving 
like this___ (Interruptions) .

MR. DEPUTY-SPEAKER: What is 
f W  %  ^  ST’ST v f a fW  | 

the point of all of you getting up? It 
is under consideration.

Now Shri Vayalar Ravi.

SHRI VAYALAR RAVI: (Chirayin- 
kil): The Minister has presented the 
business for the next week about 
which I would like to make one or 
two suggestions.
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One is about the Verghese Com

mittee report It has been widely pub
licised that an atonomous corporation 
will be formed. This is a very vital 
change if accepted. So, it is neces
sary that this House must have an 
opportunity to discuss this very im
portant matter. They have even made 
references to Members of Parliament 
and have even asked MPs to refrain 
from putting question about AIR. 
About that I have moved a privilege 
motion but I would not speak about it 
now. Firstly I demand a discussion 
in the House on the Verghese Com
mittee report.

Secondly, there is a very grave 
situation in Kerala regarding closure 
of cashew factories. More than 1.3 
lakh workers are employed in this 
industry and the Cashew Corporation 
has completely failed to supply the 
raw material. The imports have gone 
down from 2 lakhs to 42,000 tonnes. 
So, this is a very urgent matter which 
should be discussed.

Lastly, there is a very alarming re
port in the Press that a purse of Rs. 
69 lakhs is to be presented to Jaya- 
prakash Narayan. Jayaprakash 
Narayan is a respected leader of 
this country and any suspicion about 
the collection of this Rs. 65 lakhs would 
tarnish the name of Jayaprakash 
Narayan. This House must know from 
where this money has been collected 
and the persons who have contributed 
in a big way to this fund. Otherwise, 
a suspicion will arise that this col
lection consists of donations of black 
money and Jayaprakash Narayan will 
be unnecessarily drawn into this con
troversy. So, I make an appeal this 
House must discuss and know how this 
money has come and from where it 
has come.

PROF. P. G. MAVALANKAR 
(Gandhinagar); Mr. Deputy Speaker, 
Sir, I am sorry to say that the Minister 
of Parliamentary Affairs, while giving 
us> this statement of Government busi
ness for next week has failed to give

us for one more week any definite 
indication, much less a promise, of 
government’s intention to do away 
with defections through a proper 
legislative measures. I would like 
the Minister to be specific oa  
this point because how long are 
we going to stay in this House and in  
this country and watch all kinds of 
defections? Only yesterday we saw 
the spectacle of the hon. Speaker 
being obliged to recognise an additio
nal party born out of one party. I 
do not want to say that the Speaker 
was encouraging defection because that 
would be wrong. But the fact remains 
that people like us after getting elec
ted come here and stand before the 
electorate with, a certain ticket—of 
this or that party, or as an indepen
dent. We have no right to change that 
ticket until we give up that ticket, 
resign the seat, come back on a new 
ticket. When that is so. I do not 
understand how alignments of Con
gress (R) & Congress (C) can take 
place, and how and why a number of 
members of Congress (R) and’Congress 
(C) and others get into the Janata 
Party with obviously narrow political, 
purposes. I would like the Government 
to tell this House and through this 
House the whole country that they 
mean business; that they are in earnest 
about it. I am more agitated on 
this point because I come from the 
State of Gujarat where the arch 
defector—I do not like to refer to 
his name again and again, he is noto
rious who has been synonymous with 
corruption—has now been admitted 
into the Janata Party and the Janata 
Party Gujarat people are referring 
this matter.........

MR. DEPUTY-SPEAKER: This is
not the occasion to bring such things.

PROF P. G. MAVALANKAR: 1
want to bring to notice the gravity of 
the situation. That process is going 
on and the dissenting Members of the 
Janata Party in Gujarat are publically 
condemned by their own party leaders. 
How can you allow? This defection 
cannot be allowed like this. I want 
this Government to be honest.
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On Sales Tax, the Finance Minister 
says that he cannot do what he promis
ed to do because of differences and 
difficulties. But at least on this you 
can certainly honour your election 
manifesto and get rid of this disease 
of defections by bringing the neces
sary Bill as early as possible.

I want this promise to-day that he 
will bring such a Bill in this House 
in this session and get it passed as 
early as possible so that this disease 
of defection is got rid of.

Secondly, very briefly, I will men
tion one point. The hon. Minister of 
Parliamentary Affairs has not chosen 
to follow.........

SHRI VINODBHAI B. SHETH (Jam 
nagar): When you say that Shri II. M. 
Patel has clarified to-day morning that 
this promise or an assurance has been 
given in the manifesto, whether Janata 
Party manifesto is bigger or th» 
Constitution is bigger?

MR. DEPUTY SPEAKER: We art> 
not going to discuss this point.

PROF. P. G. MAVALANKAR: I
would suggest in all humility, to the 
hon. Minister of Parliamentary Affairs 
with regard to the time table—which 
he himseli' said yesterday had been 
given to the House for discussion on 
various demands for grants. I see in 
that he has not mentioned in this list 
the Ministry of Law, Justice and Com
pany Affairs, the Ministry of Com
munications, 'the Prime Minister's 
Departments like Atomic Energy, Elec
tronics, Science and Technology and 
Space, and, of course, his own Minis
try, the Parlimentary Affairs Minis
try.

MR. DEPUTY SPEAKER: You had 
already mentioned it yesterday. Do 
not repeat.

PROF. P. G. MAVALANKAR: He 
said he had consulted various points of 
view and parties, and so this was what 
the opposition had suggested. In the

previous Parliament, even those of us 
who were independents no party con
siderations were there) were invited 
by the then Minister of Parliamentary 
Affairs. He has not invited us. He has 
not consulted us, at least on the feasi
bility of having certain departments 
roped into discussion. If you go on 
with this convention that only the 
departments which are selected by the 
Opposition groups and parties will be 
discussed, then certain Ministries will 
never be discussed. The Ministry of 
Communication, and particularly the 
Ministry of Law and Justice which has 
got to do a lot after the emergency 
should have been discussed here. The 
Minister of Planning...........

MR. DEPUTY SPEAKER; You are 
repeating yourself.

PROF. P. G. MAVALANKAR: I anf 
concluding. This country requires a 
lot to do in terms of planning to 
eradicate poverty and we have no 
discussion on poverty. And, finally, I 
want to say that when the Minister of 
Parliamentary Affairs and his Govern
ment, with whose intentions I broadly 
and fully agree, have restored demo* 
cracy and everything in this House, 
then how is it that it lies in his mouth 
to say that Private Members’ discus* 
sions, Hall-an-hour discussions etc. 
will be reduced only to once r week 
after 6 O’ clock and no further discus
sion will take place during the budget 
session? Let not this House be treated 
in this fashion. Government after 
Government proposing to this House, 
that the legitimate, precious, limited 
time of Private Members, is so eroded 
in this fashion, by giving an excuse 
that the opposition parties arc saying 
this or saying that. I am an indepen
dent and I belong to no party but 1 
am expressing a point of view of the 
whole country when 1 say this. I want 
to suggest that this is a wrong thing; 
it is an erosion on the very precious, 
limited time available to Private Mem
bers of this House. This cannot be 
taken away by the Government parti
cularly when urgent matters come up 
for discussion.
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SHRI KANWAR LAL GUPTA 
(Delhi Badar): Sir, before you go to 
the next item I want to make a sub
mission.

SHRI M0HD. SHAFI QURESHI 
(Anantnag) rose—

MR. DEPUTY-SPEAKER: We haw 
asked lor a submission from the Editor 
of the paper and we will get it.

SHRI KANWAR LAL GUPTA: My 
submission is this. Yesterday the 
Speaker was kind enough to assure the 
House that some sort of statement 
will be made by the Minister of Ex
ternal Affairs on the statement made 
by Pnme Minister of Zambia This 
country is very much annoyed on that 
It amounts to an interference in the 
internal affairs of another country. 
He promised either a Calling Atten
tion or a statement to be made by the 
Minister today. But nothing like that 
has happened. Neither is there a 
Calling Attention on this subject nor 
is there any statement by the Minuter. 
This is a very important issue. The 
Government should clarify its posi
tion and they should tell us as to what 
steps have been taken by the Govern
ment over it. This is open to you 
S ir ...

MR. DEPUTY-SPEAKER: I cannot
say. It is for the External Affairs 
Minister.

SHRI KANWAR LAL GUPTA: The 
hon. Speaker said he will consider a 
Calling Attention Motion.

MR. DEPUTY-SPEAKER: So far as 
Calling Attention Motions are concer
ned, and Rule 377 notices are concer
ned, of course, we will be considering 
them.

SHRI KANWAR LAL GUPTA: It
is to be admitted by the Speaker, Sir.

MR. DEPUTY-SPEAKER- We will 
consider them. About the statement 
and all that, It is different.

SHRI KANWAR LAL GUPTA: II
is the second alternative. Calling Aft* 
tention may be there. It is an 
important thing.

PROF. P. G. MAVALANKAR: What 
does the hon. Minister want to say 
m response to my points?

MR. DEPUTY SPEAKER: I am ask
ing him. Please have patience.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARMA): Sir, I shall 
not tire of pointing out that the state* 
ment which I made was about Govern
ment Business that the House will con
sider during the next week. It is cus
tomary that that occasion is used to 
make references to items which are 
in the minds of hon. Members, which 
they would like to be discussed some
time or the other. So far as the dis
cussion about the working of the 
various Ministries is concerned, when 
the Business Advisory Committee's 
Report was placed before the House, 
there was a Motion for the adoption of 
the Report and this matter was dis
cussed Unfortunately the Hon. Mem
ber was not present

MR. DEPUTY SPEAKER. He raised 
it yesterday

SHRI RAVINDRA VARMA The 
House has adopted the Motion already 
and I don’t want to make a state
ment on that. Then, the other ques
tion that he raised was about the anli- 
Defections Bill. I do not think that 
it is necessary for me to make a long 
statement in reply to what he has said.

He asked me to assure the House 
that Government means business Well, 
I assure the House that the Gov
ernment means business

Next, he asked us to say that we 
are quite earnest.

I say, the Government is very ear* 
nest about the anti-Defections Bill.
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PBOF. P. a  MAVALANKAR: What 
is the proof?

SHRI RAVINDRA VARMA: The 
proof of the pudding is to the eating 
and when it is served on the table you 
will savour it. Had it not been Mr. 
Mavalankar, I would have said that 
perhaps the hon. Member wanted to 
say what he had in mind about defec
tions. But, since he mounts guard on 
the rights of the House, I shall not 
say what I would have said in the 
case of some other hon. Members.

1 have already said that the Govern
ment is in right earnest about the 
anti-Defection Bill. The matter is 
under consultation with the Leaders 
of the Opposition. We will also take 
into consideration the views of others, 
and the Bill will be introduced in this 
session.

12.4# hrs.

MIZORAM BUDGET, 1978-79

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): Sir, I rise to pre
sent a statement of estimated receipts 
and expenditure of the Union ter
ritory of Mizoram for the years 

‘ 1978-79.

The House is aware that following 
the resignation of the Council of 
Ministers on the expiration of the 
term of the last Legislative Assemb
ly, President’s Rule was imposed in 
Mizoram for a period of seven months 
commencing from 11th May, 1977. 
Subsequently, this arrangement was 
further extended for a period of four 
months commencing from 11th De
cember 1977. In the circumstances, 
the functions and powers of the Leg
islative Assembly of the Union ter
ritory of Mizoram are, at present, 
exercisable by Parliament. Accord
ingly, with your permission. Sir, 1 
lay before the House the Annual 
Financial Statement of the Union ter

ritory showing its « t ia H M  rw ip te  
and expenditure for the financial year 
commencing from let April, 1978.

2. Revenue receipts of the Union 
territory in 1978-79 are estimated at 
R*. 1.59 crores and expenditure at 
Rs. 39.46 crores leaving a deficit o f 
Rs. 37.87 crores which will be met 
by grants-in-aid from the Centre. Oh 
the Capital Account, the estimates 
reveal a deficit of Rs. 8.86 crores, 
which will be met by loans from the 
Government of India. Plan outlay in 
1978-79 will be Rs. 16.65 crores as 
against Rs. 11.37 crores provided in 
the current year’s Budget. Sectoral 
distribution of the Plan outlay is 
given in the EXplantory Memoran
dum. In addition, the estimates for 
1978-79 also include an outlay of Rs.
1.44 crores on the Central and Cent
rally Sponsored Plan schemes and Rs.
1.79 crores on the Plan schemes of the 
North Eastern Council.

3. Sir, at present, we are seeking 
only a *Vote-on-Account’ for five 
months on the basis of the esti
mates which I have just laid before 
the House. *

4. Sir, as I have mentioned, the 
President’s Rule in Mizoram was 
extended for four months commencing 
from 11th December, 1977. Thi3 ex
tension was necessitated because o f 
the talks which were in progress 
with the Mizo National Front repres
entatives. The talks are still conti
nuing and there are prospects o f 
bringing the insurgency to a close. 
The talks, however, cannot be allow
ed to come in the way of holding 
elections. Although a “Vote-on-Ac
count" has been proposed for a pe
riod of five months, the Government 
are keen to hand over the adminis
tration to the elected representatives 
of the people as soon as possible and 
intend to hold elections in the very 
near future.
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5TTVT *rr ?frr anr sf$p»r v t *prr 
$ ursr: f t w i ^ f t « F t ^ * ? t  «frr
<017 V<nT I ^  TT5R
f ?̂T 35 fipWt*ft«ST *PT f̂ WTT ^ ftra% 
* T *  % Jm tit %  5F5T «TT I 
§tf*FT ^  5TT i5 w r  ®ts' ferr ^ 1

SRft <TTf ^  ^i^T-^Frr^T A'lldH'
*m'd' fcrt q?t ftffa ift Trf 1 1 ^  
freirrsTR' srrf *nf «flr 3?  ?rr^r 
^  istft
?n$ %■ TrnT-^TRnrnT tfr m fer 
^T*f ^  $*rtt w  £ : ^ T T t % « T T
^ P fr r ^  tsiT t|  1 1 irf * f t  w*et anr?r
1 1 HnrnTJT *rrt ̂  ; T̂rct wt jtft  
I  I*rfaq g?n* t  fa  s *
5Tr5*T ?rnr *rnr vfrrn^ t o  i 
itft t o  St *rt

infbr wtrt ^  stt̂ t |  ^ t®ft *ft 

wrr v f w ^ r  1

Tin^np- 3>T VTTSTRT
1 8 6 2  ^  w n f t R T f i R n  T O T  «TT I ^ T #  %  
flST ST̂ RT % ̂ rrt  apt fĈ JTi: SlftT lft«R$I <* 
^  %  f a t *  V T T 8 T H T  « l f t d  g * T  
«TT I % f ^ T  5TT3T ^ R T T  W T  |  ?

w t  ffwr fM  ? ¥ tf TTf^rrWe: 
jt irm  w e ttt  ^  star TnsrHr 
t m  |, *r*rMt f^T | srr 
*prr|, sr irrre w t  I  iftr  v t
fTTT 5 <<mnl *m\ WHfli <fV<!
W'fT ^T £*dHM * ft  ^  ^t *TT T T̂ t  
W  srar sst 3TF9r *5t 3n»ft i f*Rft
•PRr^r^TTSrT^^ 18 000 WTWft T̂*T 

^ 1 ?rnr 9000 wrtY
$  T5 T& t  I

w t  ijtf yw «t>?t inf P r i ^ w i ,
fk^cfhFOT/^Rft^TOT % ®fft % V^fT
 ̂ 1 60,000 r+Ff)4fe< ?py ^rdf 

^ n ^ t f W r ^ r  4-5 f^rrr f ^ r W r  
5fTffT w |

ttT$ ^  finRftv7',T girr f  1 ^?s% vrr^r 
v f t v t  i r m a n r v  ^  f  isftr 

«r fw f t k \ tj ?nmr ts t  ^ 1 f  t  
j^ f  r̂rFTT r̂r̂ TT ? ^  tz ^?r «r?
^trtt %, »rfNr^r ^  f«i^5fl+<«f wr «it 

^>T?ft ^R" T t v  ?PP^r I
%f%?r «r*rr *nj v?r *rnr% ftrr tk ^
^TFt eft ^
«W<I‘ *Ftft sFTRT g r w  ? *PTT WPT 

sft^  f  ^rfrtr f?r5t ^ t*ft

^ r  wt  t  ?

^nrr^rjr t t  1 1 6 3K?r *pr- 
stt*tt t  «ft f«F ?f« r> r-^ f i^fvi *ii ? ft ^nrlt
^TT ^rK ?J«I% ^TRT v rw m r | t 

jv h  ^ftr <?5T «i r̂ ^t sfhc
3ft  ^  WS Td ^  ^r, t3R T T
irrir% «if^ W  *it r̂an- inwrH^+T’T
^ ?  W f J T f t ^ ?  iT fc ftjT T s ft  wtmr 
!PTcTft^T«rT «F»R ?lt tiRcrr ^RVTTlfr

t r %  t t  ^ r  ?fr ^ n r  ft*TT ? 

grsr ^st ^t sr^arnr j«rr 5fr*r
WT% .3n n [

wm  ferr w ,  stwrn'̂ TT f t  *ii, « r r t  
«flM>r<?ft % W H  ftw  *PJT I ?Tf^T 9PTFT- 
57; ^TT5an% %  ^ f t  «ft ^  f w  ? ?ft?r
q f  JFTT̂ TT% % tp-«fTTRT apT ^TTT
f w ^ s R  *ft  srtT cfh rrr t^ r  i % ^ p *t

t r f w  T T  3TST 
«n «tfRT I , snrcTT «t\t $ w r r  
yT^q ^ r^TftTt 1 

^  i f  ®pt  ̂ ^  i r ^ t t  ? r ^ t ? f t
? 5R T  eft JTPT ^  T̂SFrT % f^T *T P  %  ^TT8n%  
jpt srnr ? f t e  eft f ^ n  1 1 f o f t f w i  

IfTFT 5f t ?  «TTfi aTWcTT W T  T t
?ft¥  1 1 T tf^ r n 'fr F r iffe r T

? R * c t f : ^ ? R T ^ ft^ T ^ r r ^ T  ®PT ^  I 
T t f ^ n r f i m i r w n ^ ’t r ^ r ^ f ®  r w ' T ^ f r  

3 0 0  ^ t  »fl3T  f e n  w n r
5 0 0  5PT ^ ffe r  Lf e r r  5IRIT
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gfF ftM*WI«tWTf ftft I 
mWT^iTf«PTWl«RTfV 300 ^FW T  
W5T ir te r  ^  r t  snrr f a r r  i 'J ift  ?irfr 
% T t f a r  f * m  sfrsNs * f t  $ws  f a f o r  
% fw? t ,  *?t T&W 5TS *rra 

I  I 3*PPT3ihFT ^ f ( t  S P Ift  T T  STT*#£ 
H T d v r t  v r  ftfflT 3fT T^T t  I
tsrt f̂t *pre*r f^rr, sr̂ wT fawr 
^ f t R  * s r t  * t  * t  i ^ r t  ?ritaT «n  
s t f t  ?rft% «rc w r  ?rar 1 1 ^ r t  
*frtf % 'trfiyrr «»*̂ h i w rf^  f%
%rr *r p r r t  ?ftfcr % «rc?rn: **$, 

% m  ^»TT f*F % * W^TC
5PT ?»T I WfT 1 8  1T3TT % « T C *R  *nWT
9 fsrn: t ?  ^  | i ^ t  *t?s qvs 

*J W  3 F O ,  <tfa*T fa?T * ? *  | ,  * W  
| ,  v m  a p ^ !  I f3 T R t 

^ * F R  I  I WIM+t 3R T C T  *fi£t 
%*TT TfrTT % I s i^ T t^ S T ta fJ R T  T̂ 
OTwy  % 'MW'p: «ftr
i $ t  Sr o m r a s * *n?t *n %  fc i m %
^TfT 3ft * f ^ < t  f ’WRCT  $  vTfrr
5 | ^ r  4 | f̂wnft 1 2 v t |
*rh 5. 4 uTt**ftf*T*msn^*t tfiw t 
w r f i o  1 * t  1 w w  * t
V ? ? T T | |  I W ja jf *  3TOT% %  * t  w t t t

5r $  t  1

31[ f a » s i  $<rtl+l |  3f^T T *  STcft jjtrft
^ 1 *̂r w T  ^  srftar for ^art

^ T  3ft $ T R T  ^ rtT T  3f7T cr(t^T 
|  ft» f V H d l  ŜSTcfT *>t i ^ T F T
^  w ,  1 % snr w  a n *  s*t i

âTrTT f T f R  ^  ^ ftP T  f ¥ g R  if  
^T5-3r*T5 5 T T ^  Wft
^PFXrT ^  I fVETFT i r f w t  ?fV WTfft
t o  «ft $r ^  | <rtr t ^ r
I  f W f f r  5 T IW R 1 1  VftfV T T  i r f w  
t ,  *TPft «WFT 5TTTT ^  gt %

| 1 w f o p R $ <  ’srnpr ^nr^icr
-♦■ A  —V- ...... .__ ..__A> _ V  — A- #»---------

?rTWitT¥ w fw  w?iipCi wpbttw
*PT WRT | W f l  *1̂  I
ftn p r % 5ft*ft v t  «srnsr
I  f v  5ft ift  faeRft sitt ^5T *f?ft % w r a w  

1 vbt v r r  y^[t% 1 %  e t r  fevr 1 1 
?w wrwr «R?t |  f% fw frc « ftr  «rfipr 
f t ^ R  v r  ^>ft w t  it w t Ttgrrt ^
fiflSFt ?FT +IH % 'I^  vTnpT «fts% VT 
VPT ifeft JT^R^T ??T W T  % T^ l
«fW  I

rTT? ^
^ vptT «t t  *nNiM *r, *fHt cn»ft 
’FT ^?TTPT â̂ fv 5|Tf It ^ T  I
f t w  5TT  ̂ ^  «rt ^ S R t  *TC ^  I ?T ^  W HT 

srrart ^  «nr«n>r ^ t n  ^ t  g f w r  
? V ^ t ^ J T 3 r t  ?ft«P9rf:qr *r 100,200 
f*P?ft 41 d<, ^Ft JTRfT I  tS^T 
^  ^  ^  ftH t  ^ w t  ?rm?r

ft?ft t  1 ^ftn1 5T¥ fT  ^FT tfTV<!R 
®?r * r  m m  % 1 \ a fo ?  art 

irtvvr f  ?rt ?t ^rt fv v rh ftiT  ?rt 
^ f t  t  T̂T f^RT % iJW IcW  *JT l& Z  v t  
TTTOpft % «ft?T% ^Tfft ^  ^  ^ t  9HTT 
•Ft ^ R T  5TTTT | <*f |l| | % 75% F̂iT
f ^ n - 3rnrf w tr  sfhfhr «Pt <vfrrr 
^  1
DR. R ROTHUAMA (Mizoram)- I 

congratulate the hon. Railway Minis
ter for making some changes in pas
senger trains and for introducing 
changes regarding classlcss trains, 
janata khana, etc On the other hand 
I am sony to note that many proposals 
for new railway line construction, 
particularly in the backward 
and hilly areas had been dropped in 
the budget I should request 
him to appreciate the need for new 
railway line construction in backward 
and hilly areas, particularly in the 
northeast region The problem In the 
northeast region is one of economic 
problem This problem is caused mainly 
due to absence of communication. 
Particularly in Mizoram the Iasi is
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fertile and we can produce large 
quantities o f  agricultural products 
such as ginger, potato, etc. But the 
problem here is one of communica
tion; people cannot bring their pro
ducts to the market. That is why I 
was sorry to note that the proposed 
railway line from Lalaghat near Sil- 
char to Sairang had been dropped. 
Lasfl year* Shri Jyotirmoy . Bosu 
asked a question regarding the pro
posed new line from Lalaghat to 
Sairang along the bank of Dhilesh- 
wari river. His question was:

“Will the hon. Railway Minister 
be pleased to state whether the 
tecnical-cMm-commercial survey to 
bring the railway line to the near
est point at Aizawal in Mizoram 
has been completed and if so whe
ther the job is going to be taken 
on hand very soon and if so by 
what date’ ”
The hon. Minister's reply was: Pre

liminary engineering-cum-traffic sur
vey for extension of railway line 
from Lalaghat-Lalabazar to Sairang 
a station near Aizawa] is in progress 
and is expected to be completed by 
the end of 1977. Further considera
tion to this project will be given 
after the survey is completed and re
ports thereof are examined from all 
angles ”

13.00 hr*.

I notice that in his budget speech 
this proposed line is not included; he 
says that proposals are awaited from 
the nort-eastern council regarding 
the construction of new lines. It is 
clear that the engineering-cum-trafflc 
survey has been in progress m 1977. 
I want to know why this project had 
not been included in the budget. I 
should like to request the hon. Rail
way Minister to kindly look into this 
proposal so that he can include this 
railway line In the next budget be
cause this is the main problem in the 
whole north-eastern area and also the 
hill areas of U.P., H.P. and Bihar. 
In all these areas, the problem of the 
backward people is the absence of 
communication. When there is absence

o f ooaMmmteation, (he people tiantiot 
bring their agricultural products t*> 
the markets. If they cannot bring 
their products to the markets, then 
there is no way out to improve their 
conditions. This has been so for the 
last thirty years. Now the Janata 
Party has come to power, and they 
speak in a number of public meetings 
that they are going to give priority 
to improve the condition of the back
ward people. But we do not And 
that. From his Budget speech, we find 
that the new lines which are going 
to be taken up in the current year 
are only in the plain areas. Most of 
the backward areas, rural areas in 
India are left out. So, I feel strongly 
that unless this problem is tackled 
immediately, the condition of the 
people will be really bad; politically 
also their condition will be really 
bad. In fact the main reason for the 
anger of the i/eople in the North 
Eastern area is their poor economic 
condition. If the people or a section 
of the people are isolated economi
cally from other parts of the country, 
then they have to express their feel
ings, their anger, their discontent
ment in one way or another. The 
same thing will happen to the people 
in the plain areas also. If the people 
in a section of the plain areas are 
isolated economically, they will ex
press their feelings in a violent way 
like the Mizo people. That is why 
I feel very strongly that if this Janata 
Party is really wedded to the policy 
of Mahatma Gandhi, they should 
show it in their deeds and not in just 
speaking. We do not want this thing 
to come again, after the experience 
of the last thirty years.

We want that <he Janata Party 
should really give due consideration 
to all the problems of the backward 
people and particularly, the (Tribal* 
people so that this unrest—political 
and economic—may be removed.
13.03 hrs.

The Lok Sabha adjourned for 
Lunch til Fourlteen o fthe Clock.
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The Lok Sabha re-assembled after 
Lunch at Five Minutes past Fourteen 
of the Clock.

[Shri M. Satyanarayan Rao in the 
Chair.]

RAILWAY BUDGET, 1978-79— 
General Discussion—Contd.

SHRI AHMED HUSSAIN (Dhubn): 
Mr. Chairman, Sir, a railway budget 
without any increase in fares is wel
comed by the rail users and travel
ling public. But the Minister desei- 
ves no reward for his idle policy on 
the development of backward areas, 
proper representation of minorities m 
railway services and opening of new 
lines, particularly in the North Eas
tern region. The Minister has yet to 
make up his mind for providing rail 
communication facilities in the back
ward areas, whose population is pei- 
haps more than the present rail 
users. I venture to narrate the various 
problems concerning the railways in 
the North-Eastern region one by one.

Sir, the Janata Government have 
been preaching of making every pos
sible efforts to provide adequate faci
lities and development of the back
ward and rural people. But the rural 
population of the south bank of the 
river Brahmaputra, particularly of 
Meghalaya, Goalpara and South Kam- 
rup have never seen a train, and even 
in these advanced days of science a 
train is one of the wonders to them

With a view to bring the law mat
erials from the south bank of Bia- 
hmaputra i.e., from Garo Hills, the 
broad gauge line has been extended 
to Jogigoppa from Bongaigaon, and a 
proposal was also there to construct 
a railway bridge over the river Bra
hmaputra near Jogigopi -Pancharatna. 
A survey had already been made by 
the Gauhati University, but to our 
uttar dismay the Minister in his bud
get speech has not mentioned any
thing of this project. Along with this 
project, there was also a proposal to 
construct railway lines from Pancha
ratna to Gauhati and Pancharatna to

Mohendraganj vis Mamkachar. These 
lines are also not mentioned in hit 
speech.

The Railway Minister has said, as 
usual, a few words about the develop* 
ment of the North-East region in his 
speech but he had no commitment to 
offer. The Bongaigaon-Gauhati broad- 
gauge line, targetted to be complet
ed by 1980, have to be deferred for 
several years more due to the non
release of funds and the step-mother
ly treatment to the North-East Re
gion by the railways. As regards the 
laying of new railway lines, cons
truction of bridges at Jogigoppa and 
Silghat, and conversion into broad 
gauge, it is painful to find that noth
ing new has been prooosed for the 
North-East region, except the sarcas
tic remarks to develop railway com
munications in that region

I request the Railway Minister to 
consider the following demands of 
the people of the North-East region,’ 
(a) the construction ot a broad- 

gauge line from Bongaigaon to Gau
hati should be speeded up and funds 
allotted for the purpose should be 
released in time to ensure the corn- 
nletion of this work, as targeted, by 
1980; (b) the outstanding demand to 
convert the existing met re-gauge
line into broad-gauge line (1) Gau
hati to Tinsukia and (2) Dhubri to 
Fokiragram should be considered 
during the* current year; (c) the 
broad gauge line existing upto Jogi
goppa should be extended to the 
south bank from Pancharatna to 
Gauhati, touching Meghalaya
border and Pancharatna
(Goalpara) to Mohendraganj via Ma- 
nikachar and accordingly construct a 
bridge over the river Brahmaputra ai 
Jogigoppa-Pancharatna

It is worth mentioning here that 
the condition of some railway station 
in Assam is so pitiable that it can
not be described here We have been 
surprised to learn that the Railway 
Minister's submission in the House 
that selected stations are provided 
with better facilities of lighting, toi
lets, refreshment rooms etc. He has
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assured the House that the regular 
passenger amenities programme will 
continue. But, so far as we are con
cerned, it is a matter of regret that 
in spite of several representations to 
the Railway Minister, nothing has 
been done. Regarding the demand to 
upgrade the Sapatgram railway sta
tion and set up a new station at 
Monglajhora, though the Minister 
has given me an assurance in a letter, 
nothing has been done so far.

Regarding the recruitment of mi
norities in the railways, I just want 
to quote an observation made by the 
late Shri Moinul Haque Choudhury 
on the floor of the House. He quoted 
from the autobiography of Pandit 
Nehru, where he has said:

“No minority, however deter
mined it may be, can progress 
without the goodwill of the majo
rity and no determined minority 
can be exterminated by the ma
jority however determined it may 
be.”

My intention in quoting this is not 
to annoy anybody or any section but 
to ventilate the grievances of the 
minorities m this country who are 
deprived of their due share in re
gard to appointment in Government 
services.

I recall with gratefulness that the 
Father of the Nation, Mahatma Gan
dhi, gave his life for the cause 
of the Muslims. Four of our Prime 
Ministers—Pandit Nehru, Shastriji. 
Shrimati Indira Gandhi and hon. 
Shri Morarji Desai—have worked 
"sincerely for ensuring national inte
gration. I know that in this House 
the majority of the Members are 
genuinely concerned to see the vari
ous grievances of the minorities The 
Government has also formed a Mi
norities Commission to meet the de
mands of the minorities adequately. 
In fact, everybody is talking and 
showing his hearty sympathy to the 
minorities, but in practice it yields 
nothing.

I would like to draw the at
tention of the hon. Railway Minister 
to the fact that minorities, particu
larly the Muslims, have not been 
properly represented and have been 
deprived of their due share in rail
way jobs. Discrimination continues 
to prevail in the entire railway with 
regard to the recruitment of members 
of the minority communities. The 
hon. Minister has not fulfilled his 
promises given during the previous 
debates that all the grievances of 
the minorities would be removed in 
so far as the railways are concerned, 
and it is painful to note that the 
problem remains as it was. The back
log caused due to the non-appoint
ment of scheduled caste and schedul
ed tribe candidates was ordered to 
be filled up by fresh appointments 
during the emergency. But to our dis
appointment, nothing has been done 
to remove the backlog due to non- 
appointmcnt of minorities during the 
last 30 years of independence.

We often advocate integration and 
equal opportunities for all. but if the 
nation is to be strong, if it is to be 
integrated, every one has to have 
a sense of participation. If one ]imb 
is weak, the whole body is weak. I 
hope the hon. Railwav Minister will 
realise it and give due attention to 
the proper recruitment of minorities 
in the railway services from chapra- 
sis to class I officers so that the po
pulation pattern may be reflected in 
all categories of services.

The hon. Minister was kind enough 
to introduce a mail train between 
New Delhi and Tinsukia m response 
to the demand of the people of the 
North-Eaetern region. But with 
utter dismay we find that he wants 
to ratisfy the people of this area 
just as a mother would satisfy her 
child with cheap toys. I suggest that 
a team may be sent to examine the 
conditions of the Tmsuki 1 Mail, All 
the rejected bogies are fitted into 
this train. Sometime*! tho p^sensers 
have to quarrel with the railway staff 
for water supply, lights and fans. It
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is also worth mentioning here that 
sometimes the train runs without 
light and passengers spend their time 
in panic.

The catering service in this train 
is also not up to the mark. Passen
gers take their meals only to satisfy 
their appetite, as they have no al
ternative. The authorities may please 
be requested to improve this with 
immediate effect.

The Tinsukia Mail unnecessarily 
takes more time than it needed. The 
time can be minimised by abolishing 
unnecessary stops, thereby making it 
more convenient for the passengers.

Lastly, I request the hon. Minister 
to add more bogies to the Tinsukia 
Mail or to introduce a new fast train 
t* avoid overcrowding.

With these few words, I thank the 
chair for giving me this opportunity 
to express my views here. I also thank 
the hon. Mmister anticipating his 
good services to the most backward 
part of the country, namely the eas
tern legion.

DR VASANT KUMAR PANDIT 
(Rajgarh)- I rise to congratulate 
the Railway Minister for presenting a 
very good Budget, Sir, I have known 
the Railway Minister for a long time 
I have been for many years his col
league. I have studied the Budget 
very carefully and I call it a “Text- 
Book” budget, a “Professor's Budget". 
All those things which should have 
been there in a text-book are there. 
The hon. Minister is a very hard 
working, studious and a very pains
taking person. He made a tremen
dous effort to present a surplus Bud
get. The Budgel being a text-book 
Budget, lacks courage, dash, dynam
ism and boldness These text-books 
are prepared by th  ̂ bureaucrats. 
They are expert in saying how a thing 
cannot be done. But if the Minister 
feels that something needs to be done, 
then he should see that it should be

dime and he should not go merely 
the advice ® fthe bnmacntts. That Is 
exactly where I call it a Text-Book. 
Budget.

Our General Budget is based on 
agro-oriented development, village- 
oriented development. But I do not 
find any provision for'providing new 
lines in the backward areas to cover 
the infra-structure so necessary to 
uplift the economy of rural areas. How 
are the new schemes in the Budget 
going to be matched with the agro
industrial policy when there will be 
no surveys of railways in inaccessible 
areas, backward areas and underde
veloped regions. I am glad that the 
hon. Minister also comes from a 
backward area. He has done lot of 
work as far as tHe 'Konkan railway 
is concerned I am also a Bombay 
man. But fortunately, I now come 
from Madhya Pradesh and from an 
underdeveloped area, Rajgarh, which 
is a specially backward area. There 
the problems have to be seen to be 
understood.

We want electrification; we want 
change in gauges; we want Janata 
food; we want amenities for the pas
sengers. All those things arc the- 1 
But does the Minister wish to take 
credit by saying 66 ‘However, no re
duction was made m the allocation 
for new lines ” Is it meant to be a 
compliment or an obligation on us? 
We wanted rather a definite state
ment that the backward areas would 
be covered Whether the lines are eco
nomic or uneconomic, that should not 
be the main consideration Certain 
uneconomic lines have to be taken as 
long term investments. They may 
appear uneconomical today but c:in 
be profitably developed over a period 
of years. The Budget lacks that.

I understand that there is no men
tion of new lines because of paucity 
of funds That is what the Minister 
will reply. If you do not have funds, 
float new Bonds or Backward Area 
Development Debentures. Ask the 
Finance Minister. You have to raise
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money specially for the construction of
backward area lines. In my area,
even Rajgarh, the district place, is
not connected with the capital city of
Madhya Pradesh. There is no plan
for inter-district area connections.
Therefore, I very much appeal to the
hon. Minister: do not depend upon
those surveys which are presented be-
fore you. Those are the old surveys
done at a tirr..e when those areas were
uneconomic. Therefore, I would ap-
peal to the hon, Minister to appoint a
Special Backward Area Survey' Team
which would do only this work. I
want this new survey team to go to
various places and not to only depend
on thOse surveys which are lying in
dust in the cup-boards of the bureau-
crats. I repeat what the hon. Minis-
ter himself has said. He has in his
speech stressed the importance and
the development of backward areas.
But he has not done anything rr.ore
than lip service by just giving a few
railway lines here and there.

As far as my own areas is concern-
ed, I would like to make a few sug-
gestions, I would like to give some
figures for 1976-77 of total area in sq.
kms., rai way route in kms. and rail-
way route length per thousand sq.
kms. of area: for example Himachal
Pradesh-4.65: Madhya Pradesh-
12.95; a~mu' and Kashmir-0.55 and
soon; while there are certain areas,
like, West Bengal-43.44 and Punjab
-42.74 on the basis of which the real
development and the prosperity, of
Punjab has come. There 'are many
backward areas which are uncovered.
The Madhya Pradesh Government has
submitted a proposal for opening 17
new railway link lines and conver-
sion of soIT.e ·existing railway Iines
into broad gauge. Out of these 17
new rai .way lines, at least one line
should be immediately taken UP, that
is, the conversion of Gwalior-Shrv-
puri narrow gauge into broad gauge
section and extension upto Guria and
to connec it with Maksi and Devas.

There are also a few other railway
lines which are to be planned, not in
the normal way, but as a special case.

3963 LS -10

One is a new railway line from' Ganj
Basoda to Braora via Sironj and Latoei
which will connect these two distrlct
places which are very important for
forest and agricultural development.
Similarly, there should be an exten-
sion of Bhopa l- Vidisha shuttle train
upto BinG'. There should be a passen-
gel' shed on railway platform No. 2
at Ganj Bansoda. For the last 50
years, there are only two Express
trains on the Central Railway frum
Bombay to Delhi. There should be
one more new Express train on Cen-
tral Railway from Bombay to Delhi.
I hope, the hon. Minister will take
into account an these suggestions
when he plans his next budget.

We do not want to criticise against
the tube railway and the ambitious
scheme of having double-decker coa-
ches and building up of bridges. If
you do not find money, I think it can
be done by the joint sector. The
money can be found in the market by
inviting the joint sector to take' up
these things, The tube railway can
be financed by somebody and the
Railways can then take it over in 15
or 20 year:--. On some such basis, tile
big schemes can be taken up. In this
way, the finances can be found ana
the finances can be reserved for the
backward areas, particularly as. in
Madhya Pradesh.

Before I conclude, I want to bring
one important point to the notice of
the hon. Minister. There is serious
discrimination shown between the offi-
cers appointed by interview and those
app<!inted by written: examination.
Thousands of such officers are stag-
nating and they are frustrated. Their
seniority is in jeopardy. They have
also been selected on the same basis
as of the selection done by th~ 'Public
service commission, but on oral exa-
mination. This discrimination should
go. To make the budget a compJetely
new Janata-orie,nted budget next
year, I hope, the Railway Minister
will come forward with some' bold
and dynamic programme to cover th"
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inaccessible areas and cover the back« 
■ward areas with a new network of 
lines
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SHRI KRISHNA CHANDRA HAR
DER (Durgapui) M t Chairman, Sir, 
on page 8 of hi& speech, the Railway 
Minister has stated

‘With the intiease in population 
and mciease in industrial and agri
cultural output, Railways have to 
keep pace with tftp developments 
through provision of transport faci
lities in areas where these have 
been lacking and increased facili
ties where these are inadequate to
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meet the demands of the travelling 
public, as well as the industrial
and agricultural sectors.”
In West Bengal, Durgapur, Rani- 

ganj and Asansol are very important 
industrial areas—with steel, coal, po
wer and engineering industries. This 
belt is called the RUHR of India

I have made many representations— 
Members from all other Parties also 
have made representations—that the 
Burdwan— Asansol section should be 
declared as a suburban section. It is 
very important because lakhs and 
lakhs of people are not getting ade
quate facilities To go from Asansol to 
Calcutta via Burdwan. Lakhs of oeo- 
ple have been Agitating' for this. I 
would request the hon. Minister to 
declare this section as a suburban sec
tion of the Eastern Railway.

Bandal-Katwa has been declared as 
a suburban section, but there are not 
enough trains. There is only a single 
line. I would request the hor# Minis
ter to have a double line constructed 
and also have electrification done.

From Bankura to Raina there is a 
narrow gauge line called Bankura- 
Damodar railway. It is running 
through a very backward area. I 
would request him for improvement 
of this ^ection.

I am told that from Ramganj via 
Bankura to Haldia. the survey has 
been completed. This is the shortest 
route from Raniganj to Haldia. If 
this line is constructed, coal can be 
transported to Haldia through this 
route at the cheapest rate and at the 
earliest possible time. This as a back
ward area—Bankura and Purulia dis
tricts. If this railway line is cons
tructed, then new industries can comc 
up in this backward area; it will help 
industrialisation of this backward 
area.

The Katwa-Burdwan and Kalwa- 
Ahmedpur narrow gauge lines are 
neglected. These should be looked in
to.

There is one level crossing near 
Durgapur Station. That road con
nects the G.T. Road to Bankura, Pu
rulia, Jamshedpur and Ranchi. This 
is a very important level crossing. I 
would request the Railway Ministry 
to construct a fly-over there.

It takes ten to twelve hours to go 
from Purulia via Bankura to How
rah. I am told that already a trial 
run was made with a fast train. 1 
request that one fast train be intro
duced from ?uitlria via Bankura to 
Howrah. The timings should be fixed 
in such a way that it r Itches How
rah by 10.00 a.m.

When the hon. Minister was in 
the Opposition he spoke eloquently 
about bonus for railway-ir.en; he 
said that it was a deferred wage and 
all that Now. being the Minister, be 
has forgotten that. The railwaymen 
arc agitating for this. I request him 
to do something in this regard.

Previously the hon. Minister deman* 
ded that the Railway Board should 
be abolished, it was a whitp ele
phant-----

THE MINISTER OP RAILWAYS 
(PROF. MADHU D AND A V ATE): I 
never demanded ‘aboltion’ ; I wa ited 
restructuring.

SHRI KRISHNA CHANDRA HAL- 
DER: Restructuring will not f*o, I
would request for abolition of the 
Railway Board,

Calcutta is the largest city of our 
country. Remodelling of the Howrah 
Station should be done immediately 
because a number of trains go from 
there to Delhi, Bombay and other 
places. I raised this point last year, 
but it has not yet been done.

With these words, I conclude.

MR. CHAIRMAN: Everybody is 
worried about new lines. But you 
seem to be worried about fast tranas!
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Now the Railray Minister. Before 

you start;' you will appreciate the 
anxiety of rr.any Members who want- 
ted to participate but could not. They 
come from a backward region and I 
also come from a backward region As 
Shri Haider has correctly Dut it, 
when you were in the Opposition, 
you were very sympathetic___

PROF. MADHU DANDAVAl'E: 
Sir. I also come from a backward 
area.

MR. CHAIRMAN: I know you will 
take care of your area at least: but 
don’t forget our areas.

MR. MADH*^ DANDAVATE: Mr.
Chairman, at the "very outset Ip* me 
express my gratitude to the Members 
on both sides of this House for hav
ing given broad general support not 
only to the Budget proposals but also 
to the performance of the Railways, 
in which the Railway workers have a 
great share.

Sir about 150 suggestions have been 
made and some of the important policy 
issues also have been framed in the 
course of the debate. I will try to 
concentrate on the policy issues and 
I will continue the practice of last 
year, of writing to all the Members 
who have made specific suggestions 
regarding local problems, and I will 
try to give uffiost satisfaction to the 
Members as far as possible, as in 
the past.

During the last two or three days, 
a number of Members particpated in 
the debate. Shri Qureshi, with his 
background of administrative expe
rience, tried to put forward certain 
problems regarding finances efficiency 
in operation and s° many other prob- 
lems# Then, some trade-unionists 
like Shrimati Parvathi Krishnan, 
Shri Samar Mukherjee, Shri Stpphe.n 
and others brought to bear a very 
good impression on the entire subject 
with their trade-union background 
and, as they have seen the entire 
undertaking from within, from the

point of view of the working class, 
they have also projected certain poli
cy issues. I was very happy to find 
that from the rural areas our friends 
like Shri Yamuna Prasad Shastri, 
Shri Hukuir.- Dev Narain Yadav, Shri 
Tej Pratap Singh and many others 
who are deeply rooted into the soil 
of this country in the rural areas, 
have projected the aspirations of the 
rural population regarding the Rail
ways and their functioning. I was 
also happy to find that my Xriendf 
Shri B. C. Kamble and Shri Gawai 
have projected effectively some of the 
important problems of the Scheduled 
Castes and Scheduled Tribes and they 
showed their anxiety that this prob
lem should be taken up with greater 
vigour.

Sir, one of the criticisms that was 
made by some friends including 
Shri Banatwalla was that, though the 
proposals are welcome, the Budget 
proposals lack a thrust, they lack new 
thinking and they lack a now ra
dical approach.

Let me make it very clear at the 
outset that the Budget proposals have 
been framed within certain paramet
ers of the existing financial system. 
We have a certain system ot finances 
and I must admit that this Budget has 
been framed, at this stage, within 
tlie parameters of the existing system 
of finances. But I have not. stopped 
at that. 1 am at one with some of 
the Members who suggested a radical 
change in the entire finan
cial system so that we would be 
able to construct new lines in some 
of the backward regions of the coun
try. For that, certain problem? have 
to be reviewed^ It is not very cus
tomary to sugest these changes in the 
Budget speech. Probably a conven
tional approach would have barred 
me from making concrete suggestions 
regarding changing the entire system 
of finances.

/cry  briefly, I have made sugges
tions and I would like to summarise 
them and try to spell out some of the 
details. I have suggested that th« 
entire capital structure of the Rail-
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ways ham to b« reviewed radically. 
Then, again, I have discussed the pro
blem of 'social obligations’— if some 
people leel that the term ‘social bur
dens' i& rather jarring to them. Then 
1 also discussed the problem of in
debtedness and made a certain con- 
crete suggestion regarding *he Deve
lopment Fund. Today, what is the 
position? Even though I have been 
able to estimate a surplus o£ the order 
of Rs. 89 crores at the end of this 
financial year, what will be r.h(! use 0/  
this surplus as far as developmental 
activities of the Railways are concern
ed. If we accept the old framework of 
the financial system, then what hap
pens at present is that whatever is 
the surplus that ia generated by the 
Railways with the coopera lion of the 
passengers and also of *he Railway 
employees, the entire surplus is uti
lised to wipe out a substantial por
tion of the old debts—that is, the 
debts of the Railways towaids the 
General Revenues. At present the 
surplus is completely exhausted in 
wiping out a part of the past debts 
that have accummulated because, in 
the past, Government was not able to 
meet, for a number of vears. the divi
dend obligations of the Railways t>> 
the General Revenues from the inter
nal resources of the Railways. As a 
result of that, in the past on a num
ber of occasions, the railways were 
not able to “meet tfip dividend obliga
tions to the general revenue from the 
internal resources of the railways, and  

therefore, that became a ripbt of the 
railways from the general revenues. 
That went on moving upwards and 
here are very interesting figures. In 
1973-74, the debt was Rs. 208 crores, 
in 1974-75 it went up to 379 crores. 
In 1975-76, it further went up to Us. 
460 crores. When the Janata Gov
ernment came to power, the debt 
came down in 1977-78 to 3fif?.66 crores 
and in 1978-79 we will reduce it fur
ther and we estimate that it would 
be Rs. 345 37 crores.

I would like to point out that the 
social obligations are of the order of 
Rs. 170 crores. We are spending Rs.

69 crores from our revenues because 
we are carrying a number of essen
tial commodities below cost. We are 
losing Rs. 80 crores on some coaching 
and suburban services and we are 
losing another Rs. 21 crores on uneco
nomic lines. Thus, the total social 
obligations ane of the order of Rs. 
170 croreg and they are all met from 
the internal revenues of tho railways.

I have made certain concrete pro
posals. The Finance Ministry, the 
Planning Commission, a number of 
trade unions and the Members from 
both the Houses will havo tn discuss 
them and I hope, the Members will 
come to my help. I have concretely 
suggested that rather than allowing 
the entire surplus to be utlised me
rely to neutralise or pay back a por
tion of the debts. we should be al
lowed to build up a development fund 
out of the surplus. And this fund 
should be made available for the con
struction of lines in thp backward 
areas. Only then, we will be able to 
satisfy the aspirations of the rural 
population of the country. This is a 
concrete proposal that I have made 
in my budget speech. W“ are taking 
up with the Planning Commission and 
the Finance Ministry and I am sure, 
some way can be found out as far as 
these problems are concerned.

I will now come to a very import
ant aspect to which my hon. friend 
Shri Stephen, had referred. He start
ed with a criticism in the sense that 
though the concessions given and 
whatever surpluses generated are wel
come features, yet he pointed out and 
sounded a note of warning for the 
future developments to take place. He 
said that if you look at tho gross tra
ffic earnings of the railways for the 
last several years, gradually the in
crease is decreasing No doubt, there 
is some improvement over the pre
vious years, but by satistie* h*> tried 
to point out—and these statistics are 
correct—that the increase in gross 
traffic earnings in 1975-76 as compared 
to the previous year was Rs. 358.81
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crores 'Then as'compared to the pre
vious year, the increase yx gross tra
ffic receipts m 1976 77 was As 269 
crores in 1977 78 Rs 95 5 crores and 
in 1978 79 Rs 88 25 crores He mdi 
cated that gradually the increase has 
been going down But xie i« caught 
m his own trap He onlv tried to re 
veal one aspect of the statistics 
While he has quoted the stitistics and 
shown that every year the downward 
trend in gross <_armngs 19 ina easing 
and that this year and the next year, 
the situation is likely to be as dan
gerous as in the past I would like to 
point out to him that in the past it 
appeared as if the increase was more 
but let us not forget the fact that 
when he gave aTT the past figures and 
compared them to the gross earnings 
m the previous years he forgot to tell 
the House that on every occasion 
thev had indulged m increase in fre 
lght rates and fares an das a result of 
that only thev were aWe to show a 
slight increase Howeve" +he facts 
and figures available show that m 
1973 74 thet extia revenue dup to in
crease in freight and fare was Rs 
43 20 crores and in 1974-75 it was 
Rs 136 38 crores Again we had a 
supplementary budget in which the 
increase was Rs 133 47 crores Then 
in 1975 76 it was Rs 39 crores 1976-77 
—R 87 35 crores and of course m the 
lan 1977 78 budget it is ml and 
1978 79—increase is ml Therefore 
when he tries to indicate certain 
figures to build up a case that under 
the previous government -ind under 
the previous railway administration 
there weie substantial increases m the 
gioss earnings he f01 got to mention 
the very lirportant aspect that eveiv 
time they indulged m increases in 
fares and f» eights and as a result of 
tint onlv the\ could indicate certain 
progress in the gross earnings

Wh^n I am on this pomt lei ire 
discuss the problem of new lines I 
fully stand committed to the problem 
and the perspective that not only 
from the pomt 0f view of the Rail
ways but also even from the point o f

view of the general development o£ 
the economy in backward areas, lail- 
ways have to constitute an important
infra-structure 1 nthis counrty we 
cannot judge this merely by the re
turns that are available There are 
two types of possibilities On certain 
lines the returns, might not be ade
quate But probably m ceitam lines 
there is a traffic potential and if the 
development of railways takes place 
there might be a possibility of certain 
mdustnes coming up That also has to 
be taken into account B ut to-day 
what happens7 If you look at the 
entire chaptei on new lines you will 
find only Rs 28 68 crores have been 
allocated by the Planning Commis
sion for construction of new lines 
My entire strategy has been within, 
the constraints that are there to 
achieve the maximum ipsu t Man> 
membtrs are under thp impression 
•md p irticularly new members are 
under the impression that whatever 
lines the r'nlway administration wants 
all of them can straightawav be in
cluded m the budget Lf»t »ne tell 
them that there are various layers ot 
decision‘s  We have to send then: to 
the Planning Commission have to 
go m foi the surveys we calculate 
the cost estimates and we tell them 
what exait outlay is requuea and 
looking to the total financial alloca 
tion that is av ulab e thev tr\ to fit 
them into the pirtuie and it is only 
then that certain lines are approved 
for construction Therefore the sug
gestion that wo h ive made ov< -  here 
if accepted— I am sure look ng into 
the speeches of various hon members 
trade unions and non trade unionists 
and almost all ir embers have accepted 
it—md if these surpluses aie made 
available for the development fund 
then a lot of new construction aptivi 
ties can be taken up and whalevet 
allocations are made by thf» Planninp 
Commission we can utilise them for 
these lines which are economically 
vnble and for those lines which are 
m thc developed areas as far as the > 
portion of surpluses that accrues to 
the Development Fund it ran be uti
lised in order to build up the infra
structure in the backward areas
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Within these constraints the entire
problem has to be solved. Therefore,
what we have gone is that w(~ have
taken also the States in which certain
backward areas are there anr' 1: have
tried my best to see that the conver-
sion schemes and similarly, surveys of
new lines, the location survey, the
engineering survey and construction
of the lines-all of t.hem are so dis-
tributed that almost every region in
which there are backward areas is
covered. In this country, who can
forget States like Bihar and MP in
which there are maximum number of
backward regions? Who can forget the
North-East zone in which there tile
backward regions and regions
in which there is a big chunk
of tribal population? Therefore,
what we have tried to do;" that as
far as the conversion schemes are
concerned- and as far as approved
works are concerned, we tried t·;) dis-
tribute them p.venlv. For instance.
there are certain approved workes
for which allocations are not available
=-say for Barabanki-Samastipur con-
version work. more allocations are
ma Je available. For instance, in a
region like Bihar, Barauni-Katihar-
this is the only conversion work that
has been taken: up in this Budget.
This is also in the backward area, And
as far as the new surveys are con-
ce-ned; you find Khalrlabad-Bala-
rampur and Konch Jalaun lines in Ut-
tar Pradesh and Lalitpur to Singrauli
via Khajuraho, Satna and Dows m
Madhya Pradesh and Utta- Pradesh
have alse been ordered. In addition;
preliminary engineering-cum- traffic
survey for Barwadih-Karonji line in
Bihar and Madhya Pradesh has also
been included. Similarly in: the
south, there are certain areas where
projects are being speeded up. There-
fore, whether it is a question of An-
dhra or a question of Kerala or a
question of Tamil Nadu ....

AN HON. MEMBER: What about
Agartala.

PROF. MADHU DANQAVATE: 1:
am coming to that, I want to make a
specific promise here.

1978-79-
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All these areas are taken up. Let
Us come to North-East Zono which is
a very sensitive area. I have discus-
sed the matter with the Chief Minis-
ter of Tripura. I have also discussed
thte matter with the 'MPs from Tri-
pura and I assure them that in this
sensitive zone we have already re-
commended certaiI line~1 One wel-
. come feature here is that tho North-
Eastern C-ouncil has already recom-
mended certain short route railway
lines, from this, the Dhararnnagar-
Kumarghat line in Tripura has ai-
ready been included. We have been
officially informed by the Planning
Commission in respect of all the l ines
that have been submitted and recom-
mended by the North Eastern Council
which includes this particular line in
Tripura. T,hey will be discussed and
besides whatever has been allotted
here, because it is a sensitive area in'
the North East Zone, special consi-
deration will be shown Fortunately,
for this particular line in 'I'ripura, not
only the Railway Administration has
recornrr.ended bu the North East Zone
has also recommended. I, therefore as-
sure the' Chief Minister 3£ 'I'rtputa
that we willcontlnue to plead ond
press for that particular line sa that
the requirements of this important
sensitive area can be met properly,
Friends, when: I say that particular

sensitive zone, I n:ean all the lines
already recommended by the Ndrth
Eastern Council. Planning Commis-
sion will decide the prioritv. : made
a mention of the particular line be-
cause Shri Samar Mukherjej, made a
pointed reference and the Chief Mm-
istar wanted me to make a further
clarification on this very point. There-
fore, I have referred to that.
As far as the question of surplus

is concerned, the trade unionists and
others have raised a very important
issue and I join them in ,projecting
that issue once more here. RIghtly it
was pointed 'Out that we have shown
a surplus of the order of R~.65 crores.
After I presented my budget on 21-2-78
the General Budget was submitted to
this House by Shri H. M. Patp.l on:
28-2-78. -'1'liere are certain conse-
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quences 'but they will not be as alar-
ming as sorr.e Members would like to
point out. I would like to quantify
what exactly will be the burden, We
have shown actually a surplus of Rs.
65.43 crores. I would like to ••:ke·the
House mto confidence. A.• III result of
the General Budget, what will he the
additional expenditure in tf'rms of
fuel expenditure and other expendi-
ture that we will be incurring. We
have alread e made rought calculations.
Due to an excise levy on coal
we will be required to spend an
additional sum of Rs. 6.30 crores.
due to increase in excise on diesel
oil we will be required to pay
Rs. 1.94 crores more. Because
of excise levy on electricity we
will be required to pay R:;:, 6.34 crores
more and for special excise duty we
will be required to pay Rs. il crores,
The entire amount works out to Rs.
19.58 crores. This wilil be the sddi-
tional burden. But I can assure this
House, though the burden is of the
order of Rs. 19.58 crcres Cl might be
slightly erring on this side Or that
side but it will be of the order of
Rs. 20 crores), we shall make every
possible effort' to see tliat wasteful
expenditure is avoided. Without im-
posing any ban on the employment we
will be trying to find out certain
methods by which fUrther economies
will be introduced and as a result of
that we will try to cut down the ad-
ditional burden to the tune of Rs 19
crores or as much' as possible. That
will be the course that we will be
adopting.

SHRIMATI PARVATHr KRISH-
NAN (Ccirnbator e) : Did you calcu-
late dearness allowance:

PROF MADHU DANDAVATE: We
have understood you So well that I
'kept those figures ready also.

Shrimati Parvati Krishnan and a
number of others in this House had
raise j the question regarding surplus-
es that are slightly going down'. Shri
Stephen specifically made a point
that whereas we are estimating a
surplus of the order of Rs. 89.3 crores

for 1977-78, our estimate of the sur-
plus for 1978-79 is Rs. 65.43 crores.
A number of members indicated how
is it that we have not given proper
explanation as to how it has happen-
ed.

In a very brief enunciation I have
already stated as to why this surplus
is likely to come aownt You ~vill
find that as far as the traffic is con-
cerned, it is on the increase. 'When
the traffic increases we are bound to
increase our expenditure. So, work-
ing expenses were increased.

But, that apart, there are cer-tain
commitments ma'de to the staff and
they have to be fulfilled. "For instance
we had already announced in this
HOUse that a new additional Dearness
Allowance instalment would be paid
from 1st of September. This Budget
already rr.akes provision from Ist of
September upto the 31st of March.
That amount is also to be taken into
account. In addition, further instal-
ments of additfonal emoluments will
be there. Additional ·D.A. will be
there. As a result of that we find that
the entire surplus is expected to come
down from Rs. 89 crores this v=a- to
Rs. 65 crores next year. You have
what is yet to be paid, but that -rpart,
even in respect of what has been paid
that particular amount is only upt;
March. For the entire year we will
have to make payment of the D.A.
So, in view of the increased traffic and
also because of the additional burden
of the D.A. this is necessary. But for
that the "urplus would have been
much higher. That is the reason why
the surplus has come d,own to Rs. 65.43
crcres.

Then there is one very important
aspect that Mrs. Parvathi Krishnan
has raised. That is very relevant. Si:e
has been repeatedly saying that the
Minister has be-en keeping his eyes ..

SHRIMATI PARVATHr KRISH-
NAN: I did not say YOu have kept
your eye8i You have not kept 210:.11'

eyes. You claimed that YOu kept your
eyes ..



Rly. Budget, PHALGUNA 19, 1899 (S.·1KA) 306

. PROF. MADHU DANDAVATE: I
arr, going to tell you about that.

SHRIMATI PARVATHI KRISHN-
AN: Why there is no reflection in
your speech?

PROF. MADHU DANDAVA'fE: If
there is certain lacunae in t.he original
speech. I am trying to provide the
necessary information while replying.
.Iust listen to me. I want t..') point
out that she has already raised the
issue. She has raised it on a .iumber
of occasions in the Consultative C()lTI-

mittee also. Her constant conccm
has been that we have three modes ·o.f
transport, the Railways, Shipping
:md Motor Transport, and there has
not been adequate coordination. That
has been her concern! When I said
in this House that a HI-Member Com-
mittee is'' discussing various aspects 0'£
it. I said. this aspect will also be
taken note of. On that occasion, Mrs.
Parvathi Krishnan' pointed out saying.
vou must make a specific suggestion
~nd get it accepted by them. Well, I
want to point out that We have made
formal communication to the Planning
Commission and I am very
happy to inform the House
that now the Planning Commis-
sion' will not be satisfied by
merely freafing that as one of the
hems to be considered by the 19-
Member Team, but they have accept-
pd our proposal and the Planning
Commission is going to set un a sepa-
rate team exclusively to discuss and

• formulate an integrated policy bet-
ween Railways, Shipping and also
Motor Transport.
Then, there is the very important

aspect of Safety, Sir. As far as the
safety aspect isnoncerned.ff am happy
to find that sometime back when we
discussed the problem of accidents,
without adopting any sort of par-tisan
attitude, Members from both r.ic1,esof
the House rr.ade certain categcrlcal
and constructive suggestions.
We accepted a number of tho~e sug-

gestions and, we tried to implement
them. As a result: we find that as
far as the accident position is con,
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cerned, in certain spheres, th= num-
ber of accidents has considerably de-
creased.

1;:.'10 hrs.

Firstly, let me point out to you that
from April too February, the suspected
cases of sabotage ',..rere 120. I had al-
ready informed the House in reply to
one of the questions that out of that,
eight had resulted in accidents. We
had accepted certain suggestions made
in the House and 11,000 R.P.F. men
and 14,000 gangmen were put for pat-
rolling in various railways. I am
very happy to indicate that, as a rc-
sult of this patrolling effectively dune
by our gangrnen and also by the HPF
men, after 23rd December, 'lot a pin-
gle accident had taken place dUf~ to
act of sabotage-not that the efforts
were not made-and We have been
able to detect 20 cases through the
cooperation of the patrolling n-,en' who
were able to find out 20 cases where
there was tampering with the rails,
tampering with the fish plates. Be-
cause the employees were able to do
it in time these 20 accidents were
avoided and, as a result of that, the ,
number of acciednts had come down.

While Mr. Qureshi was referring
to the accidents, he again quoted
certain statistics. Statistics is a double
edged weapon. If you try to use it
only in one particular direction,
somebody may try to use the other"
side also. And that is exactly what
has happened in the case of acci-
dents. You will find that while talk-
ing about the position of the accidents
over the last several years, you will
find taat excepting only for one par-
ticular year, the position of accidents
is not bad. In 1977-78, in the 11
months, there had been 805 accidents.
which include even a fire in a coach
-just a slipping of one wheel' of a
coach-and no death involved at all,
no injury at all. But, what we can
accidents in railway parlance, there
have been 805 accidents in 1977-78.
How do they compare with the ear-
lier accidents? In 1974-75, the num-



Rly. Budget, MARCH 10, 1978

[Prof. Madhu Dandavate]
ber of accidents was 847; in 1975-76
the number of accidents was 900 and

• only in 1976-77 it was 1720. Now,
there are 80'5.

SHRI G. S. MISHRA (Chhindwara)
How many persons died in the pre-
vious accidents? •

PROF. MADHU DANDAVATE:
Please excuse me. In this very
House I had given in my reply to a
question as .0 how many accidents
had taken place during the last ten
years and how many peop le had died
Therefore, I do no, want to repeat
the entire chart. I have already
given it to the House.

AN HON. MEMBER:
satisfied with this?

Are you

PROF. MADHU DANDAVATE:
You have not understood what I
have been saying. I say that I am
not satisfied even with this because
I want the number to go down and
come to a stage in which there will
be perfect safety, there will no room
for accidents at all. I am looking for
that particular ideal stage and prepa-
rations are being made. But I must
specially mention that the perfor-
manes in the last few months in this
particular direction is very hearten-
ing. There are 1300 trunk routes
Stations in this country and in 820
stations we have already completed
the process of circuiting of the track.
By 31st March, we will be completing
the circuiting of the tracks at 50
more and in 25 stations we will com-
plete the process of circuitirig from
Fouling Mark to the advanced star-
ter. The rest of the tracks will be
circuited by the year 1981. That is
the programme.

There is another aspect to which I
would like to make a reference. One
of the aspects that is responsible for
the accidents is not the failure of the
staff not because of the sabotage but
because of the material of the rails.
For the last several years, say, the last
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15 to 20 years, there has been a back-
log in: the replacerr.ent of the rails
which we call 'primary renewals of
the rail on the trunk routes'. We
have 61,000 K.M. of track; of the
16,0001K.M. of this track on the trunk
routes, 5,500 km. require immediate
primary renewal. That means they
have to be changed and if these track
are not changed what will be the
resu.tv Just as the bone undergoes a
multiple fracture, you will find the
rails also will undergo a multiple
fracture. Sometime back there were
11 multiple fractures. It happened
when the Assam Mail was running
on one of the routes. There W9.S of
course not a total derailment or
capsizernent but immediately the "i

train came to a halt. But this is a
dangerous proposition. We require in
the first five years for the primary
renewals of the track Rs. 560 crores
and for the coming year, we require
Rs. 100 crores. But, unfortunately,
we have been given only Rs. 70
crores by the Planning Commission.
I understand that there will be cer-
tain financial constraints and, as 3-

result of that, where we require Rs,
100 crores, if they give Rs 70 crores,
it will be our constant endeavour to
effect certain economies somewhere
else. We will give priority to track
renewal work so that we do not suf-
fer because of bad tracks. Therefore,
the rail track primary renewals will ~
be completed. That is one aspect.

There is another interesting thing.
I hope the House will congratulate
our scientists of R!)80 and ths
Indian Institute of Technology: I
would like the Members to go to the
Rail Bhawan and see how an aXll!
counter has been produced indigeno-
usly in this country without any com-
ponent being imported from outside
That is the contribution made by the
Indian Institute of Technology and
RDSO. We will have a number of
such axle counters. Their advantage
lies in ensuring safety. If on a par-
ticular track there is some train
which is stationary or moving and
some other train is likely to enter
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that region with the help of exle coun
ters we can find out that some train 
is already standing in that particu
lar region. They are useful in more 
than one way. There is short supply 
of wooden sleepers. If we are able to 
supplement track circuiting by axle 
counters more safety can be ensured.

Sir, we are toM that we must have 
automatic warning system. I am 
happy to indicate that we have been 
able to develop an automatic warn
ing system in which when the driver 
is moving a particular locomotive 
sometime.-, he sees that there is a 
red signal but sometimes wiu>n he is 
exhausted or absent minded he sees 
the red signal but does not take 
cognizance of that. In that situa
tion the automatic warning sys
tem with the track magnets gives 
a whistle in the locomotive. If that 
whistle is heard by the driver he 
knows that there is a red signal. 
Even if he is absent minded further 
and do**" not take note of the whis'tle 
as well there is a system that auto
matic brakes get applied. At the 
moment these systems are being ope
rated in two routes—Howrah-Burd- 
wan and Gaya-Mughalsarai. These 
two routes have been chosen 
.for an experimental tnal because we 
wanted to take high-density 'route. 
These two routes are very high den
sity routes If we succeed here, the 
success will be there on other routes 
also.

Now, Mr. Chairman, Sir. I will say 
a few words about electrification. 
Some hon’ble Members have made 
suggestions for electrification on a 
national level. Mrs. Farva4hi Krish- 
nan and others have suggested that 
m ore elect lfication  should be in tro 
duced in Tamil Nadu. Friends from 
Kerala want electrification to be in
troduced there and so also was the 
demand for electrification in the 
north. Let me make it clear that in 
terms of economies amongst all the 
three tractions that we are able to 
utilise no doubt electric traction is 
the cheapest. For instance, for 1,000

gross tonne-km., the amount that has 
to be spent on the consumption of 
coal, tha' is, steam traction is near- 
about Rs. 9. In the case of diesel 
traction it is Rs. 5 whereas in the 
case of electric traction we spend 
only Rs. 4. It is a cheaper thing but 
the snag is elsewhere. Though elec
tric traction is very very cheap, as 
far as capital investment for elec
trifying a route of one kilometre is 
concerned, it is between Rs. 10 lakhs 
to Rs. 13 lakhs .At RDSO, Lucknow, 
work is in progress to reduce this 
initial capital investment. If that is 
done, elec'riflcation can be increased 
to a great extent.

Today the portion is that as far as 
Goods Trains are concerned 22 per 
cent of the trains are run on steam 
traction; 54 per cent on diesel trac
tion and 24 per ccn t on electric trac
tion . As far as Passenger/Mail and 
Express train., are concerned, the 
figuies are 60 per cent on steam trac
tion; 20 per cent On diesel traction 
and 20 per cent on electric traction. 
It will be our constant endeavour to 
see that we are able to raise the per
centage of electrification and I am 
sure that in this process like other 
States, Tamil Nadu will not be 
neglected at all. For instance, it was 
pointed out that dieselisation of Nil- 
Riris Express should be taken up. In 
that connection, I may tell you that 
we will fix up the priorities. As for 
as the figures are concerned, I have 
said  that 54 per cent of the dieselisa
tion is in the case of goods trains and 
we have to give them priority be
cause dieselisation gives greater haul
in g  ca p acity  for our goods trains and 
therefore we have to give first pri
ority to «ood; trains But gradually 
wc will go to other trains. Therefore, 
whatever locomotives are available, 
wc will see to it that they are equi
tably utilised for dieselisation in other 
part"- of the country.

Then there was an issue raised by 
our friends from West Bengal as also 
other friends. That is regarding the
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underground railway in Calcutta. 
Here I want to remove one mis
understanding on tihe basis cf the 
facts and figures that are available. 
Firstly, it is taken for granted that 
1he co.it of the underground railway 
is of the order of Rs. 250 0 crores and 
this year we have been told that we 
would get only Rs. 11.0 crores. So 
far we have been able to spend only 
Rs. 31.0 crores. Many friend-, fiom 
West Bengal have indicated that at 
this ra te  if we try to proceed with 
the implementation of Calcutta un- 
dergiound railway, it will take con
siderable time. There is one happy 
aspect of this problem which will 
have soothing effect on our friends 
who earnestly desire that this thing 
should be completed ^oon. The cost 
of the entire project is Rs. 250 crores 
and I have got the break-up of that 
cost and fortunately I find that out 
of Rs. 250 crores, which is the total 
cost of the underground railway in 
Calcutta only, Rs 143.0 crores will 
be required for the Civil Engineering 
construction work. And for all other 
works, more expenditure will be re
quired to be incurred which can be 
taken up at a later stage. Therefore, 
ically speaking, the expenditure on 
the construction work for the under
ground railway will be Rs. 143.0 
crores only.

AN HON. MEMBER; What about 
the escalation in price?

PROF. MADHU DANDAVATE: 
Rs. 31.0 crores have already been 
•spent For the coming year, an 
amount of Rs. 11.0 crores has been 
given and we shall see to it that the 
allocation also gradually increases. 
You cannot take it for granted that 
the allocation is always increasing in 
arithmetical proportion. We can give 
more allocation. If there is an esca
lation in priccs, even for the con
struction work, which if? Rs. 143.0 
crores at present, is likely to go up: 
1 fully accept and endorse the views 
of my friends here taking into ac

count the experience of Calcutta what 
should he our approach to the under
ground railway in Delhi, Madras and 
Bombay. As far as Bombay ia con
cerned, on a number of occasions, 
Members of the Bombay Municipal 
Corporation have already said that 
“we do not want this white elephant 
in Bombay” because they are afraid 
that if such underground schemes are 
undertaken in Bombay, in that case 
the expenditure on the development 
of hinterland will not be made and 
the facilities given to the working 
class travelling in the local trainsi 
will suffer as a result of that. Public 
opinion has veered to this particular 
point that even if there is a surface 
transport, it does not matter: it can 
be rationalised; it can bo brought 
about in a more effective way and 
we need not g0 into this and the 
Railway Administration ha  ̂ already 
taken a decision that as fai as Delhi, 
Bombay and Madras are concerned, 
we will not spend on underground 
projects, but on projects which arc 
economically better and which will 
give better return and that is the 
approach that we have adopted. And 
if this monev is saved, we will have 
some additional allocations to be 
spent on the development of other 
lines.

Sir, there was a lot of discui^ion 
regarding restructuring of the Rail
way Board. There aie two aspects. 
Unfortunately tho.>-e who criticise the 
process of restructuring of the Rail
way Board concentrate cynically only 
on the size of the Railway Board. 
The leaner shape and size of the Rail
way Board is only a small aspect of 
the restructuring. I have made it 
clear. Those Members who were in 
the last Lok Sabha will bear me out, 
in every debate on Railways in which 
I had participated—and generally I 
participated every year—I was not 
one of those who wanted that the 
Railway Board should be abolished. 
Consistently, I have been saying that 
I wanted restructuring of the Rail
way Board. I was not silent on that
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poln". Even I feel that there are 
certain advantages of doing this as 
compared to the I.A.S. pattern. And 
what i3 the pat'ern? Who go to the 
Railway Board? All those who are 
in the Engineering Section, Mechani
cal Section, Operating Section, are 
working there os technicians for a
number of years. (Interruptions).

SHItl DHIRENDRANATH BASU 
(Katwa): The Divisional Superin
tendents and the General Managers 
have been vested with more powers. 
What is 1 he necessity of restructuring 
the Railway Board?

PROF. MADHU DANDAVATE: 
Thdt is one aspect; I will explain 
t-iat pomt. I have here what are the 
power-a tnat are actually devolved. 
Tin1 stiucture ot the Railway Board 
is es-entially func'ional- Technicians, 
engineers are t'icrp; they become 
Bcnerul managers; the senior among 
them become members of the Rail
way Board and the senior among 
them becomes the Chairman. Even 
in the pas' I have had no quarrel 
with that machinery of the Railway 
B»iard 1 wanted that its powers 
should be devolved and restructured. 
The lineai sue of the Railway Board 
k only one small aspect. The more 
important thing is the other thing. 
We have spelt out all the details as 
far a* administrative and financial 
powers arc concerned. The whole 
chart is nai.v We have taken ccr- 
ti.ii financial powers of the Minister 
and given them to the Board certain 
administrative and financial powers 
have been quantified £>nd they had 
been transferred from the Railway 
Board to the zonal managers. Cer
tain rower= have been transferred 
from tne zonal level to the divisional 
level And tho last exercise is al
ready beinci done. Repeatedly in 
tliis Hous^ Members from both s'des 
have put forwaid tho view ‘ hat 
merely devolving the power upto the 
zonal level is not enough; the divi
sional superintendent the structure at 
the divisional level is important. 
Past experience shows that a number

of problems at the divisional level, 
sometimes at the zonal level do not 
get settled because ultimately the 
problems had to be carried to the 
Railway Board where a decision had 
to be taken and when that percolated 
back to the divisional level, then only 
it was implemented. When we try 
to implement the devolution or 
delegation of power, in terms of the 
experience of the Members, if the 
Members point out to me that further 
devolution is necessary in respect of 
financial powers, in that case I shaU 
accept all the constructive proposals 
and we shall try to make the re
organisation and restructuring of the 
Railway Board a great success. That 
is the approach we have taken.

SHRI C. M. STEPHEN (Idukki): 
Are you sa 'isfied  with the devolution 
of powers as contemplated by the 
Administrative Reforms Commission? 
Has that taken place completely?

PROF. MADHU DANDAVATE; In 
fact I have gone ahead further. I 
have gone through the recommenda- 
tioni o f the Administrative Reforms 
Commission. They have only indi
cated that there should be devolution 
and delegation of powers; they had 
not sp elt it 0ut and we had tried to 
do it. I ran assure every Member of 
this House that any further construc
tive proposal for devolution or dele
gation of powers would be given full 
consideration. If you point out that 
those are the lacunae, we will always 
accept your proposals and see that 
the reorganised Railway Board func
tions more effectively.

AN HON MEMBER; Have the re
presentatives of Railwaymen’s union 
been associated in this?

PROF. MADHU DANDAVATE: 
There are different levels at which 
they a*’e associated. Now, who are 
the members of the Railway Board? 
They are not IAS officers brought 
from outside. They are people com
ing from various faculties; they are
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railwayman themselves; they are 
technicians, engineers and so on. 
After some time they become gene
ral managers. As far as participation 
is concerned, we have a corporate en
terprise group in which representa
tives of the recognised federations, 
representatives of the officers federa
tions, members of the Railway Board 
and the Minister are all there and 
they discuss important policy mat
ters. It was functioning at the cen
tral level and we felt that it must be 
taken down. We acepted the sug
gestions of the trade unionists. We 
have taken it even to the zonal level 
and divisional level and it is func
tioning. There is room for further 
improvement and we are trying to 
main‘ ain their participation

<tt

Mffl 3prnfrspnfo WZ3TtT 'SmTT nlt-nq< 
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1% f t :

PROP. MADHU DANDAVATE: 
Prof. Ma valankar and others raised a 
question and this question was raised
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by a number o f States alao, including 
Gujarat, Bengal, Punjab and Hary*na. 
For some time there was a little dis
location as far a$ the allocation of 
wagons is concerned in the case of 
salt, coal and some other raw mate
rials. Firstly, we have given clear 
instructions that top priority should 
be given to the movement of coal, 
foodgrains, salt and all these require
ments because in that case, a lot of 
dislocation takes place. For some
time, there was a little dislocation. 
But those who had complained to us 
have already written that now to a 
very great extent the problem has 
been solved. The difficulty is this. 
Some indu-.trialists come to us and 
tell that the coal is being released 
but our wagons are not available, 
th e y  go -and meet the Energy Minis
ter and sav that the wagons are 
available, but the coal is not being 
released. Only when th e  Energy 
Minister and the Railway Minister 
meet toge'her m the Cabinet meeting 
and exchange notes, they come to 
know what exactly m happening and 
theiefore, only after the coordination, 
we come to know what are the facts. 
We have asked all the persons con
cerned and all the Governments con
cerned about this problem. I have 
received only yesterday a letter from 
a Punjab Minister that to a very 
great extent the problem has been 
solved Similarly in the case of salt, 
as far as the small manufacturers are 
concerned, due to some order that 
was prevalent in the past, some diffi
culty was created and that order has 
been withdrawn and as a result of 
that the small manufacturer? of salt 
will not suffer at all.

PROF. P. G. MAVALANKAR 
(Gandhinagar): Why don’t you let
the coordination percolate downwards 
from the Cabinet so that there is 
more coordination?

PROF.* MADHU DANDAVATE: 
Our friends. Mr. B. C. Kamble and 
a number of others have made certain 
references to the, problems of the 
Scheduled Castes and Scheduled Tri

MARCJH 10, 1178 187&-79—Otal. Disc,
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bes and backward classes. I am very 
much aware of it. I must tell you 
frankly that as far as this question is 
concerned, I would very much like 
the Trade Unionists to help me in this 
respect. There is a statutory provi
sion for reservation for the Schedul
ed Castes and Scheduled Tribes and 
I am very proud to say that as far as 
the shortfalls arc concerned, they are 
the least in the Railways. But even, 
then, I am not sa isfied. 1 would like 
to point out our difficulty to the 
House. Whenever we go to certain 
industrial centres in the Railways, 
and meet certain trade unionists—I 
do not blame the top leadership of 
the trade unions- but some local 
trade unionists come to us and say: 
“ If you give this prefeiential oppor
tunity to the Scheduled Castes and 
Scheduled Tribes, then m that case 
our promo110ns and seniority are 
lost ” To them my reply is. those 
who have lost Social seniority for 
thousands of yeais we will have to 
make up for that backlog and there- 
fore, this preferential treatment will 
have to be given. Therefore, on this 
issue, our Ministry will not budge 
even an inch. Whatever statutory 
provisions are there, they have to be 
complied with.

Sometimes when the Scheduled 
Caste Candida* es ecme for specific 
jobs, their performance may not be 
good. But we do not want them to 
be deprived of the job. We have 
opened training centres, where they 
can equip themselves better and give 
better performance. As far as the 
performance is concerned, the per
centage of marks that is fixed for the 
Scheduled Cartes and Scheduled Tri
bes is lower as compared to others. 
So, we will take care of that parti
cular aspect and try to solve the 
problem.

AN HON. MEMBER: What about
minority community?

PROF. MADHU DANDAVATE: 
As far as the minority community is

concerned, there is no statutory pro
vision. But you can rest assured that 
with my spirit of secularism I shall 
not allow the minorities to suffer only 
because they belong to the minority 
community. It is a solemn assurance 
that I would like to give to the Mem
bers of this House.

AN HON. MEMBER: What about
economically backward people?

PROF. MADHU DANDAVATE: 
That is a different aspect. Do not 
mix it up.

SHRIMATI PARVATHI KRISH- 
NAN; Do not forget women in the 
process.

PROF. MADHU DANDAVATE: 
Not at all. 1 hope, Styimati Parvathi 
does not want women to be described 
as backward classes.

SHRIMATI PARVATHI KRISH- 
NAN: I am not saying this in a light
vein, because recently when I had 
been to Guntakal theie are women 
ELRs who have been refused to be 
givm w o rk  and they weie told by 
the DEN: “Since you are getting
equal pay for equal work, what ad
vantage is there for me. Therefore, 
I will not give you work” That is 
why, I say, do not neglect women be
cause theie arc a large number of 
women and this problem is coming 
up.

MR. CHAIRMAN: Madam, you
must be happy that he has now post
ed all women at the counters also.

PROF. MADHU DANDAVATE: I
fully share the sentiments of Shri- 
matj Parvathi Krishnan Actually for 
taking a sympathetic a'tjtude towards 
women, I am in the dock.

SHRIMATI PARVATHI KRISH
NAN: 5V per cent of tljp population 
will be supporting the Minister on 
this.
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PROF. MADHU DANDAVATE: I 
am not referring t© this. For having 
adopted this attitude, I have started 
getting letters from the male mem
bers of the Railway establishment, 
which say that I am doing injustice 
to them. I wish to make this clear: 
while our experience shows that 
wherever women are posted at vari
ous counters, the malpractices are 
comparatively less, I don’t want to 
cast any aspersion on the male spe
cies; but thi.> is a fact. And only that 
1 indicated in my speech. (Interrup
tions).

MR. CHAIRMAN; Time is very 
limited. The Minister has to conclude 
his speech.

PROF. MADHU DANDAVATE; At 
3 30. the Private Members’ Business 
is to start. As far as the problems 
of the staff are concerned, a number 
of issuer are tnken up. Firstly, there 
is the question of recognition. A 
number oi trade unions have said 
that this matter must be settled once 
and for all. In regard to those who 
have been enjoying he status of reco
gnition for some vears, we need not 
take it for granted that the same re
cognition will continue And, there
fore. a draft bill has been prepared; 
i.e.. the Industrial Relations Bill. It 
is being circula'ed. The viewpoint 
of the Opposition will be ascertained; 
and once it is pushed through, it will 
be possible for us to sep that if the 
sole Bargaining Agency is to be fix
ed up nn the* ballnt of the workers, 
it i3 done And it will be done in 
cooperation with all the unions, with 
the neeessa-y *afec nrd* which >’Ome 
of the unions have suggested.

SHRIMATI PARVATHI KRISH- 
NAN: Where is it being circulated?

PROF. MADHU DANDAVATE. It 
will he circulated. The draft is ready, 
on a number t'f  r,>C'a^ntis, some'imes 
in a cyn-cal vo:n and sometimes by 
way of criticism, it has been pointed 
out that we have not been able to 
do justice to the workers. I am my
self aware of the fact that there are

a number of problems that remain 
to be settled as yet; but at the same 
time, I wish to point out that we have 
been here only for eleven months. 
But I very proudly claim that the 
number of issues that we have settled 
and tackled in 11 months is more than 
what others have settled in the course 
of five years. That list I have already 
given. I am not satisfied. For instance, 
for 125 years, the lowest of the low 
in the Indian Railways, viz.. Class IV 
employees, had no selection grade. 
With one stroke of the pen, we have 
seen to it that 50,000 Class IV men in 
the Railways arc given selection grade. 
Certain grades have been given lor the 
Firemen. All fhc  unions unanimously 
have been demanding in this House, 
that as far as commissioned Bearers 
are concerned, they must b*; converted 
into regular employees. We have ac
cepted it 100 per cent; and the process 
has already begun. There are some 
problems like casual workers; and 
there are a number of problems. We 
are attending to them. The difficulty 
is that it is a very ticklish issue When 
the decasualization takes place, the 
problem will be finally settled. But till 
that time, we have given instruction® 
to the general managers that whenever 
casual workers are taken for a parti
cular constructional and seasonal job. 
when that job is over after 1, 2, 3 or 4 
ye^rs, when some other construction 
work is to be started in the vicinity 
of that place, priority should be given 
to those casual workers who worked 
in the first construction work; and 
then only outsiders should be taken, 
But, there again, new regional tensions 
are coming up. In one place, if some 
casual workers were working for some 
year;, when seasonal work starts we 
transfer these casual workers there. 
People from that area have picked up 
a new agitation; and party members 
—members belonging to the same 
party here—say that these people 
should be put there. And the parties 
in the local regions say that the loca} 
population must get those jobs. 
Therefore, they say: “Don’t bring in
those casual workers.” We have to 
settle the matter.
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SHRI M. KALYANASUNDARAM
(Tiruchirapalli): There are casual

labourers in regular service like Loco 
Shed and Permanent Way Gangmen. 
H ie nature of work is not seasonal: 
it is not casual. There are 3 lakhs of 
such casual labourers. What about 
their position?

PROP MADHU DANDAVATE: I 
have answered that question some 
time back. I will repeat it, because it 
is a solemn assurance. Wherever we 
have such casual workers of Ions 
standing it has been our categorical 
instruction: ‘Try to absorb them in
the jobs and make them temporary 
and let us come to a stage where they 
will be absorbed.” That process has 
already started at quite a number of 
places.

The problem of the .1 amalpur work
shop was raised. I want to give a very
happy news. T had sat with the tech
nicians and experts of the Jamalpur 
workshop, trade unions and some of 
the MPs of that area. And we have 
evolved a scheme. I have pointed out 
by facts and figures how the traction 
î  shifting from steam one to diesel 
and electric ones. When that happens, 
outmoded modes of produclion have 
to go; and, therefore, the rolling mill 
has to be dosed down, because there 
is no room for steam locomotives and 
other equipments. But in order to
sec that because steam traction is 
Roing away and dieselization is tak
ing place due to our rationalization, 
workers, do not suffer, we have ap
proached the World Bank; and we ai’c 
getting a financial sanction for the 
iiiodeaii^aticm of various workshop-s; 
and the Jamalpur workshop will be 
the first on our list, where this mod
ernization wJll b fc’ ouLht about. 
Therefore, the problem of unemploy
ment will be solved.

Then there is the ticklish problem, 
the question of bonus. I want to re
peat, it is not that I am saying it only 
now. I made the first statement even 
before the Bhoothalingam Com
mittee was formed, that we will try 
3963 LS—11

to delink the other points from the 
bonus issue. As far as bonus is con
cerned, we are solving the problem 
in phases. The first phase was to re
introduce the old pre-Emergency
Bonus Act. That has already been 
done. Those who are not covered by 
the old Bonus Act, their problem will 
be taken up after in-depth studies of 
wages-income-prices. That work has 
been undertaken by the Bhoothalin
gam Committee. Some people may 
find fault with the Bhoothalingam 
Committee. We are awaiting the find
ings of the Bhoothalingam Committee 
-----(Interruptions)

SHRI SAUGATA ROY (Barrack- 
pore); We call it Bhooth-----(Inter
ruptions)

PROP. MADHU DANDAVATE: 
When hon. Members were speaking, 
I listened to them very patiently. I 
expect the same courtesy.

I would like to make it very clear 
privilege becomes an eye-sore in the 
Bhoothalingam Committee, it need 
not be taken for granted that all the 
recommendations will be accepted by 
us. We will examine every recom
mendation of the Bhoothalingam 
Committee in depth, and on the basis 
of their findings, our experience about 
the working class and the general ap
proach. of the Members of Parlia
ment we will be able to formulate 
our attitude. That will be our apro- 
ach, as far as the problem of bonus 
is concerned.

I have not referred to individual 
cases. I have formulated the broad 
policies, Regarding the individual 
points I will write to individual 
Members.

In 1947 our foreign dependence was
00 per cent. Today we are proud that 
our technicians have reduced our de
pendence on foreign countries to 7 per 
cent.

MR. CHAIRMAN,: Please conclude 
your speech. There is the Private 
Members’ Business.
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SHBI HAM VISHNU KAMATH 
(Hosh*nf*b«d): H« may conclude on 
Monday,

PROP. MADHU DANDAVATE 
Alter this there is the discussion on 
the Demands, when you get an ad
ditional opportunity

1 will conclude by paying my comp
liments to th* railway workers and 
among them I include the officers, 
technicians, engineers, and men of the 
managerial cadre We have taken 
certain steps which will take away 
certain privileges of the officers Some 
o f them may feel hurt Our attitude 
is not to hurt anyone, our attitude is> 
only to create a situation in which no 
privilege becomes an eye-sore in the 
eyes of the lower cadres of the rail
way employees or the general public 
That is all what we have done We 
will continue to take into account 
their legitimate demands For instan
ce, we have already created a sep
arate Directorate for gazetted officers 
We have already appointed a Di
rector We are already reviewing the 
entire question All the legitimate 
demands, whether they belong to 
Class IV, HI, n  or I, will be gone into 
with the co-operation of all who are 
interested m the welfare of the rail
ways

MR. CHAIRMAN,1 The 4ue*&*ftr is:

“That this House do agree with 
the Thirteenth Report of the Com* 
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 8th March, 1978.”

The motion was adopted.

15.35] hrs

CONSTITUTION (AMENDMENT) 
BILL

(Amendment of Eighth Schedule)

SHRI C K CHANDRAPPAN (Can- 
nanore) I beg to move for leave to 
introduce a Bill furthei to amend the 
Constitution of India

MR CHAIRMAN The question is
“That leave be granted to intio- 

duce a Bill further to amend the 
Constitution of India ”

The motion was adopted

SHRI C K CHANDRAPPAN I 
introduce the Bill

15 36 hrs

15 35 hrs.

COMMITTEE ON PRIVATE MEM
BERS' BILLS AND RESOLUTIONS

T hirteenth  R eport

SHRI YADAVENDRA DUTT (Jaun- 
pur) 1 beg to move

“That this House do agree with 
the Thirteenth Report of the Com
mittee on Private Members’ Bills 
and hesolutions presented to the 
House on the 8th March, 1978”

FACTORIES (AMENDMENT) BILL 
(Amendment of section 2)

SHRI K RAMAMURTHY 'Dharma- 
pun) I beg to move for leave to in
troduce a Bill further to amend the 
Factories Act 1948

MR CHAIRMAN The question ib
That leave be granted to in

troduce a Bill further to amend the 
Factories Act, 1948”

The motion was adopted

SHRI K RAMAMURTHY I intro
duce the Bill
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15.36} hi*.

PRICES FIXATION BILL

h^(m(w Htfrsw, #  snsrrv jgr f v  n̂r 
t  irftrv snr ^  ajr?f srtI: 
VEgpff ^  s f¥ r sFrhr̂ " frr-TT 

*tpt f e i m  sft 
^  a t  *pnrfir f t  srri 1 

MR, CHAIRMAN: The question is-

“That leave be granted to intro
duce a Bill to provide for preven
tion of charging exorbitant rates and 
for fixing fair prices of com
modities.”

The motion was adopted

«ft f o r m  srttt s t w : w m fa
t  fm ?  <jT:?*nfqw *rr?Tr

»  1 ____
15.37 h » .
CONSTITUTION (AMENDMENT) 

BILL
(Substitution of article 16)

^  SPTR aTRrV (SRTCTT) :
’ n m rfw  aft, 3  s t f t r  ^ T r r r  g  f a  s trm  %  

tffWH vftr ̂ TWtKFT faiN̂ F
Wrfa<T ’ft STR I

MR. CHAIRMAN; The question is:

“That leave be granted to intro
duce a Bill further to amend the 
Constitution of India.”

The motion was adopted

«ft fvmrv swr? ut<ct r̂̂ nf̂ r
*JT ̂ rrfafT spTtTT

i 1
15.37} hrs.
CONSTITUTION (AMENDMENT) 

BILL

(Omision of article 44)
SHRI G. M. BANATWALLA (Pon- 

nani); I beg to move for leave to in

troduce a BUI further to amend the 
Constitution of India. I want to add 
two sentences....

MR. CHAIRMAN: You cannot make 
a speech now.

The question is:
“That leave lie granted to intro

duce a Bill further to amend the 
Constitution of India."

The motion was adopted.

SHRI G. M. BANATWALLA: I in
troduce the Bill.

15.38 hrs.

CODE OF CIVIL PROCEDURE 
(AMENDMENT) BILL

(Amendment of Section 80)
SHRI BALDEV SINGH JASRO- 

TIA (Jammu): I beg to move for 
leave to introduce a Bill further to 
amend the Code of Civil Procedure, 
1908.

MR. CHAIRMAN: The question &
“ That leave be granted to intro

duce a Bill further to amend the 
Code of Civil Procedure, 1908” .

The motion was adopted
SHRI BALDEV SINGH JASRO- 

TIA: I introduce the Bill.

15.38$ hrs.
HOMOEOPATHY CENTRAL COUN

CIL (AMENDMENT) BILL

(Amendment of Section 2)
DR. BHAGWAN DAS RATHOR 

(Hardwar): I beg to move for leave
to introduce a Bill to amend the 
Homoeopathy Central Council Act, 
1973.

MR. CHAIRMAN: The question is.’
“That leave be granted to intro

duce a Bill to amend the Homoeo
pathy Central Council Act, 1673.* 

The motion was adopted.
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DR. BHAGWAN DAS RATHOR- 
I  introduce the Bill.

1539 hrs.

CONSTITUTION (AMENDMENT) 
BILL

(Amendment of article 101)

SHRI C K CHANDRAPPAN 
(Cannanore) I beg to move for
leave t0 introduce a Bill furthei to
amend the Constitution of India

MR CHAIRMAN The question is,

“That leave be granted to intro
duce a Bill further to amend the 
Constitution of India”

The motion was adopted

SHRI C K  CHANDRAPPAN 
I introduce the Bill

15 39£ hrs

CONSTITUTION (AMENDMENT) 
BILL

{Amendment of articles 102, 103 e t c ) 

ITo TFTSft faj? (W TFPJT) ?PTT-

wtrt % tt

vt <jTi**rrfqd ^  *FT*rf?r 
f[ 1

MR CHAIRMAN The question is

“That leave be granted to intro
duce a Bill further to amend the 
Constitution of Indu ”

The motion was adopted

TTo TWSft * WnfcT 
If fsrOTT 5T r̂rftRT 4>T?TT f  I

1540 hrs.
CONSTITUTION (AMENDMENT) 

BILL

(Insertion of new article 83A)

TTo (vTPM^X)
% fip3t VPT *PT 

erftnpR % yrfkErR -̂ r
fflftER’ 317% faW F  VT ^TTfW 

sft WHHfcr ^Ifdl $ I

MR CHAIRMAN The question is’ 
“That leave be granted to intro

duce a Bill further to amend the 
Constitution of India”

The motion was adopted

tto  Tnnft ?r*rrqf?r
^  ^ E T  f W T F  ^ T ^ r r f c p T  f - J lT T  g  t 

15 401 hrs
CONSTITUTION (AMENDMENT)

BILL

(Amendment of articles 84 and 820) 
t io

fa M t a d  srffTPrftr'Tt wn t o  
% srfdRTTT ?TRFSft WcT % 

HfarsrpTffsrrKnr fwsnrr
5 7  WTTfTrf t 7̂  *Pt snr’ rfa wr^rr ir 1 

MR CHAIRMAN The question is

That leave be granted to intro
duce a Bill further to amend the 
Constitution of India ”

The motion was adopted.

tto Tmsft fag *m n fi $
^FT «PT f  I

15 41 hrs
CONSTITUTION (AMENDMENT) 

BILL

(Insertion of new article 13A) 
tto  Turaftftrg ( m w i r )  w*n- 

21 18«PT %•
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^  % nfinnT 
mrar % ^ffwnr r̂r wtenr r̂?̂ f arr# 
f w p  ^  ^ T iw fw  sp^r «iH,*rf?r
^rrprT^ 1

ME. CHAIRMAN,: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Constitution of India.’'

The motion was adopted

*t° TT*nf> fan • *T*rnf?r 
$  WT fa&TT *?T T̂.̂ TTfTcT g I

15.41} hrs.
REPRESENTATION OF THE PEO- 

PLE (AMENDMENT) BILL
(Insertion of new section 78A)

SHRI SAUGATA ROY (Barrack- 
pore): I beg to move for leave to
introduce a Bill further to amend the 
Representation of the People Act, 
1951.

MR. CHAIRMAN* The question is: 
“That leave be granted to intro

duce a Bill further to amend the 
Representation of the People Act, 
1951.”

The motion was adopted.
SHRI SAUGATA ROY: I introduce 

the Bill.

15.42 hrs.
CONSTITUTION (AMENDMENT) 

BILL
(Insertion  of n e w  articles 329B, 

ETC.)
SHRI SAUGATA ROY (Barrack- 

pore): I beg to move for leave to
introduce a Bill further to amend the 
Constiaution of India.

MR. CHAIRMAN: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Constitution of India."

The motion was adopted.

SHRI SAUGATA ROY: I introduce 
the Bill.

15.42} hrs.

CONSTITUTION (AMENDMENT) 
BILL

(Amendment of article 352)—Contd.

By Shri Hari Vishnu Kamath

MR. CHAIRMAN: Now we take up 
further consideration of the following 
motion moved Tbv Shri Hari Vishnu 
Kamath on the 29th July, 1977, name*
l y : -

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

Shri Shanti Bhushan may continue.
TIIE MINISTER OF LAW, JUSTICE 

AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): On the last oc
casion I had dealt with most of the 
provisions of the Bill which had 
been moved by the hon. Member, Shri 
Kamath. There is only a little more 
to be said on that.

I have dealt with the question of 
the ratification of the proclamation of 
the Emergency and said that it would 
not be proper that it should be per
mitted to be done by a bare majority of 
the two Houses and I have said that 
there should be a special majority. I 
only joined issue a little with Shri 
Kamath that if the Constitution can 
be amended by two-thirds majority 
of the Members present and voting, 
ratification of the proclamation may 
also be allowed to be done by the 
same kind of special majority.

15.43 hrs.

rSmrc Dhirendranath Bastt in the 
Chair]

The last part of the proposed Bill 
relates to the subsequent ratifications. 
Sir, the hon. Members of the House 
are aware that the original emergency
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provisions contained in the Constitu
tion provide that after the proclama
tion has been made by the President 
it xequires ratification by the twJ 
Houses of Parliament But once it has 
been ratified by the two Houses, then 
in that case the Parliament has no 
say in the matter and that proclama 
tion of emergency can continue in
definitely till the President makes uo 
his mind to revoke that proclamation 
It has been a rather unhappy expea- 
en.e of the people of this country that 
even in the case of external aggression 
when the whole country stood like a 
man and helped the Government arcl 
supported the Government in pro
claiming an emergency m the country 
aftei the aggression was over and after 
everything had normalised even then 
the previous Government many a time 
had decided to continue with the 
emergency for main many ytais be 
cause when there is a proclamation of 
emerge icy then there are certain en
larged powers which are available to 
the Government Therefore with the 
attraction of being able to use those 
enlarged powers it appeals that even 
when the conditions had normalised 
those proclamations of emergency had 
still been continued

I am thankful to the hon Member 
for highlighting that deficiency that 
inadequacy in the Constitution because 
the Parliament I believe and the 
Government believes should have 
the right to oversee not merely that 
the proclamation of emergency was 
properly proclaimed but that it is con
tinued only so long as there is neees 
sity for the continuation of a pro 
clamation of emergency and as soon 
as this situation m tlu countiy alters 
when the emergency or the emergency 
powers which go along with it are no 
longer required then in that case the 
proclamation of emergency should lv 
brought to an end Therefore the hon 
Member has suggested that after 
intervals of not more than six months 
the matter of emergency should be re
considered by the tw0 Houses of Par
liament I am happy to say that the

Government’s thinking on this subject 
is also in the same direction There
fore, I hope when in this very session 
that comprehensive Constitution 
(Amendment) Bill is brought by the 
Government it will contain provision 
to provide that at an interval 0f  not 
more than six months the Parliament 
should have an opportunity of re
considering the question as to whether 
the proclamation of emergency should 
be continued any iurther In that 
connection 1 may be permitted to 
diaw the attention of the hon Mem
bers to one more thing although it does 
not primarily arise out of the Bill 
mov ed by my hon friend, Shri Kamath 
I have had occasion to inform the 
hon Members of the House earlier 
also but it is such an important matter 
that I think it would bear repetition 
Apart lrom amending the provisions 
oi \rticle {*>2 m this connection It is 
also necessary that certain iurther 
safeguards be introduced so that the 
emergency powers cannot be abused 
and that kind of situation those dark 
days ot this internal emergency -  can 
not be brought back m this country 
where even the right to life or liberty 
had been suspended We had th“ 
curious spectacle that if anybody waa 
alive he was alive on iccount of the 
mercy of the executive Government of 
the day and it a person was free it 
was only on account of the mercy of 
the executive Government of the day 
because if you had taken away Article 
21 which was the. sole repository of the 
right to life and liberty as soon as the 
enforcement of that Article had been 
suspended that right to life and liberty 
had itself got suspended It is in th® 
contemplation of the Government to 
remedy that situation also by propos
ing an amendment to Article 359 to 
provide that so far as this very sacred 
and fundamental right is concerned— 
there cannot be a more sacred right 
than this which an individual can 
have—it shall neither be capable of 
suspension nor its enforcement shall 
be capable of suspension under any 
circumstances whether external emer 
gency or any other kind of emergency
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Mter ,pU, there are extensive powers 

with the Parliament and with the 
executive Government, etc. to control 
situations. So far as the present Gov
ernment is concerned, it does not 
subscribe to the proposition that even 
tile fundamental right to life or liberty 
which is granted requires suspension. 
As the hon. Members are aware, it is 
a qualified right. That is not an 
absolute right, it is qualified, namely, 
not to be deprived ol one’s right to 
life or liberty except by the procedure 
established by law. I canot see any 
justification as to why it should ‘>e 
necessary to suspend even such a 
fundamental right to life or liberty, 
namely, it should be open to any ex* 
eeutive power to take away a person’s 
right to life or liberty without even 
complying with the procedure establ
ished by law.

I think this is a very important Bill 
which has been moved by the hon. 
Member, Shri Hari Vishnu Kamath, 
highlighting these things and, possi
bly, he wanted to use it as a catalytic 
agent in order to further quicken 
the pace of Government in bringing 
forward a comprehensive Constitution 
Amendment Bill.........

SHRI HARI VISHNU KAMATH 
(Bfoshatngabad): There is 'one more 

provision in my Bill which has been 
tucked away in a small amendment 
which I moved along with my Bill, and 
that geeks to restore the court’s juris
diction.

SHRI SHANTI BHUSHAN: Yes; the 
introduction of clause 5 in various arti
cles. Clause 5 or a similar clause had 
been added by earlier amendments. The 
idea was that such a proclamation 
should not be questionable in a court 
of law on any ground whatsoever. I 
am again happy to say that the Gov
ernment’s thinking on that subject is 
to restore the court’s jurisdiction. Of 
course, Oe court’s jurisdiction was not 
to sit in appeal over the decision of 
the Government or the decision of Par
liament. It was a qualified jurisdic
tion in a sense that if there is a mala

fide proclamation, etc.,,in that ease, om 
that limited ground on which the sub* 
jective decision of the President, etc. 
was questionable in a court of law, 
there is no reason why that limited 
power which the courts had should 
have been taken away. I am happy 
to say that the thinking of the pre
sent Government is also to delete that 
restriction which has been imposed on 
the courts’ powers.

With these words, I would request 
the hon. Member not to press his Bill 
but to withdraw his Bill and to wait 
for the early introduction of a more 
comprehensive Constitution Amend
ment Bill in the Parliament in this 
very session.

MR. CHAIRMAN: Shri Kamath,

PROF. P. G. MAVALANKAR (Gan
dhinagar): Sir, if you will kindly re
call what happened two weeks ago, 
the House had agreed that the Law 
Minister would intervene in this de
bate. leaving some scope for ether 
hon. Members to speak before Sbri: 
Kamath replies. That is what was 
agreed to last time. Therefore, 1 
do wish to take this opportunity of 
speaking briefly on the Bill-

MR. CHAIRMAN: The hon. Minis
ter has already replied.

SHRI HARI VISHNU KAMATH: He 
does not reply. I have the right of 
reply.

SHRI SAUGATA ROY (Barrack- 
pore); There is a very important Bill, 
the Unemployment Allowance Bill, 
coming up next standing in the name 
of Shri Lakkappa.

SHRI HARI VISHNU KAMATH: T
w ill not come in the w ay of that Bill.

PROF. P. G. MAVALANKAR: I will 
be very brief. I only want to invite 
your attention to what was agreed to 
two weeks ago when the House deci
ded that the Law Minister would in
tervene, leaving some scope for other
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hon. Members to speak before Shri 
Kamath replies. In any case, the hon. 
Minister does not reply. The right 
of reply is only for the mover of the 
BiU. The hon. Minister has only in. 
tervened. Kindly allow me some time;
I will be very brief and then Shri 
Kamath may reply. I do not want to 
come in the way of Shri Lakkappa’s 
BiU. In fact, I welcome that Bill 
»»<>■ H\

MR. Chairman. Sir. I do wish to 
support my esteemed Inend and elder, 
Shri Kamath on his Bill which deals 
with the very radical amendment of 
Article 352. Now, I do not want to 
go into the history of the entire gamut 
of emergency things that had happen
ed in this country. I want to speak 
briefly. I want to suggest, first of 
all, that this Article 352, as it stands 
today in the Constitution is liable to be 
further abused and misused if proper, 
prompt and timely action is not taken 
to revise it suitably.

Now Mr. Kamath has come forward 
with his amendments and the Law 
Minister in his intervention gave an 
assurance that he will also go into the 
same direction, and perhaps Mr. 
Kamath, at that point of time, after 
getting some clarification, may even 
withdraw the Bill. We are not interes
ted in seeing Mr. Kamath’s Bill pas
sed but we are interested to ensure 
that emergency provisions are never 
abused or misused ^y any power that 
be. That is the main objective.

I want to suggest that we must look 
at Article 352 m relation to Articles
358 and 359. I do not know what the 
Law Minister has to say in this regard, 
but Articles 358 & 359 also take away 
under the name of emergency so many 
fundamental rights during the con- 
tinuance of emergency which again 
they need not, because in continuance 
of emergency and having blanket po
wers for the Government of the day 
during emergency did not call for 
abrogation of fundamental rights for all 
times. Once the executive has tasted

all these powers, it does not want to 
get rid of those powers. That is the 
difficulty.

I start by saying that Shri Kamath 
deserves to be congratulated. I also 
think that Shri Kamath said that he 
wants not only everything to be fool
proof but knave-proof. I repeat that 
That is a very good point. We are 
grateful to him for that and we are 
happy that he is still with us in this 
House—one of the founding fathers 
of our Constitution. It may be said 
to his credit that he was a forefronter 
in the Constitution making, that he 
gave a very clear, and ample warning 
that there was a possibility of this 
article (352) being abused and mis
used. I hope Mr. Kamath will bear 
me out when I say that he did give 
the warning.

SHRI SHANTI BHUSHAN- Is he a 
founding father or founding grand
father?

PROF. P. G. MAVALANKAR: He
is a bachelor. So, in one sense, he can
not be a father or a grand-father. But 
he is one of the founding fathers of 
the Constitution Now, Sir, what he 
has done in this Bill is that he says, 
instead of internal disturbance, use 
the words “armed insurrection'. This 
phrase, this internal disturbance, has 
always been a phrase which is very 
nebulous, very doubtful because a 
Government can misuse this; this can 
be taken as a nebulous ground, and 
Government could declare emergency 
as was done by Mrs. Gandhi only some 
time back because how do you define 
internal emergency? Now, Sir, I do 
not know whether internal emergency, 
once declared, can always be, simul 
taneously, in the same breath, justi
ciable. That point is worth considera
tion further. I think the Law Minis
ter may have something to say on 
that point also because we all agree 
that the declaration of emergency la
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particularly and largely a political act 
rather than a legal or constitutional 
act, and if there is an amergertcy, 
crisis, disturbance, etc., well, 1 do not 
think the law court can go into the 
question and decide whether the 
declaration was legal or not legal, con
stitutional or not constitutional. There
fore, I want to limit the justiciable 
part of it only to one word—whether 
declaration was mala fide or bona fide 
But beyond that, judicial power must 
not be stretched. Otherwise, we will 
go into another danger and the remedy 
may prove to be worse than the 
disease. Having said that, why I 
want to support Shri Kamath is—I 
want to say briefly—that because he 
got rid of the phrase internal dis
turbance which is a very loose worl 
capable of all kinds of definitions, 
capable of fresh crisis, abuse, as was 
done by Mr. Gandhi in 1975; and there 
fore, he used the word ‘armed in
surrection’. I would say that it is 
slightly better But I would even say 
that there is a case for complete aboli
tion of the whole Article 352. Why 
should we have internal Emergency? 
If there is an Emergency of such a 
grave disorder as an external aggres
sion, do you think that anybody in 
this country, any patriotic citizen 11 
this country, will be objecting to Gov
ernment having vast powers? Was 
there no unanimity of opinion at the 
time of the Chinese Aggression in 1962 
and the Pakistan Aggression in 1965 
and again in 1971*> People were one 
with the Government. It is only when 
there is no emergency and when Gov
ernment wants to have the Emergency 
powers, that difficulties arise.

Therefore, I would like the hon. 
Minister to think on those lines and 
tell us, maybe at a later stage when 
he comes with his own Bill, whether 
this article has any justification what
soever and if it has, whether he will 
make it so rigid and strict that it will 
become next to impossible to make 
use of it except in a very rare, gen
uine, extraordinary, critical situation 
which, one hopes, will never arise.

Mr. Kamath has very rightly said 
that the whole matter must be left, 
not to the President and, therefore, 
the Pirme Minister and the Council 
of Ministers, but to the Parliament. 
The Parliament’s approval is not t® be 
given once and for all. The matter 
must come before the Parliament 
periodically, so that Parliament— 
meaning the people of India— has the 
right to find out, periodically, whether 
the Emergency still continues or not. 
The present provision is that the Pro
clamation will be presented to. and 
parsed bv Parliament. But its con
tinuation is not under the supervision 
and control of Parliament Once the 
Parliament approves of the Proclama
tion of Emergency as unfortunately it 
did in July, 1975—though some of us 
opposed it tooth and nail; we ultimately 
staged n walk out; that was all that 
we could do; it was passed—there :s 
no further remedy, that becomes per
ennial until the President, that is the 
Prime Minister, chooses to get rid of 
it. Therefore, Parliament must come 
into the picture afterwards also. 
Parliament’s powers must be increas
ed or strengthened. Parliament must 
not be allowed to lose all control once 
they have got the approval of the 
Parliament in the beginning of Emer- 
gency-declaration.

Take the countries like the VS.A., 
Canada and Australia, the three large 
countries, federal countries, democra
tic countries like India I want the 
Government to tell me whether there 
is any provision for Emergency powers 
in these three countries, namely, in 
the USA, Canada and Australia If 
these three countries, large as they 
are, resourceful as they are, rich as 
they are, prosperous as they are, do 
not need Emergency provisions m 
their Constitutions and they could use 
Emergency powers during emergency 
situations with the consent of the 
people without having Emergency 
powers laid down in their Constitu
tions, why do we in India want to anti
cipate, theoretically and academically, 
possibilities of Emergency and incor
porate such provisions in our Constitu
tion?
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Dr. B. R. Ambedkar, in the Consti

tuent Assembly of India, when he re
ferred to these Emergency provisions, 
said that these Emergency powers 
were unique in the world; Dr Ambed- 
kar has gone on record in the Cons
tituent Assembly debates to say that 
the Emergency powers given in the 
Indian Constitution, if they were used, 
would make the Indian quasi-federal 
structure completely unitary. There- 
iore, he had only a war situation in 
mind, no other internal disturbance 
of a local or regional character; he 
really thought of big Emergency like 
war. Dr. Ambedkar did not think *n 
terms of any kind of internal distur
bance—where it would be so used as 
to make a non-sense of the Constitu
tional provision.

From that point of view also I feel 
that we should support Mr. Kamath’s 
Bill, and I hope that Government will 
assure us that not only article 352 
but, along with that articles 358 and
359 also will be so radically amended 
that no future executive or govern
ment, will dare abuse the powers of 
the executive which are given in the 
Constitution both with a view to pro
tecting the country and with a view 
to enhancing the democratic traditions 
of this great Republic

16.00 hrs.
SHRI HARI VltHNU KAMATH. It 

was well over 28 years ago that, in 
the Constituent Assembly, when the 
Emergency provisions of the Constitu
tion were adopted in spite of the efforts 
that I and a handful of my colleagues 
in the Constituent Assembly had 
made to amend some of the provisions, 
soon after these provisions were adop
ted, 1 rose m my seat and said, with 
pain and agony in my heart “This is 
a day of Borrow and shame: may God 
help the Indian people” . Today, Sir,
I am deeply grateful to Hon Members 
of both sides of the House who have 
taken part in this (may I Bay) impor
tant debate*—a very significant discus
sion on the key provisions, on the 
Emergency provisions of the Constitu

tion which constitute a constitutional 
threat to democracy. I am deeply be. 
holden to the Minister of Law and 
Justice who.. .

SHRI KRISHAN KANT (Chandi
garh): And Company Affairs also.

SHRI HARI VISHNU KAMATH: Let 
us not speak of affairs. So let that be 
kept apart!

I am deeply beholden to the Minister 
of Law and Justice who has indicated 
to the House the mind of the Govern
ment and on what lines the Government 
proposes to move with regard to these 
provisions of the Constitution. It was 
only a little over two years ago that 
the fears expressed by me more than 28 
years ago came true The Government 
of the day sought to butcher demo
cracy, to debauch the Constitution, io 
denigrate Parliament—-particularly the 
Opposition, by dubbing them ‘anti- 
national traitors’ -to  throttle the Press 
and emasculate the Judiciary This 
was sought to be done m the name of 
the Constitution

SHRI JAGANNATH RAO (Berham- 
pur)* Such strong language?

SHRI HARI VISHNU KAMATH: It 
is well-deserved. It can be stronger. 
In fact. I am amazed at my own 
moderation.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): No
language is too strong to describe 
what happened.

SHRI HARI VISHNU KAMATH: I 
am glad that the Bill has evoked and 
provoked a very interesting debate, a 
stimulating debate. Sometimes it was 
exciting and there has been much heat 
but I must say there has been consi
derable light also during the debate.

When I first moved the Bill for con
sideration, on the 29th July, 1977—a 
historic year, an annus mirabills if I 
may call it so, a year of miracles and 
wonders—soon after I moved the Bill 
for consideration, two friends on the 
other side, from the Congress (now



341 Constitution PHALGUNA 19, 1899 (SAKA) (Amdt.) BiU 34*

there are two Congress parties and 1 
do not know to which Congress these 
two friends belong now) both Mr. 
Vasant Sathe and Mr. Stephen took 
part in the debate on that day, and 7 
must say that nothing but heat emana
ted from their speeches. My friend 
Mr. Biju Patnaik rightly said at the 
conculsion of the discussion on that 
day. the 20th July (I am reading from 
the printed Hansard of ours): “When 
1 listened to Shri Sathe and Shn 
Stephen I was reminded of Dante’s 
'Inferno and Devil’s Advocate’. I would 
only say that both of them were in
ebriated by the exuberance of their 
own verbosity That is all I would say 
about those two speeches I am happy 
to say that most of the other Members 
who took part in this debate supported 
the Bill. Some hon. Member wanted, 
of course, the entire deletion or re 
peal of Art. 352 so far as internal ex
traordinary situations are concerned. 
The majority of the other Members 
who took part in the debate on the 29th 
July, on the 18th November and on the 
last occasion on the 24th February, 
1978 when the hon Minister was the 
only participant in the debate—most 
of the members and the Minister have, 
1 am glad to say, happy to say, support
ed not only the principle of the Bill, but 
also the provisions of the Bill. That 
is a very happy augury lor the future 
of our democracy in our country. My 
only objective in bringing the Bill was 
to see that democracy was, as far 
as the constitutional provisions or 
safeguard can make it, is established 
on a sound, safe and strong footing. 
And may this democracy of ours be 
fool-proof and knave-proof against all 
attempts to subvert it.

We are today the largest democracy 
in the world, but as Rabindra Nath 
Tagore once said in a poetic vein, what 
is huge is not great. Our democracy 
is large, huge: the largest nation in 
the world is a communist country and 
we have the honour and privilege to 
be the largest democracy in the world. 
But my objective is to transform, as 
far as is possible with human power, 
with divine grace and divine shakti,

our largest democracy into the greatest 
democracy on earth. Tfitet is my objec
tive and I am sure it is shared by 
all Members on both sides of the 
House. That is our goal and objective.

I would now briefly refer to the 
observations made by the hon. Minis
ter. The Minister has, more or lese, 
agreed with most of the provisions of 
my Bill. I have used the words ‘more 
or less, with most’. As I said on the 
last occasion on the 24th Febraury, I 
am not a stickler for words. I want 
the substance, not the shadow, and so 
last occasion on' the 24th February, I 
do not mind giving up the shadow wil
lingly, gladly. Therefore, when the 
Minister says that he prefers, the Gov
ernment prefers, the word ‘rebellion’ 
in place of the word ‘insurrection’, I 
have no objection. I did not look up 
the dictionary, Webster, Oxford or 
whatever bigger dictionaries there are, 
but the lawyer that the Law Minister 
is, the able, famous, jurist that he is. 
he knows these words, the nuances of 
these words, the meanings of these 
words far better than I do; if he thinks 
that ‘rebellion’ is a more appropriate 
word in this context. I have no objec
tion. Let them have the word ‘rebel
lion’. A colleague of mine wanted to 
substitute ‘revolution’ for the word 
‘insurrection*. I think, that would be 
inappropriate because a rebellion, if it 
succeeds is then' called a revolution 
Insurrection, if it succeeds, becomes p 
revolution, with hindsight. But i t  
fails, it becomes a mutiny. That 1* 
what is said of our revolt of 1857 when 
we struck for independence and we 
lost—our forefathers, our ancestors. 
Therefore, it was called a mutiny. Had 
it succeeded it would have been a 
revolution. In 1905 Lenin in Russia 
struck but he failed. Again in 5017 
when he succeeded, it became a revolu
tion. Therefore, in my mind the word 
‘revolution’ is inappropriate. ISther 
for insurrection or rebellion—I lave 
no objection. Let the Government 
come forward with their Bill and we 
can have a discussion on that and if 
necessary, we can amend it suitably 
even then.



[Shri Hari Vishnu Kamath]
The most important provisions in 

this Bill are with regard to the funda
mental rights. My friend, Shri Chitta 
Basu—he is not here now—wanted 
that the courts’ powers should be re
stored. I had overlooked that point, 
and I forgot about it when I introduc
ed the Bill. Later on it struck me 
that I had lost sight of clause 5 md, 
therefore, I moved an amendment on 
the same day as I moved for considera
tion of the Bill—fhe Members per
haps have lost sight of it—whereby I 
have sought to delete clause 5 to the 
extant Art 352 which seeks to oust the 
courts’ jurisdiction, with regard to 
testing the bona fide of a proclama
tion of emergency. The courts’ juris
diction which has been ousted by 
clause 5 of Art 352 is sought to be 
restored through this Bill.

Therefore, I am glad to see that the 
government’s mind is also working on 
the same lines, to restore the jurisdic
tion of the courts. Here I may add 
one word that, as the Minister rightly 
observed, some of the fundamental 
rights should be—may I use the w o rd -  
entrenched. 1 do not know whether 
the Minister agrees with it—fundamen
tal rights in regard to Art 21. the 
right to life and personal liberty should 
be entrenched,—which became a 
national and almost an international 
issue in the Supreme Court in April 
1976. That Article which guarantees the 
right to life and personal liberties 
should be an entrenched article of 
the Constitution, incapable of bemg 
subverted by any executive flat or by 
Parliament. If that is done and with the 
power of the courts restored also. T 
for one feel that we would have evol
ved the necessary constitutional safe
guards.

Along with that, I do not know 
whether Art 32 seeking to guarantee 
the right to move the Supreme Court, 
that also should not be suspended and 
this also should not be suspended, the 
right to personal liberty, in any cir
cumstances whatever and however 
grim fhe circumstances may be. Even
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the Britishers during the days of the 
Second World War did not suspend 
the right to move for habeas corpus. 
Our Supreme Court here unfortunately 
did it and in spite of 29 Judges of 
various High Courts in the country 
holding that the petitions were main
tainable, a few Judges in the Supreme 
Court disallowed it and from that 
flowed a lot of evil and injustice. So, 
I do recognize that courts’ powers will 
not guarantee everything that we have 
in mind with regard to restoration of 
democracy because I am sorry to ay 
that when this habeas corpus case was 
being discussed and our Law Minister 
was one of the great Counsel—he was 
defending the rights and liberties of 
the citizen and he knows the case in
side out. He must have felt a wrench 
in his heart when the judgment came.
1 am sorry to sav—it pains me to savr 
so, but I cannot help reading an ex 
tract from one of the ludgments of the 
judges in the habeas corpus case.

I do not know how after 25 years 
of framing the Constitution, a judge 
of the Supreme Court 111 India, with 
this Constitution—one of the best Con
stitutions of the world—could have the 
heart to write What he did. This is 
what he wrote*—

“The object of depriving a few of 
their liberty for a temporary period 
has to be to give to many the peren
nial fruits of freedom ’’

That is not so bad. Look what fol
lows:

“Counsel after counsel expressed 
the fear that during the Emergency, 
the Executive may whip and strip 
and starve the detenu and if this 
be our judgment, even shoot him 
down. Such misdeeds have not 
tarnished the record of Free India 
and I have a diamond bright, dia
mond hard hope that such things 
will never come to pass.”

This is what the present Chief Jus
tice wrote in his judgement in that 
case.
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Compare with what a great British 
Judge Lord Atkins wrote in habeas 
corpus case—

“Amid the clash of arms, the laws 
are not silent. They may be chang
ed, but they speak the same lan
guage in war as in peace. It has 
always been one of the pillars of 
freedom, one of the principles of 
liberty for which on recent autho
rity we are fighting, that the judges 
are no respectors of persons end 
Stand between the subject and any 
attempted encoachments on his 
liberty by the executive; alert to see 
anj coercive action is justified in 
law.”
In our Supreme Court, Justice 

Khanna did write judgment on the 
same Knes and this is the only judg
ment of the Supreme Court which caus
ed a very heartening editorial in one 
of the American newspapers.

I am quoting from the editorial in 
the New York Times:—

“Indian democrats are likely to 
remember only in infammy the four 
judg»*s who obediently overturned, 
the decisions of half a donzen lower 
courts scattered across India which 
had ruled m definance of the Gov
ernment that the right of Habeas 
Corpus could not be suspended, even 
during emergency that Mrs. Gandhi 
declaied last June. But they will 
long cherish the lonely judge who 
said, in words reminiscent of other 
enduring, declarations for freedom.:”
1 now quote from Shri Kanna’s 

judgment
“T*ie power of the courts”

—almost redolent of Lord Atkins:—
“The power of the courts to hsue 

a wilt of habeas corpus is regarded 
as one of the most important charac
teristics of democratic States under 
the rule of law. The principle that 
no one shall be deprived of his 
life and liberty without the autho
rity of laws is rooted in the jonsi- 
deraHlon that life and liberty are 
precious possessions.”

We have a hunting reminder. Mr. 
Justice Khanna went on to say:

“In a purely formal sense, even the 
organised mass murders by the Nazi 
regime qualify as law.”

Because, under the Weimar Constitu
tion it was done. Here also that same 
refuge was taken'under our constitu
tion. Therefore, Sir, I am glad that 
the hon. Law Minister has come for- 
war to lay bare the mind of the Gov
ernment in this matter. I would have 
been happy to agree with those of my 
friend who opined that the Article 
should be repealed so far as the inter
nal situation is concerned. May I 
humbly and most earnestly submit 
that what I would like to do through 
my Bill is to strike a modus vivedi, 
survama madhyam, golden mean, bet
ween the powers and functions of the 
State and the right* and liberties of 
the citizen in an extraordinary situo 
tion whether it be iniernal or exter
nal. I am glad that that the hon. Minis
ter agrees with most of the provisions 
of the Bill. I am grateful to him for 
the light that he has shed on this issue 
under this Bill. I remember—if my 
memory does not betray me—the hon 
Home Minister in the last monsoon 
session s<ud»—whether it was the con
sidered opinion of the entire Cabinet or 
his own personal view. I am not sure-- 
that the Government intends to repeal 
Art. .'̂ 52. I do not know whether he 
sticks to the same view now. I am 
sure the Government and the entire 
Cabinet has considered this matter. I 
am sure that the view that the law 
Minister expressed today and on the 
last occasion on February 24 is the view 
of the Government. And there is cnly 
one word more which I would like to 
add before I close and that is this. The 
Minister referred to it. I had indica
ted in my speech when I moved the 
Bill for consideration on 29th of July 
that this is not an adequate Bill. I 
recognised that the Bill is not rde- 
ouate. I had said on that occasion that 
there are other. Articles Art. 356,358 
and 359. These should be taken care of 
and suitable amendments made so
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that the danger that looms large to 
our democracy by these provisions 
could be obviated once for all with 
regard to Art. 356 I would say just 
one word. Dr. Ambedkar said so m 
the Constituent Assembly when there 
was a debate on the provision for im
position of President’s rule in the 
States. Replying to the discussion on 
the amendment which 1 had moved, 
he said:

‘I hope that this provision will 
remain a dead letter.’

It is not really dead; it is alive and 
kicking, Sir. Under the provisions of 
Art. 356 how many times has the 
President’s Rule been imposed? p;ven 
in our time also how many times has 
this been imposed? As m y colleague, 
Shri Mavalankar tells me, in Ihirty 
years forty times President’s Rule 
has been imposed. My friend has got 
the figures at his finger tips—it is 
more than one per year. It is pretty 
bad. I hope you will agree with this 
observation of mine, Mr. Chairman, 
that this is pretty bad.

With regard to the provisions in Art. 
352, 356 and 359, I said that these may 
lead to a dictatorship. Abusing such 
a powers conferred under these atli 
cles, this was what Hitler did m 
Germany, such a provision in the 
Weimar Constitution led to a similar 
dictatorship in Germany. In Dr. 
Ambedkar’s own words—He was verv 
sympathetic—I remember his words— 
I remember that this is what he said-

“ I care for fundamental rights as 
much as my hon. friends do” .

It was only Shri Krishnamachari who 
used the phrase ‘constitutional dic
tatorship’ with regard to the possibili
ties of Art. 352 and 359.

Lastly. I would briefly respond to 
the appeal made by the hon. Minister 
Because, as indicated in my very first 
speech on the 29th of July, the only 
objective In my miri’d was to make the 
Government think. This was what I 
said on that occasion. I know that this

BUI ia not adequate for making lull 
amendment of the eqiexgency provi
sions. As a matter of fact, my scheme 
was to set the ball rolling and make 
the Government and xny colleagues 
think. I wanted to provoke thought 
about this emergency Chapter. I have 
succeeded in that. I am painfully 
aware that the crux of the matter does 
not lie only with this Art. 352 but also 
with Art. 356, 358 and 259. This is 
what I said on the 29th of July. I 
know it is futile—an exercise in futility 
—to press this Bill to the vote of the 
House because this Constituti mal 
Amendment Bill by a private Member 
has to face many hardships and I’ iffl- 
culties unless of course the Govern
ment obliges me by issuing a three line 
Whip and that kind of thing. I Co 
not want to put thorn in that predica
ment. These three articles together 
make the head and front of the emer
gency chapter

Therefore, I hope the Minister’s as
surance is a solemn assurance and not 
something that can be diluted or water
ed down or deviated from or be the 
victim of amnesia. I hope nothing 
of that kind will happen because 
sometimes it happens that because of 
other pre-occupations, othr work, other 
pressing engagements, other croweded 
work-load, promises are sometimes 
relegated to the limbo of amnesia, if 
not oblivion But, I hope that this 
Bill will not share that late; the 
emergency provisions will not '„haLe 
that fate because it will be a sad day 
for democracy and for our countiy 
again if this is relegated or deferred 
to the next session

I also hope that, as the Minister 
indicated on the 24th February, he 
would bring forward a comprehensive 
Constitution Amendment Bill which 
will include amendments also to the 
emergency provisions of the Consti
tution. Today in reply to a question, 
he has solemnly asured and promised 
that the Bill will be introduced in tihs 
very Session. I know it cannot be 
passed in this Session but let it be 
introduced in this Session. I hope it
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Is a gilt-edged guarantee from the 
Government, and that they do mean 
busiees* I. do hope that the Gov
ernment means business, and means 
business earnestly and sincerely and 
promptly. It should be introduced by 
the end of this month. It should not 
be postponed to April or May. There 
should be no excuses also that the 
Government is discussing with leaders 
of the Opposition. I know the diffi
culties of the Government in regard 
to a Constitution Amendment Bill. It 
must have the support of a two-thirds 
majority in both Houses. There is no 
difficulty in this House, but a diffi
culty may arise in the other House 
if the Opposition is allergic to the 
moves made by the Government. Even 
so, I would submit, we should go ahead 
Government should go ahead even if 
there is opposition in regard to this 
important measure. We should honour 
the pledges made in our manifesto. 
That is the first and foremost duty 
of the government come what nay 
Let the ball go in the other court. 
Let the people know who are the cul
prits. Therefore, it is very necessary 
that the Government should make up 
its mind once and for all even if there 
is opposition either in« this House or 
in the other House. Government 
should not be deterred by such an at
titude on the part of the Opposition. 
Thev should go ahead and get the 
Bill passed in this House, the real 
House or the Peoples’ House and then 
show to the people of the country as 
to who wants to retain Emergency 
provisions. If there is any doubt Jn 
the mind of the Government in regard 
to the comprehensive Bill. I would 
like to appeal: let Government Ving 
only tfie Bill with regard to the 
Emergency chapter. Other amend
ments can wait. I know some hon’- 
ble Members wanted the Forty-second 
Amendment to be done away 
with lock, stock and barrel. But 
I would request the Government not 
to dilly-dally or shilly-shally with re
gard to the Emergency provisions. Let 
the two Congresses—Congress I or J or 
K—onpose or do what they like.

AN HON. MEMBER: Why are you 
abusing us? We have heard you very 
patiently.

SHRI HARI VASHNU KAMATH: 
No. No. Is that abuse? I would not go 
to that extent. I would only say, Sir, 
let the Government not go on marking 
time, trying to ascertain what the 
Opposition is thinking on this matter. 
Let them bring forward a Constitu
tion Amending Bill. On that soleraen 
assurance ghen by the Minister, ' I 
am withdrawing the Bill. Otherwise, 
I would not have withdrawn the BilL 
On the solemn assurance of the Gov
ernment, I would withdraw the Bill. I 
hope they will bring forward a com- 
phehensive Bill in this Session. If 
that is not possible, let them bring 
forward a Constitution Amending Bill 
seeking to limit this Emergency . hap- 
ter and seeking to amend the provi
sions on the lines which he has indica
ted in his speech on the last occasion 
and today. That is all my appeal. 1 
hope you would respond to my appeal 
in the same spirit and in the same 
manner and therefore I conclude by 
saying that let us all solemnly resolve 
that we, here, in the House, in the 
Parliament, and in the country shall 
strive, to the best of our ability, to 
make our largest democracy the grea
test democracy on earth.

SHRI SAUGATA ROY: Sir, on a
point of Order. Since Shri Kamath 
has waxed so eloquent about the 
demerits of Emergency and since he 
is so set against the Emergency and 
since the Law Minister is also in
clined to accept his proposals, why 
not the Government set a precedent 
and accept his Bill. So. I shall protest 
against the withdrawal of the Bill. If 
a division is taken, we will vote 
against it.

MR. CHAIRMAN: Now in consi
deration of statements an-i assurances 
given by the hon. Law Minister, Mr. 
Kamath, do you withdraw /our BJ1’

SHRI HARI VISHNU KAMATH: 
Yes, I seek leave of the House to
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[Shri Han Vishnu Kamath] 
withdraw the Bill further to amend 
the Constitution of India.

MR CHAIRMAN The question is
“That leave be granted to with

draw the Bill further to amend the 
Constitution of India”

The motion was adopted

SHRI HARI VISHNU KAMATH I 
withdraw the Bill

UNEMPLOYMENT ALLOWANCE 
BILL

SHRI K LAKKAPPA (Tumkur) 
Sir I beg to move*

“That the Bill to piovide for com 
pulsory payment of allowance to 
all unemployed persons m the coun 
try be taken into considei ation ’

Sir the Bill is one of the lust ric 
Bills It is a 11 ost import i n Bill 
which is now un lor considei ation Of 
couise ficihties for drafting <he Bill 
in a moit scientific manner were not 
available from tfffe Secretariat, but 
stili I have drafted it in a lucxd man 
ner I hope the dynarric Minister 
Shri Ravmdra Varma would bn 
forv. ard a Bill 0 1 the same lines '11 
the basic object of this Bill is to pjc 
vide allowance to the educated un 
employed Thrre are doctors engi
neer diplomj holders who are un 
employed They shou’d be paid each 
Bn allowance of Rs 150 per montn I 
wan* th t this lllowance should be 
increased till sue h time they remain 
uneiTu^ove 1 or stilt fheir own bus - 
ness The nuirber of unemployed »xr 
sonc must be on the increase I 1 ivt 
stated that unic than 20,000 loc 5-s 
engneeis and diploma holders are 
there in the country Half a mllion 
job scheme was announced wi*h hib i 
sour ding words by the government 
it has not fulfilled the aspirations and

desires of the unemployed people of 
this country So this Bill is inevita- 
sble, if the government wants to 
establish egalitarian society

In reply to a recent question of 
mine on unemployment my hon 
friend Shri Ravindra Varma has not 
given the correct picture of *he Situa 
tion in the country He has giv»*n a 
sort of promise But this country is 
not prepared to listen to the promisee 
of the government Government must 
understand the explosive and Alarm
ing situation in the country It can 
lead to any situation any time, it can 
blow off the present government it 
they do not take it seriously The 
Prime Minister got up and cave a 
reply saying I am not for memp- 
loyment doles Some states 1 r the 
country want to give social secuiity 
to unemployed people The Chief 
Mimstei of Maharashtra had brougnt 
forw-ud a scheme Tn Karnatak we 
had a scheme that if the income oi 
a particular family 01 a peison is be
low 3000 5000 cet am unemployment 
dole*, ind facihtie should bp given 
t j that pirsoiB 1 cannot undeistma 
the helplessness of the picsent cov 
eminent I do not know wliat o 
plulosoph\ I am not satisfi d with 
the ai swer g \en by Moraji DtSai the 
Pnmc Mimstei oi this country I do 
not know how the voungei j^icra 
ti i of ute upload pi p i  nt iecia 
or doctors or diploma holders 1 t‘>ia<e 
and illiterate can ague with hat 
statement- Thu Pnmc Mmu>tei said 
that it was the philosophy A the 
Jan it i Pirtv government o ajoli^j 
untmployment withm ten vears Mr 
Fernandfs says we are considering 
providing opportunities in cottage in
dustries and other things Oui Cha 
ran Singh has got beautiful philosophy 
and economic polcy He has wrU^n 
a book He mentions Mahatma Gan
dhi I do not know how it is relevant 
foi him He says Gandhian bluepnnt 
I do not know wh l it is that he envi 
sages for this country Tho nungry

•Moved with the recommendai on of the President
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and angry nation of youths is on a 
war path- He wants to establish h'.s 
own society, kulak society. It is his 
philosophy. The janata party Presi
dent says that 10 years is small time 
to meet the challenge; he require* an
other 5 years, that is fifteen years. 
That is 15 years, 5 years. 10 year*, 
that is 25 years. This is the tlrnking 
and phlisosophy of the janata party 
government.

Whenever we asked, the Govern
ment of India has not been able to 
give even the correct statistics in tnis 
regard. From the "various Employ
ment Exchanges that are functioning, 
it has not been able to find out t' ê 
number of unemployed Graduates, li
terates, illiterates, diploma-holders, 
Engineers and Doctors. Every time we 
have put a question, I think '.bey 
have come out with this answer: ‘'The 
live registers are not maintained The 
Government is conscious of the se
riousness of the unemployment prob
lem and proposes to follow an emp
loyment-oriented strategy in winch 
primacy will be given to the devo’ op- 
ment of agriculture, agro-industries, 
small and cottage industries.” With 
these words, they want us to be satis
fied. Is there any strategy worked 
out by the Government in the bst 
one year? Nothing has been done. Re
cently, the Planning Commission came 
out with a statement that they are 
not for doles to unemployed persons. 
Then what is the strategy—Rolling 
Plan? Caff the Rolling Plan go on 
rolling? Will it solve the unemploy
ment problem of this country? No. 
Ultimately, it will blow off the pre
sent Government in fhe next Election 
It is an indication which we have al
ready seen.

Then, what is the job security that 
is provided in the public sector 
undertakings? Everywhere, there is 
nepotism, favouritism and every emp
loyment exchange is full of corrup
tion. In fact, in certain States there 
are no Employment Exchanges at all. 
If you examine the position in the 
public sector undertakings, you will

see that if the Chairman belongs to 
a particular community, then his nep
hews, relatives, brothers-in-law, his 
kith and kin are given employment. 
There is no rule, no procedure, No
thing of that sort. Throughout the 
country, it is so. The various com
panies are also' functioning in the 
same fashion. The near relatives of 
the person at the top are the Direc
tors of the companies. Therefore, the 
entire country is in the stranglehold 
of a few persons, a few companies.

The educated people are also not 
provided with jobs and this is on* of 
the important reasons for the frustra
tion of the people in this country.

Now I come back to history. In the 
socialist countries and even in the im
perialist countries, social security has 
been provided for. it has been 
done even in developing countries. 
But in our country which is 
lagging behind, no such se
curity schemes are coming up. The 
security schemes have not even been 
introduced in various organisations. 
From this, you can see the pitiable 
condition that is prevailing in our 
country.

I would like to give certain facts 
which I have in my possession for the 
benefit of the hon. Minister. In Aus
tralia, unemployment and sickness be
nefits are paid to men over 16 and 
under 65 years o? age, and to women 
over 16 and below 60—i.e., to those 
who are unemployed or who are tem
porarily incapacitated and thereby 
suffer loss of income. But here in 
India, people are hale and hearty; 
manpower is available in plenty. But 
there are no jobs available. When 
jobs are not available and no doles 
are given, where should they go? Do 
you want all those people to be turn
ed into socially evil forces in this 
country? They will become a menace 
to the nation and to the society ulti
mately.

I would like to quote the case of 
certain countries which have provid-
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ed contributory social welfare measu
res likes unemployment insurance 
under which payments are made in 
the eVent of unemployment Sne»e 
are a number of countries givnig such 
benefits The Prime Mimstei has sta
ted that the unemployment allowance 
will ultimately lead to beggaty 1 
do not know how this fantastic theory 
has developed m his mind I would like 
to know froir the Pnme Minister how 
unemployment allowance will be con 
verted into beggary This is how the 
seriousness of the pioblem has not 
been understood by the present Gov
ernment The number of educated job 
seekers—Matriculates and above —on 
the live registers of employment px 
changes, has been showing a rising 
trend This is so according 10 the 
statement of Ifie MinfSTei mad? on 
7th July 1977 1 e after the present 
Government came into power Gov
ernment said that they nropostd to 
fol’ow an empTIyment 01 jen'e ] iu 
tegv, which will primarily be worked 
through the development of igricul- 
ture. agro-industries, small-scale and 
cottage industiies, especially in rural 
areas Government said that thp cilj 
cated and uneducated unemployed 
will get the bent fit

Now about the budget piesenkd b\ 
Mr Patel Can we gather anything 
from it’  It was such an uninspiring 
budget Can it cover the sehemus 
that he has stated in his reply’  Can 
any developmental activifiv take p’act 
as a result of such a budget—which 
is going to be discussed’  What is tht 
strat°gy that the Government ha, ad 
opted’ What is the area of develop
mental activities that the Govemnvnt 
havt envisaged m the budget, to 
crcate an employment potential9 Till 
such t me these are done what is the 
provision that has been made for the 
unemployed persons’  Thousands and 
thousands of engineers are going out 
and seeking jobs in other countries 
They a.‘e treated like animals in otae’ 
countues These instances are also

brought to our notice Doctor* are 
going out; so also engineers *nd dip- 
loma-holders, now you are packing off 
skilled and unskilled people to va
rious parts of the other world

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA) Other 
world *

SHRI K LAKKAPPA I mean the 
other parts of the world

This country is capable of absoxbing 
any amount of employment potential 
because nature has given us plenty 
We have rivers full of water and many 
natural resources So employment can 
be cieated Only will on the part of 
the Government is lacking On a 
vital issue like providing jobs to the 
unemployed there is complete failure 
on the part of the Janata Party during 
the last one year In that background, 
what credibility will the people give 
to the assurances of the Janata Gov
ernment 7

In reply to one of the questions tne 
hon Minister has stated

Government propose to follow an 
employment oriented strategv m 
which primacy will be given to the 
development of agriculture, agro- 
mdustries small and cottage indus
tries especially in rural areas which 
will benefit both the educated and 
uneducated unemployed The 6th 
Five Year Plan is also proposed +0 be 
formulated with a high employ nent 
content m order to tackle the pr> 
blem of unemployment both among 
the educated as well as uneducated 
persons '

Again he sa\s m repl> to another
question

‘ The Union Budget for 1977-78 
contains a provision of Rs 8 crores 
for a scheme to provide ‘seed’ money 
and other finance to enterprising 
educated unemployed considered eli
gible for assistance In addition 
the Union Budget provides for addi-
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tional outlays lor agriculture, Irri
gation, power, khadi and village in. 
dustries, sericulture, handlooms, 
postal and telephone facilities In 
rural areas and wide ranging rural 
infra-structure programmes......... ”

Can they provide all these things with 
a meagure Rs. 6 crores? Then you 
have fixed a target period of ten years 
to achieve the objective of temoving 
destitution. In another reply he has 
stated that statistics are not available 
about the number of educated an-1 
uneducated unemployed. The mxnner 
in which the present Government have 
dealt with this problem is an indica
tion of their complete bankruptcy of 
ideas. Therefore, I say that a situa
tion has arisen where they should 
accept this BiU.

He says in reply to another ques
tion:

"According to information availa
ble with the employment exchanges, 
22.58 lakhs of educated (matricula
tes and above) men and 4.13 lakhs 
educated women sought registrat on 
during the year 1976 and 1.51 lakhs 
of men and 0.35 lakhs of women 
were placed in employment in the 
corresponding period, leaving 21 07 
lakhs of men and 3.78 lakhs of 
women unemployed.

The number of educated (matri
culates and above) men and women 
on the Live Register of employ
ment exchanges (which is a ...'muta
tive figure and hence includes the 
back-log) as on 30th June. 1977 
were 45 45 lakhs and 8.44 lakhs re
spectively.”

What type of answers does he givi.-?

17.00 hrs.

In reply to another question, tlie 
Minister of Irrigation has stated:

“Development of Agriculture with 
Employment-Oriented Scheme. A 
programme of Integrated Rural 
Development was initiated last year

aad 20 districts were selected for it. 
It was reaUsed that the programme 
was not making much progress be
cause the? preparation of Resources 
Inventories and Action Plans as en
visaged under this programme was 
taking time. It has therefore been 
decided to have a new programme 
of Integrated Rural Development 
with the main objective of creating 
employment and production in the 
rural areas. Under the new pro
gramme, it is proposed to inc’ude 
rural industries and self-employ
ment programmes in the tertiary 
sector besides the agricultural de
velopment programmes.”

What is the result of it? Where have 
these programmes been started, how 
many people have been employed, 
what is {he progress of the program
mes in the last one year? Will the 
hon. Minister be able to clarify the°e 
things?

17.01 hrs.

[S hri M. S atya n a r a y a n  R ao  in the 
Chair]

This Bill has been pending for long 
I tried my very best even in the pre
vious Lok Sabha to bring it, but some
how it lapsed.

I want to focus the attention of the 
Government on the fact that this is a 
simple measure which will help in
spire full confidence in the younger 
generation, especially the educated 
people who are searching for jobs 
after having taken degrees.

You are talkinng of austerity mea
sures in Government. I think you 
should provide doles to the unemploy
ed people. The provision that I am 
suggesting is not more than Rs. 15 
crores from the ConsoUdated Fund of 
India. Can you not spend at least 
Rs. 15 crores? It wiU give the benefit 
of providing a job and doles and give 
confidence to the people of this coun
try
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THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND I BO UR (SHRI 
RAVINDRA VARMA): I want to
know whether it is Rs. 15 crores per 
year or per month.

SHRI K. LAKKAPFA: it is per year.

This is not a big amount for the 
Government of India. We have seen 
that crores are being wasted on vari
ous schemes in various ways. Auste
rity measures have not even been in
troduced m the Government though 
they have been claiming that austerity 
measures and simplicity are the ob~ 
jec.s of the Janata Government. Only 
this morning, in reply to a question 
by Dr. Subramamam Swamy, it was 
revealed that even on the decoration 
of the Ministers’ bungalows they are 
spending lakhs of rupees i do not 
know about other expenditures.

(«farr) :
toftt «Tr i

SHRI K. LAKKAPPA: It is not a 
question of the Congress. When we 
come to power, you can say that 
Even when the Congress was in power 
I was saying that the utmost austerity 
measures should be taken.

This is a very simple Bill. The 
Minister must have been convinced 
by this time. Every day one question 
Or other on the unemployment pro
blem in the country comes up. If the 
Minister is ready to bring forward a 
comprehensive Bill, I will consider it 
We can cover all the other unemploy
ed persons, literates, illiterates, what
ever the case may be. But it is not a 
new thing that i am now introducing. 
There are two States, progressive 
States, Maharashtra and Karnataka, 
which have introduced the scheme 
successfully and created confidence hi 
the minds of the unemployed and the 
lower strata of the society. That is 
Bow you can redress the vegional im
balance of economic programme. My 
friend Sliri Kamafh, was very vehe

ment on civil liberties and democracy. 
I can appreciate the sentiments. 
Democracy should function. But what 
is that that has been guaranteed to 
the people? The living right of an 
individual i8 not there. Suppose, ‘A’ 
dies without medicine today, can his 
relative have any right to go to the 
court and claim damages? Tata, 
Birla and big companies can go to the 
court for claiming damages if then 
property is taken over. These are 
social revolutions, social systems and 
social security. Therefore, fhe success 
of democracy is not based on your 
high sounding words and by saying 
that civil liberties and democracy had 
been throttled and everything had been 
throttled. You rich people must have 
been throttled by somebody and that 
is why, you say that your civil liber
ties had been lost. The man in the 
street does not have even the basic 
necessities of life. Millions of people 
today have no house to live, no cloth 
to wear and no food to eat. And no 
attempt has been made by you to pro
vide these things. The Government 
claims that they are restoring back 
the supremacy of democracy, civil 
liberties and everything. When you 
go out, you wi'l see lin'es of beggars 
everywhere, destitutes everywhere, 
unemployed everywhere and frustra
tion everywhere, disparity everywhere. 
All these things you will see then. 
Therefore, no democratic system will 
be successful unless you give social 
security to the people. This is of 
paramount importance in a democratic 
system that has been adopted by the 
present Government. But nothing has 
been done and no attempt has been 
made. It is impossible for this Gov
ernment to run in this fashion.

I am appealing to the House to ac
cept this Bill. This is a most impor
tant Bill which provides for social 
justice to the millions of people of this 
country.

With these words, 1 place this Bill 
before the House.
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SLR. CHAIRMAN: Motion moved:

'That the Bill to provide lor com
pulsory payment of allowance to all 
unemployed persons in the country 
be taken into consideration "

SHRI BALWANT SINGH RAMOO- 
WALIA (Faridkot): Mr. Chairman, Sir, 
the hon. Member, Shri Lakkappa, in 
his speech, mentioned that the country 
is facing unemployment specially 
among the youth. Not only the voung 
people are facing unemployment, there 
it  dissatisfaction also among a 'afge 
number of people even in the upper 
age bracket. 1 feel in a country where 
skilled people, unskilled people and 
highly skilled people are unemployed, 
the progress of that country will be 
retarded and affected badly. So, I am 
o f the opinion that the Government 
should seriously think over this pro
blem of unemployment and try to rome 
forward with a solid and concrete pro
gramme so that this dissatisfaction is 
not there and the people of this coun
try, particularly the unemployed youth 
which is the cream of this country, 
which is entirely responsible for the 
prospeirty of this country, should be 
satisfied

I fully support whatever the mover 
of the Bill has said in regard to giv
ing unemployment allowance. I have 
a report with me according to which 
if Rs. 30/- per month are paid to 
million persons, it would cost Rs 360 
crores per year to the Exchequer of 
the country. Even small States in the 
country are giving unemployment al
lowance. O n ly  yesterday, we read in 
the newspapers that in Punjab the 
Minister of Finance. Sardar Balwant 
Singh, announced Rs. 40/- to 50/- per 
month as unemployment allowance to 
all those matriculates who got regis
tered themselves with the employment 
exchange five years ago. If a small 
State like Punjab can do this, why not 
the Government of India which is 
move resourceful. They also should 
do so?

Some other methods should also be 
adopted to cope with the unemploy
ment menace. 1 have a suggestion to 
make in this regard to the Govern
ment. The capital goods are mainly 
produced by using automation sand 
large-scale machinery which results 
m two-fold effects. When automation 
is introduced, when large-scale machi
nery is used, it deprives more and 
more people of doing manual work 
through their seli-orienled employ
ment device It also creates scarcity 
of essential goods. At the same time, 
luxury goods become available in large 
quantities in the market.

Just a moment ago, I was reading 
a statement made by the hon. Minister 
Shri Ravindra Varma which he made 
in Bihar that the Government will try 
to do the maximum to provide facili
ties for small-scale industries, to em
ploy more and more people and to have 
self-employment. But there is a differ
ence between what the Government 
says and what is actually done. I am 
sorrv to say that the recent Budget 
has created dis-satisfaction and frus
tration among youth. Even a small 
instance will be sufficient to assess the 
recent budget. Today in the papers, 
it was mentioned that the new adver
tisement policy of this Government 
would deDrive 10,000 poor people from 
their jobs. Those who are in jobs, 
thev will lose their jobs due to the 
new advertisement policy I would 
request the hon Minister to talk to 
the Finance Minister and reassess such 
a situation.

Moreover, unemployment is ram
pant m this country. There are two 
types of frustrations. One is that train, 
ed youngmen, skilled persons, persons 
with degrees do not get jobs. They 
go from one office to another offlee, 
but they do not get jobs: no lob is 
there for them. On the other hand, 
the policy of the Government in Cen
tra and even in the State*—there may 
be States which are run by the Oppo
sition or the Ruling party—the posi
tion is that whenever they advertise
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they ask the candidates to apply with 
Postal Orders oi Rs. 10 or Rs. 15 or 
Rs. 20 and so on. As far as these 
youngmen are concerned, in order to 
apply, they have to arrange for these 
Postal Orders. After that, they are 
called for an interview. Then they 
have to spend money there. For rpen- 
ding money on these things, they have 
to borrow money from somebody. 
After the interview is over, they are 
not sure to get Jobs. So, I would re
quest the hon. Minister to do away 
with this application fee altogether.

Application fee should not be fhere 
for unemployed persons who apply * 'r 
a job.

Secondly, in the employment ex
changes, there is a system of renewing 
the Registration Card. A candidate 
has to get his card renewed after a 
certain period. If a candidate does 
not get his Registration card renewed 
for a period of six months, then his 
name is automatically struck off *he 
register. I would request the ’ion. 
Minister to make a provision of two 
years. At least for two years, hi1; 
name must continue in the employ
ment exchanges. The previous regime 
also played foul with the people -jnd 
did not give serious thought to the un
employment problem

When there are less jobs, whf*n 
vacancies are not there, people ipplv 
and they are refused Suppose a per
son has passed his BA examination 
this year, and he could not get a J°*> 
for five years. Automatically. the*-e 
will be frustration for him The no«T 
frustrated situation will be, not 1o 
speak of getting a job, that he will rot 
be eligible to apply for it. A person, 
after a specified period is not only able 
to get a job, but he is not eligible to 
apply for it, because he has crossed a 
specified age limit. So. I would reqne't 
the hon. Minister to do away with this 
age limit for applying for a particular 
post In this country. There are a 
large «umber of people who are un
employed. I would request him to

raise it by five years more They 
must be eligible to apply upto 30 year* 
at least.

SHRI P. RAJAGOPAL NA1DU 
(Chittoor): Suppose he is not able to 
get job even within that period.

SHRI BALWANT SINGH RAMOO- 
WALIA: There is no guarantee. I
have bitter experience about it. There 
are certain concerns, cooperative de
partments in some States, even semi- 
Govemment departments, which ad
vertise through their post box nos., 
they do not give their address. They 
say, ‘For this iob. apply to the Post 
Box number such and such’. What 
happens7 Only a few people apply. 
And in that there is lot of scope for 
favouritism I would request the hon. 
Minister that, if at the moment *t is 
not possible to give unemployment 
allowance to all the people he may 
kindly categories and grade the peo
ple and try to satisfy more and more 
unemp’oyed youths of the country.

SHRI SHYAMAFRASANNA BHAT- 
TACHARYYA (Ulubena): Sir. 1 rise 
to support the content of the Bill mov
ed by m y hon. friend, Shri Lakkappa, 
about giving unemployment doles It 
is interesting for me to see that at last 
the Kumbakarna sleep has been oiO* 
ken, so long, ho was sleeping like a 
Kumbakarna now he has woken uu 
from that sleep and has raised this 
problem. It is very good. It is a i»ood 
thing. But is it being done with sin' 
cerity and patriotic feeling7 I do not 
thing so. Our problem of unemploy
ment, as it is. is a serious one. if we 
consider the rural unemployment, if 
we consider the educated unemploy
ment; nearly 5 cror*»s of peopV »re 
suffering, in this modern age of tech
nological development, we can see 
with open eyes how to develop a roun* 
try. Our countrv has sufficient natu
ral resource* and sufficient m anpow er 
to fulfil all the reouirements ° f  n1,r 
country and fo make our country 
healthy, good and prosperous. Still we 
are losing per day a labour power of
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6 crores of people. An agricultural 
peasant or labourer, with his primitive 
implements, can produce goods worth 
at least Rs. IS per day. II we take 
into account the technologically train* 
ed people, the value of goods produced 
by them per day may vary from Rs. 20 
to Rs. 100—in the case of some it may 
be Rs. 20 and in the case ol some it 
may be even Rs 100. So, you can 
imagine how much we lose every day, 
how much our country loses, how 
much of national income we lose. II 
we see with "deep patriotic feeling, we 
will find that the whole nation loses 
and so many people suffer. Our coun
try is such a vast country; the people 
are so vast and glorious that, if only 
wc utilise their labour power for pro
duction of agricultural goods and in
dustrial goods, we can prosper rapid
ly. That iS true. America and Eng
land are taking it for granted that 
monopolists must remain, big business 
houses must remain, the profiteers must 
remain. They require some unemploy
ment scheme to bring down competi
tion of the employed workers. It is 
thru necessity. They have to do it: 
it i*> part and parcel of capitalism— 
unemployment in employment

Now, in our country, we must *;ive 
thanks to Shrimati Indira Gandhi ‘bat 
shr has done something good Some
where it is written:

Moru kc she mere merai gojie tole 
gha<t (Tagore-meaning) .

“By attacking and attacking the
I’ epert land, nature compels the srass
to grow".

So. Shrimati Indira Gandhi has done 
some natural good by developing her 
dictatorial power.

MR. CHAIRMAN. Now lei us come 
to unemployment.

SHRI SHYAMAPRASANNA BHAT- 
TACHARYYA; I am coming to that.

By her dictatorial rule she has arou
sed the anger of the people and such 
a big wave has developed in our coun

try that she was overthrown from the 
throne of Delhi and the Janata Gov
ernment has come to power. They 
also, in their manifesto, promised to
do something. Now the task is..........
(Interruptions)

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI
MATI RENUKA DEVI BARAKATTA- 
KI): Let him speak; Mr. Lakkappa 
spoke for more than 45 minutes.

MR. CHAIRMAN: That is because
he is the mover. You can give the 
main points, Mr. Bhattacharyya, to 
help the Minister.

SHRI SHYAMAPRASANNA
BHATTACHARYYA: What I say is, 
this big unemployment problem can
not be solved until the debris is clear
ed for the real development of out 
country. No one should remain 
unemployed; no one should remain il
literate; no one should, in this coun
try, work against the interests of the 
masses Why should profiteers raise 
the prices of things and make people 
suffer? The Janata Govemmnet is 
not yet ready to fulfil its promises, its 
manifesto.

I come from West Bengal. Now, 
the West Bengal Government came to 
the U.PB Government and asked for 
some mustard'oil. The U.P. Govern
ment said they were ready to do so, 
but the traders of West Bengal told 
the traders of UP. don’t give them. 
We have got a sufficient stock and 
we shall be losers if you send mus
tard oil to West Bengal’ and we could 
not get it. Our Minister. Mr. Dharia 
imported some rapeseed oil and part
ly solved our problem, and this year 
also they are trying to solve our prob
lem. But the thjng i0. this must be 
solved when it can be solvedf

The West Bengal Government, even 
before the Punjab Government, took 
the initative and they are giving un
employment doles to 1,50,000 unemp
loyed young men who have included
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ryya],
their names in the Employment Ex
change for five years. They are the 
first persons to get Rs. 50/- per month 
as unemployment dole. We are a 
poor State and we have got very lit
tle money, but we have started this. 
The feeling is there. Punjab is also 
paying: the feelilng is there. This must 
be developed. But the main thing is 
what is the task of the Janata Gov
ernment. Whatever the people want, 
they must solve all their problems. So 
long as they cannot solve them, they 
must give something to all these peo
ple so as not to starve, not to lead 
a dishonoured life and not to com
mit suicide. This basic problem of 
unemployment must be solved. The 
Janala Government must stand by 
its mainfesto At the time of elec
tions, you promise to give something 
but after that you forget and thmk 
of your own self-interest. I would 
like to remind you that the old days 
are gone. The electorate has become 
very vigilant today. After the Janata 
Government came to power, I «aw 
thousands of people coming to Delhi 
to find out how the Members of Par
liament from their constituencies were 
functioning and trying to fulfil their 
task.

The Janata Government has not also 
been able to solve the probleni of the 
cane growers and they are still suffer
ing. This should not be allowed to 
continue. The things today are not 
very simple. Our country is striving 
to achieve new things. The Govern
ment must fulfil its task and try to 
remove the sufferings of the people, 
otherwise the people would not allow 
the Government even to complete its 
term. They would ask the Govern
ment to resign and go and ask for 
fresh elections. And this is the spirit 
of the people and the spirit of Shri 
Jayprakash Narayan.

In the end, I would urge the Gov
ernment to be more serious, to be 
more practical, to be more patriotic, 
not to thtalro? scrambles, but to think

of the people as a whole, the country 
as a whole with a big heart and not 
with a pigeon heart.

SHRI C. K. CHANDRAPPAN (Can- 
nanore): Mr. Chairman, Sir. I aland 
to support the idea enshrined in the 
Bill of Shri Lakkappa, He wanted that 
the uneducated unemployment in the 
country should be given a certain al
lowance I support this idea, because 
during the last thirty years since in
dependence, the problem of unemp
loyment had been mounting and it 
continue to be a serious and a growing 
menace. I thmk since w p  failed, all 
the Government failed to tackle this 
problem and the problem is becoming 
more and more serious, we have no 
right to tell the victims of unemploy
ment that we will not be able to 
provide him anything. The Govern
ment failed to give him employment 
and now the question is whether the 
Government would be in a position to 
provide him at least something to 
bank upon so that he would not starve 
and die What I would prefer is that 
the Government Should solve the 
problem of unempolyment itself be
cause this is the basic problem. I have 
my own approach and that was made 
clear m the House many times. I 
think that bo long as the Government 
pursue the capitalist path of develop- 
ment like any other capitalist coun
try, the question of unemployment 
will be haunting. It is not the ques
tion whether this country is affluent or 
developing or poor, unemployment is
a problem which is there even in the 
United States, a country which is so 
rich. Because it is the offspring of 
the capitalist system. I have seen 
poor countries My friend, Shri Sam- 
arendra Kundu was there—in Viet
nam. There is no unemployment, a 
country not rich in material terms but 
a country whih succeeded in bringing 
about a social order where there is 
no exploitation 0f man bv man. And 
then they have ensured the distribu-
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4km of wealth equitabiiy among the 
people. There, the problem of unemp
loyment Itself was' solved. Even If 
they did not succeed in bringing 
about all that affluence, they have re
duced the magnitude of poverty by 
everyone suffering and everyone tak
ing a share of that poverty on him
self. That is a very fundamental 
question and I do not want to go into 
that There I would like to make one 
point very clear. I wish my Marxist 
friend would have been here to listen 
to that. Hie question is: it is a fact 
that Congress has failed and it ia an 
equally important fact that the Janata 
will also fail because both of you 
pursue the same path..

SHRI K. LAKKAPPA: No, no.

SHRI C. K. CHANDRAPPAN: No 
issue. We will quarrel on that but his
tory will judge you that issue. . .  (In
terruptions) . It is not a jyotish, it is 
a fact of lift. It is a proven fact..

*ft W  f ^  : szfifoft sW

qnifa <rrT ?r &  i

SHRI C. K. CHANDRAPPAN: You 
are too young to understand. I do 
not want to argue with you.

Now let us face the facta of life. 
There are several millions of unemp
loyed educated people in this country. 
What Mr. Lakappa wants is not some
thing very revolutionary. He wants 
that they should be provided with 
some money, some subsistance allow
ance by way of unemployment dole 
so that they would not starve and die. 
Could we do that since we have fail
ed in tackling the basic problem? I 
think we should be able to do that 
and for that, he says—I do not know 
the statistics—it requires Rs. 15 cro
res according to his calculations. I 
think thflt is not a very big amount, 
if that figure is correct. Rs. 15 cro
res, the government should find. If 
the figure is wrong, it is a different 
matter. I do not know. The Minister 
will clarify ....

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): The
difference is only in a few 2eroes.

SHRI K. LAKKAPPA: He has got 
the biggest machinery. He can cal- 
culate it.

SHRI RAVINDRA VARMA: I have 
said the difference is only in a few ze
roes.

SHRI C. K. CHANDRAPPAN: 
Whatever it is, my point ia that the 
Government has a moral responsibili
ty to find that amount If y o u  can
not accept Mr. Lakkappa’s proposal, 
then come forward with certain other 
proposal to have a lesser amount or 
some kind o f  relief provided to them. 
I may even say that if you cannot pro
vide them money, can you organize 
relief work so that they will produce 
and enjoy food? That is not being 
done___

SHRI RAVINDRA VARMA: That
will be done.

SHRI C. K. CHANDRAPPAN: That 
was heard for 30 years. So the point 
is that they should not be allowed to 
die of starvation. Tnere we need not 
quarrel who is correct and who is 
wrong. Whoever sit on those chairs 
have a special responsibility to see 
that this guarantee is ensured. I ope 
the government will not hesitate or 
shirk its responsibiIityv

Here a few practical things I would 
like to draw your attention to. May 
be the Minister himself is aware of 
the fact, that in certain States like 
Madhya Pradesh, the employment ex
changes are under fire from those who 
are working there from outside that 
State because the employment ex
change has refused in several cases 
to register the names of people who 
came from other States seeking emp
loyment. For example, in Bhilai there
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are a large number of people from 
Kerala, the State from where myself 
and the hon. Minister who is going to 
reply to this debate come. They 
settled for the last 20 or 30 years.

I do not know whether you hive 
seen the film called ‘Jannaranya' direc
ted by Satyajeet Ray, depicting the 
horrors of unemployment. It dcpiets 
how moral values will get shattered 
in a society which is ridden with un
employment. So, it is not merely a 
question of providing a few rupees 
as doles or providing facilities regard
ing extension of age limit and all that 
If we fail m tackling the problem. I 
am sure, it will create a condition m 
our country which will be so explo
sive, which will shatter all the moral 
values that we cherish.

I conclude by saying that the hon 
Minister will seriously consider this 
proposition and come forward with 
concrete suggestions to give the un
employed millions some kind of relief 
that at least you are serious in sympa
thetically considering thii problem

SHRI B. P. KADAM (Kanara): I
am in agreement wifh the Bill moved 
by the hon. Ihember Shri Lakkappa 
and I am sure every one will agree by 
and large with the purpose of the Bill 
When the Constitution was debated, 
particularly the provisions of the Con
stitution on the Fundamental Rights, 
very clearly remember the hon. mem
ber, Shri H V Kamath. suggested 
that the right to work must be guaran
teed under the Constitution so that 
there would be no unemployment and 
people would have some certainly. 
But that was opposed by certain other 
hon. members in this House. Then 
Shri Kamath suggested—if unemploy
ment cannot be solved, right to work 
cannot be guaranteed, then the provi
sion in the Indian Penal Code must 
be amended, i.e. the right to commit 
suicide must be delated so as to re
form the victim. Because right to

commit suicide is an offence, that 
should be deleted. I very well remem
ber the words of the hon. member— 
Shri H. V. Kamath.

Unemployment is a curse and there 
cannot be a greater curse than this. 
Mentally the man gets retarded. Physi
cally the man get invalidated tnd all 
the best values are weakened & shat
tered Many of these suicides, I am 
sure, are on account of this

The problem assumes gravity because 
m the rural areas also we flrd a 
large number of educated unemployed 
people. Education has spread every 
where The evil is that—our educa
tion was not so onented as to get em
ployment or to help to seek self em
ployment after the completion of edu
cation. It was the same clerical orient
ed policy which has been pursued— 
the policy laid down by our old rules.

In the U.N. Charter of Human 
Rights, the right to work is suggested 
to be guaranteed. I believe, it is 
Article 13 or 14 It has been suggested 
that it should be guaranteed by all 
the Governments.

In the USSR, work for an able 
Jsodied person is a honour. The right 
to work is guaranteed by and large 
not only by the socialist countries 
but some allowance is also paid in 
U K. and also in U.S.A. and in a large 
number of countries. Israel even 
I do not believe in giving doles. 
Give them some sort of employment 
which would at least keep them 
living till full employment is given. 
They have to be assured of that. That 
is how it should be and it should not 
be a full allowance or a dole. That 
also is not the purpose of this Bill. 
It is a social security service.

Something was said by my hon. 
friend there about the employment 
centres in each district. Unfor
tunately they are woefully lacking 
in these statistics. Not even one- 
third of the unemployed personnel 
is indicated in these registers. There 
is also a great deal of fraud. Under



$73 unm ptotm eta PHALGUNA 19> 1899 <SAKA) Alloteonee Bill

these circumstances, I feel, this Is a 
thing which has to be attended to by 
the Government without delay.

Sir, the Janata Government is assur
ing us that the unemployment pro
blem would be solved. I know hon. 
Shri Morarji Desai because he was 
my Chief Minister in the Bombay 
State where I was a Member of the 
Assembly in 1952. He was then the 
Chief Minister. I very clearly re
member the words of hon. Shri 
Morarji Desai as Chief Minister of 
Bombay when he stated:—

‘Under a democratic set-up there 
cannot be full employment.’

Lot of other things also he said, 
about capitalism and other things, 
which are out of context now.

Sir, I want to know from this 
Government whether Shri Morarji 
Desai cherishes the same view or 
simply because of prolonging himself 
in office, he is speaking of full 
employment. Mr. H. M. Patel, the 
hon. Finance Minister is speaking of 
employment for all. He said that full 
employment is assured. They are 
saying all these things from house
tops. They are there for nearly 11 
months now. Just look at the huge 
magnitude of the problem. I doubt 
whether even a few hundreds have 
been employed by now. What have 
they done during these 11 months?

During the election meetings also 
they said, they have got this pro
gramme or that programme. They 
have not solved the problem. You 
have not touched even the fringe of 
it. Nothing has been done. So, let 
nobody be fooled by such tall-talks 
and the shouts and the slogans from 
the house-tops. At least I am not 
going to be a cynic; I am an optimist. 
Let there be concrete results. Other
wise it will be a Doomsday, it will be 
a very sad day for our democracy.

Sir, Liberty is hailed; Freedom is 
hailed; the hon. Prime Minister has 
stated again and again about ‘right to

live without fear’. Very sublime words 
indeed! These are words which you 
will find in the Upanishads—fearless 
and so on. But in respect of those 
unemployed people, people coming 
from the weaker sections, from back* 
ward communities and so on, where is 
the question of fear? They have only 
one freedom and that is freedom to 
die non-violently. That is all.

I very well remember a saying in 
a book. A man who is in a pompous 
situation calls his servant and asks 
him to be perfectly nonviolent. He 
tells him, it is worthwhile to live 
hungry because he will be saved 
from indigestion.

It is worthwhile to live in open 
because there is not a question of 
having foul air and it is a question of 
having fresh air. It is something like 
telling that it is worthwhile to live 
without fear. There is no fear at all, 
where is freedom to the poor un
employed.

Therefore, I would urge upon the 
hon. Minister in charge, particularly, 
the Government, to view the magni' 
tude of the situation. That is all I 
want to say.

PROF. P. G. MAVALANKAR 
(Gandhinagar): Mr. Chairman, Sir,
I must say at the outset that I do 
sincerely and broadly agree with my 
good friend. Shri Lakkappa on the 
objectives of his Bill,

I must say, however, that the 
remedy that he is suggesting may not 
really be found workable and very 
satisfactory. I do not think anybody 
requires—none else in this House and 
certainly in the country, educated as 
we are all—I am talking of the limit
ed educated classes—or needs to be 
told that unemployment is a very 
serious problem, that it is a great 
menace and that it causes a lot of 
frustration, and especially to those 
who are educated and to those who 
have spent a lot of money in training 
and equipment etc. and, at the end of 
which all, if they do not get a suitable,
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proper and adequate employment 
satisfactory to themselves and, in tuna 
with the skills and training that they 
have got, then, obviously, you are 
not only creating an army of unedu
cated people but you are also creating 
an army of frustrated souls. Frustra
ted sauls will not, for a long time, 
remain quiet. I do not think that the 
Government needs any further per
suasion on this point. Actually, I 
think, they are seized of the matter 
that unemployment is a serious pro. 
blem. The questions therefore, are 
to be looked at from different angles. 
But, tefore I go tQ these angles, let 
me also say this at the outset, that 
unemr loyment has always been a 
political problem—it is of course an 
economic reality—in all countries— 
(developed, semi-developed, undeve
loped—in the Western world, and in 
the Eastern world. Barring socialist 
countries where the nature ol economy 
is such that the unemployment pro* 
blem is not the kind of the oroblem 
or the challenge which is posed there. 
(Interruptions). Unemployment is not 
there in the socialist countries. There 
the nature and dimension of the pro
blem is very limited. The problem of 
Unemployment m those countries is 
very different from the problems 
generally (found in other countries. 
Because, the socialist countries and 
the communist ideology have a certain 
economic, political and general 
attitude towards implementation of 
this problem so that unemployment 
does not exist. Social security is 
there The problem of unemployment 
is tackled from those angles. I was 
talking about other countries where 
unemployment problem is not so 
much an economic as a political pro
blem. Even in the most developed 
countries, the problem of unemploy
ment can become a political headache 
to the Government of the day. Take 
Great Britain lor instance. Govern
ments have fallen whether they 
belong to Labour Party or Conserva
tive Party sometimes precisely 01 
this problem, the problem of un
employment being one of the major 
problems. If the unemployment level

goes up from a particular level beyond 
a tolerable level, then it will bdcqme 
a political headache. As X 4*ld, 
Governments have fallen and new 
Governments have been created on 
this ground.

Take the case of the United States 
of America. President Franklin 
Roosevelt in the early thirties pro* 
mised «  new deal, a new programme 
for more employment, generation of 
state's resources, deficit financing as 
was envisaged by economists like,
J. M Keynes. Franklin Roosevelt 
announced a policy of “New Deal’*, 
because the people voted him to 
power. The Unemployment problem 
was not completely eradicated. Hut he 
was going in that direction. So, the 
problem of unemployment is there 
whether it is a developed, semi
developed or undeveloped country. But 
this is more glaring and more frustrat 
ing and more challenging in develop
ing countries. Now, in the context of 
the Indian situation where we have 
problems of an enormous size, 
enormous population and an increas
ingly growing educated class talented 
enough to get employment but not 
lucky enough to get employment, 
many of these people are now going 
out to other countries.

Mr. Lakkappa has mentioned m 
his Bill, I think, as an example, 
engineers, doctors etc who are now 
going to various countries— not only 
in West Asia, but also m Africa, in 
Europe, in America, in Canada, in 
Australia and in New Zealand and so 
many o'her countries also. In fact, 
this is what you call brain drain, 
and undoubtedly it is a problem. 
This was the position in Britain before 
the Wilson Government, before he 
became Prime Minister of U.K. at 
one time Mr. Harold Wilson also said 
that if you do not tackle the problem 
of unemployment and the problem o! 
brain drain, then the people in 
Britain will vote not through the ballot 
box; they were already voting thiough 
their feet! They were already going 
away from Britain and finding 
employment elsewhere. So, It is J
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really a multi-faceted problem to 
view from. Again, you may have an 
employment which is not com
mensurate with the training that you 
have got. What is the point, for ex
ample, of having employment in a 
particular situation for which I am 
not trained? There are certain socia
list countries where employment is 
guaranteed, but it is not guaranteed 
according to the training and equip
ment received by the citizen. That 
also is not a satisfactory solution, 
although it does go somewhat on the 
lines which Mr. Lakkappa has 
suggested.

Coming back to various angles with 
which I started my speech, I want 
to say that although this problem of 
unemployment is a very difficult and 
a very perplexing one, I do not know 
why the new Janata Government 
have not yet been able to formulate 
a concrete strategy. 1 hope Shn 
Ravindra Varm», our distinguished 
Member and esteemed colleague 
would tell us m some detail and not 
ju<t go on either moralising or in a 
very simple and decorative language 
say that it is a great problem and 
Government is seized of the problem 
and you will see the results in lh» 
next couple of years.

We are fed up with this kind of 
sweet words, as they do not lead us 
anywhere. 1 want to take this oppor
tunity of participating in this Bill 
by inviting the attention of the Gov
ernment to this great need. Please 
spell out if you have any programme 
in effective concrete terms as to what 
you are going to do with regard to 
employment opportunities. Ars you 
going to generate more employment? 
Are you going to arrest the trends 
of brain-drain? Are you going to use
fully employ educated people of this 
country by retaining them in this 
country? If you are not going to 
satisfy these young people they not 
only are you creating problems for 
them but also you are creating prob
lems for the Indian polity. An idle 
mind is a devil's workshop, but if 
the idle mind is an educated mind,

then it is not merely a devil’s work
shop but it creates devlish conditions 
for any party in power. Therefore, 
I want them to understand the ur
gency of the matter. I want them 
to undertstand the gravity of the matter 
and I also want them to understand 
the impatience involved, and if they 
cannot do these things quickly I do 
not know what will happen.

Mr. Chairman, Sir, I do not want 
to ask Mr. Lakkappa as to what h «  
party did when it was in power, be
cause one can ask such questions and 
do the rhetoric and get away feeling 
satisfied that one has criticised with
out making any constructive sugges
tion. But that does not help solve 
the situation. But, Sir, I want to ask 
my friend. Shn Lakkappa. as I ask 
this question to me, if I were in 
power and if I am faced with this 
situation am I really in a position to 
give unemployment benefit in terms 
of cash dolls in crores of rupees? 
The Minister has already said that he 
will have to add more zeroes to the 
total amount estimated by Mr Lak
kappa Supposing our Government is 
able to afford it, I would say at tliis 
stage of India’s economic, political 
and general development it would 
not be desirable for our economy and 
our country to go in for these doles. 
Even in the advanced western coun
tries it took them decades before they 
came to the conclusion that if un
employment cannot be met then those 
who are unemployed would be looked 
after by the State. I want to ask 
my friend. Shri Lakkappa. hav«» we 
reached that stage of a welfare state 
where having crossed through all the 
phases, we can now say that we have 
explored all the possibilities, all 
points of view, all problems, all as
pects and now we are convinced that 
in spite of all efforts, employment is 
not possible and yet we are econo
mically better off, well developed, 
therefore the economy can afford this 
additional burden and so let us go 
ahead? That is whv the framers of 
our Constitution were wise in putting 
this matter as one of Directive Prin
ciples of State Policy and not putting
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it in the Chapter on Fundamental 
Rights, because they wanted that the 
State must move towards the direction 
of finding employment. And again to 
quote England, it was Lord Beveridge 
who wrote in 1944 about full employ
ment. In the Report he wrote, in the 
work of Second postwar world, Great 
Britain did not see unemployment 
doles being given ip such measures 
as is being expected by Mr. Lakkappa. 
In countries like Sweeden and Nor
way, the Scandinavian countries, 
these provisions are there and in some 
other Western countries also these
provisions are there I think Mr
Lakkappa’s intension is that by asking 
these provisions to be incorporated, 
he only wants to highlight the prob
lem of unemployment, but by saying 
so he does not see this point that 
Government must go on giving

money. If he were * Minister ..

18.09 hrs.

SHRI K. LAKKAPPA: I have put 
another clause, that is, the moment 
he gets the job <Interruptions)

PROF. P G MAVALANKAR: Sir, 
let me tell you also that if Mr. Lak
kappa were to be a Minister, would 
he then really seriously consider 
accepting this proposal’  It is one
thing to say philosophically and 
politically on a platform, it is all

right; but if he were to be a Minis
ter, would he do this? Did he really 
try his best to persuade his own 
party which was in power for so 
many years? This is til tall talk 
with which we are familiar. It is a 
desirable thing and a good objective. 
But it is very difficult to realise be
cause the burden is too great. And 
the last important foot-note is that if 
a country like ours where hard work 
is still not very much rewarded, 
where hard work and continued hard 
work, efficiency and competence are 
still at a discount, if you go on telling 
people you are unemployed, I give 
you these allowances, go ahead. Sir,
I am afraid that a tendency will grow 
also for some people not to wo'rk and 
get some money from the Govern
ment Sir, Government cannot afford 
to pay this kind of allowance IE 
Government has not done many other 
things first, this case is not really a 
valuable point, just at this stage. The 
objective is good, attention has been 
well drawn, but I do not thmk the 
Government will be drawn into this 
question of giving allowance in the 
manner which my friend wants to do. 
That is my contention, that is niy 
appeal
18.03 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday. 
March 13, 1978/Phalguna 22, 1899 
(Sake)
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